Friday, August 21, 1970

Fourth Series. No.19
ourth Serles, No Sravana 30, 1892 (Saka)

LOK SABHA
DEBATES

Eleventh Session
(Fourth Lok Sabha)

LOK SABHA SECRETARIAT
New Delhi



CONTENTS

No. 19—Friday, August 21, 1970/Sravana 30, 1892 (Saka)

Colamops
Orsl Answers to Questions—
*Starred Questions Nos, 541 to 544 131
Written Answers to Questions—
.'i Starred Questions Nos, 545 to 570 31—-57
: Unstarred Questions Nos. 3549 to 3595, 3597 to 3599, 3601 to
3618, 36 0 to 3633, 3635 to 3716,
3718, 3720 to 373+, 3738 and 3740
to 3748 - 57208
Ca ling Attention to Matter of Urgent Public Importance—
Strike by Workers of Ashoka Hotel - 20825
Re. Arrest of Members 22527
‘ers Laid on the Table 221
ancial Committees, 1969-70—A Review 228
-sages from Rajya Sabha 228
iness of the House 228—41
ional Explanation (Shri Bal Raj Madhok) 24]—44
#t Bengai Budget, 1970-71, Demands for Grants and Statutory
Resolution re. Proclamation ip relation to West Bengal ... 24459
Shri P. Venkatasubbaiah Us—48
. Shri Krishna Kumar Chatterji ... 25458
“mm’ttee on Private Members® Bills and Resolutions—
Sixty-sixth Report e 259
solution re. Law and Order Situatiop in West Bengal 2¢0-340
Sbri Nath Pai 260—74
Shri Onkar Lal Bohra sea 275—83
Shri Mrityunjay Prasad 284—93
Shri D, N. Tiwary 293—1301
Shri D. N. Patodia 30106
Shri Virbhadra Sisgh 306—1]1
Shri B. P, Mandal .. 315—-18
Shri Randhir Singh 31923

*The sign 4+ marked above the name of a Member
tually asked on the floor of the House by that Member.

indicates that the question was



LOK SABHA DEBATES

LOK SABHA

Friday, August 21, 1970/ Sravana 30,
1892 (Suka)

The Lok Sabha mer at Eleven
of the Clock

[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

West Bengal Governmcnt Instructions
Regarding Police Entry Into Educatlonal
Instilutions

+
SHRIMATI SUSHILA

GOPALAN :

SHR1 MOHAMMAD ISMAIL :
SHRI P GOPALAN :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
ste'e

(a) whether it is @ fact that the West
Bengal Goveinment had issued a circular
" instiuctiog the Police to enter ipto the
educational inslitution premises with or
without permission from the college autho-
rities ;

(b) if so, the details thereof ;

(c) whether Government will consider to
force the State Administration to restrain the
entry of the Police into the educational insti-
tutions ; and

(d) il pot, the reasoos therefor ?

*541.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V,
RAQ): (a) and (b). The West Bengal
Goveroment has authorised the police to
enter the educational institutions in order to
(i) prevent the commission of cognizable
cflences as defined under the Criminal

2

Procedure Code within the campuses of such
institution ; and (ii) investigate into cogniza-
ble offences committed within the campuses
of the educational institutions.

(¢) and (d). No, Sir, The State
Gov:mment has come to the definite conclu-
sion that the criminal acts of violence being
serious offences under the Indlan Penal
Code, cannot claim exemption from the
purview and jurisidction of the ordinary
processes of law under the excuse of sanctity
of educational campuses.

SHRIMATI SUSEELA GOPALAN
The Minister has said that the educational
institutions cannot claim exemption from
the purview and jurisidiction of the ordioary
processes of law under the excuse of sanctity
of educational campuses. But under this
pretext the Police is allowed to enter educas
tional institutions and suppress the demo-
cratic movement of students and teachers.
That is amply proved by the incidents at
Jadavpur University egainst wh'ch so much
public opinion was created. The Police
without ‘the permission of the authorities
entered the campuses and beat the teachers
and students and as a result of this circular
t' at Jadavpur incident took place.

I would like to know from the Minister
after the Jadavpur incident will the Govern-
ment at least coosider withdrawal of this
circular. 1 cannot understand why ths
Government is unable to allow the Police to
enter the campuses with the permission of
the authorties concerned. If you have to
find out the persons who &re involved in
cornisable offences, you can take the previous
permission of the authorities concerned and
get into the premises. Otherwise that will
result in such incidents as the Jadavpur
incidents. Will the Government reconsider
this ?

DR. V.K.R. VY, RAO : The hon.
Member has made a reference to the Jaduv-
pur incident. Perbaps the House may know .
that from the information that we have
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received, there was a Police picket outside
the campus of Jadavpur University and this
picket was attacked by bembs. One Cons-
table sustained serious injuries, According
to the information received, snother men
fell unconscious and an attempt was made to
push tim into a ditch. So tte Police hed
1o open fire and chase two groups of people,
cne outside tte campus and enother that
gathered within the campus.

There is no doukt about the fact that
within the campus son e people were beaten
who ircluded teachers and students and
some otler emplcyces of the University.

AN HON, MEMBER : Shame, shame.

DR.V.K. R, V. RAO : It is a mat‘er
of great regret. There is no guestion about
it There was a lot of feeling about it and
if 1 am not mistaken, 1 blieve the Vice-
Chancellor requesied that the CRP should
not be within campus and 1 have an impres-
sion— I speak subject 1o correction— that the
CRP is not now within the campus end the
University is functioning normallv,

Reparding the other question the hon,
Member a5 asked whether we can ask the
State Government 10 1evise their decision,
I am sure the hon. Member herseli would
agree that acts of violence are committed
from within the University campus .and you
have got scveral incidents where libraries
have been burnt, lahoratores have been
burnt and ths Principal’s cffices have been
ransacked, some murders also have taken
place, bombs are thrown and so on. Under
these circumstances what it is that one has
to do ? 1t is all very easy to say : Take the
permission of the authorities concerned. It
is all very casy to say like that. Very often,
Sir, there is no time for permission 10 be
taken. Because, as Hon, Memters are
already aware, some of the incidents
happened so quickely and so swiftly that
the.c is no time to communicate even,

I think the entire House will agree that
the committing of such offences, violent in
nature, cannot be tolerated. All c¢fions
are taken to see that fullest justice is done
to students and teachers. I am upable to
accept the suggestion of the Hon. Member
that the State Government should be asked
to revise the polcy in this matter.

AUGUST 31, 1970
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SHRIMATI SUSEELA GOPALAN :
It has appearcd in the papers that the Vice
Chancellor of Calcutta University has com-
plained to the Governor 1hat they could not
get ectual police pro‘ection when it was
actually needed ; when they demonded that,
they did not get it ; when it is not peeded,
police force has been sent there, when it is
unnecessary and not at sll needed, and it
has been sent just to suppress the demo-
cratic movement of the students and teachers.
When actually needed, they are pot pgiven
this aid, Therefore, will the Government
be prepared 10 order a judicial enquiry.
When the police commit offences, when they
enter into the campuses unnccessarily and
create all sorts of trouble, what 18 the remedy
for sueh things ?

DR. V K. R. V. RAO: When the
hon. Member says, Vice Chancellor has
complained, I don't know if he actually
complained, but I take the Hon. Member’s
werd that bhe did complain that he did
not get police protection. 1 think, Sir,
she is mixing up the dates. What I
think she is referring to, peitains to a
period which existed before the Gowernor's
rule came in Wes: Bengal. I have ulso heard
thut during the rcgime of the previous
Goveroment there were some’ cases when
headls of educational institutions...

SHRIMAT]I SUSEELA GOPALAN
That happened only receotly.

SHRI UMANATH : It was mnot before
President’s rule. She mentioned, the com-
plaint is after President’s rule.

DR VY.K.R. V. RAO : The Ho..
Member is more than capable of defending
hereself. 1 bave no information whatsever
confirming the allegation that has been made
by the Hon. Member. [ shall be very glad
to make an enquity from the Vice Chancellor
of Calcutta University whether after the
coming into being of the Governor's rule,
he asked for and police protection and he
Jdid not get such police protection. If the
Vice-Chancellor coufirms the impression that
I have got, 1 trust, the Hon. Member will be
good enough to withdraw the all_cgatinn,
that she has made on the floor of the
House,

SHRIMATI SUSEELA GOPALAN :
What is the remedy for such things when
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they enter into the Girls' Hostels and create
all sorts of disturbance ? We all know about
it.  Such things have appeared in (he news-
papers.

=} gRINT PIWGN : AIAIEE THEH
7Y ferma agf § SfFm Temae owE
F g FW@ § )...(:q@ww).. F0A
¥ g w9 & a7 wAfeaogs @<
wiwe amer qigew dro Wiko do #Y
Arda & 98 @ g ) gafge ¥ s -
17 %l ¥ Hro wive o wigE 21
& QAT ARAT § I 9% CIRGA I
an ¢, sigagy giaafedt & < f
T ugww ¥ age fEar @ 99 w@w
e R 3E &) ofam & I fFar | wR
W 7 gar Iuk fag g gwe fFaT )
Tel wgdzd @ Qager st fafer 53
R ¥ wafy agi 3w g7 Fdle Ao
dte ¥ wgEzw &V A1 W wk e
o qlo &7 &7 IAT WIT ATAT T
& art ¥ gdzw @l A wew fafawex
& grg fawma 3 @ A1 W AEieT &
ara | RS @ F WA w@ew ¥ g
sigan g f sar ag @ QEfafagas
g gaig 3 &1 qar § 5 ogdaas
Rlzyud ¥ we gfsm @ mg & 4
aifew g amar &3 9 gfwE #1 0F-
Rgaw fedlzgme H ) sg @ ag d
gt & gast ag fawg s A
a1z g zmwr & gaa FANFET wEw
ST E |

DR. V. K. R, V. RAO : The educational
Institutions have been in great difficulties.
1 woutd Jike to suggest to the hon, Member
that it is not the entry of the police which
has caused all this trouble in educational
fnstitutions. As a matter of fact, in the
Durgapur Engineering College, I bappen to

know that a large number of students have
found it impossible to continue tbeir studies,

and they bave been secking admission in
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very many other parts of the country, and in
their own humble way, my Ministry also
has been assisting a number of Bengali as
well as non-Bengali students of the Durgapur
Engioeering College to get admission in other
places.

off gEeaT gERET ;. qZ A @A
gfaT & 8%z & %9 & @ W@
fostdaT amr a1 3g& a1t § 74 qgiey
w1 ¥t fdger 2 7

MR. SPEAKER : He need out say all
this.

4 €I g H wiFdla gEe
8w I # tfaws sar g 5 arme
weqw # gfagwiwdrsr ¥ gfam 1 @
st Ffgu afa wowd # & Q@
FEq §, qudwiT TEregud § Aea-
adft a@fFa § AR 39 _WER
feaw afafafudl glx ANeds s T
qUAF 7 U adl ¥ Frfasw Qe
FY grEEnTIe 74T AT § | F g wngar
g f& smm 3w ofvm * g dew 3
arfs 37 glezalt ¥ Avaaqrdr ae) &
an R gfaar wis wwgr fee go & ar
@1 & @ & maAN oy w1
gredl ¥ v oy § g% faars gfas
QR A0F § FEATE FaF ?

Sar fF gqm@ @ St A Fg oar R
Fifast stz glradafzal & Waedw
Hadz a3 @7 § Wi ag faest ghra<fast
# arawt a1g grm 5w & wrgafasa
& fawms Mo qade i @ # o9
R agt IFA fafer a7 drarge 73
TEF ATR OF €T AT AT qr ay &
mFR ¥ S wgar g e wav ag
FOFT ¥ FTFT AwArEw & faans
wiza ¥ af fomin goie do e
&% gadiz F 77 smiagw 77 & fQg
¥IT F1§ T IS 7
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DR.V.K.R.V.RAO : I am sure the
bon. Member is more than capable of
organising resistent to the Naxalite move-
ment. He need not call a humble petson
like me to help him in this matter...

SHRI KANWAR LAL GUPTA : I want
to know what help Government will give to
those who want to raise thesc resistance
movements.

DR. V. K. R. V. RAO : Regarding the
other part of the hon. Membet's question
pamely whether I shall give a free hand to
the police to go into the university and
search everything, ] am afraid I am in no
position to give any such assurance.

Sl €T U™ ;. gEE WRIE,
a1 gare of fF aar G T AW
faria gatiz =1 #zg A ? A7 qur
ar & wiz gEze w1 W AW &
fania Fadz s<ar T O g IH
% g1 wEg A ? W) Ag)aw w@ w1 0%
T AE A W

MR. SPLAKER : That is a question
for the Home Minister to answer and not
for the Education Minister.

1 wfrwr  wag o weww w AT,
wmalt gy &% gfwa ®r frowdl =
farafagradl & wizg @A wey Ad §
wifs ag faongzs & ofew dfec g
#fFT ama & wEARAw wfewa )
wft ot 7 7z & qn.e A gfew = =gl
T @ 747 o7 AfFw Ry fAAza g fw
& ) gfew & g s wnifs ag A
REAATEE A5d F1 Wi Frar gur @ e
wg wwaaafza) ¥ fad gy § av a9
@ awma 1 gfqm & v W A
wgi qT o wrRe o Y e FE ¥
R % fra &8 7

SN WENAY : qE A 9T g |

oft wfer sarr: W Y agt
dro wKe qre Y AAT Fifgy |

AUGUST 24, 1970
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weqw WPT : W e af A
gqTE g |

SHRI INDRAJIT GUPTA : Apart from
expressing regret at the Jadavpur University
incident, which regret, of course, we all
share, the hon. Minister has not explained
one thing. In the case of the police being
allowed to enter the campus without waiting
for the authority of the educational institu-
tion authorities, what is going to be the
safeguard against repetition of such incidents
where & large number of people, running
into several hundreds—they could not all
have committed cognizable offences—were
indiscriminately beaten up inside the campus
for an incident which tock place at the
gate 7 Am 1 to take it that henceforth we
have to assume that this is goine to be one
of the occupational hazards .f the teaching
profession and of the student community ?

DR. V.K R.Y. RAO: I hope the
second part of the hon. Member's statement
is mot going to prove a reality and that this
will not become a normal occupational
hazard of the teaching community, As far
us the Jadavpur incident is concerned —again,
I speak subject to correction,—1I have the
impression that the West Bengal Govern-

ment have ordered an inquiry iato this
matter.
SHRI INDRAIJIT GUPTA : Depait-

mental inquiry.

DR V. K. R. ¥ RAO: They have
ordcred a departmental inquiry into this
matter. 1 think they are also very much
aware, as all of us are aware, of the fact
that first of all it is regrettable that the
police had to enter the campus, and if they
do, steps tave to be taken to see that they
are properly oriented, and that while it is
true that students committing acts of violence
cannot be taken outside the pale of law, it is
also a fact that students being what they are,
looking to their age group and their general
emotional build-up, one has to deal with
them in a somewhat different way from the
way oue would deal with other law-breakers
in the country. I think this is a matter
which is within the purview aod knowledge
of the State Government.
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SHRI SAMAR GUHA : There is no
doubt that 9* per cent of the student com-
munity want normal educational life in edu-
cational instiiutions I would like to know
whether Government will take advantage of
a recent circular issued by Mr. Charu
Mazumdar, the Naxalite leader, in which he
has condemned the attack on the educational
iostitutions by the Naxalites and has asked
them not to repeat such activities, and con-
vene a meeling of all the political parties
in West Bengal and also the students’
organisations in West Bengal separately .

MR. SPEAKER :
Mazumdar 7

Including Mr. Charu

SHRI SAMAR GUHA : They should
declare in that meeting that they will oppose
all violent incidents in the educational insti-
tutions. And on the basis of tha'; I want to
know whe'her the Education Minisier will
advise the Vice-Chancellors to organise dig-
nity squads of the students in each university
and -in the colleges for maintaining peace
and discipline there.

DR V.K.R.V. RAO: My attention
has also been .....

MR. SPEAKER : I think
gestion for action.

this is a sug-

DR. V.K.R V. RAO: Yes,
suggestion for action.

it isa

SHRI SAMAR GUHA : What is his
reaction to the suggestion ? This is not the
way the guestion should be disposed of.
1 want to komow the reaction of Govern-
ment.

SHRI HEM BARUA : Shri Samar
Guha has made a very consiructive sugges-
tion when he has stated that there should be
dignity squads of the students. What is the
reaction of Government to that 7

MR SPEAKER : I bave said that this
is a suggestion for action, and so, the bon.
Minister need no reply to the question.

SHRI SAMAR GUHA : 1 want to know
whether his attenticn has been drawn to the
statement of Mr. Charu Mazumdar, and if
80, what bis reaction is, I have a right
to koow the reaction of Government......

SRAVANA 30, 1892 (SAKA)
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MR. SPEAKER : Supplementary ques-
tions which give information or which are
suggestions for action are not expected to be
replied to.

SHRI SAMAR GUHA : This is not the
way to dispose of the matter. 1 have asked
whether the attention of Goveroment has
been drawn to the statement iseued by Mr.
Charu Mazumdar, and if so, what is their
resction thereto.

SHRI ATAL BIHARI YAJPAYEE ; This
is relevant.

MR. SPEAKER : That is for the Home

Minister to reply and not for the Education
Minister.

SHRI SAMAR GUHA : This is con-
nected with education and with students,
For, there are Naxalite students. The
Maxalite leader has issued this statement
and ths main problem is that the violent
activities were connected with the Naxzalite
students . ...

MR SPEAKER: I
ing it

am not allow-

SHR1 TENNETI VISWANATHAM : It
has been suggested in one of the questions
that the hostels are being uced as hide-outs,
Have Government muade inguiries as to the
correctoess of this position ? This is very
important, because mo.t uf the universities
may be afected by this.

DR V. K R V. RAO : I presume that
the west Bengal Government is making an
enquiry into the matter because if they want
to send the police......

SHRI TENNETI VISWANATHAM : I
do not want hypothetical answer. I want to
know whether this Government has got any
information about the accuracy of these al-
legations. They are made not only here, but
also in the press.

DR. V.K. R. V. RAO: What allega-
tions 7

MR. SPEAK®R : Next Question.

SHRI RAM AVATAR SHASTRI : 542,
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&Y sfmET fam ;. ewmw w@aE,
gear gfrafad) ¥z wevee §, ag W
#¥ mars fwar ? & s gengrae gfa-
afgdY & A ¥ 9@ W@ 91, aq wed T7
fir 7g @ asv9z ¢ | WA off wa SET"
 at frdy gfeafedl & are #q 419 | i
Imieey faar § 39 aF @ WA AN

HEEE WE |

weas WEAW : A9 98T @aATd
Evice il

vz fazafauea wwams &9 gra
MU SEgF ‘AT A

%542, s} TmTE@ATT wWEd o gar
fowr aqr gas @ w44 g aETE Ay
waT F37 5 :

(%) =ar ag &= & fr @ 21 garg,
®Y IAFT QAT ATAT & Sroq qzAT fama-
faerorg areqmw da, gear AT fEEndn
g T gzt femafreama femdf |9
} gAY & moA wegq frarar;

(@) #ar og »Y 79 ¢ & saq &N
% sfafafadl 3 gad @« st 4@ ;

(w) afe gi, & s&&FT @RT T
b

(=) 7ar g7 sfafrfedi =1 1§
oreaga  fzar aar ar ; 9%

(%) afz gf, @ vuwr =T €ar g
£)T GIFITHT §F qF 99 GO FEH FT
faac g 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.,
FAO): (a) and (b). No, Sir,

(c) to (¢). Do not arise.

) TRIEATT TN : WA WEIET &
ffveg wax & o § qmmg AT §

AUGUST i1, 1970
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o fradl 80 AR g F
¥z fazwr &1 waac ‘g’ &)
a4 nglqy 7 781 fv 38 d=d yEifa-
T A, YT FgEI HEXTT A WIT TZAT
gz gfaga 7 #1¢ Amew Ag faar
¥3a¥ @ wara ¥ @ mrafag T
AT Argar g0 #9r ag &g 2 fr g
deqrat wiT gwsAl ¥ wezafa off #y 91
yeeen frar & 7 s fem & @ w
ag At @fl & 5 wsgafa wdew & 39
FARER 9T wodr feemiy ¥ &T AT
gl & q| A faar 2 7 e I
& ar zTa® ar ¥ 37 471 gav sfafmar
27

Fro dlo &o WITo qlo Ty : UR-
ofg & gzar 54 veifgow wR wzr
wezw gfma F A fadx 79wy
gt fad 9 woefa § ga= aa 9
gidr I wF ¥MtER fogr gr)
uegafa 7 1§ WAa AR ad faar
g | S5 3w AMezw A1 A qm for
21 29 IEFT e FX R £ )

st TWmEETT et m oged
qgRY & w7 fear fr s 9YE far 78
T wEars ¥ famr §

‘e wfen g e @new
#at wafady zo w0 A’

w3 a9 g 5 ww Afeww

weaw wghey @ o wr§ sAgsw fear
qEaT § WBAeww WA ¥ @ wma
ofetfoe 54 & faq fear v g @ f5
F F @ g W HW wrArigAT fHar
wrg | ag sga & fF Al faar &, a7 ww
wmE R s E?
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sl THWArR et @ W dEd
tifanaT &1 ¥y adl fasr g a
& 73 9 =gar g fr o afewa
SIS qEAT ¥ egdza 3 g ¥ fAw A
w1f Aitew  Afesw  woenfaigs ar
afewa F19w 7Y Teadt F A ¥ W@
Y faor & 7 o< frar & @Y gwwT sk
Far § A GIFW ST EEE AR T w0
Fgar & ! #3 Id & A # 9@ FT
AR | .

weaw wElEq : Afera w1a & aiy
Hoar gare g g

WY Tt grest - 7 qar g fe
ag wrw fasr & ar ag, ST A
fast & Y gadr <itsr fast & ar 78 ?

DR.V.K. R V.RAO: Yes, Sir. On
July 24th 1 had received a printed memo-
randum in Hindi from what was called the
Progressive Medicos Federation of Puina-4
This Memorandum had put forth the demand
for making Patna University a Central Uni-
ve sity on account of the reported irregulari-
tics in the system of e¢xanunation of the
MEBS Course. We have referred this un-
signed and printed letter to the Regisuar of
the Patna University,

Deployment of Police in Delhl University
Campus

+
SHRI V. NARASIMHA RAO :
SHRI G. VENKATASWAMY :

Will the Minister of ED‘UCATIONI AND
YOUTH SERVICES be pleased to state :

(a) whether the Execu'ive Commirtee of
the Delhi University Teachers’ Association
has expressed its unhappiness over the de-
ployment of a large number of Police Force
in the Delhi University Campus ;

*543,

b} the reusons for deploying the police
force in the Campus ; and

(c) the 1eaction of Government in regard
thereto 7

SRAVANA 130, 1892 (SAKA)
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V. K, K. V.
RAQ) : (a) Yes, Sir.

(b} The University received reports indi-
cating that some of the students were or-
ganising a demonstratlion 10 coincide with the
meeting of the Academic Council fixed for
July 23, 1970. Since there was a serious
apprehension that the situation might get out
ot control, the Universitv d=cded that a
passe of plain-clothes men might bc Jaployed
for assistance, if ne-essary.

(c) The University is in the best position
to decide when to seck palice aid.

SHRI V. NARASIMHA FAD: How
many times did the University authorities
request the police force to come to the
University campus and what were the
reasons 7

DR. V. K. R V. RAO: The reasons
arc as follows Perhaps the House is aware
that a large number of students had failed
in the B A, first year and there was the
question ot promoting those students to the
sccond y-ar. The students wanted all the
failed students to the second year. The
students wanted all the failed students to be
promoted but the university decided that
students who had got 25 per cent marks and
more would be permitted to be promoted
and those who had got less than 25 per cent
would not be promcted. There was some
agitation on this account, A large number
of stud-nts met the Vice-Chancellor and
wanted all the students who had failed to
be promoted withcut any distinction to the
next class. The Vice-Chanzellor told the
students that he would place the matier
befure the Academic Council, which was to
meet on 23rd Julv. A day ecarlier the Vice-
Chancellor had also issued a statement saying
that the Acadcmic Council was meeting to
contider this question and he hoped that no
law and order problem would be created and
po attempt would be made to coerce the
Academic Council into coming to a decisioa.
It so happened that on July 23 the Academic
Council was meeting and about 200 or so
students gathered outside the Academic
Council meeting place. A little later some
of them—we do not know who instigated
them—started walking towards the Academic
Council meeting room and started pounding
the doofs. It was at this stage that the slsin
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clothes men who were there to protest
the Academic Council to prevent the dis-
ruption of their proceedings came to the
rescue of the Academic Council end preven-
ted them fiom entering the meeting place,
From intormation received from tha Univer-
sity I understand that the plain clothesmen
behaved with commendable restraint.

sl wzd fagid awqdY . F91 O
v ¢ f& faafadl & qgaw 3105
s ag ot ¢ fr o faardf cfmm &
fagg ¥ tHo Go qd@r & HTA-AT FT
gax fg=r & Wwr 9@y ¥ SH4 9a%
gfeqwrsil o7 fesr At frar amr sk
g% faem offwa & faar war 7 aan
farert w4 za a7 A Sfew A E fF
faxr farfaat 3 #o go (wrad) fedy
# frar § 978 WUETS THe QRo F WIFT
s wreaw § oear 37 & fag fraw
frar o ? gt efagre S faug ® Y
& Areanw & O g & qr gFAr g7
gai ar wfzargat § 7

DK.V. K. R. V. RAO:
ir it was... ...

I do not know

SHRI A. B. VAJPAYEE : That was the
subject to be discussed by the Academic
Council,

DR. VK. R V. RAO: As far asl
can understand the question b:fore the
Academic Councl which was also agitating
the minds of the students who had gathered
there was the question of unconditional pro-
motion of all failed candidates. I .m aware
that there has been a considerable amount
of feeling on the incident to which the hon.
Member has referred, but if 1 am not mis-
taken, 1 think & question has been asked
on that ; perhaps it was an unstarred ques-
tion and I think I gave a reply. I bave an
impression that there was an unstarred ques-
tion on the subject to which we have given
areply. Otherwise, I am prepared to place
at the disposal of the hon. Member a'l the
informaticn 1 have got. Or, be may ask a
questicn in the noreral way and I will give
the information.
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As regards this particular agitation, it
was not connected with the incident of the
boys.

SHRI KANWAR LAL GUPTA : This
subject was also discussed in the Academic
Council on that very day. (/nterruption )

DR. V. K. R. V. RAO: 1 am very
sorry : the Academic Council did not discuss
any of these questions because of the thump
ing and so on The Acalemic Council
resolved that the students had violated the
code of conduct, and a law and order pro-
blem arose whch would have to be dealt
with as a law and order problem, and it
authorised the Vice-Chancellor to take all
the necessary action, aid immediately ad-
J urned.

SHRI HEM BARUA : Ttis not a fact
that the plain-clothes policemen in the Delhi
University campus wcre thete on!y &t the
explicit 1equest of the Vice-Charcellor and
is it also a fact that those students who got
less than 25 per cent marks and failed have
been asked by the Vice-Chancellor to study
ha-d so that they might score better in the
next examination? Is it a fact that the
guardians have been requested like that or
not ?

DR.V K. R. V. RAO : Regaading the
first question about the presence of the
plain-clothes policemen, they were stationed
at the request of the Vice-Chancellor.
Regarding the second question, 1 have no
specific information whether the Vice-
Chancellor asked all the students to study
bard, but I have no doubt he would have
done it, being a Vice-Chancellor.

SHRI HEM BARUA: My submission
is this. Some students who got less than 25
per cent marks had failed and they wanted
to be promoted, and they met the Vice-
Chancellor, and they were told that no
student who got less than 25 per cent
marks would be allowed to be promoted.
wunterruption.)

MR SPEAKER : It has been answered.
Shri Umanath.

SHRI UMANATH : I undeistand that
the confct between the students anod the
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university authorities is continuing because
seven students have been expelled, arising
out of the demonstrations on that day to
which the hon. Member has referred, on the
advice of some committee. I would like to
know frem the hon. Minister whether it is a
fact that the Dcen of the Faculty of Law of
the Delhi University, who is well known for
his CIA links, had manoeuvred the commit-
tee  (Interruption) 1 have not named any
person, I am abiding by the rules,

MR. SPEARER : When the gentleman
is not present in the House, no such asper-
siun should be made.

SHRI UMANATH - I would like to
refer to your earlier ruling. (faterruption.)
1 would like to nake a submission.  Earlier,
the rule had been that no person should be
named, and when the person was not named
and his designadon was mentioned, it was
allowed here, 1 am strictly following your
ruling That is why I did not name the per-
son. 1 know his name, but I abided by your
ruling, and did pot mention his name.
I would like to know from the hon.
Minister—

SHRI HEM BARUA : It is not possible
for everybody to become a Member of
Parliament, and he cannot be present here.
The hon. Member is 2 Member of Pailiament.

(Interruption.)

SHRI UMANATH : That is right, and
I want to know which of the rulings I have
to follow,

MR. SPEAKER : In the case of a
Mcmber of Parliament belonging to such
and such a constituency, if he says "I do
not mention the name™ and yet proceeds, it
is not fair.

SHRI RANDHIR SINGH: I know
bhim personally, Dr. Tripathi. He is a very
good man; he is not connected with the
CIA.

SHRI UMANATH : 1 want your gui-
dance on this question. Earlier, when names
were mentioned in this House, it was you
who gave the ru'ing that names should not
be mentioned. But then the designation can
be mentioned. And oa that account desig-
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nations were mentioned in this House and I
follow the rules.

MR. SPEAKER : Do not get excited.
Even if you do not mention the name of
that gentleman, your calling him as CIA,
this and that, is not fair.

SHRI UMANATH : It is well-known
in the university that he is keeping links
with the CIA,

MR. SPEAKER: No, no, (/nterruption.)

SHRI UMANATH : What I say on this
point is this, When T abide by your rules,
then you shou.d not shut me down. Your
ruliog was no name should be mentioned.

MR. SPEAKER : You should not make
much of it; even by mentioning his desig-
nation, that gentleman could be recog-
nised.

SHRI UMANATH : It caonot be arbi-
trary. There cannot be one rule for one
occasion and another rule for another
occasion. You have given the ruling that no
name should be mentioned but designation
can be mentiontd. In pursuance of your
ruline, I mentioned the designation, not the
name.

MR. SPEAKER: Whea yo: mention
the designation in such a way that it almost
amounts to calling the name of that gentle-
man, it cannot be allowed. My ruling did not
mean that. You cannot call him CIA agent
etc. He is not here to defend himself

SHRI UMANATH: May 1 koow
whether it is a fact that one of the com-
mittee members, who has get well-known
links with the CIA has manoeuvred the com-
mittee to take a decision to expel 7 students,
on account of which the agitation Is conti-
nulog and it has got the implication of
spreading to other places also ?  Will the
minister use his good offices with the univer.
sity authorities to see that this question of
expulsion of 7 students is settled, so that
things may not spread further ?

MR, SPEAKER ;: In this shape, it be-
comes all right.
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DR. V.K. R. ¥. RAO : I do not know
if the hon. member has any personal acquain-
tance with the current Vice-Chancellor of
the Delhi University. 1 happen to know him
for more than two decades snd I can assure
the hon. member that the Vice-Chancellor
of the Delhi University is pot the sort of
person who could be manoeuvred by some-
body into doing something.

SHRI UMANATH : Not the Vice-
Chancellor. The decisi'on was taken by the
committee in which the Vice-Chancellor is
pot there.

DR. V. K. R. V. RAO : This committee
was appointed by the Vice-Chancellor and
the commiltee’s report was copsidered by the
Executive Couvn il of the university, over
which the Vice Chancellor presided. It was
the Executive Council which took the dis-
ciplinary action,

SHRI UMANATH : What about using
his good offices with the university authori-
ties to scttle the issue of expulsion so that
the agitation may not sprezd further ?

DR. V.K. R V.RAO : This is a matter
where good offices can bear many inter-
pretaticr.s. 1 mysell know how I would
have reacted as Vice Chancellor if the
Minister of Education had tried to tell me
something abcut disciplinary action 1 have
taken alter makirg proper erquiry, But in
apy case, since the distinguished member has
-made the suggestion, 1 shall certainly convey
the suggestion to the Vice - Chancel or.

MR. SPEAKER : Mr. Umanath, where
is all the excitement gore ? You aie so
cheerful !

SHRI NATH PAl: Now that he is
distinguished, he is so cheerful.

o} wiwat fasy: aft fimeqr oY <Y
& =war ¢ 7 aer A gafeT swa
freeht fagafaaray & faanfaal & gwagra
¥ @it ¥ ugy gq@r qar g gAsy
AT w g aremiEd & fad
AT wigal § 57 § $aw awasy |
agr ur w1 FIFEd TalA A frar €
& siar gt g Farag et e
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st uy gme AT tfagra & owo go &
g § 43 ¥ AT g §—
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wi %1 Mz § &wq & fag fGsamr goag
& 1T 71 9u faedm 9T Sade! gfeaq
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MR. SPEAKER : It is irrelevant. We
have taken enough time on this question.

SHRI BAL RAJ MADHOK : Sir, here
is a question relating to Delhi University
and you have not shown the courtesy to
allow even one quesiion to any of the
Members from Delh:. We are really sorry for
the way of the Chair is acting I am not
making any reflection. But this is not the
way. Whatever you may say, we very much
protest against this,
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weuw wgian : 83 g Fdwe faa
FT A7 fagr ¢ fF foeclt & 1t & &1
#5913 A, aY =7 AR w0
IET FHAAT AT |

SHRI BAL RAJ MADHOK : It is not a
question of Madhok. The auestion is, not
even one question has been al'owed to Msm-
bers from Delhi. This is a very wrong
approach. We strongly protest against it.
Because we do not want to take the law into

our hands, you take it for granted. This
will nat be tolerated.

it s faw ;. memw wza, AR
|1 1 99 fawargy o

ueyw WY g ¥H & g7 Ag)

gar g

=t AT faw : 9o amwr Eifsg
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Hafag qad € & ¢w fag f& @=el
a8, fa7 & =rax 48 9@z ¥ 79 ¢,
Tga, &, f& gt fag #Y <aera faar
ST, B2 w8 a w4 arfmer fzan @,

arfan & adY, Y gart faq afan
F wifas @it oy | 3T T GFE1 agH
ararfEt 1 7. feg @ &, SfFT I
g afger 7Y fear srar 1 s &
gim & & At gfwm ¥ ITHY AR
frrar faar srar & 1 et |\ §Elegm
¥ 39 qg @) & 1 wAT WA WEEw I
I & oy Gafan wfasy ar A€ an
W @AY F aATE w3, AE A
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gfew #Y at @ fsramar s o

MR. SPEAKER : The question relates
to deployment of police only.
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SHRI KANWAR LAL GUPTA : Sir.
you permit us to ask a question,

st ot feg o el arga, AR
qar9 F7 w91 feaar aiy ) gfes sa
F 9FF TES FCATRL A AT @ 1 A
grfger amga & 1| 9% fao 18 Feasy
farar s

weast wgan : w fafret aga
aTe, @ fad qomade arw gfag & ant

Hoam 3 1

it coeiT fag 0 3 20T & ad §)
w1 IAR q@T Adr @ | @ar fafan
Fafas & Ia% ifas s aaeq far
S ?

MR. SPEAKER : If he wanpts. he can
give answer so far as deployment of police is
concerned.

Secretarial Facilities to Whipy of
Opposition Partics in Parllament

*544, SHRI SHRI CHAND GOYAL :
Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) whether Government are considering
some proposal to provide secretarial facilities
to the Whips of Opposition Partics in Par ia-
ment ;

(b) the details of the facilities under con-
templation of Government ; and

(c) whether Government arc also con-
sidering a proposal to piovide pay, allowance
and other facilities to the Leaders of
recognised Opposition Parties, on the level of
Ministers ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TR ANSPORT (SHRI RAGHU RAMAIAH):
(a) to (c). The matter is under considera-
tion.

SHRI SHRI CHAND GOYAL: The
hon. Minister seems to be concentrating el|
his energies on the House and, therefore,
he does not find time to attend to these
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things, I would like to remind him through,
you, Sir, that in the Sixth All India Whips®
Conference held at Simla in April, 197 this
decision was taken. The recommendations of
this Conference were :

*“The Government Chief Whips of the
States and the Union Territories should
be the Minister of Parliamentary Affairs,
as in the Centre. The Government
Deputy Chief Whips should be given the
status of Deputy Ministers, The Chief
Whips of recognired opposition parties
in Parliament™

—1 am having in mind Shri Sheo

Naralo—

“and the State Legislatures should be
given facilities as available to the
Deputy Ministers and the Regional
Govervment Whips and the Chief Whips
of the reccgnised opposition groups in
Parliament and the Legislatures should
be given the facilitics as are available to
Parliamentary Secretaries.”

This decision was taken in April, 1967
at Simla and last year it was reiterated at
the Whips' Conference at Madras. The
Ma.jras Con‘erence said :

“The Conference reiterates the re-
commendations of the All India Whips'
Conference,””

1 want to know what are the hurdles in
the way of the government accepting these
recommendations. When they have partially
accepted that recommendation and iovested
the status of Deputy Ministers on the
Government Whips, why have they ignoied
opposition whips ? What are the difficulties
standing in the way of the Government
accepting those recommendations 7

SHRI RAGHU RAMAIAH : First of
of sll, I would like to say that this attracts
not only Shri Sheo Narain, as Shri Goyal
says, but Shri Goyal himnself, because he is
is the whip of recognised group. Therefore,
it Is not so parrow as that. After all, it is a
very serious malter,

MR. SPEAKER : Don't say it
serious matter ; it is a simple matter.

is a

SHRI RAGHU RAMAIAH : The House
will recall that when [ proposed that the
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daily allowance of Members should be raised
to Rs. 51, these very Members opposed it o®
the ground that the country will not accept
it and will not or capnot bear it. So, we
have to take all uspects into account. We
have to comsider what the public opinion
would be. Then another question was asked
as to why we have partially implemented the
recommendation. 1 find that Shri Masani
is not present here, If 1 may say so, it was he
who forced us to implement it, Eearlier, the
Comptroller and Auditor-General objected to
the institution of Government Deputy Cheif
Whips gua Government Deputy Chief Whips
without legislation. Out of respect for his

feelings, we have abolished that insti-
tution,
SHRI SHRI CHAND GOYAL : An-

other decision which was
Whips" Conference was......

taken by the

MR. SPEAKER : You read the whole
decision.  You can ask a gquestion with res-
pect to that.

SHRI SHRI CHAND GOYAL : 1 will
not read it ; I will only make a reference 10
it, Another decision taken was that 1l ¢ party
in power would be associating all the opposi-
tion leaders with the consideration of the
various important national issu's. We were
told at the Madras Whips® Conference that
this is already being impl.mented. T want
to know on how many imporiant national
issues the party in power has called a meet-
ing of the cpposition leaders. [ would also
like to koow the difficulties standing in the
way of investing the leader of the Opposition
with the status of the Cabinet Minister, a3
has been done in Punjab and several other
States. What is the difficulty In your follow-
ing that precedent and giving the leader of
the opposition that status ?

SHRI RAGHU RAMAIAH : 1 hope,
all the leaders of the Opposition who are here
know wery well that on a pumber of
oc:zasions 1 mysell had the privilege of seek-
ing their assistarce to meet the Prime
Minister and other ministers to discuss certian
malters of pationsl importance, The ecxact
number, naturally, you do not expect me to
have in my mind and say at the moment.
We czrtainly attach gieat importmc.e to such
cooperation,
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Then, Shri Goyal asked as to what was
the difficulty about the Leader of the Opposi-
tion. After all, this has to be studied and
its ramifications and various aspects have to
be gone into, as also the opinion of various
other parties in this House which have their
own leaders and what their attitude to this is.
It is not so simple as that,

SHRI S. K. TAPURIAH : The hon.
Minister said just now that becaute certain
partics opposed the Bill for increasing Mem-
bers’ salaries and allowances, he wanted to
have this matter gone into and was keeping
it pending. 1 hope, he sticks 1o this view all
the time and will never bring any Bill befcre
the House because the Opposition parties are
always opposed to them. Now, may I know
which are the States in which they are having
governmenis belonging to Shrimati Gandhi's
party where they are allowing the Leader of
the Opposition  ({«8er:upiion)

MR. SPEAKER : It docs not arise out

of this. Please confine yourself to the
present ques:ion,

SHRI S. K. TAPURIAH: It comes
out of this.

MR. SPEAKER : No, no.

SHRI S. K. TAPURIAH : Will you

kindly hear 7 Will you explain what is part
(c; and what supplementaries come out of it?

MR. SPEAKER:
is far-fetched.

The supplementary

SHRIS K. TAPURIAH : How?

MR. SPEAKER : Will you please sit
down ? I am pot there to explain it, You
are asking for some statistical information
regarding the States. He is not expecied to
know about each and every State.

SHRI S. K. TAPURIAH: Theie was
po pecessity for his bringing in the ramifica-

tiops. It arises out of that.
MR, SPEAKER : 1 canpot allow this
question.

SHRI S. K. TAPURIAH : If you do
oot want to allow it, that is your will,
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MR. SPEAKER :
notice,

Please give a separate

SHRI S. K. TAPURIAH: They are
giving this facility to the Opposition parties
in States where their own party is in power.

MR. SPEAKER : No, oo ; Shri
Venkatasubbaiah

SHRI P. VENKATASUBBAIA : We
are glad that the hon. Minister give a very
elaborate explanation and also brought forth
the ramifications that are involved in it, a
very, very s2iious constitutional issue of this
great nature. May I know from the hon,
Minis'e- whether eien now he will give
serious thought ta it and, if neczssary, bring
forward the pecessary legislation in this
House 8o as to give due recognition to the
Opposition partics and ihir chief whips 7 It
will be establishing a very healthy parlia-
m:ntary convention as we are following the
coaventions of th: British Parliament. May
I know what will be his reaction to this ?

SHRI RAGHU RAMAIAH : [ can
assure the hon, Member that whatever
thought we give is always serious. It js
never lighthearted,

SHRI RANGA : May I expct the
Government to give this a little more serious
attention thun has heen given till now and
look at this matter from the spirit which you
yourself have indicated just now and not to
import all sorts of other considerations thus
giviog the impression that the Gov:rnment is
ioterested in  pliying one force against
another in order to avoid implzmenting the
reiterated recommendations of their own
whips conferences which were presided over
by my hon. friend and also his predecessor ?

SHRI RAGHU RAMAIAH : In taking
a final decision in this matter an opinion
like that of a great leader like Acharya
Ranga will certain'y ba boroe in mind.

SHRI NAMBIAR : He is slippin out.

SHRI K. LAKKAPPA : 1| quite
appreciate the difficulty behind providing
facilities and recognisiog the Leader of the
Opposition. 1 would like to know the guid-
ing principle by which Government will be
guided in recognising the Leader of the
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Opposition and providing facilities for the
smooth functionirg of parliamentary demo-
cracy in this country. Sometim2s & parly
which is not functioning outside on a pro-
gramme and sometimes dcfeclors form a
group and put forth thic demand for recogni-
tion of the Leader of the Oppositien. 1
want to krow whether this Goveinment would
consider this dumand of the defectors who
come here and apply for recognition as
Leader of the Opposition or in provid-
img facilisies and  recogmition to the
Leader of the Oprosision the Government
will take into consifferation that the party

should have . contested elections on a
programme and should also function in
Parliament.

SHRI RAGHU RAMAIAH : This also

will be borne in mind.

SHRI K LAKKAPPA : What are the
guiding prin: 'ples 7 1 would like to know.

SHR] NAMBIAR :  What is the answer
of the hon. Minister, Sir ?

SHRI K LAKKAPPA : He has not
replied to my question, Sir.
MR. SPEAKER . He has replied to

your question.

Sir, it is not for
It is for you
is nota

SHR1 NATH PAI :
the Government (o recognise.
to recognise the Opposition, It
favour from the Government.

MR. SPEAKER ! He does not reply
anything. He said that everything will be
borne in mind.

SHRI NATH PAI : He is not to rccog-
pise the Opposition. It is the Speaker who
recognises the Opposition.

SHRI ATAL BIHARI VAJPAYEE :
When the question of giving facility...

SHRI P. VENKATASUBBAIAH : You
have recognized the Leader of the Opposition.
Sir, can any Member...

MR. SPEAKER : 1 bhave recognized
but when the resolution came, your Party
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landed itself and there was a lot of debate
and difficuities and if you want, we can have
the debate again.

SHRI CHENGALRAYA NAIDU : It
is not a charity that you recognized us. When
we are (5 people, you heve to recog ise.
(Imterrupiiors:

SHRI RANGA : Sir you have already
made it very clear. All the Parties including
PSP and SSP agreed that he te recognised as
the Leader of the Opposition.

SHRI NATH PAI : So are we.

MR. SPEAKER : Some people think
that by shouting and gesticulation logi: may
also be added to it. (/mterruptions)

SHRI P VENKATASUBBAIAH : rose.

MR SPEAKER : 1 expect co-op-ration
from you. You are a \e'y senior Member.
You should ask your friend to kecp silent
when I am on my legs.

I have already mentioned about my
decisicn in the House, It was debated and
certain decision was taken,  Difliculties
emerged  (inrerrupiions)

SHRI CHENGALRAYA NAIDU : What
was the difficulty ? You allowed this trouble,
You are responsiblc for this trouble.

MR. SPEAKER : If T aliowed this
trouble, I am piepared to de-recognise.
(Interruptions) If you think my reeognition
leads to trouble, I will de recogrise. (Jfmier-
rupiions) 1 am going to do it If you do it
like that. Mr. Vajpayee.

SHRI CHANGALRAYA NAIDU : If
you are going to do it, you will not sit there.
1 want to know one thing. If you can de-
recognise the Opposition, can we de-recognise
you, Mr, Speaker ?

SHRI RANGA : All the five Parties
have requested you to recognise him as the
Leader of Opposition. (Inrerruptions).

MR. SPEAKER : Acharyaji, will you
please explain the position to this gentleman ?

SHRI NAMBIAR: I want to know
whether it is in order for "an hon. Member



29 Oral Answers

to threaten the Chair. Mr, Naidu threateped
“If you do this, 1 will do this’, Is it proper?

MR. SPEAKER : If a recognised Party
member behaves like this, I will bave no
other alternative but to reconsider it.

SHRI ATAL BIHARI VAJPAYEE : We
are not discussing the recognition of the
Leader of Oppoistion. We are discussing
the facilities to be given to the Chiel Whips
of the different Opposition Partiss. Now in
this case the hon. Minister talked f public
opinion. I would like to know when the
Deputy Chief Whips were raised to the status
of Deputy Ministers, was the pubic opinion
taken into consideration ? That was done
by #n executive order and not by legislation
passed by the House.

SHRI RAGHU RAMAIAH : I never
s id that this is one of the matters for
consideration. 1 did not say that it was the
sole consideration.

SHRI NATH PAI : Not only without
ascettaining the s.ate o. public opinion but
very important, I would like him to bear in
mind in detail all the objecticns raised by
the Audi'oi-General of India who said that
there is no provision for appointing these
people and payiog them out of the Consoli-
dated Fund of India. That is to be bo-ne
in m'nd. because, Sir, he is getting away very
cas'ly, by making fun of the quesions Muy
I ask you one thing, Sir, arising out of your
remarks, in reply to the qusstion by Shri
Chengalraya Naidu ? You were annoyed
with him. 1 plead with you, S:r, in all
humility that your ruling should not be based
on any femporary annoyance. Recognition
of Opposition is not a charity to be distri-
buted by the Minister of Parliamentary
Affairs, Sir, recognition of parties is absolutly
your discretion, and once you have given it,
it cannot be changed becavse you happen to
be annoyed with the remarks of certain
Members, because, I heard you saying : I
will de-recognise. May I submit, such basic
issues are to be decided ultimately by you
according to the principles laid down and
they should not be swayed by your temporary
annoyance, whatever the provocation from
any Member.

SHRI BAL RAJ MADHOK : 1 have
10 make a submission, ([nterruption)
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MR. SPEAKER : Ocder please. I am
on my legs. Ouo this matter of recognition
of the Leader of the Opposition, when it came
to me, 1 did it on the very first day. I am
simply surprised as to why this gentleman
was shouting when 1 had done my own part ;
and if they think, they bave anything else
to do, the question is already hefore the
House. Supplementaries are being asked.
But, if the leaders of the recognise! parties
als> go on instigatiog the:r ow  Members
just to fall on me also, in spjte of my doing
all this, [ am not prepired to tolerate that,
They should behave as a responsibl: Opposi.
tion.

SHRI NATH PAl : The role of Opposi-
tion is now to them.

MR. SPEAKER : [Itis very nccessary
that Opposition itsell should behave asa
resgonsible Opposition.

SHRI NATH PAl : May I request you
Mr. Speaker, to try to be a little more
indulgent because the role of the Opposition
i5 very new to them ; they are beginning their
role ?

MR. SPEAKER : The rol= of the
Opposition is not to keep on fighting with
the Chair ; they should fight with the
Government. They are thinking that by
fighting with the Chair rhey are achieving
their object. They are absolutely wrong ia
that,

st sFrmdte sredt ¢ wfETE gz &
fF o7 ®IEz 8 wig A9 H 93 a3 &, ga
far ag faenT g wrdr § 1.,

WeqA ®AAG 937 WY AE AMCaA),
foT 9% saraT

SHRI BAL RAJ MADHOK :
Speaker also has to play his role.
does not play the role, difficully arises.

MR. SPEAKER : I know your difficulty
today. I know your mood today. Don't
display it io this way.

The Question Hour is over.

Sir, the
If he

o} |ITAT AT ;. wWeww wtEw, ¥ aq
¥ frza s Wigar 28T we1 we
546 & @rrw # St 9wl fyar d...
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(sa@eT)... AW ATHFT F GET AE
g9, § &1F avg 9 faar &7 @
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faars. ..

s wghg : feana 77 @ f -
o< ¥y &Y aFeAlq A F7F § 9 wAl
HurAr g 30 &) was fag @A
Biciced |

WRITTEN ANSWERS TO QUESTIONS

Demolition of R. S. S, Office Building
in Banaras Hindus Univcrsity Campus
*545. SHRI ISHAQ SAMBHALI :

SHRI SARJOO PANDEY :
SHRI YOGENDRA SHARMA :
SHRI JHARKHANDE RAI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Gajend-
ragadkar Commission's recommendatisn
regardiog the demolition of the Rashtriya
Swayam-Bewik Sangh’s nffice building in the
Banaras Hindu Ubiversity campus has not
yet been implemented ; and

(b) if so, reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V RAO) : (a) and (b). The University
authorities had been negotiating with the
leaders of the R SS. at various levels for
vacation of the buildinpg in an amic ble
manper, but no agreement could be reached.
At its meeting held on July 25, 1970, the
Executive Council of the Universi'y unanim-
ously passed a resolution revoking the
permission by wh ch the R.S.8. is using this
building. Sultab'e action is being taken by
the University to give cffect to the resolution
of the Executive Council.

Infiltration of Naxalites and Communisis
in West Bengal Services
*546, SHRI SHARDA NAND :
SHRI J B. SINGH :
SHRI RAM AVTAR SHARMA :

Will the Minister of HOME AFFAIRS

AUQUST /1, 1970

Written Answers 2

be pleased lo state :

(a) whether it is a fact that there was
infiltration of Naxalites and Communists in
the West Bengal services ;

(b) if so, what steps have been taken by
Government 'o remove them ;

(c) how many persons have been removed
or transferred so far ;

(dy whether Government havs made any
inquiry in this connection ; and

(e) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIVATI INDIRA
GANDHI) : (a) to (e). There is reason to
believe that there are a ceitnin number of
persent in th: West Bzngil Services, who
have political affiliations. The rules by which
Government Servants’ Conduct is regulated
protibit them from engaging themselves in
political activities. The West Bengal autho-
rities are alert and take suitable action
including disciplinary action in regard to
any violation o the prohibition.

Arrest of C.P.I. (M) Workers in West
Bengal

SHRI BHAGABAN DAS :

SHRI B. K. MODAK :

SHRI JYOTIRMOY BASU :
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) wheth:r  large  scale arrests of
members of political parties, particula‘ly of
the C.P.I. (M), have beca made in West
Bengal since the imposition of the Presidents
rule there ;

(b) whether it is a fact that the arrests
are still continuing in West Bengal ; and

*547.

(c) if so, the pumber of members and
supporters of each political party arrested
tlll date in West Beogal since the imposition
of the President’s rule 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (8) to (¢). No person is
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arrested merely because of membership of a
particular political party. Arrests are made,
in accordance with law, obnly of persons
concerred in the commission of offences,
Information regarding the political affiliation
of persons so  arrested i3 not readily
available.

Y4t gagdla Qiaar § gAEfaad,
amifaet wify & wEmawar &

Rt ¥ ugmEA

%548, »Y W7 W& W@ W\
TR-ET A 77 aard &7 FE0 K4 0%

(%) mar awre 7 fafas et
w1 AW & AT 9T Y4 gaudia DT
& T qwm # gad,  eefaad,
imfast oifz  aqrEmwar 5 ar ¥
€Y nam Saar g ; WK

(@) afz g, at amesr AN
Farg ?

RETd wEew § Wi e
" dmfas aar  sletfe wgEew
faramil ® wow wdYy (w) pew W 9A) ¢
(F) 9% (@). sifas saaeqr & faq ga
frarmz anaaifys s7afs & 59 vga-
qf Sy weifaad, s R wiy
Farfl ) qrETmFaral §1 qeiFT 99
gy @wAr § EFEW & aug
nar a1 | 58 weaiwa J fafwer faarad
T FrawgFarel 9T 99 AT aF faEr
fegr war wgi @ ITFT IW @9 AT
g awar qr e ¥ fafa=r & ¥ fawra
wY qafgarfaa @ 9T A wrwriea o)

w fawa w1 ofdfeafam) w1 aqr aaa
gag 97 faw @t e qred &1 gfe
# TEHT ¥7E1T ORI T9T A90 qFT
O SO AUt AEUM HeqT AR
gl g freae gaoeess e
arar g W @aAr wafe ¥ g9
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TAQIAT 1 A WTAEEATH] & FAAA
TFAR I & 929 9 W a7 Py ¥
fer 7 &1

faaza
a9 dmar walg ¥ wewla &
wfagn anawifus aol t wfafe
WTATTEATGl & wdAT Qe
witfme —
T 30,000 (1)
feetamars 78,000 (1)
T1#zx (fr ) 25,000 (2)
TH 27,000 (2)
Ffy damfas 11,000 (3)
sgfafacar-garfas 2,000 (3)

(1) ygw w7ufe sgaaE HeqTT
gra fae™ wr weard STRe |

(2) weer gar afare fratas
faurr gt qaafw fRRamea
(72 smra) gror dare el
aF YIEEA §T GEGY  §a9
A HET A 21

(3) sfa-fawr groy dare e ¥
STHAT |

feeafimat : —

(1) ‘wfafew  smaesamy’ @1
afsma  qaigmfra o @
wear ¥ & wiT qui ga st
WY wer mifwa afi § A
Yarfrqa afal & @03 93
sTaRqEar et |

(2) wffoaa foqm wfat
sTamasard  fafaea ool st
gragsarsl & STERT A
wfeafag &1
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(3) &mfrsi N grawFani &
F1E GYAT AFHEAT Iqe" A&

¢ wWifs ™ o= ¥ w=aia
fomm & wAF  GEE A

st § qUT EWA  SgEe
mfas, fas fams  aar
IMT F F1W @ ara faAm
# feuft wia =gfqq fr wfaw
grasa €

Theft In Chandigarh Museum

*549. SHRI 5. M. KRISHNA :
DR. SUSHILA NAYAR :
SHRI YAIJNA DATT SHARMA :
SHKI1 YAMUNA PRASAD
MANDAL :
SHRI N. R. DEOGHARE :

Wiil the Mipister of HOME AFFAIRS
be pleased to siate :

(a) whether it is a fact that 100 rare
paintings have bcen stolen from the Chandi-
garh Museum duriog the month of July,
1970 ;

b) if so, whether Government propose
to hand over the investigations to the
C.B.I,

(¢l the action taken or proposed (o be
taken by Goverrment in this regard ; and

(d) the total estimated value of the
stolen paintings in the interrational market ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to (d.. Onpne hundred
and two minialure painolings were siolen
from Chandigarh Muscum o©a the night of
22nd/23rd July, 1970. Investigation of the
case il being conducted by Chandigarh police
under the supervision of Central Bureau of
Investigation. Book value of 68 of the
paintings is reported to be sbout Ra. 20,199.
It is not possible to estimate the value of
stolen paintings in the international market.

Collection of Arms by Political Parties
to Mcet Naxalite Menace

*550. SHRI RAGHUVIR SINGH
SHASTRI :
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SHRI SHIV CHARAN LAL :
SHRI PRAKASH VIR SHASTRI:
SHRI RAM CHARAN :
SHRI SHIV KUMAR

SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(&) whether Goveinment have received
reports that fearing breakdown of law and
order from Naxalite mepance and conseq-
uent chaos, the political parties in the
country are collecting arms for fulure use ;

(b) if s0, the details thereof ; and

(c) the steps taken by Government to
allay the fears of the political parties and to
restore confidence in them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (e) and (b). There is now
such specific information. However inguiries
are being made,

(c) The State Gove.nments are taking
ell necessary steps to deal firmly with the
activities of the Naxulites and other allied
extremist groups.  The Central Governments
are providing such assistance to State
Governments as may be tequired by them.

Establishmeat of Mithila University

*551, SHRI SHIVA CHANDRA JHA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) whether it is a fact that the Central
Government have agreed with the Bihar
Government in just expanding the Kames-
hwar Sanskrit University into a Mithila
University and not making a separate
Miibila University at Darbhanga in Bihar ;

(b) if so, the reasons theiefor ; and

(¢) il not, when the Mithila University
at Darbhanga would be established 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES \DR. V. K. R. V.
RAQO) : (a) to (c). The Committee of the
U.G C. which reported on the State Govern-
ment’s proposal had recommended that in
view of the present stage of d:velopment of
the Kameshwar Singh Darbhanga Sanskrit
Vishwavidyalaya as well as the paucity of
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resources, it would be better to have only
one University at Darbhanga ; alternatively,
it was possible to have a ‘Mithila’/Darbhanga
University, of which the existing K.S.D S.
Vishwavidva'ava and the new multi-faculty
University, might from autonomus wings.

The State Government had set up a
Committee to examine the administrative
and academic structure of the proposed
University The recommendatioos of this
Committee are at present under examination
of the State Government.

Routes operated by Private Alrlices
Companies

*552, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the names of the private airline
compinies now operating io India ;

(b) which are the routes they are hand-
ling ; and

(c) the reasons why the Indian Airlines
is rot taking over all the air routes ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). I lay a statement on the Table

of the Houe.

(c) Due to shortsge of suitable aircraft,
Indian Airlines are unable to take on any
additional commitments. Moreover, Dakotas
have be.uwe operationally highly uneconomic
and Indian Airlines are unable 10 undertake
such routes as arc operated by private
operators with Dakotas on airfields which
can accept no other aircraft,

Statement

The following non-scheduled operators
hold non-scheduled permits valid up to 3lst
March 1971 :—

1. Air Survey Co. (P) Ltd.,, Calcutta,

2. Airways (Iodia) (P) Ltd,, Calcutts.

3, Bharat Commerce and Industries,
Gauhati.

4., Cambata Aviation, Bombay.
5. Jamair Company, Calcutta.
6. Kalinga Airlines, Calcutta.
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7. Kasturi and Sons, Madras.

8. J, K. Chemicals (P) Ltd,, Bombay.

Of these, only M/s. Jamair Company
and Airways (India) are engaged in com-
mercial air transport. These two airlines
are generally operating non-scheduled services
on a day to day basis oo the following
routes :

fi* Jamalr Co. P Ltd. :
1. Safdarjung/Jaipur/Kota/Banar and

back.

2. Safdarjung/Patiala/Ludhiana and
back.

3. Dum Dum/Hasimara/Bhatpara/

Jalpaiguri/Grassmore/Telepara.

4. Dum Dum/Jalpaiguri/Saugaon/
Bhatpara.

5. Dum Dum/Jalpaiguri/Rupsi and
back.

6. Dum Dum/Agartala and back.
7. Dum Dum/Purnea/Jalpaiguri.
ii' Airways (India) Ltd. :
1. Calcutta/Ambari/Calcutta.
2. Calcutta/Agartala/Calcutta,
3. Calcutta/Bokaro/Dhanbad
back.

4. Calcutta/Bhagalpur/Purnea/Darb
hanga/Patoa/Muzaffarpur/Raxaul
and back. (Without traffic rights
between Calcutt: and Patna).

and

Iovestigation into the Chargey against
Janasevak

*553. SHRI GANESH GHOSH : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the C.B.I. investigated into
the charges of tax evasion, manipulation of
accounts and black-marketing of newsprint,

against the Janasevak, a Bengali Dally
published from Calcutta ;
(b) if so, the details of the charges

against the said Bengali Daily and tbe find-
ings of C.B.I. thereon ; and

(c) what action, if any, bas been or s
being, taken against that paper on the basis
of the C.B.1. findings ?
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THE PRIME MINISTER, MINISTER
CF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (¢). The Central Burcau
of Investigation are investigating into certain
allegations  agains® the management of
Janasevak Karjyalaya Ltd., Calcutta relating
to criminal misappropriation and mis-use of
funds, manipulation of accounts, disposal of
newsprint in black market. illegal transfer of
publication rights along with the Press and
its accessories, unauthorised sale of imported
lino-tyne machines etc. The investigation
in the case is still continuing.

No investigation is being made by the
C.B.l1. into alleged tax evasion onm the part
of this concern.

fasafeumay & wwaAla maml
qglar @Al
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sfaF wrard ¥ wean o
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Acquisition and Preservation of Haydarl
Manslon as a Natlonal Mooument for
Communal Harmoaoy

*555 SHRI SAMAR GUHA : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the ‘Commupal Peace
Camp’ set up by Mahatma Gandhi in
Haydari Mansion, 1 0, Beliaghat Road,
Calcutta, has assumed a historic importance
as a place of pilgrimage for communal
harmony ;

(b) whether a public committee is trying
to draw the attention of Government for
acquiriog and preserviog this Maosion as a
historic monument ; and

(c) if so, whether Government will take

steps to acquire and preserve it as a national
monument for communal harmony ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
R. N. MIRDHA) : 1a) to (). The Gandhi
Centenary Committes, West Bengal, propose
to acquirc the house in Beliaghata in Cal-
cutta, where Gandhiji resided in August,
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1947 when engaged in his mission to
establish/communal harmony, and to preserve
the place as a pational monument and a
venue for activities in furtherance of
Gandhian ideals. The State Committes
have approached the National Committee
for the Gandhi Centenary for funds for the

purpose. The matter is under considera-
tion.

Hyde Park in Dzlbl University Campus

*556. SHRI R. K. BIRLA : Will the
Miaister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the Delhi
University has decided to give its students a
Hyde Park in its campus to express their
feelings ;

(b) if so, the reaction of Goveroment
thereto ;

(c) whether it is also & fact that such
8 Hyde Park will lead to more lawlessness
and indiscipline among the students : and

(d) whether any other university is
also thinking to have such parks in its
campus ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) No, Sir.

(b) and ‘c) Do not arise,

(d) The Government has no information
in this regard.

Murder of Shri Ram Garib Das by
Naxalltes

*557. SHRI JAI SINGH ;

SHRI HARDAYAL DEVGUN H

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Shri Ram
Garib Das, a Jan Sangh leader of Muzaffar-
pur District, was killed on the 23rd July,

1970 in his native village of Taraura by the
Naxalities ;

(b) whether an enquiry has besn held
into his death ;

(c) if so, the finding: thereof ; and

(d) the steps Goveram:nt propose to

t:ke to make the life of the political I21ders
!afc in the country ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCEINTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K C PANT : (ai to (d). According to
information received rom the Government
of Bihar, Shri Ram Garib Das, President,
Mandal Jan Sangh Musahani (MuzafTarpur)
was shot at on July 24,1 70, at about 11.00
P. M. while he was lying on his bed in the
verandali of his house. He was rcmoved to
Muz:flarpur Horwpital in a precarious condi-
tion where he expired. In his dying declara-
tion he named four person, of whom three
persons have been arrested by the police.
The four h person is abscond ng.  According
to the State Government, the absconding
person is suspected to be involved along with
some Naxalites in the commission of certain
other serious cfl.nces Further inves:igations
are in progiess.  The local phlice authorities
are expected to ruke adequale steps to ensure
the safety o! politizal lead.rs,

in North India
Port

Todusirics located
Approached for use ol Kandla

*558 SHRI D. N. PATODIA : Will
the Mijnister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whetheritis a fact that Govern-
ment have approuched the industries located
in North India 1o make greater use of the
Kandla Port ;

(b) whether the cargo traffic of the Port
has shown any increase during the last two
yeais ; aod

(c) if not, the steps Government have
laken or proposc to take to augment it ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) All the Central Ministries have been
requested to issue suitable instructions to the
Projects/Undertakings and other purchasing
suthoritics under their adminisirative control
(located in the northern region’ to route their
imports and exports through Kandla wher-
ever it is economical t6 do so.

(d) anP (c). The cargo traffic of the

port showed a decrcase during 1968-69 as
combured to the preceding year. It incrca=
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sed from 20,35,700 tonnes during 19¢8-69 to
21,09,444 tounes during 1969-70. Gavern-
ment set up a Committee in May 1969 under
the Chairmanship of Transport Secre'ary and
including representatives of various interests
concerned to consider the problems relating
to Kandla Port including improvement of
traffic. The recommendations made by the
Committee are in the process of implem:nia-
tion. The Kandla Port Trust has also
been taking steps to attract more traflic to
the Port,

Thrcanngﬁugc Fomula in Schools
affiliated to Central Board of
Serondary Education

*550. SHRI MAYAVAN :
SHRI NARAYANAN :
SHRI N. R. LASKAR :

SHRI DHANDAPANI :

Will the” Minister of EDUCATION
AND YOUTH SERVICES be pleassd to
slate :

(a) whether it is a fact that Government
propase to have three-languages studied at
the high level and two languages at the
lower level in the 400 schools affiliated
to the Ceniral Boaid of Secondary Educa-
tion

(b) if so, the reasons for adopting this
pew formula ;

(¢) how far this new formula will benefit
thie students ; and

(d) whether all the languages mentioned
in the Consti‘ution have been included in
the new formula ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) According to the recertly
revised curriculum prescribed by the Central
Board of Secondary Education for the
schools following the All India Higher
Secondary Scheme, provision has been made
for compulsory study of three-languages,
one at the higher level and two at the lower
level.

(b) and (c). A statement is laid on the
Table of the Sabha.

(d) Yes, Sir.
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Statement

According to the information supplied by
the Central Board of Secondary Education,
the position is as follows ;—

(1) The new formula for compulsory
study of thres-languages under
the All-India Higher Secondary
Scheme of the Board has been
introduced with a view to reduc-
ing language load on the
studen 5. Uptil now the study
of two out of three languages
was compulsory at highzr level.
The new formula reduces the
language load to the extent that
the students are required to
study one instead of two
languages at the higher level
and further that the secord and
third languages can be clearsd at
the ¢end of class VIII and class
X, respectively.

(2) It is hoped that the new formula
will help in reducing failures
and, iherefore, wastage in the
final cxamination. For, those,
who are weak in English, can
offer English at the lower level,
the syllabus for which, having
emphasis on English language,
will stiil give thsm a goucd
workiog  knowledge in that
language. Similarly, 1hose, who
are weak in Hindi, can ofl r
Hindi at lower level, the
syl'abus for which emnphasizes
the Janguages aspects rather than
litrature, so that the students
could still acquire a good
working koowledge of that
language.

(3) The new formula is also in
greater harmony with the coun-
try's recently announced educa-
tion policy, in which it has been
emphasised that indian languages
should become as early as possi-
ble the media of instruction for
higher education as well.

As a consequence of the new
formula, the individual student
has a wider choice of elective
subjects. Each student can now
ofler four electives instead of

(4)
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three earlier, total number of
subjects remaining the same,
i. e, five.

(5) Any pupil can offer both Mathe-
matics and Biology under the
Science Group. This combina-
tion was not possible in the
previous formula,

(6) The students with a linguistic
aptitude  can  study  several
languages even in the new

formula offering
tives,

them as elec-

Air India w:rned of Defective Nature
of Compressor Discs used by Boing 707
Aircraft

*560. SHRI INDRAJIT GUPTA -
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased 1o state :

(a) whether it is a fact that the makers
of Rolls Royce Aero-engines have warned
the Air-India of the defective nature of
compressor discs used by Boeing 707
aircrafy ;

(b) whether it is also a fact that this
defect is suspected to have caused some

serious accidents to the Boeings of other
airlines ;

(c) the remedies suggested 10 make the
engines cocncerned saie ; and

(d) the action taken by the Air-India in
the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAYN SINGH) :
(a) A service bulletin was issued by Rolls
Royce Limited, U. K. on the 2:th July, 1970
advising all Conway engine users of the
action to be taken to preclude compressor
wheel failure.

(b) A few failures on this account are

on record with the Air Registration Board
U. K.

(c) Rolls Royce have advised that
Conway users should replace certain high
pressure and low pressure compressor wheels
as 3000 as practicable

(d) Air India have been installing impro-
ved compressor wheels on their Conway
engioes during overhauls. Helf the engines
have already been modified and a programme
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is in hand to replace these parts in the
ramainder.

Stilke by Non-Cazetted Employecs of
West Beogal Government

*3561. SHRI K. P SINGH DEO:
Will the Mirister of HOMLE AFFAIRS
be pleased 10 siate ;

(a) whether it is a fact that on the 24th
July, 1970 about twe lakh non-Gazetted
employecs of the West Bengal Government
ceased work for a day virtually paralysiog
the work ;

(b) if so, the reasons therefor ;

(c) the loss suffered by Government as a
result thercof ; and

(d) the steps taken by Government in
the matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME ATFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI, : (a) Yes, Sir.

(by The mpleyees ceaied work in
support ¢ f their varivus demands.

(c) No assessment has been made by
the Staie Government.

(d) The State Government has ordered
the deductivn of one day’s pey in re.pect of
all employees who did not attend to their
work on 24th July, 1970,
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Merlit-Cum-Means Scholarships to
Students Io Delhl Polytechnics

SHRI P. C. ADICHAN :
SHRI VALMIKI CHOU-
DHARY :
will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state @
(a) whether it Is a fact that merit-cum-

*563.
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means scholarships granted to students of
ihe Polytechuics 1n Delthi are withdrawn in
case the students concerned fail to maintain
their merit in subsequent examinations ;

(b) whether such scholarships are 1e-
allocated 10 othar meritorious students and,
if not, the reasons therefor ;

() the number of such scholarships
discontinued duting the years 1968-69,
1969-70 and 1970-71 and so far ; and

(d) the criteria taken into consideration
for the grant of such scholarships indicating
percentage of marks expected 1o be obtained
by them ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.

(b) The scheme provides for the award
of unutilised scholarships to other eligible
candidates. The G. B. Pant Polytechnic,
however, did not follow the procedure duing
the years 1967-63 and 1968-69, probably
because of lack of proper undersianding of
the provisions of the scheme.

(c) The required information is given in
the attached statement.

(d) The ctiteria for the award are as
follows :—

Means

Till 19.9-70 : Family income per capita
should not exceed Rs. 125/- per month and
the maximum number of family members
limited v five persons.

The fule is being amended to limit the
income of the family to Rs. :00{- per month
irrespective of the number of members,

Merit
Till 1968-69 session :

(i) 509 on the basis of the average
of marks secured at the qualify-
ing examination at the time of
admission ; and

(ii) 509 on the basis of the average
of marks secured at the mid-
sessional examioation in the first
year.

From 1969-70 : Percentage of marks
secoured at the qualifying examination at the
time of admission.
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Statemant
Polytechnic 19 869 1969.70 1970-71
1. K. G 9 15
Polytechnic
2. G. B, Pant 22 kk] Not yet
Polytechnic
3. Pusa losti- 15 29 allotted
tute

Development of Coastal Shipping

will

*554. SHRI K. HALDER :
TRANS-

the Minister of SHIPPING AND
PORT be pleased to state :

a) whether any plan has been drawn up
to develop coastal shipping io the next five
years ; and

(b) if so, the d:tails thereof 7

THE MINISTER OF PARLIAMEN-.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) No, Sir. No plan as such for the
development of coastal shipping has been
drawn up duc 10 the uncertalnty regarding
the availability of coal on a long-term basis,
and the adminishing prospects of coastal
cargoes other than oil

(b) Does not arise.

Decline in occupancy of Ashoka Hotels
Ltd , New Delhi

SHRI R. BARUA :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that three has
been a considerable decline in occupancy of
the Ashoka Hotels Ltd , New Delhi during
the recent months due to deterioration in the
standard of service there ;

{b) whether it Is also a fact that some
foreign cxperts have been engaged to improve
the standard of service and the present work-
ing pattern of the Ashoka Hotels ; and

(c) if so, the details thereof and the
steps so far taken to modernise this Hotel ?

*565.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) No, Sir. On the contrary, the occupancy
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of Ashoka Hotel has improved in recent
months compared to last year.

{b) and (c). Yes, Sir. The services of
5 foreign experts have been secured from
June 1970 under the Technical Assistance
Programme of the Government of West
Germany to modernise and improve the
standards of the Ashoka Hotel.
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Review of working of L. I. Ts.

*567. SHRI SRADHAKAR SUPA.
KAR : Will the Minister of EDUCATION
AND YOUTH SERYICES be pleased 10
state :

(a) whether a committee to review the
working of the several Indian Ibstitutes of
Technology was set up ;

(b) whether the aforesaid Commiltee
has submitted its report ; and

(<) if 80, the findings of the Committee 7

AUGUST 21, 1970
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) A reviewing committee for each
of the Institutues of Technology at Kherag-
pur, Bombay, Madras, Kaopur and Delhi
has been set up.

(b) and (¢). The Commitlees have
started functioning and their reports are
expected towards the end of December, 190,

Road development programme during
Fourth Plan

*568. SHRI VASUDEVAN NAIR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased 10 state :

(a) whether the details of the road
development programme to be undertaken
during the Fourth Plan hive besn finalised :

(b) if so, the main features thereof ;
and

(c) the estimated cost of the programme 7

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : (a' to ‘c). The Fourth Five
Year Plan aliocations have been finalised
recently and steps have been taken to
finalize the detailed programmes for those
allocations. The total provision for Road
Development under both the Central and
State Sectors in the Fourth Plan now works
out to about Rs. 866 crores made up of
Rs. 418 crores for the Central Sec'or and
about Rs. 448 crores for the Srate Sector.
The programme in the Central Sector covers
Nativnal Highways, Centrally aided State
Roads of inter-State or Economic Impor-
tance, Lateral Road and Special Roads.
Besides completing the carry-over works in
respect of all these schemes which amounts
to about Rs. 60 crores, the balance of
Rs. 358 crores is intended for new schemes
on National Highways, Centrally aided
State Roads of inter-State or Economic
Impcriance and Special Roads.

2. On National Highways, it is
envisaged in the Fourth Plan to :

(1) Construct all missing links.

(2) Undertake  construction of
bridges on 17 rnew major river
crossings required to be attended
to in the 4th Plan period.
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(3) Improve all the remaining low
grade sections ; and

(4) Undertake work of widening
about 4500 miles to two-lane and
providing shoulders on another
2000 miles of roads.

In addition, it is also contemplated that
some other deficiencies such as strengthening
weak pavements, replacement of weak avd
parrow bridges and culverts, construction of
byepasses, replacement of existing road-
cum-rail crossings etc. should be attended
to. Provision has also been made for taking
up selected new schemes on Special Roads
and Ioter-State Roads efc.

3. Under the State Plans, the road
systern will be strengthened also to some
extent to mcet the requirements of metro-
politan cities, industrial and mining areas
and hilly and backward regions. It is
estimated that total length of surfaced
roads will increase form 325070 kms at
the end of 1968-69 to about 385,000 kms. at
the end of Fourth Five Year Plan.

English no more compulsory for students
appearing In exams. of Central Board
of Secondary Education

*569. SHRI BENI SHANKER
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether a new scheme has been
envolved under which English will not be
compulsory for students appearing in the
examinations conducted by the Central
Board of Secondary Education ;

(b} if so, the details thereof ; and
(c) the results expected to be achieved
from the pew scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND

YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (c). A statement is
laid on the Table of the Sabha.
Statement
(a) and (b). It has been ascertained
f.om the Board that from the academic

session, commencing in July 1970, it bas

SRAVANA 30, 1892 (SAKA)
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introduced a revised Three language formula,
which is as under :

New Three-Language Formula

(i) A student shall study three
languages out of the following :

Assamese, Bengali, Gujarati,
Hindi, Kanpada, Kashmiri,
Malayalam, Marathi, Oriya,
Panjabi, Sanskrit, Sindhi,
Tamil, Telugu, Urdu, Mani-
puri, English, French,
German, Russian, Portuguese,
Tibetan, Nepali and Arabic.

(ii) Onpe Ixnguage shall be offered at
higher level and the other two
at lower level.

(iii) Hindi shall be one of the fthree
languages to be offered at lower
level unless the studect wants
to study it at higher level.

(iv) Each language shall be studied
for a minimum period of 3-years.

(v) The language at higher level
shall be studied upto the end of
class XI; the second language
shall be siudied upto the end of
class X ; and the third language
upto class VIII

If a student cannot successfully
pass in any of the lower level
languages in the appropriate
class, he shall be permitted to
do so next year, but be shall not
be permitted to take the final
examination of the Board, unless
he has passed in both the lower
level languages.

(iv)

(vii) The test in the lower-level
language at the end of class IX
(V-e. for those who have not
been able to qualify in the third
language in class VIII) and that
in class X will be held by the
Board. The students will be
required only to qualify in these
languages. In the language
studied at higher level, the
final examination shall be held
by the Board at the end of class
X1 along with other elective
subjects.
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{c) The results expected by the Board
to be achicved by the new formula include
the following :

(1) The new formula for compulsory
study of three languages under
the All-India Higher Secondary
Scheme of the Board has been
introduced with & view to reduc-
ing the language-load on the
students. Uptil now, the study
of wwo out of three langucges
was compul:ory at higher level.
The new formula reduces the
Janguage-load to the extent that
the students are required to
study one instead cf two
langusges at the highsr level and
further that the second and
third language can be cleared
at the end of class VIII and
class X, respectively.

(2

It is hoped that the new formula
will help in reducing failures
and, thercfore, wastage in the
final examination. For, those,
who are weak in English, can
offer English at the lower level,
the syllabus for which, having
emphasis on English language
will stii] give them a good work-
ing knowledge in that language
Similarly, those, who are weak
in Hindi, can offer Hindi at
lower level, the syllabus for
which empbhasizes the language
aspects rather than literature,
s0 that the studenis could still
acquire a good working know-
ledge of that language.

{3) The new formula is also in
greater  harmony  with  the
country's recently  announced

cducation policy, in which it has
been emphasi ed that Indian
languages should become as
carly as possible tbe media of
instruction for higher education
as well.

(4) As a consequence of the mew
formula, the individual student
has a wider choice of elective
subjects. Each studént can now
ofifer electives instead of thiee
carlier, total pumber of subjects
remaining the same, f.e , five,

AUGUST 21, 1970
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(5) Any pupil can offer both Mathe-
matics and Biology under the
Science Group. This combina-
tion was pot possible in the
previous forfumlia.

(6) The students with a linguistic
aplitude can study several
languages even in the new for-
mula offering them as electives.

Cases pending before C. B. 1

*570. SHRI KANWAR LAL GUPTA :
Will the Minister of HOME AFFAIRS be
pleased 10 state :

\a) the number of cases pe: ding before
Central Bureau of Investigation for enquiry
for the last one, two and three years or
more, separately ;

(b) the mames of the persons against
whom inquiry has been pending for the last
two years ;

(¢) what are the charges apainst them
and the reasons why the inquiries have not
been finalised so fai ; and

(d) the names of the Minister of the
Central Government against whom inquiries
have been pending for the last over two
years 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI, : (a) As on the 3]st July, 197 ,
76 cases were pending enquiry with the
Central Bureau of Investigation for a period
exceeding one year. Age-wise b.eak-up of
thi« number is given below :

Period Number
(i) Between 1 to 2 years 71
(ii) Between 2 to 3 years 4
(iii) More than 3 years 1

(b) and (c). Since investigations in
these cases are still in progress, it is not
desirable to divulge the names of the persons
slleged to be involved, One or more of the
following charges are involved in these
cases :

(i) Undes-invoicing of imports snd
contravention of the conditions
of import licence.
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(ii) making of compensotory pay-
ment in  Indian currency in
violation of Foreign exchange
Regulation Act.

(iil) embezzlement of company funds.
(iv) falsification of accounts.

(v) obtaining newsprint in excess of
actual requirements by furnish-
ing inflated circulation figures
in contravention of the Essential
Cuommodities Act.

The delay in the completion of investiga-
tions in these cases is due mainly to their
complicated nature. Verification of docu-
n en ary evidence consisting of voluminous
records and accounts is involved in some of
the cases and thils takes t1ime. Litigation
has also led to delay in certain cases.
(d) There is no such case.

Provocative speeches by Sheikh Abdullab

3549. SHRI BABU RAO PATEL:
Will the Minister of HOME AFFAIRS be
pleascd 1o state :

(a) whether Government's attention has
teen drawn to provocative speech by Sheikh
Abdullah st the convention held in Srinagar
in June, 1470 criticising Pandit Nehru's
method of back-door ‘ratification  of
Kashmir's accession to India through ths
Constituent Assembly® and kceping him in
Jail fur twelve years ;

(b} if so, the reasons why Sheikh
Abdullah is allowe~ to talk in this provocat-
ing munnoer ; and

(c) whether any warnipg has been issued
to Sheikh Abdullah after this speech asking
him pot to iocite the masses to violeoce
and, if not, the reasons therefor 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Government have seen
Press reports of the speech.

(b) and (c). Government consider the
reported statement of the Sheikh to be
wholy misconceived and cootrary to facts.
Attention is also invited to the Prime
Minister’s recent statement in Srinagar. She
made it clear that the State’s accession to
India was final. If anybody was thioking

SRAVANA 30, 1892 (SAK4)
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in terms of deaccession, it was an exercise
i uttar futility.

Delay in I A. C. flights during 1969-70

3550. SHRI BABURAO PATEL : Will
the Mini-ter of TOURI*M AND CiVIL
AVIATION be pleased to state :

(a) the number of times the Indian Air-
lines flights were delayed during 1969 70, with
reason for delays and duration of delays ;

(bi the reasons why receptionists at the
counters give incorrzct and misleading infor-
mation leading to needless harassment of
pascengers ;

(c) the steps taken to introduce punctu
- s _an u"
lity in the Airlins ; and

(d) if no steps have been taken in the
matter, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(=) A statement giving the requisite informg-
tion Is attached.

(b) There have been occasions when the
Indian Airlines’ receptionists were not in a
position to givF adequate information,
Lapsesy were investigated for necessary cor-
rective action

(c) and (d). [ndian Airlines are cons=
tantly making efforts to reduce such delays,
and each case of a take-off delayed by more
than 30 minutes is investigated jointly by
the Corporalion aad the Civil Aviation
Department. causes sstablished and remedia]
steps taken as far as possible. The present
shortage or capacity and the increasing
demand for scats are in large measure res-
ponsible for this situation, addition of
course to whether factors. The Corporation
bope that with the increase in capacity
which will be available from next year, the
position will improve considerably- '

STATEMENT

Delays to scheduled flights of Indian
Alrlines during the year 1969-70
(Exceeding 30 minutes .

1. Total number of times Indian

Airlines’ flights were  delayed

syond 30 minutes (including
cancellations)

2, Break up of ilem i above.

16581
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Delays Cancel- Total
lations
1. Engireering 1501 T8 1579
2. Traffic and
Catering 450 41 491
3. Ogeralions 217 29 266
4. Trensport 77 1 78
5. Weather 127 618 1865
6. Conscquential 10490 749 11209
7. Miscellancous 416 489 905
B. Air Traffic
Control
(DG C A 83 45 128
Total 14501 2080 16581

Unemploycd Commercial Pilots

3551. SHRI BABURAO PATEL : Will
the Mi ister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the  number of  unemployed
Commercial Pilots as on the 30th Jure,
1970 ;

(b} the reasons why the Indian Airlines
has not advertised for Commercial Pilots for
the last 2§ years ;

(c) the reasons why Gevernment do not
give flying facil:ties to private non-Schedule
Airlines to absorb the upemployed Com-
mercial Pilots ;

(d) wrether the Indian Air Force has
employed any Commercial Pilots ; and

(e; if so, how many and when ?

THE MINISTER OF TOURISM AND

CIVIL AVIATIAN (DR. KARAN SINGH) :

(8) While precise information in this
regard is not available, 963 pjlots held
current professional calcgories of pilot’s
licences on 30.6.70 as follows :

Commercial Pilot's Licence ... 381

Senior Commercial Pilot’s

Licence 8l
Alrline Trapsport Pilot's
Licence .. 501

Of the above, absut 720 are known to
employed.
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(b) On the basis of the advertisement
issued in September, 1968, a panel of 70
was diawn up out of which 51 candidates
have been given appointments so far. No
further recruitment is anticipated during the
current year.

(c) The policy govering issue of non-
scheduled permits to private operators is
well known and such permits are given
wher ever conditions warrant.

(a) Yes, Sir.
(e) 15 (9 in 1961 and 6 in 1963)

Recognition to Shiksha Shastri Degree by
Delhi Administration

3552. SHRI HUKAM CHAND
KACHWAL : Will the Minisier of EDUCA-
TION AND YOUTH SERVICES be pleased
to refer to the reply given to Unstarred
Question No. 8162 «n the 1st May, 1970
regarding recogn tion of Shiksha Shastri
Degree by the Delhi Administration and
state :

(a) whether the appointment of a teachly
in the Guru Nank Girls Higher Secondaar
School, Sabzi Mandi Delhi, holding Shikshs
Shastri Degree from the Kameshwar Singh
Sanskrit Vishwa Vidyalaya, Darbhanga, waa
approved by the Director of Education Delht
Administration in the T. G. T. grade be-
cause she was in service before the 20th
January, 1969 :

(b) if so, the reasons why the appoint-
ments in the case of others holding the
same degree and who were in service before
the 20th January, 1969 are not approved as
yet by the Director of Education, Delhi
Administration ; and

(c) whether the service of such teachers
shall be regularised like the one of the Guru
Nanak Girls Higher Secondary School and
whether they will be absorbed in the pre-
scribed cadres of Sanskrit Teachers 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) to (c). The requisite
information is being collected from the Delhi
Administration and will be p'- ~d on the
Table of the Sabha as soon - sible.



[ Written Answers ~ SRAVANA 0, 1892 (SAK 4)

Unlversity Centre at Imphal

3553, SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the progress made in the setting up
of the proposed University Centre at Imphal;

(b) when the said Centre will start
functioning ; and

(c) the reason for the delay in the com-
ng into being of the said Centre ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V K.R. V.

RAO): (a) to (c). The matter is under
coqsiderction of the University Graots
Commission.

Muslims Cro<sing Into Pakistan and
Noo-Muslims Coming to lodia From
Pukistan

3554, SHRI ABDUL GHANI DAR:
Will the Minister of H -ME AFFAIRS be
pleascd t + state the oumber of Muslims who
crossed the border of lodia and went to
Pakistan in the last three years and the
number of mnon-Muslims ‘'who crossed
Pakistan border and entered India in this
period, Statewise ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING ISHRIMATI INDIRA
GANDHI : Information is being collected
from the State Governments and will be
placed on the Table of the House in due
course,

Manipur State Transport

3.55. SHRI M. MEGHACHANDRA :
Will the Minister ,of SHIPPING AND
TRANSPORT be pleased to state :

(a) the earnings of th: Manipur State
Transport during 1967-68, 196865 aal
1969-70 ;

{b) the net losses during the said three
years, separately ;

(c) the value of purchases of motor

aits during the last three years ; and

(d) the pames of the firm ) supplying
them with the total amount firmwise ?
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THE DEPUTY MINISTIR IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) The
earnings of the Undertaking, as reported
by the Administration, for the years 1967-68,
1968-69 and 1969-70 are approximately
Rs. 40 lakhs, Rs. 26 lakhs and Rs. 39 lakhs
respectively.

(b) The net loss during 1967-68 is
Rs. 11 54 lakhs while the prolit and loss
account for 1968-69 and 1969-70 is not yet
ready.

(c) Rs. 6.17 lakhs, Rs, B8.10 Jakhs and
Rs. 4 19 lakhs during 1967 8, 19.8-69 and
196970 respectively.

(d) The names of the firms which
supplied motor parts to the Urdertaking
during the last three financial years and the
total amount paid to each one of them,
yearwise, are given in the statement laid on
the Table of the House. [Placed im Library,
See No, LT—4036/70)

Commission paid by Air India Io’ Indian
and Forelgn Travel Agents

3556. SHRI M. R. MASANI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to stite :

(a) the quantum of commission paid by
the Air Iodia to Foreign Travel Agents and
Indian Travel Agents, separacely ;

(b) whether the policy of the Air India
is consistsnt with the policy of other inter-
national airlincs with regard to the payment
of commission ;

(c) what percentage of businsss origi-
nates for the Air-India from the Travel
Agents in India, Government Department
and clients direct, separately ;

(d) the quantum of outstandings that the
Air India has to collect for amounts over 60
davs from the Travel Agents, Government
Departments and Corporations, aad clients
direct ; and

(¢) whether any member of the Travel
Agsnts Association of India has defaulted in
payment to the Air India in the |ast three
years and whether there has been sny bad
debis In respect of any of the direct clients
oi the Air lodia ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a), (c), (d) end (e). Information is bteing
collected and will be laid on the Table of
the Lok Sabha,

(b) Yes, Sir,

Indlun Airlines Business in Metropolitan
Cities

3547 SHRI M. R. MASANI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the rercentage of the Indian Aijr-
lies busincss in  the metropolitan cities of
Delhi, Bombay, Calcutia and Madras origi-
pating tl rough the Travel Agents, Govern-
mental souices and direct sources, separately;

(b) the esiimated cost ratio of the
Indlan Airlines for its system-wise ticketing
and reservation exgeoses ;

(c) the guautsm of cance'lation charges
collected by the Indian Aiilines, and in view
of the fac! that cancellation of ticket involves
twice the work for the Agent of the Indian
Airlines, whethzr the Indian Airlines are
considering staring cancel'ation charges with
their Agents ;

(d) the quantum of outstanding above
60 days that the Indian  Airlines has to
collect from clients dircct, G vernment
Departments and Travel Agents, separately ;
and

{€) whether there have been any cas:s
of default on the part of any member of the
Travel Agerts Association of Irdia in the
past three years ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :

(a) *Direct Through
Bookings Agents
%o %
{hh Delhi 43.31 56.69

(ii) Bombay 37.87 62.13

(iii) Calcutta 52.36 47.64

(iv) Madras  58.15 41.85

Over-all ; 45.01 5599

*Includes Government booking, separate
figures for which are not available.

MU LUs &Ry ey
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(b) The figures for cost ratio of Indian
Airlines for the system wise ticketiug aid
reservation expenses are not available, as
these are merged with other items of tte
Commercial Department.

(c) During the year 19 9-70, the cancella-
tion fees amounted to Rs. 34.72 lakh. There
is no proposal to share the canccllation
charges with booking agents.

(d) The information is mot readily
available,
(e) No, Sir.

Setting up of Youth Hostels in Indla

3558. SHRI DEVINDER SINGH
GARCHA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Gosernment have formulated
a scheme for selting up nine Youth Hostels
in India ;

(b) if s0, the plac:s where these Hostels
will be opened ;

(c) the total expenditure to be incurred
on the sett'ng up of these Hostels ; and

(d) when the work will start and by
what time it will be completed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir,

(b) Jaipur, Aurangabad, Madras.
Trivandrum, Hampi, Patni Top (J&K) and

in places to be selected in Darjecling
District, Uttar Pradesh and Himachal
Pradesh.

(¢) Rs. 22 lakhs approximately.

(d) Work will start during this yea: and
will be completed by the end of 1972,

Tal.s on Telangana

3559. SHRI M. N. REDDY : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether, in the context of her recent
statement and assuranee given in Hyderabad
on or about the 17th July, 1970 with regard
to holding talks with the Talangana leaders,
Government are contemplating o convene
any meeting of Jeaders in Delhi to hold
further discussions for the solution of Telan-
gana problem ; and
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(b) if so, when and where such a meet-
ing will be held ?

THE MINISTER OF STATE IN THE
MINMISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K C. PANT): (a'and (b) On 17ith July in
Hyderabad the Piime Minister hed said that
she was always prepsred fo discuss the
Telengana prob'ems with the Telengana
leaders, OFF and on, she has been meeting
the representatives of the people of Telen-
gana No formal conference of these leaders
is being considered.

Death of ruler of former Indian States

1560, SHR1 ZULFIQUAR ALl KHAN:
Will the Minister of HOME AFFAIRS be
plea:ed to state :

(a) how many rulers of former Indian
States have died since April, 1970 ;

(b) whether all their respective succes-
sors been formally recognised by Govein-
ment ; «nd

(c) if not, how many of them have not
yet been recognised and the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C.P/NT): (a) to (c). Seven Rulers of
former Indian States died since Ist April
1970. Successors have been recogni-ed by
the President under article 366(22) of the
Constitution in four cases. The remaining
three cases are under consideration.

Application for Permission to Sue the
Nawab Begum of Bhopal

3561. SHRI ZULFIQUAR ALI KHAN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the senior Dowager Begum
of Bhopal has applied for permission from
Government to sue the Nawab Begum of
Bhopal for private property ;

(b) if so, when did she apply for
permis §n ;
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(c) whether the
graoted ; and

(d) if not, ths reasons therefor ?

parmission has been

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K C. PANT): (a) to (dY. The application
from the senior Dowager Begum of Bhopal
and Newab Zidi Rabiha Sultan Begum for
Central Government’s consent under section
87B of Civil Procedure Cods, 1908, to sue
thz Ruler of Bhopal was received on 5th
March, 1970, The matter is under considera-
tion of th: Government.

Application for Permission to Sue the
Nawab Begum of DBhopal

3562. SHRI LATAFAT AL! KHAN :
Will the Minister of HOME AFFAIRS be
pleated to state :

(a) wh:ther Nawabzadi Rabiha Sultan
Begum of Bhopal applied for permission
from Government to sue the Nawab Begum
of Bhopal for private property ;

(b if so, when did
permission ;

(c) whether the
granted ; snd

(d) if not, the reasons tnerefor 7

she apply for

permission has been

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI K.
C. PANT): (a) to (d). The application
from Nawabzadi Rabiha Sultan Begum and
the Senior Dowager Begum of Bhopal for
Central Government's consent under s~ction
$7B of Civil Procedure Code, 1908, to su2
the Ruler of Bhopal was received on Sth
March, 1970. The matter is under con-
sideration of the Government,

qfcafora vwAtfaw afchafe &
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Dificrence of View Between FExccutive
and Exccutive Councils of Viswa-
Bharati University

3564, SHR] DHIRESWAR KALITA :
SHRI VASUDEVAN NAIR :
SHR! K M MADHUKAR :
SHR] RAMAVATAR SHASTRI.

SHRI SARJOO PANDEY :

Will 1the Minster of EDUCATION AND
YOUTH SERVICES be pleased so state ;

(a' whether there is a difference of view
between the Executive Council end the
Acesdemic Council in the Vishva Bharati
Universiny regarding the composition of the
Executive Council ; and

(b} if %o, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAQ) : (a) No, Sir, The Academic Council
has no juricdiction im the matter of the
comrosition of the Executive Council.

(b) Dees not arise.
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Central Assistance to States for Checklog
llegal Occupation of Land

3565. SHRI PREM CHAND VERMA :
Will the Mimister of HOME AFFAIRS be
pleased to state :

(a) what assistance the Central Govern-
ment will give to the State Governments to
face the situation which arcse consequent on
forcible cccupation of 'land by Communists
50 that this movement could be checked ;

(b) whether Government will organise
some mass campaign against the movement
and educate the common people and, if so,
when end how and, if not, whether the
Police and Military  will fight against it ;
and

(c) whether Government will tuke steps
to win the favour and support of the
Political Parties in Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF FLECTRUNICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : 1a) to {c). The State Govern-
men's are Maintainirg due vigilance znd are
taking approj riate steps to d=al with the
sitvation  The Ceniral Governm-nt give
such assistance as mav be required by the
State Governments. The Government are
already committed to a progranmime of effec-
tive and speedy implementation of land
reforms, including enforcemert of laws relat-
ing 1o ceilings, allotment of surplus land to
the lani'less giving preference to the weaker
sections of the community, and st:engthening
existing lepnl provisions in regard to security
of tenure, fair rent. etc. The Government
always seck the cooperation of all political
parties in implementing land reforms on a
priority basis.
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Promotions in Indiam Statistical Service

3567, SHRI VALMIKI CHOUDHARY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Seniority List of posts
recognised for promotion to Grade 1V of the
Indian Statistical Service is framed on the
basis of principles laid down by his Ministry
and that these principles are pot subject to
change on the basis of losses or gaios to the
number of persons involved in the feoder
list for Grade 1V of the Indian Statistical
Service ; and

(b) if so, why repeated efforts of the
Department of Statistics for change in set
principles of seniority of Superintendents of
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the National Sample Survey, based on con-
sideration of number of persons iovolved,
are entertained by his Ministry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) The list of
eligible persons holding posts recognised for
promotion to Grade IV of the Indian
Statistical Service is prepared on the basis
of the principles laid down by the cadre
Authority of the Indian Siatistical Service
(in this case, the Ministry of Home Afairs),
in consultation with the Union Publiz Servi e
Commission, and 1hese principles are not
subject to changes on the basis of losses or
gains to the number of persons involved.
The cadre authority is, however, not respon-
sible for the principles of inrer se seniority
of non-cadre officers working in a depart-
ment, as it is ths concern of that department,

(b} The question of the infer se geniority
of Superintendents of the National Sample
Survey is to be finalised by the Department
of Statistics and nat by the Ministry of
Home Affairs.  However, the Ministry of
Home Affairs, have been consulted, in their
advisory capacity, regarding the principles
followed in determining the infer se seniority
of the Superintendents of the National
Sample Survey and a reference made by the
Department of Statistics is presently under
consideration of the Ministry of Home
Affairs.

Promotlons in Indian Statistical Service

3568. SHRI VALMIKI CHOUDHARY :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether it is a fact that the Indian
Statistical Service was instituted in November,
1961 and since then no Gazette notification
for promotions to Grade IV of the Indian
Statistical Service has been made ;

(b) whether it is also a fact that promo-
tions to Grade IV of the Indian Statictical
Service against vacancies cootinuing over
years are made on the basis of select list or
panel drawn up by the Departmental Promo-
tion Cammittee in consultation with the
Union Public Service Commission ; and

(c) what is the strength of Grade
the Indian Statistical Service and how man,
persons holding Grade IV posts are nol



71 EWritten Antwers

rerularised and when are they likely to be
regularised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) It is a fact that
the Indian Siatistical Service was constituted
in November, 196 . Since then, promotion
of 17 persons to Grade 1V of the Indian
Statistical Service has been made, and their
appointments aie¢  being notified in the
Gazetle.

(b) Promotions to regular Grade 1V
vacancies of the Indian Siatistical Service
made on the basis of a Select List drawn up
in consultation with the Union Public Service
Commission, A4 hoc promotions to tempo-
rary Grade 1V vacancies of the Service are
also made op the basis of the same Sclect
Lis". When the Seleci List has been exhausted
promotions are made on the basis of depart-
mental panels drawn up by the Controlling
Authority.

(c) The strength of Grade 1V of the
In isn Statistical Services is 254 including
74 posts of leave, deputation and trainirg
reserv-s, Of these 13 are vacant, a d the
74 posts of reserves have not been filled.
Of the b:lance, 103 persons wl o are holding
Grade 1V posts on an adf hoc basis have nut
bee n regulurised. This is because most of
them arc holding vacancies falling within the
direct recruniment quola which are being
filled up on a rhased bass. The ad hoc
promotees holding such posts will revert as
and when direct recruits are sppol-ted.
The at hoc  promolces hold'ng vacarcies
which fall in the promotion quota will be
regularised, after completion of the review
ot the cadre struc'ure of the Service which
is under consideration,

Alds and Grants to Insti-utions and
Scheols connected with R, S, S.

SHRI A. K. GOPALAN :

SHRI GANESH GHOSH :
SHRI E. K. NAYANAR :
SHRI K. ANIRUDHAN :
SHRI K. RAMANI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

() whe:her Government propose 10 stop
all aids and giants to those institutions and
schnols which are cornected with the R.S.S. :
ahd

359,
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(b) if s0, when the decision is likely to
be taken ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V. K R.
RAOQ) : ta) and (b). Government's general
policy is that no Gevernment Grant in-aid
should be given tv communal organization
whose activities are prejudicial to the main-
tenaoce of ¢« mmunal hurmony,

The question of enactment of legislation
to deal with activities of commural organi-
sations is under considzration and, therefore,
the question of assistance to the educational
institutions having connections with such
communal organisations will also have to be
carefully examined in the near future.

Symposium on * Role of Judiclary In
Parliumentary Democracy™

3570, SHRI V. NARASIMHA RAO:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether during a recent symp.siumn
on the 'Role ol Judiciary in Parliamentary
Democracy' it w:s suggested tiat &) inde-
pendent uncommitied judiaary would act as
u guardian of individusl literty against

executive  end  legislauve en.rcachment ;
and

(b il so, the reacticn of Government in
regard thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). Government bave
seen the Press report atout the symposium
on the * Ro'e of Judiciary in a Parliamentary
Democracy’ held in New Delhi oo 4-7-1970.
One of the views ieported to have been
expressed at the syn:posium was that the
Judiciary in a Parliameniary Democracy
should not be commitied to ihe policies of
the Government in power.

Government consider that the Judiciary
should function with independence.
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Installation of Staine of Raja Raja Chola
in Brihadesliwara Tomple at
Thanjaour

3571. SHRI NANJA GOWDER : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleused to state &

(a) whether the Chief Minister of Tamil
Nadu has sought the Prime Minister’s inter~
vention in the proposed installation of a
statue of Raja Raja Chola in the precincts
of the Brihadeshwara Temple, Thanjaour,
b ilt by him 10 centuries ago ; and

(b) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) Yes, Sir.

(b) The statue has been erczied on the
1:ft side of the ecnuance just outside the
Mabratia gateway.

Pension to T N. A. Pcrsonnel in
Him.chal Pradesh

3572 SHRI HEM RAJ : Will the
Minister of HOME AFFAIRS be pieased to
state :

(a) the naines of the States and Union
Territories which have sanctioned pensions
to the I. N. A personnel ; ard

(b) whether it is a fact that the
Himachal Pradesh Gowe'nm:nt have denied
this benefit to them and the I. N A, person-
nel have decided to lauovh an sgitation for
their demunds.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). loformation is
being collected from Himachal Pradesh
‘Government and other State Governments.

Memorial to Late Presidents Dr.
Zakir Huassain and Dr.
Rajendra Prasad

3573. SHRI BABURAO PATEL : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a ) whether it is a fact that the Govern-
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ment of India have earmarked Rs, 55 lakhs
for the construction of a memorial to per-
petuate the nemory of the late President
Zakir Hussain ;

(b) if so, when it is being started with
the name of the architect engaged to
design it ;

(c) whether there is any move to con-
struct a memorial to  perpetuate the memory
of the late Dr. Rajendra Prasad in similar
manner ; and

(d) if not, why not ?

THE MINISTER OF EDUCATION
AND YOUTH SFRVICES (DR, V. K. R. V.
RAO) : (a} ~nd (b). Dr Zakir Hussain was
the first Indian Head of State to pass away
in office. Soon after his death, the Zakir
Hussain Memorial Committee was set up
with the President as Patron and the Prime
Minister as Chairman to work out the details
fcr setting up a suitable Memorial to per-
petuate the memory of the late President.
The Committee's recommendations were thea
placed before the Cabinet for approval, It
has been decided to construct a suitable
mem rial at the grave site, The plans were
drawn up by Shri H Rahman of the Central
Public Works Department and Mr. J Stein,
The fioal and d tailed plans and estimates
are awaited from the Central Public Works
Department. Construcrion will commence
when these are scrutinised and approved.
The indication of cost is apparently Rs. 6
lakbs

(c) and (d) Mo suggestion for construct-
ing such a M:motial has been received,
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Protectlon of Forelgn Embassies in
Calcutta against Naxalite Atwccks

375 SHRI D AMAT: Wil the
Minister of HOME AFT AIRS be plcased to
state :

(a) whether the WNaxalires attacked the
Ford Foundation Office in Calcutta on the
20th July, .970 and, if so. the extent of
damage caused by them, the details of per-
sons appreherded in 1his connection and
whit was the object of this altack ; and

(b) the steps tsken to protect foreign
missions and egencies Ircated in Calcutts in
particular and 1! e countiy in general agai: st
the Naxalite attacks 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCEINTIFIC
AND INDUSTFIAL RESCARCH (SHRI
K. C PANT) : (a) According to informaton
received lrom the State Government, about
10/12 Maxalites ¢n ered the Office of Foid
Foundation in Park Stieet P. S in Calcutta
on July 20, 1970 exploded craikers, damsged
the telephore lines and caused damaoge to
the flower vase and some official papers.
Details about the investigation into the
incident are being ascertained.

(b) The Governnert of West Bengal
huve made suitable arranguments in this be-
bhalf. Other State Governments are also
maintaining close watch and are takiog action
under law to curb such activities of Naxalites
and other allied extremist groups.

Endorsement of Passport of Mrs. Arden
Wife of a British Juuioallst
3576. SHRIJ. K. CHOWDHURY :
SHRI ARJUN SINGH
BHADORIA :
SHI 8. KUNDU :
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SHRI N. NARASIMHA RAO:
SHRI YENKATASWAMY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Court passed any
strictures on the Union Government’ P.ss-
port Department for havineg endorsed Mrs.
Arden’- passport when it had expired and tle
case against her was dicided in Shillorg
and she was found guilty of entering the
restricted area of Assem in violution of the
regulations and was sertenced in imprison-
ment ; and

(b) il so, the details thereofl 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATF, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b) The Court
made the fol'owing observation in its judg-
ment :

-
..... aavaas ee -

1 find that various endorsemerts have
been made on her passport afier expiry.
To put such cndorsement on document
which i8 prima fucie invalid is highly
objectionable and the Government in the
Passport Department may take suitable
steps to stop such things bappeniog in
foture ™

Mrs. Arden, an Irish national, passed
through Raxaul checkpost on 2vth April,
1970, on her way to Nepal. Her passport
was checked and was found to have exrired
on 19th February, 1970 She was advised to
have it rencwed at her Embassy in Kath-
mandu. She arrived ag=in Raxaul checkpost
on 4th May, 1970 for entty inte India. The
checkpost authorities found that her passport
had not been renewed. On being questioned
why she had not obrained its renewal, her
husband explained that there was no Irish
Embassy functioning in Nepal. Dn thelr re-
quest they were allowed to enter so that they
could go to Delhi where Mrs. Arden c)ruld
get her passport renewed. They however,
went to Shillong direct via Gauhati by
road,

The endorsements made on the passport
related to exit and entry.
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Operation of Pirate Radlo Statlons

3577. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to state :

() whether it is a fact that there are
some pirate radio stations working in the
country ;

(b) if so, the details thereof ; and

(c) the action takem by Government
pgainst them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
COF ELTCTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) The Government are not
aware of any such pirate radio siation.

(b) and 'c). Do not arise,

Powers to Regulate Trading Acthitles of
Nicoba-ese Commerclal Co

3578 SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whethsr under the provisions of the
Andaman and Nicobar Islands Protection of
Aboriginal Tribss RKegulation, Government
have no power to regulate the trading acti-
vitics of the Nicobarese Commercial C.m-
pany ;

(b) whether the previous non-tribal
monopolists  still exploit the Nicobarese
people as they still control the trade in their
copra #nd betel-iuts in Calcutta :6 agents
of the Nicobarese Commerciul Company ;
and ;

(c) what concrete action Government
propose to take fo protect the ecopomic in-
terest of the tribal people of the Nicobar
Islands, which was the muin aim of the
Protection of Aboriginal Tribes R:gulation
under which fiee trade i3 prohibited in the
Nicobar Islands 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K C. PANT, : (a) The Nicobarese Cammer-
cial Company is a purely tribal conzern and
as such the Andaman and Nicobar Adminis-
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tration have no powers to regulate its activi-
ties und:r the Andaman and Nicobar Islands
(Protection of Aboriginal Tribes) Regulation,
1954,

tb) The ecarstwhile licensees are pot
themselves the agent at Calcuta for the
Nicobarese Commercial Company. However,
Nicobarese ~ Commercial Company has
appointed as its agents all the agents of the
Car Nicobar Tradiog Conpany -an earst-
while licensee,

(c) Apart from contesting the writ peti-
tions in the Calcutta High Court where the
Regulation of 1936 has been challenged,
Government have taken various steps for the
eronomic advancement of the tribals 4z,
incentives for scientific cultivation of are-
canut and coconut and for promotion of
fisheries and piggery.

Claims and Counter Claims Regarding
Division ol Punjab Assets

3579. SHR! HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased to
stale

(a) whether any meeting of the officials
of the Punjab, Haryana and Union Terrl-
tonies of Himachal Pradesh and Chandigarh
was held at Chandigarh towards the eud of
July at the initia:ive of his Ministry 10 settle
the claims and counterclaims of thase
territories for the assets which are joint and
require distribution ; and

(b) if so, the details of the claims, the
matters discussed, the ds:isions taken and
the steps being taken by th: Central Govern-
ment to implement them ?

THE MINISTER OF STATE IN THE
MINISTRY OF IHOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) The matter discussed related to the
division of stores, cic of certain departments
of the composite State of Punjab. In some
of the cases discussed the factual position
had to be sorted out and in some others,
efforts had to made to reconcile the points
of view of diffeient succes or States. Out of
33 cases discussed, d:s agreement has been
reporied in 12 and the QGovernment are
examining these cases to decide whether any
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charge is called f-r in the allocations al-
ready effected. The remaining cases were
either disposed or left over for further cun-
sideration after pgoing into the fac'ual
details.

Resignation by Head of llindi Department,
Deihi University

35¢0. SHRI BIBHUTI! MISHRA : Will
the Minister of EDUCATION AND
YOUTH SERVICLS te pleased to state ;

(a) whetter it js a fact that Prof.
Nagendra of Hindi Department, Universily
of Delhi has resigned as Head of the
Department ;

(b) whether it is also a fact that he was
caught tempericg with the award sheeis of
the examination ;

(c) if so, wkether University is contem-
plating avy further action against him ;
and

(d) il not, the reasons therefor ?

THE MINISTER OF EDUCATI(N
AND YOUTH SERVICES (DR. V K. R. V.
RAO) : «a to(d). Prof. Nagendra was the
Chairman of the Committee for moderating
and finalisir g the awards on dissertations for
the M. Litt examinalion in Hindi, and this
Committee had committed certain irregulsri-
ties. The Vice-Chancellor uppointea a com-
mittee to investigate the matter, The findings
and recommendations of the investigaiing
comn:ittee werte made knowa to Prof
Naperdra who feit that the right thing for
him was to resign from his positicn as Heud
of the Hindi Department. His resignation
has been accepted by the Executive Council.
He, however, continues to be a Professor in
the University.

As is customary in all cases where
examiners have failed to observe the rules
and regulations of the University, the
Executive Council of the University has de-
vided that the members of the concerned
Moderating Committee are not to be appoint-
«d as examicers for some time.

Legislation Regarding Defections in
Legislatures
3581. SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR
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SHRI S, M. KRISHNA :

SARI MRITYUNJAY
PRASAD :

SHRI ARJUN SINGH
BHADORIA :

SHRIN R. DEOGHARE ;

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have since con-
sidered the recommendastions made by ihe
Committee on Defections ;

b} if so, whether Gov:rnment propose
to introduce legislation in Parliament in the
current Session of Lok Sabha ; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATLE., DEPARTMENTS
OF ELECTRONICS AND SCEINTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C PANT) : (a) Yus, Sir.

(b) Yes, Sir. It 1s proposed to discuss
the legis'ative proposals with leaders of the
opposition parties in Parliament, before the
Bills are actually introduced.

(c) Does not arise.

Advice of Attorney-Geocral 1o Bihar
Government Regurding Charges
agalost Former Ministers

3582. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether It is a fact that the Attorney-
General has advised the Government of
Bihar oot o initiate legal proceediogs against
the former Congress Ministers on the basis
of Alyyar Commission report ;

(b) what was the occasion for the State
Government to seck the Centre’s advice ;

(c) whether the State Government have
acted upon the advice ; and

(d) whether Government would place
on the Table of the House a copy of the
Attorncy-General's advice to che Bihar
Goveroment ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
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GANDHI) : (a), (b) and (d). The State
Government had asked for the opinion of
the Attorney-General on certain legal aspects
of the matter. They did not srek the advice
of the Central Government. The Govern-
ment of Bihar have stated that as the
Attorney-General's opinion is a confidential
document, they have declined to place a
copy of it on the Table of the State Legis-
Jature. For the same reason and because
the State Government are primarily con-
cerned with the matter, the Central Govern-
ment do not propose to lay a copy of the
document on the Table of the House or to
divulge its contents

(c) The State Government have asked
the Central Bureau of Iovestigation to under-
take investigation into certain alleged offences
as disclosed in the Report of the Aiyyar
Commission,

Recommendation of Chiel Minister
of U P. Regarding Enfrusting
Womnen with Administrative
Responsibility

3583. SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be pleased
1o state :

(a) whether in his recommendation to
the Union Government the Chief Minister of
Uttar Pradesh said that women officers should
pot be entrusied with administrative respon-
sibility : and

(b) if so, the reasons for this opinion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) @ (a) The Chief
Minister of U. P. has not addressed any
communication to the Union Government on
this matter. but the State Government has
requested the Union Government pot to post
women IAS officers to the cadre of U. P.

(b) Does not arise.

A. R. C. Report on Working of Natlonal
Labotatories

3584, SHRI N. R. LASKAR :
SHR1 NARAYANAN :
SHRI DHANDAPANI :
SHRI MAYAVAN :
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SHRI KOLAI BIRUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Adminl-
strative Reforms Commission has submitted
its report to Government on the working of
the National Laboratories ;

(b) if so, what are the main recom-
mendations ;

(c! the names of Laboratories which have
been examined ; and

(d) the pumber of recommendations
which have been accepted 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Th: report
of the A R C. on Scientific Derariments, of
which only a summary of recommendations
has Dbeen received, covers inter-alia the
national laborafories.

(b) and (c). Reference is invited to the
reply given to unstarred question No. 925 on
317-7) along with which a copy of the
summary of recommendations of the A.R.C.’s
report on Scientific Departments was laid on
the Table of House

(d) The
consideration.

recommendations are under

Bridge over River \lanshal In Cooch-Behar

35:5. SHRI B. K. DAS CHOWDHURY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Government of West
Bengal have sent any scheme to the jovern-
ment of India for the construction of a bridge
over the river Manshai in Cooch-Behar
District and asked for financial assistance ;

1b) whether the Government of West
Bengal have asked the Central Government
to consider the said scheme with specific
reference to economic importance of the arca
and also of Defence importance ; and

{c) if so, what are the details of the
proposals of the Government of West Bengal
and how soon the Government of India
piopose to implement that scheme and, if
not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
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PORT (SHRI IQBAL SINGH) : (a) to (c).
The proposed bridge in Cooch-Behar District
would fall on a State Road. The West
Bengal Government are, therefore, primarily
concernep with it. They have not made any
request for Central financial assistance for it
in the recent past. However, in Jupe, 1968
they requested the Government of India to
bear 50% cost of the bridge estimated to
cost Rs 90 lakhs, by way of grant-in-aid on
the grcund that apart from the utility of the
bridge for the needs of administration and
quick movement of commodities it had
greater utility for defence and border security
purposes in view of the close proximity of
the inter-natioi al border. The proposal was
considered and the State Govermment were
informed to take it up as part of the State's
Fourth Plan.

Forcible Re-occopation of Land by Land-
lords in Rajastban Canal area

3586, SHRI ESWARA REDDY :

SHRI K. M, MADHUKAR :

SHRI DHIRESWAR KALITA :

SHRI SARJOO PANDEY :

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whetker it is a fact that the big
Jandlords and influential men have forcibly
1e-cccupied about 50,0C0 acres of land in the
Rajasthan canal aiea in the Ganganagar
District ; and

ib) if so, what are the measures teken to
evict these illegal occupants 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS,
AND MINISTER OF STATE, DEPART-
MEN1S OF ELECTRONICS AND SCIEN-
TIFIC AND INDUSTRIAL RESEARCH
(SHR1 K. C. PANT) : (a) and (b). Facts
arc being ascertained from the State Govern-
ment,

Reasons for seitiog up a Commission to
Inquire Into the Circumstaoces that
Led to Disuppearance of Neiajl
Subbash Chandra Bose

3%87. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be pleased
1o state :

(a) whether Government have set up a
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one-man Inquiry Commission to inquire into
the circumstances that led to the disappear-
ance of Netaji Subhash Chandra Bose ;

(b) if so, the reasons for setting up a
Commission when a Commission appointed
carlier had given its verdict : and

(c) whether the earlier Commission’s
findings were found inadequate 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAaIRS (SHRI
K C. RAMASWAMY) : (a) Yes, Sir.

(b} and (c). Though the Shah Nawaz
Committee came to the conclusion that
Netaji Subhash Chandra Bose met his death
in an air crash, there has been a wide-spread
feeling amongst the public that the problem
of finding the truth about Netaji's death suill
remains, As there has been a persistent
demand for a further inquiry ioto the matter,
the Central Government have appointed the
present Commission.

Consplracy for making Fatal Attack
oo Prime Minister

3588. SHRI MRITYUNJAY PRASAD :
Will the Minister of HOME AFFAIRS be
pleased to state :

(1) whether it is a fact that attempts
were mede to make fatal attack on her
person in Purulia, West Bepgal, and in
Chandni Chowk, Delhi ;

(b) if so, the number of persons arrested
in this regard, the names of places from
where they heve been arrested and the
oumber of those out of them who are teing
prosecuted ; and

(c) whether any such proof has come to
light which establishes the involvement of
any political party in such misdeeds and, if
so, the details thereofl ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). No, Sir. However,
some demonstrators in the crowd waiting to
ses the Prime Minister resorted to brick-
batting outside the Circuit House at Purulia
where the Prime Minister was staying on 19th
Jume, 1970,
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Pay Scales of High Court Judges

3589, SHRIS. K. SAMBANDHAN :
Will the Mioister of HOME AFFAIRS
be pleas:d to state :

(a) the present pay scales of High Court
Judges ;

(b) when these scales were fixed ;

(c) whether there is any proposal to
change them ; and
(d) if so, wheo and how ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) (@) and (b) The Chief
Justice of a High Couwt is a salary of
Rs. 40C0/- per mensem and other Judges to
a salary of Rs.3.00/- per mensem. These
talaries were fixed when the Consititution
came into f.rce and are laid down in Part
D of the Sccord Schedule to 1the Consititu-
tion.

(c) and (d). There is no proposal at
present (o charge the salaries.

Ilegal Collection of Money by Political
Partics In West Bengal under Land
Grab Movement

3590. SHRI SAMAR GUHA : Wil
the Minister ot HOME AFFAIRS be pleased
to state :

{a) whether the attention of Government
has been drawn to a pews published in the
Calcutfa edition of the Stafemen on the 24th
July, 1970 in which it has been reported that
the Marxist Communist Party, Communist
Party of India and other allied paities have
collected about 2 creres of 1upees from the
peasants in course of their land-grab move-
ment in West Bengal ;

(b) whether the collection of such money
from the peasants will affect collection of
land revenue by the State ;

(c) whether Goveroment will make any
inquiry about the matter and ascertain the
amounts deposited with different urban and
rural banks by the political parties during
and after the United Front rule in West
Bengal ; and

(d) whether Government will ask the
agriculturists ot o pay the share-cropper's
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share due to the owners of land to ths
political parties 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C, PANT) : (a) to (d). Facts are being
ascertained from the State Government.

Border Security Force Posts In J. & K.

3591. SHRI ARJUN SINGH BHADO-
RIA : Will the Minisier of HOME AFFAIRS
b pleased to state :

(a) whether it is a fact that the posts of
the Border Sicurity Force set up along the
cease fire ine and the international border
are too far apart and this helps Pakistanis to
infiltrate into J & K territory ; and

(b) if so, tbe reaction of Government
thercto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) an (b) The deployment of
the Border Srcuri:y Force on our side of the
Ceast Fuire Line is in accordance with our
over all defence plan and takes into account
the terrain, possible infiltra ion points erc.

Scaiority Lisl of Class I Technical Officers
in Roads Wlog

3592 SHRI PILOO MODY : will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it Is a fact that there is
considerable amount of dissatisfaction among
Class I Technical Officers working in the
Roads Wing over the delay in drawing up a
seniority list and regularising their appoint-
ments ;

(b) whether it is also a fact that the
Kolst Committee has recommended amend-
m=nts of the Central Engineering Services
(Roads) Class I Recruitment Rules to
regularise these appointments and the Law
Miubistry concurred with this recommenda-
tion ; and

(c) if so, how long his Ministry proposes
to wait for the opinion of the Home Ministry
in the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) to
{¢). The questicn of inrer-se seniority of
Class I Technical Officers in the Roads Wing
has been the subject of some dissatisfaction
among some officers. The Kolet Committee,
which had been appointed to examine to this
question, has Dot made any unanimous
recommendation about the amendment of the
Central Engincering Service (Roads) Ciass I
Recruitment Rules. The question is being
examined in consultation with the Ministry
of Home Affairs, Mmistry of Law, and
U.PSC. All eflorts are being made to
arrive at a decision as soon as possible,

Air Liok from Calcutta to Kathmandu
via Darbhanga

393, SHRI BHOGENDRA JHA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is proposed to extend the
Indian Airlines services from Calcutla to
Kathmandu yjg Darbhaoga ;

(b) if so, the details thereof : and
(c) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) 1o (¢). No, Sir. Due to their light fleet
position Indian Airlines are at present unable
to consider such an extecsion,

Opposition to the Constltution of All-lndia
Healih and Medical “ervice

3594, SHRI K. M. MADHUKAR :
SHR1 G. YENKATASWAMY :
SHRI ISHAQ SAMBHALI :
SHRI V, NARASIMHA RAO :
DR. RANEN SEN :
SHRI YOGENDRA SHARMA :
SHRI JHARKHANDE RAI :

Will the Minister of HOME AFFAIRS
be pleased to state : '

(a) whether several State have opposed
the proposal 1o corstitue an All-Tndia Health
and Medical Service ; and

(b) whether the proposal’s likely to be
dropped in viéw of the' dffposifion from the
States 7 .
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

{b) Sioce as many as seven State Govern-
ments have either conveyed their decision not
to participate in the Service or are reconsider-
ing their carlier stand op the need to
constitute an Indian Medical and Health
Service. the Government of India are consi-
dering the matter further, No final decision
has been taken,

Attack on CPI (M) Led Demonstration

in Hooghly District, West Beagal
3595. SHRIMATI SUSHEELA

GOPALAN :

SHRI GANESH GHOSH :

SHRI E. K. NAYANAR :

SHR1 NAMBIAR :

SHRI MOHAMMED ISMAIL :

Will the Minister of HOME AFFAIRS be

pleased to state :

(1) whether it is a fact thata CPI (M)
led demonstration was attacked with bombs
on the 12th March, 1970 in Mahadanga
Colony, Hooghly District, West Bengal ;

(b) if so, the total numiber of persons
injured ;

(c) what action bad been taken against
the accused persons ; and

(d) if no action bad been taken the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (d). Facts are
being ascertained.

Repatriation of Deputations in N. F. C,
to thelr Parent Offices

3597. SHRI RAMAVATAR SHASTRI:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it was decided on the 6th
February, 1958 to repatriate the deputatio=
nists employed in the Naticnal Fitness
Corps to their parent offices and to fill up
their vacancies by the Departmental candi-
dates to effect economy in expenditure ;
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(b) whether this decision has been fully
implemented ; and
(c) if not, the reasons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) and (c). On Febrvary 6, 1968
a decision was taken that in view of the
impending decontralisation of the NDS
Instructors to the States, it was considered
neces-ary to cut down the liabilities on
account of the National Fitness Corps and
for this purpose persons on deputation with
the N.F. C. should be returned to their
parcnt offices as soon as practicable aud the
posts thus wvacated by the deputationists
would be filled up with suitable persons
already working in the organisation. The
above decision has not been fully imple-
mented mainly because what appeared to be
the impendirg dsceptralisation of the
NDS instiuctcrs has not yet taken place.

The matter will now te reviewed,

Progress of Work on Indian Portion of
Aslan Highway

1598. SHRI RAMAVATAR SHASTRI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

on the Indian
been

(a) whether t}.e. work
portion of the Asian Highway has
completed ;

(b) if not, the reasons for the delay in
completing the work ; and

(c) how long it will take to complete
the work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) to (c).
Following the recommendations made by the
Asian Highway Coordinating Committee of
ECAFE in 1965, attention is bsing concetra-
ted by the countries concerned in the first
instance on the development of certain
priority routes so as to establish by 1970 at
least one East-West Highway ro connect all
the Asian Highway countrics even with the
combination of a oDumber of routes, if
necessary, In conformity with this objective,
India has already completed priority Route
A-l ifrom Indo-Pak border near Amritsar
to Indo-Burma border near Tamu) to provide
Shis East West Connection. Road link also
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exists between India and Kathmandu,
pending the development of the priority
route A-2 which is still under development
in Nepal. Actually, a road exists along this
A-2 route also within India except for small
missing links on the Eastern and Western
borders of Indian side of Nepal which are
expected to be completed by the time this
Asian Highway within Nepal is through.
There is also a road link between India and
Ceylon with nccessary  arrangzmeat  fot
shipment. Steps are also being taken to
develop other roads in Indla included in the
Asian Highway system according to the
avallability of resources.

Implementation of Wage Board Re-
Commendation for Hotel Industry ln
Delhi

SHRI RAMAVATAR
SHASTRI :

SHRI INDRAJIT GUPTA :

SHRI1 ESWARA REDDY :

SHRI YOGENDRA SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Wage Board recommens
dations for the Hotel Industry have fully
been implemented in the Ashoka, Janpath,
Ranjit and Lodi Hotels in New Delhi ;

(b} if so, the details of the pay-scales
and other service conditions ns existed for
variout categories of workers before the
implementation of the Wage Board re-
commendaiions in the:e hotels ; the pay-
scales and other service conditions actually
implemented for various citcgories of
workers in the:ie Hotels. and the date from
which such new pav-scale and other service
conditions were implemcnted ; and

() total amount of arrears to be paid
to the various categories of workers due to
the implementation of the Wage Brard
recommendations in these Hotels and whether
the amount of arrears have fully been paid
to the workers in these Hotels ;

3599.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) S-atement [ and Il in respect of
Ashoka Hotcl and the Janpath Group of
Hotels showing the pre-Wage Board scales
of pay and those implemented as psr-Wage
Board's recommendations are laid on the
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Table of the House. [Placed in Library. See
No. LT—4037/70]. The recommendations
of the Wage Board were acc:pted with eflect
from 11-7-1967.

(c) The Janpath Group of Hotels has
paid an amount of Rs. 9.10 lakhs in full
implementation of the rezommendations of
the Wage Board, Ashoka Hotel has paid
an amount of Rs. 11.07 lakhs as against the
net liability amounting to Rs. 9,55 lakhs,

Holdlng of Examioations in Calcutta and
Jadavpur Universities

3601, SHRI G. VENKATASWAMY :
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that the 1969-70
academic year in Calcutia and Jadavpur
Unlversities has not yet ended because a
number of examinations, final and pre final,
are yet to be held ;

(b) if so,
and

(c) what steps are being taken to hold
thes: examinations at an early date 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VKR,
RAO): (a) to (ci. The annual (170)
exgminations in Jadavpur University had to
be postponed twice on account of closure of
the University due to serious student distur-
bances. These examinations are now
scheduled to commence ftom 3rd September,
1-70.

Information regarding Calcutta Univer-
sity is being collected and will be laid on
the Table of the Sabha,

the reasons for the same ;

Robbery and Theft io Chandigarh

SHR1 SHRI CHAND GOYAL :
AFFAIRS

3602.
Will the Minister of HOME
be pleased to state :

(a) whether a man has been
Rs. 40,000 in Chandigarh ;

(b) whether more than 03 paintings have
been stolen from the Chaodigarh Museum
recently ;

(c) whether huge thefts of money had
taken place earlier from a Post Office and a
Bank in chandigarb ; and

robbed of

AUGUST 21, 1970

Writtan Arngwars 92

(d) if so, the rcasons for the deteriora-
tinpg law aod order position in the Union
Territory of Chandigarh and the steps taken
to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF TCLECTRONICS, AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) According to the infor-
mation received from the Chandigarh
Administration no such incident bad taken
place.

(b} and (c). Acco:ding to thes report
received from Chandigarh Administration on
the night of intervening 22/23-7-70, 102
miniature paintings were stolen from the
Chandigarh Museum. Vigorous efforts are
being made to apprehend the culprits, On
29-10-69 theflt of Rs. 2,84827.37 paise was
reported from the safe of Bunk of India.
Efforts are being made to apprehend the
culprits and also to find out if the bank
employces are also involved in this ca-e.
Both these cascs are being investigated under
the supervision of C, B, 1.

On 15-6-70 a case was registered by the
local police in Chandigarh in which a theft
of ks. 1,22,492 aund six insured letters was
committed in the Post office probably by
using a duplicate kecy. Special Staff is
investigating the case

(d) The law and order situation in
Chandigath is normal and under control.
However, following steps have been taken :

(i) Night patrolling in the town has
been intensified.

(ii) Watch is being meintained on
people who come to the town
from outside cr leave at odd
hours.

(iii) Character verification and regis-
tration of the domestic servants
have glso been undertaken,

(iv) To check pickpocketing men in
plain clothes have been detailed
at public places,

(v) In order to check gencral
offences like drunkeoness and
eve-teasing, special patrolling
parties are sent out every even-
ing in the market and other
crowded areus.
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(vi) Specia! watch has also been
maintained on the petrol pumps,
particularly in lonely areas, as
there were complaints that some
youngesters at night drive away
after taking petrol and without
makiog payments,

Devclopment of Minor Ports

3603, SHRI ISHAQ SAMBHALI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the scheme to develop
minor ports in the country during the Fourth
Plan has been finalised ;

(b) if so, the numbcr and names of
miner ports to be developed under the
scheme ; and

(c) the estimated cost for developirg these
ports 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL fINGH): (a) to (c).
Tke exccutive responsibility for the develop-
ment of ports other than major ports vests
with the Siate Governments concerned.
Accordingly, the Siate Governments were
requested to furnish the requited informa-
tion. The information received from them
is given in the statement laid on the Table
of the House. [Placed in Library. See No.
LT 403¢/70] Ioformation  from the
Government of Mysore has not so far been
received. It will be laid on the table of
the Sabha, when received, in due course,

gfesw & av sfaaeg

3604, =Y qrREmT:
=t WIS ST ATAT :
ot FOF T FHAW
&t wiea fag =t
st ATTY T A
war qE-€Td WA Og FEI AT FA
s fF e
(%) ®a1 ag 8= ¢ fe =drar arfea
¥ mar gfedw A o3, fras ger a@m
oy 2 &1 fawrw, @ sfowss samr
I qr; WK
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(@) w57 7g¥ gzar |

& ghan & g §
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() 7ar s ¥ 25 wia, 1970
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(@) #a1 ¥@R g aawd & fe
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;Y

() afx g @Y s 9t aw=Fr
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UF-w Wwteww § Tm W) (s
ww frare frwf) @ (F) @ (7). T
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St WY Ty Wi
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«} g¥m WX wGAT
o} magw AAv T
T qgwrd AT O A1 &1 4T
Fi fF
(%) smag wa g fr 2w & fafwsr
Wil ¥ @@ deqr ¥ qrfpear) sgal St
firegare frar mar €
(@) afz g, aY a7 @7 ol & frad
qiffearY sogEl # frgar frar
L

(n) 7% fawg svrm @ w0
Frdargr 1 7

nZ-mid waem ¥ iy gAatfAne
it dmfas aar wloifies  wI3EwE
fawmit § wrsg s (s gom 97 wew) ¢
(%) & (7). ma aF Q@ I F AL
AFE 52, TATT, TG 9L, WU,
#Y, TMEE ik gSAr F  asal,
[uETE, 9 fawlare g9 49z, Tar, IHT
a 49, waweg, fmfagm a afgaddar
@9 ang aur muNgT & §9 A% w@)C
IA qF diara afw § aq dra adf
¥ mifewart siga @9 & g 0 fRdl
arfes FY frgare @) frar mar 1 wam,
garE, soEhTg ST faeelt § 175 safaq
freme 5T 77 A1 9% At § Frga
¥ oy Sfeg s@agl @ 0% Ay
UG agr 9 U A F X F gIAn
scqfaa g o .

Withdrawal of Permission tv R. S. S. to
use Sangh Bhavan In Banaras Hiode
University Campus

SHRI SHARDA NAND :

SHRI J. B. SINGH :

SHRI KANWAR LAL
GUPTA :

SHRI RAM AYTAR
SHARMA

3607.
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SHRI JANESHWAR MISRA :

Will the Minis'er of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Banaras
Hindu University has withdrawn permission
granted to the R. S.S. to use the Sangh
Bhavan inside the University Campus ;

(b) whetler it is also a fact that
Government have refused to give permission
for using the Bhavan by the R. S. § ;

() if so. the details thereof ;

(d) what is the reaction of the R. S. §.
against this withdrawal ; and

(e) whether Government piopose to
provide alternative accommodation to the
R.S8. 5.7

THE MINISTER OF EDUCATION
AND YOQUTH SERVICES (DR. V.K.R. V.
RAO) : (a)to (e). Yes, Sir, the Banaras
Hindu University has withdrawn permission
given 1o R. S. S, to use the Sangh Bhavan
located inside the University Campus. As
an autonomous organisation, the University
is free to take decision in the matter and
the Government does not come in the
picture, The reaction of the R. S. S. against
the withdrawal is not favourable.

fanerr daem ¥ fsdt wqawl sk
afumifial §1 q=fa

3608. =Y vm T3wq faardf @ Far
e aar gaw ey 741 dwfaad qar
AFAFT qeRTAA HIAW W) Fdrg fged
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1970 & war<ifey o7 d&ar 5125 &
IO F grarg § ag aa@ T FATH Y o ¢

(%) dmifas @ar aFAIFT qegTaa
srE Wi #E g farag & agd
e 9 o 31 937 9 fgfacai o
€ Y, 9% & frad sngrfaay & w97
Tq &9 §9 A1 qa1 G F /reAw {
fearmar ¢ ;

(@) war wfasg & qzd wR <
frgfaaat #1 awg ge7 waTAq 7 ®14
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(=) afz A&, @ @ 71 F12w §
91T ITF IIF qgrafas w19 § w7 qF
%3 fear @ qar qav wAew ¥ I
T F< fagr s ;

() @ar wraT & qEeT & 4 &
anrt ¥ 1% fga fear mar &

(%) afz g, @t sa=r &7 W@r @
& wt

(¥) afe wa a= =¥ fags =@
fear w1 @ Y 9ad v Frw § @R
fraig w1 as fsd o qera 37

vt awr gaw 4 qwwa §
" (o www quiA) ;0 (§) WT A% daA
TF TFAIRI HRITF &) IqF qAAHA
14 § WX g fear mr &)

(=) ¥ (=). 591 f 3 arstew, 1970
1 ga fzd mr smrifea seT ®@ear
5024 & s (w) & I H FFT WA E,
f& dmifas aar gaAl+Y gearaEl g
¥ gt ) wfw w1 o & arg
A fF it mTerr & fasdT &,
arda sHafedl a1 swrEEE w0
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Setting up of Palnting Gallery In
Calcotta Miseum

3610. SHRI BHAGABAN DAS :
SHRI B. K. MODAK :
SHRI JYOTIRMOY BASU :
SHRI MOHAMMED ISMAIL :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether, some vyears ago, a new
painting gallery was set up in the Calcutta
Museum at a cost of over Rs. 40,00,000 ;

(b) if so, the details thereof ;

(c) the name and description of the
contractor who was given the con:ractor to
set up the said gallery ;
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(d) whether it is a fact that the comtract
was given to the said firm without inviting
open tenders and the audit reports for 1967-68
and 1968-69 objected to this procedure ;

(e) if so, the details of the audit com-
ments on the same ; and

(f) what action, if any, has been taken
on these comments 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). The paintaing
gallery in the Indian Museum Calcutta was
set up in 1969 at a cost of Rs. 39,476, One
large room of the Museum was fitted up
and decorated for the purpose.

(c) The name of the firm is M/s Nu
Bilt Furnishers end Interior Decorators, It
is a leading firm of furpiture and interior
decorators, which works with the assistance
of qualified architects and designers,

(d) to (f)., Necessary information is
being collected and will be placed oa the
Table of the Sabha as soon &s possible.

Alleged Misappropriation of Government
Money by Commissioner of Presidency
Divisloo, West Bengal

SHR1 BHAGABAN DAS :
SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :
SHRI MOHAMMED ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to 1efer to the rteply given to
Unstarred Questinn No. 1980 on the Tth
Avgust, 1¥70 regarding the alleged mis-
appropriation of Govelbment Mcoey by
Commissioner of Presidency Division, West
Bevgal and state :

(a) the reason why no disciplinary
action was taken against the Olficer ; and

(b) tbe reason why instead of taking any
action on the basis of Vigilance Commis-
sioper’s report, the Officer in question was
allowed 10 g0 on leave preparatory 1o retie-
ment ?

3ell.

THE MINISTER OF STATE IN THE
MINI>TRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) and (b).
The report of the Vigilance Commissioner
was based only on a prel‘minary enquiry and

AUGUST 21, 1570
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did not contain apy specific recommendations
except that Shri R. Banerjee be transferred
to a post outside Calcutta, While the
question of transferring him from the ofice
of Indo-Pak Boundary Demarcation, was
being considered in consultation with the
Ministry of External Affairs, the officer sub-
mitted his application for premature retire-
ment. This was considered in consultation
with the Vigilance Commissioner, West
Bengal and with his concurrence, the officer
was allowed 10 retire prematurely.

Torture of C.P. 1. (M) Members and
Supporters in Police Lock-ups
3612. SHRI BHAGABAN DAS :
SHRI B. K. MODAK :
SHRI JYOTIRMOY BASU :
SHRI MOHAMMED ISMAIL :

Wil the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the arrested
C.P.I. (M) members and supporters have
been and are being physically tortured by
the police in the Police lock-ups ;

(b) whether the Prime Minister has
received communications from Members of
Parliament on the issue of torture in the
Police lock-ups ;

(¢) whether Members of Parliament in
their communications to the Prime Minister
and the Governor of West Bengal, cited
concrete  cases of physical torture by
the Police in the Police lock-ups ; and

(b) if so, the action taken on those com.
munications ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONIC AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (d). Some complaiots
have been received from Members of
Parliament making such allegations. Every
specific allegation in such complaints is
inquired into, No allegation has so far been
substantiated.

C. P. 1. (M) Worker Kllled in Titag=rh,
West Bengal

3613, SHRI BHAGABAN DAS :

SHRI GANESH GHOSH :
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SHRI VISWANATHA
MENON :

SHRI JYOTIRMOY BASU :

SHRI MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that a C. P. 1.
(M) worker, called Dipak Mazumdar, was
shot dead by some miscreants on the 18th
July, 1970, in Titagarh of Barrackpore, West
Bengal and, if so, the details thereof ;

(b) the total number of persons arrested
in this regard and whether any action had
been taken against the culprits ; and

(c) if so, the details thereof and, if not,
the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) to (c). Facts are
being ascertained.

|iqT gean aw ¥ sfaaal w
UTEH AT

3614, =it s wwrw emt
o} T o dTAT
SY TR IR e

51 qE-%19 Al g A I AT
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frar & fF wafoer @& fggel & &8
marfdl q@ w3w fear e gwdsT &
ga% @191 §5a+® 3000 3§ g7 v 4 1

() o g 1 sega (68 w7 s &1
sfagrmard wifz @ wewma fear
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(=) sz adf 3zar )

Scizure of Naxalite Documents in
Chbota Nagpur

SHRI S. N. KRISHNA :

DR. SUSHILA NAYAR :

SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have seen the
Press reports under the heading ‘NAXALITE
PAPERS, ARMS SEIZED IN BIHAR
DRIVE' appearing in the Mindustan Times
dated the 25th July, 1970 wherein it has
been stated that Bihar Police have seized
recently sirategic maps and other documents
in the Chhota Nagpur belt of the State ;

(\b) whether during the raids the Police
have seized paper plans to capture power at
the Centre through the barrel of the gun ;

(c) whether the Police have also seized
a dump of bomb-making ingredients besides
a large stock of sophisticated automatic
firearms of both foreign and Indian make ;
and

(d) if so, the pature of action taken by
by Governmeat in the matter ?

3616.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISIER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) Yes, Sir.

(b) to (d). The report relates to the
arrest of 52 extremists, including a British
pational, in Jaduguda forest area of district
Singhbhum, Bibar, in May, 197J. Some
arms and ammunilion as well as some docus
ments and propaganda literature were
recovered from them. Some of the arrested
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persons are suspected to be involved in bauk
tobbery cases in Calcutia. Cases have been
registered and investigations are in progress,

Equipments Lylng Idle in Delhl
Polytechnic
3617. SHRI HIMATSINGKA :
SHRI1 NIHAL SINGH :

‘Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that machines
and =quipments in the different workshops
of the three polytechnics in Delhi are lying
out of order and some of them are not
installed in the workshops for long ;

{b) if so, the reasons for not keeping
them in order and not installing the same ;

(c) the extent of such idle equipment
lying (i) out of order and (ii) uninstall:d
in these Polytechnics ; and

(d) Government’s reaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICFS (SHRI BHAKT
DARSHAN) : (a) and (b). According to
the information supplied by the Delhi
Administration, only four machines have not
been installed—two at the K. G. Polytechnic
for lack ot sp ce and two at the G, B, Poly-
technic for lack of adequate water supply.
Ouly one machine has been out of order at
the G. B Polytechnic for the last three
moanths,

(c) and (d). We have been informed
that immediate sieps are being taken by the
Pulytechnics to repair and install the
machines,

Deployment of Central Industrial
Security Force

3618. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to state the uumber of persons killed
and injurcd by the Central Industrial Security
Force up till now ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, /' ND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C, PANT): Noae, Sir,
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(=) ot adf 1.
(m) sz & 9zar

Pension and other Benefits to
Freedom Fighters

3623 SHRI SAMAR GUHA : Wil
the Minister cf HOME AFFAIRS be pleased
to state :

(8) whether it is a fact that Goveroment
have agreed to pay pension and exiend other
benefits to freedom fighters who had been in
Andaman Cellular Jail for five years or more
and who ask for such assistance ;

(b) if so, the reasons for not extending
same benefits to other freedom fighters who
had been in jail or detention for five years
Or more :

(¢) whether the Central Government
will extend the same benpefit to those freedom
fighters who joined Government service late
in life by adopting the same principle of 30
years® service or extension of service up to
65 years as has been done by the Govern-
ment of West Bengal ; and

(d) whether the revolutionaries and
freedom fighters made several 1epresentations
to Government in this regard snid whether
Government will set up a committee with
Members of Parliament to go into the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). Government
have formulated a sch -me for grant of pen-
sion to freedom fighters who had suffered
imprisonment for a period of not less than
five years including a period in the Andamen
Cellular jail. Suggesiions have been received
that the schen ¢ should be extended to other
freedom fighters as well. These suggestions
are receiving attention.

(c) and (d). Government have received
representations for fixing higher age of
retirement fo- the freedom fighters but have
not found it possible to fix a separate age of
retirement for them on the ground of their
having taken part in the freedom movement,
There is no proposal for setting up any
committee to go into the matter ?
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Civilian LLN.A. Personnel
3624, SHRI SAMAR GUHA : Will the

Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that thouund’n
of civilians had joined the I N.A. of Netaji
Subhas Chandra Bose ;

(b) whether the decision of Government
8s regards pay. pension and other benefits
apply only to those LN A. personnel who
joined the IN.A from the regular British
Army ;

(c) whether the civilian I. N.A. personnel
made several representations, staged demons-
tration and undertook mass hunger strike to
draw the attention of Government to their
gricvances and pitiable conditicn in inoumer-
able cases ;

(d) if so, whether Government would
convene a meeting of the representatives of
the State Governments to devise ways and
means to give help to the civilian LN.A.
personnel with en assurance of nectssaiy
coope:ation fiom the Centre ; and

(e) if so, the alternative steps taken or
proposed by Goveroment to extend bhelp to
the civilian 1 N.A [reedom fighters ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) Itis a fact
that civilians had joined the LN.A,, apart
tfrom Army personnel. The exact number
of such civilians is not, however, known.

(b) No, Sir. Ex-civilian Governm=nt
servants who had joined the IL.N.A, were
allowed. apart from other concessions, to
count the period of break between the date
of discharge e:c. and the date of re employ-
ment for increments while fixiog their pay
on reemployment in the same post or in a
corresponding post to which they were re-
employed also such ex-I.N A. personnel who
were re-employed in civil posts, the actual
previous service rendered by them in civil
posts before discharge is treated as qualifying
service for purpose of pension,

(c) Some instances of demoanstrations,
hupger strike etc. have come to the notice
of the Government. Representations for
grant of land, pension etc, were received
from time to time in the past.
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(d) The State Governments have already
been adwvised that all ex-I.N A. personnel
should be treated at par with other political
sufferers for grant of service and other con-
cessions sanctioned by State Governmenis for
political suffsrers in their areas. The matter is
being persued with them. In wview of this
position no meeting with the representatives
of State Governments i3  considered
necessary.

(e) Does not arlse.

Closure of Universities due to
Student Indiscipliae

3625. SHRIR. K BIRLA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased 1o siate the names of
the Universities which were closed due to
student indwscipline during the last six
months 7

THE MINISTER OF EDUCATION
AND YOLTA SERVICES (DR.V.K.R.
V. RAO): rhe information is being collect-
ed and will be laid on the Table of the
Sabha.

Law aod Order Situation Deterlorating
Io States

36 6. SHRI R. K BIRLA :
SHRI SARDAR AMJAD ALI :

Will the Minister of HOME AFFAIRS
be pleased 10 state :

(a) whether it is a fact that law and
order situation in most of the States is fast
deleriorating ;

(b) if so, the names of the States where
the situation is worsening day by day ; and

(c) in what way law and order situation
in these Stales is proposed to be improved 7

THE MINISTER OF STATE N THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) and (b).
Government view with serious concern the
numrrous violations of law in recent agita-
tions and disturbances in different parts of
the country The activities of the extremists
in West Bengal continue to cause anxisty.

(c) Under the Constitution State
Governments are entrusted with the responsi-
bility for public order, police and administra-
tion of justice. However, the Ceniral
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Goverrment keep in touch with them and
provide reasonable assistance, whenever
sought by the State Governments, like the
provision of aimed forces of the Union etc.

g sifagl & IR

3527. ot gww a7 wgAW @I
- 7N FEg AfAd, e Afagl
aqr SuEfaoi & vswi & & e #
158, 1970 & wardfes ss7 gear
8191 F JUX & §¥a+a ¥ 4 FaTx
Far &3 fF ¢

(F) 7ar s & @ 99 =ilwa
ST TEHfEE ST

(=) afz &, & acgvaey
g ;

Eiga ]

() afg 7, aY za% Tar w1e@ 2
0T

(9) =mifeaq arasd) F3 a% val@
FT A WMANY W IF FF aF TATTEA
93 & fagr s ?

R-wd AuEE A 99 AW (s
%o gwo TrwiERTHY) : (F) & (9) HHAT
A g & fafum garEdl et
frarii & wxfas ¥ st 1) FAH T
sfasg & qaer 3w N g frg 31 &
ot o7t 3y 2 o arar wrfoTodTe
9gaT YTEoToUFe H gqTE JIHl WAAT
grefird 3w @@ g A ardr g ay
Frafa® &< qa aF wrgw A& AT §
W& aF Arfeqodlo, HIEoYoTHo HuAT
tw sifasifal ara gfea ad fear snar
giwa wEag AT fawmr o gEeT
Yo ¥ gwm A

99 % I qEAT® GEI | Ay,
1970 ¥ 15 w¥w, 1970 a5 ¥ w3fa
# ufxal & eRiw® wa ¥ @t wew
e & fqa¥ oF v9ar ov & wfaw
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At HEw & HAl, Usy W w9Ar 99-
#AY A% ¥ | g9 wafy &7 AW F1 4w aF
gfaa faar war @ qaww 1.7 amm
glymurf i fsy arad &
graeg ¥ QU gEAT G¥ & AT FArAA)
Y fawrat ¥ siog grft awrded 9T @
& sEa

Sale of Bombs

3628, SHRI D. N. PATODIA :
SHRI B. K.

DASCHOWDHURY :

‘Will the Minister of HOME AFFAIRS
be pleased to state @

(a) whether it is a fuct that bombs are
sold openly in many States :

(b) whether Government have tried to
find out the reasons of the sudden rise in
the sale of bombs ; and

(c) whether the source for the supply
of raw material for such bombs has been
detected and, if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AJFAIRS AND
MINISTER OF STATY DEPARTMENTS
OF ELECIRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) Government have no
informa‘ion that bombs are on op*n sale in
any State.

(b) acd (¢). Do not arise.

Committee on Siudenis’ Unrest
3629. SHRI D. N. TATODIA :
SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(a) whether it is a fact that a Committee
of the Central Board of Educatlon will go
into the causes of students’ unrest in India ;

(b) if so, what is the composition of the
Cuommittee ;

(c) what is the participation of the State
Governments in the matter ; and

(d) what are the terms of reference of
the Committee ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K. R.
V. RAO) : (a) Yes, Sir,
(b) The composition of the Committee
is as under :
1. Union Minister of
Education and
Youth Services

2. Education Minister,
Maharashtra.

3. Adviser to the
Governor of West
Bengal.

4, Education Minister,
Uttur Pradesh.

5. Education Minister,
Jammu & Kashmir.

6. De. D S. Kothari,
Chairman, Univer-
gity Grants Com-
mission.

7. Shri R. N. Mirdha,
Minister of State
for Home Affairs.

8. Prof. S. Nurul
Hasan, M. P.

9. Shri K P. Subra-
maniam Meaon,
M. P,

10. Shri B. N. Sastri,
M. P.

Dr. S. Misra,
Vice Chancellor,
Utkal University.
12.  Shri G. K. Chandi-
ramani, Additional
Secretary, Ministry
of Education and
Youth Services.

(c) Education Mioisters of some of the
States are members of the Committee. Al
the Education Ministers of the States and
Union Territories are members of the Central
Advisory Board of Education and the report
of the Commitiee will be placed before the
next meeting of the Board for consideration.

(d) A copy of the Resolution of the
Central Advisory Board of Education on
the subject is enclosed.

Chairmnan

Vice-
Chairman

1L

Member-

Siatement

Central Board of Advisory Education
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passed the following resolution on Student
Unrest at its 35th meetiog held on 2nd and
3rd May, 1970 :

“The Board is distressed at the
growing incidence of student unrest and
its increasing manifestations of violence.
It is deeply pained to hear of malpractice
in examinations and of the attacks made
on jnvigilators, teachers and Principals,
some of which have ended fatally. The
Board is of the view that the situation
is serious and effective programme of
action will have to be developed to
counteract these trends. It, therefore,
requests the Chairman to set up a
Committee *o go into this problem in
detail and to make appropriate recom-
mendations to the Central and the
State Governments, universities and other
concerned ™

Naxalites Affiliation with Chinese
Commualst Party

360. SHRI D. N. PATODIA : Wili
the Minister of HOME AFFAIRS be pleased
to state :

(a) whetlher it is a fact that the Naxa.
lites have openly distribated their programme
of affiliating themse!ves with the Chinese
Communist Party ;

(b) whether Governmen! have gone

through the plan dozument ; ani

(c) if so, whether the document smacks
signs of sedition and, if so, the steps
Governm:nt have taken to curb such anti
national activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (1) to (c). Such a programme
adopted by the First Party Cougress of the
CP{ML) held in May 1970 has come to aotice.
The document contained references to slogans
like “China’s Chairman is our Chairman™
and “China's path is our path” and also
incited resort to guerilla warfare fncluding
annihilation of class enernies. The dacument
is thus seditious in nature. A number of
cases have already been initlated by different
State Governments against the followers of
the CP (ML) and othe: sach extremists in
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connection with offences including conspiracy
sedition, secking to overthrow the Govern-
ment as by law established, by force, etc.

faeet & AOWTA  IvEAT Wegfaw oFEl
% warmamt gror sfafia
Fufeafa smmar

3631. st qo ®re FrEWTH : FAT
fowt aar gue Fm A gz @@
o1 w4 5

(%) wav 7z &= § fF feedl wwrms
% g@wrd 3swax Arafas Al &
NAMIEE, w9 GId SHANE FY
wifa safeafa Waeex # sfofem safeafa
ag aT ;

(w) 7ar ag i a1 ¢ f5 3@
sgiarEd 1€ el ot 98 @y faay
gaar gufiafy/myefeafa/gdt &1 qar
T TR  HT

(n) afz g, @@ aRX A W
79T FEATE FT G Y 7

foren aar  gaw dar FAma § e
st (st www awaA) ;o (F) & (7).
wifag guar feest sara ¥ osfxa &7
A T Al oAur @ 9x @ &
il

s Az gt ¥R wgw  (wywinn)
siwdly anx af feeelt & gagd

semE g w g
wimafraad

3632, sit qo ®WTo ATEIT™ : FT
faer aur gaw Jar HA ag @ AT
Far w0 fiF :

(%) war og /9 & fF na=de g
Anee) wgw  (WEFT FT) AEAG T
7€ fesell & yagd ggFTEE A qEGWI
N gdzr F Ay ¥ &y aF Neww ¥
X ¥ ¥ giw QA F2T gL, JW
AFwFTAr W ;
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(@) =1 gg ot aw § fs feeelt
sraT & fagen fadas #Y oww o &
rau ggmd & faeg o wel &
gilc & ArmEl # Mawra s gl
Farad ara g€ & 5 WK

(v) afz g, & @ & awi &
(1-4-68 & 31-3-70 aF) ®H %%
qEAFET, e aqr qrfew fqfa &
#t 1€ "y F1 ¥ 9ar § WK fea-fes
Frgal #1 @dg 91 0% a9r 9T /%
oot fovadt wram % & fradt fwadt
#wa 9T #1 1€ o g @z feaefea
Ul & FY 7€ JUT AT WE F AT
T araE T § ?

fowr qar gaw Axrdwma A ww
Wit (st www aww) o () ¥ (W)
afaq guaT feeelt swmaT & wafam 91
AT W & WK Q9T S AW 9ed X @
& st

farelt smaw & fomr famn & g9q-
swAtETd & ot ¥ wgglan arfy aa
uigfas mifen sufa & afaqu)
% fag wtar mafwe wean

3633. ®t go ®To ai®qT®W : 3aAT
fear awr gaw dar ast feeslt smima &
fasr fawm & gesgmied & o3 ®
sggfea sufy agr sqafaa sfes wfy
&% wfiadl & fag Ner mdwg 5@ F
ar ¥ 17 ggd, 1970 & wawifea A
q&r 6580 & ga & WAy § ug Fam
0 &0 fF :

(F) w1 wifwq amasrd x@ Ay
T AT T

(=) afz g, @ aw@rasdr sl
agr ¢ ; WX

(n) afg ad, @) e@ and @ feqw
Farsnru g?
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foremr aar gaw ¥ s § ws
o (ot v qwiA) : (%) wR (=)
Wt gt wifss ga, dar fe faeeht
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sarEd A WA § | gewA fagm W N

e
() w=7 7gf gz

forerea

wardifes s wear 6580, femtw 17 wda, 1970 & qu of
gen AR g

=

IaT

(%) #r ag v ¢ & wygfaa
aifaat qar wggfes mfer srfaal &
fag o & s & g ¥ 1%
Harerg g aAr qu faoat & feedr
arem & faar faamii & qua: areq g
frar ar @ & ;

(@) #7ar ag &t s« ¢ f& feeeht
saraw & faar fewmr § 97 sEeEmEt
& @ 9T q3rafa & awma § gvdE
fraw &g 78 3 5 WX

() afz g oY ga% 77 FTWE ?

Rejectlon of Request of Ohlo Unlversity™3
Professor for Excavation in Assam

¥3%. SHRI MAYAVAN :
SHRT NARAYANAN:
SHRI N. R. LASKAR :
SHRI DHANDAPANI :

Will the Minister of EDUCATION

faeelt womew o R 0f sdfag
g Ay fr af g —

(%) o, 7€ | gg-wATew grOr ;@AY
g fRawt &1 AT frar 9T w@r g

(@) < (7). 92 siaerg & wdraan
wq2E & g fawrita ad=fa & o
A A F s at & o F fao
qIEW FF FYE ggewr a@f ) qurfy
qrAar & A% ¥ Ay a1y sufaqaar # oF
afew w1 7o faar s 20

drat Wt & a1 & geady oy
T 951 ¥ fog foaa sy &1 wraw
foar srar 21

wifs far freama, fedt &
g Ie-raArArA F q@ad g Fqx §
stz wrafas off & fqg wdff froad &
waTe et weft ® fag #1E sqaear g
& mar adt off & frasity odafa &
BRI FT v §, 77 9&F 97 wagfaa
aitfa/mifew @ifa & fag €12 & aremw
&7 95 & A Qar

AND YOUTH SERVICES be pleased to
state :

{a) whether it is a fact that the Union
Government have turned down the request
of a Professor of Archaeology, Ohio Univer-
sity to conduct a series of Archacological
excavations in Asvam in collaboration with
the Gauhati University ; 1
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(b) if so, what are the reasoms for this
rejection ; and

() whether no foreigner will be allowed
such kind of surveys in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : {a) The Government of India
have no information other than what has
eppeared in the newspapers,

(b) Does not arise.

fe) If and when such a proposal is
received, it will be viewed for clearance in
terms of the rules for such collaboration.

araw a1 § aswanfaa)
TEHT & wag

3636. «iY gwesw fag goang : v
nE-wrd Tt ag qa w1 FO w4y fE e

() #a1 7g 79 & & asaarfay
A TR F AFAI H W ¥ @wd
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T IAT NRW F AW FA F waF aqn
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geM & fag faa f&dl sgraar 9 -
AT gNY I &Y qier
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Use of Indlen Made Tennis Balls In
Davis Cup Tie

3638, SHRI INDRAIJIT GUPTA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Indian-made Tennis
balls were used in the Davis Cup tie belween
India and West Germany at Poona ;

(b) whether it is a fact that some boxes
of such tennis balls were found to contain
bricks and tiles instead of bails ;

(c) if so, whether any inquiry has been
niade regardiog this fraud ; and

(d) if the manufacturing firm was
respensbile, whether it will be backlisted ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI1 BHAKT
DARSHAN) : (a) and (b). Yes, Sir,

(c) and (d). The Maharashtra Lawn
Tennis Association are making inquiries in
the matter, It is not yet komown whether
the manufacturing firm was responsible.

Repairs Suggested for Rolls Royce
Engines Used for Boieng Alrcruft

36 9. SHRI INDRAJIT GUPTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be plcased 10 state :

(a) whether the Rolls Royce Company
of England has asked eight inlernational
Airlines including the Air India to ca:ry out
emergency repairs 1o aircraft filled with
Rolls Royce Conway jet engines ;

(b) if so, the pature of repairs suggested
by the Compeany ; and

(c) whether the Air India has carried
out these repairs ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
(a) A ‘s rvice bulletin® was issued by Rolls
Royce Limited UK. on 27th July, 1970
advising all Conway engine users of the
action to be taken to preclude compressor
wheel failures.

(b) In this bulletin, the replacement of
certein high pressure and low pressure com-
pressor wheels has been recommended as
soon as practiable.

(c) Alr India bave been installing
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improved compressor wheels during engine
overbauls. As a result, 50 per cent of the
Conway engines in service already meet
Rolls Royce recommendations and a prog-
ramme is in hand to replace the compressor
wheels of the remaining engines as well.

Wage Board Recommendations
Hotel Industry In Defhi

for

3€40. SHRI INDRAJIT GUPTA :
SHRI DHIRESWAR KALITA :
SHRI ESWARA REDDY :
DR. RANEN SEN :
SHRI JHARKHANDE RAI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that according to
the Wage Byird recommendations for Hotel
Industry in Delhi, 10 per cent of total service
charge collection in a year is to be spent
for welfare activities of the workers ;

(b) if so, the tntal amount debited to
this account in Ashoka, Janpath, Ranjit
and Lodi Hotels ;

(c) the details of the recommendations
of the Wage B ard regarding the management
anJ admini-tration of the Welfare Fund for
the workers and whether this recommenda-
tion has bcen implemented ;

(d) if so, how this recomm:ndation has
been implemented and what is the represen-
tation of the workers in the Committee that
has been constituted to govern the Welfare
Fund ; and

(¢) what are the rules framed for this
purpose 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) The total amount debited to Staff
Welfare Account during the period from
11.7.1967 to 27.3.1970 is as under :—

Ashoka Hotel Rs. 1,06 lakhs

Janpath group .. Rs. 1.29 lakhs
of Hotels.

(c) to (e). The Wage Board has suggest-
ed the setting up of a Staff Welfare Fund
Scheme to be framed by the Association of
Employees in consultation with the represen-
tative Unions. They have further suggested
that until a formal scheme is evolved and
implemented, the funds should remain in
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the custody of the managements concerned
as trustees and should only be utilised for
welfare activities in consultation with union
representatives, The draft formal scheme
from the Association of Employers i-e. the
Hotel Federation is still awaited. In the
meanwhile, both the Ashoka and J.npath
group of Hotels have introduced a Dumber
of wellare schemes.

Commission on Major Ports

3641. SHRI K. P. SINGH DEO : will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Major Ports Commission
set up by Government has submitted its
report to Government ;

(b) if so, the salient features .of the
recommendation/suggestions made by the
Commission ;

(c) whether Government have since
considerad the report : and
(d) if so, the reaction of Government

in regard to the recommendations made by
the Commission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS.
PORT (SHRI IQBAL SINGH) : (a) Yes.

b) The Commission has made a
number of important recommendations
regarding the working of our major Ports.
Copies of the Commission®s report have been
placed in the Parliament Library for refer-
ence. The main conclusions and recommenda-
tions of the Commission are contained in
chapter 18 of the report.

(c) and (d). The report is under con-
sideration of Government.

afaw ‘frgew’ & ¥aln frdt
wamea ¥ grafer A

3642, ot wWeg warw: w@r fwr
aq1 g AT WAl g T W1 FAT
LXCHE

(%) #ar wxwx ®1 @ 3 A,
1970 & fg=y &fs, ‘frgem’ & ‘a1®
amiY @ & wata T fed fad-
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ey & daTdly &0 dieE ¥ oY | Ay
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(&) %= ¥ fod 73 fawe ot gwia
gegaar siafas four ax §1 ws &
ST FY §T 9T 4 AT 21 1968
T %1 7€ wedig fgar Afg ¥ W@ F
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fa &)

el § s3fae @ g
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(=) qdardi & wafad adsl &
QAT TGTAF €7 § AT IO 9T
fagafaaa sifasf@l & Iaw@iaa
2 | ol wal § wafad TqH B QFT
# fau gac o2 & 7 frdasl
qfere FgraaT ST FT F aaedr qfeq
[ afg garw fax & | ®=87 foar @ag-
sRATA@ART NN A& faq @&
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afafa &1 fagfes # 31 afufa & fon
Y sefrerT £

Absorption of Instructors of Naiional
Disclpline Scheme
3645, SHRI P. C. ADICHAN :
SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the number of Instructors in schools
in the country under the National Discipline
Scheme, State-wise ; X

(b) the number of such Instructors whe
are permanent and the reasons for not
making others permaneat ;

(c) whether Government have received
any representation in this connection and
whether the Prime Minister had given any
assurance to their leaders when they had
staged a Dharna before her house ;

(d) whether there is any proposal to
allot these posts to the State Governments
and whether the State Governments have
agreed to absoib them ; and

(e) if not, whether Government propose
to continue the siarus quo jo luture 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V.K.R.V,
RAQ): (a) to (e) A statewise distribution
of N. D. S. Instructors, Grade | and Grade
Il ason 1.-.19°0 working in the States is
enclosed as Annexuce I.

No employee of the National Fitness
Corps has besn declared parmanent in that
organisation, as under the tules. posts in the
N.F.C. Organization ds not qualify for
conversion into permanent posts,

Recently, the National Fitoess Corps
Employees Association have raised the
guestion with the Cabinet Secretary of being
declared permaaent before their transfer to
the State service. The Association was
informed by the Cab:net Seccretary through
Shri 5. M. Baoerjee, M. P., that thc ques-
tion of making them permanent couid be
examined a-~cording to rules for making
such confirmation and the Government
would also try to persuade the S{fte to take
them in permanent employment of the State
Goveroment and to give them the benefit of
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their past services in the Central Government.
The Ministry of Education had re-examined
the matter and informed the Cabinet Sccret-
ariat that under the rules posts in N.F.C.
Organisation do not qualify for conversion
into permanent posts While n> assurance
was given by the Prime Minister to the
leaders, the delegation was told that thels
grievances would be looked into.

The negotiations with severa| State
Governments for taking over the N.D.S.
Instructors have not yet been finalised. The
State Governments of Mysore, Maharashtra,
Gujarat, Orissa and th= Union Territories
of Delhi, Himachal Pradesh, Goa, Manipur
aod Tripura Administration have agreed to
tako over the N.D.S. Imstructors. Other
States, except U. P. and Madhya Pradesh
have agreed in the course of discussion to
take oyer the Instructors and their formal
communpications are awaited. Tne Govern-
meat of UP, and Madhya Pradesh are
being persuaded to take over the staff as
originally agreed 1o in 1965,

As the negotiations are op. the question
of continuition of the sfatus quo in future
does not arise at this juncture.

ANNEXURE I

State wise Distribution of Senlor NDS
Instructors Grade II, NDS Instructors
Grade [ and Grad- I as on [-8-1970 Working
in the Sehocls.

Srare No. of N.D,S,
Instructors
Andhra Pradesh - 261
Assam — 151
Bihar -— 24
Gujarat — 436
Haryana - 374
J&K - 134
Kerala - 209
Madhya Pradesh — 388
Maharashtra —_ 1258
Mysore - 159
Orissa — 21
Pupjab - 637
Rajasthan - 559
Tamil Nadu — —
Uttar Pradesh - 9lé
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West Bengal - 340
Admin
Chandigarh -_ 33
Delhi - n
Goa — 11
Himachal Pradesh — 174
Manipur -_— 9
Tripura — 13
Total 6475

N B. A few senior Grade Il Instructors have
also been given Supervisory duties
according 1o local requirements,

Arrangements for Adequate Drinking
Water in Schools Colleges and
Polytechnics of Delhi

3646. SHRI P. C. ADICHAN :
SHRI NIHAL SINGH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whet*er it is a fact that adequate
drinking water arrangements do not exist in
the Government Schools and Colleges in
Delhi particularly in the three Polytechnics,
and the water coolers provided for the
purpose often remain out of order during
the hot days ;

(b) the nature of instructions issusd to
the Government educatiopal institutions in
Delhi in regard to the provision of drinking
water for students and whelher they are
complied with ; and

(c) if not, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (c) 1. Government
Schoolsin Delhi : 1o 8o far as Government
Schools in Delhi are concerned, according
to information supplied by the Deihi Ad-
ministration, all schools are advised to make
arrangements for adequate supply of drinking
water during workiog hours, Filtered water
is supplied in schools where the facility is
available through the resources of the Loca ]
Bodies. Storage artangements for water are
also provided wherever water supply is
restricted and booster pumps have been or
arc in the process of being installed in
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schoo's in multi-stareyed brildings. In rural
areas, where no [iltered water is available
drinking water is ensured through tube wells,
or hand pumps or wells Adequate drinking
water arvangements also exist in the schools
maintained by the Delhi Cantcnment Board
and the New Delhi Municipal Committee.

No water coolers are provided in schools
under the Delhi Admipistration,

2. Government Colleges In  Delhi :
According 1o information received from the
Delhi University, adequate drinking water
arrangements exist in all the Colleges of the
University, and, therefore, the pecints raised
in parts (b) and (¢} of the question do not
arise.

4. Government Pulytechnics and Techni-
cal Higher Secondui y dchooiy :  According
to inlormaton received from the Directorate
of Tectnical Education, there are three
Boy's Polyiectnics located a1t Kashmere
Gate, Pusa and Okhla, and one Women's
Polytechnic located at Kashmere Gute, There
are also threc Techoical Higher Secondary
Scliools located at Kashmere Gate Okhla
and at Narela under the same Diiectora'e.

In regard to the Polytechnics and a
Technical Higher Sccondary School located
at Kashmere Gate, the water supply : osition
is satisfactory, as also in respect of the
Technical Higher Secondary School located
at Narcla. The watcr supply position in the
Pusa and Okhla Polytechnics snd at the
Okhla Technical Higher Secondary School is
not satisfactory,  Although at the Pusa
Campus, a water supply line has becn
extended from the Mounicipal Main, the
supply of water is limited to some rastiicted
hours and also duc to the small diameter of
the conoection there are difficultizs in
adequailely filling the overhead tanks from
which water is distributed to the campus.
Negotiations are being carried out with the
Municipal Corporation to find a soluiion for
this problem. At Okhla, where a boys’
Polytechn'c and a Technical Higher Secon-
dary School are located, the water supply
position is also difficult, The problem has
arisen as it was earlier antinipated that these
institutions would be covered by the large
overhead tank being constructrd by the
Delbt  Development  Authority for the
Industriai Estate, in the area of which these
institutions are  located. However, the
D.D.A, bave now ecxpressed their inability
to caler to the needs of these institutions
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from the overhead tank intended to supnly
the industrial complex. 1In view of this, the
ID:1hi Municipal Corporation have been
requested to provide some alternative source
of water supply for these institutions. As
this may take some time and as the problem
has become acute, it is proposed to sink a
tubewell in the area to casure water supply
to these institutions.

Water coolers, pitchers and tanks have
been provided to the foregoing institutions
for ensuring drinking water arrangements.
The water coolers usually remain in working
order not duc to intermittent supply of water
they are not always in regular use. Repuairs
are promptly undertaken in case any defect
is noticed.

In regard to the points raised in parts
(b) and (c) of the question, although no
it structions have been issued to these
institutions, the Principals are seized of the
problems of drinking water rupply and they
take such remedial measures as are possible
and necessary in the ciicumstances to ensure
the supply of adequate drinking water for
the students.

Missing Indian Cargo Ship Bound
for Colambo

3647, SHRIMATI ILA PALCHOW-
DHURY : Will the Mintster of SHIPPING
AHD TRANSPORT be pleased tn state :

(a) whether it is a fact that 156 ton
Indian Cargo ship with a crew of 14 which
left Tuticorin for Colombo on the 21st July,
1970, has oot reached her d:stination
so far ;

(b) if so, whether any enquiries have
been made as to the fats of the vessel and
ils crew ; and

(c) il so, the details thereof 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH:
(a) to (c). An Iadian Sailing Vessel *“‘Lady
of Velankanni” (Registered No. TTN 76)
which left Tuticorin for Colombo on the
21st July, 1970 was later reported missing. A
search was made by a naval ship and a naval
aizcraflt on 29th and 30th July but without
success.  osubseguently some onion bags,
some p'anks, a canoe and 5 bodies were
washzd ashore near Daaushkhodi.  Four of
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the bodies were washed back into the sea
but the fifth body has been identified to be
that of a crew of the missing vessel. Similarly,
the canoe has teen identified as belunging
to the same vessel. On this basis the vessel
and the crew have been presumed to have
sunk during the voyage and the Port
Officer, Tuticorin, has been asked to hold an
enquiry.

Facllity for Men to Appear Privately for
Post Graduate Examinations

SHRI R. BARUA :
SHRI CHENGALRAYA
INAIDU H

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) whether it is a fact that no Univer-
sity at present allows men to appear for
M. A. Examination privately and, if so, the
reasons therefor :

(b) whether it is also a fact that no
part-time courses are offered by the Edu-
catiopal institutionsjorganisations in Law,
Business Managen ent!, Jourpalism, Market-
ing, Accountancy etc on long or short term
basis 10 enable the Government servaots to
pursue higher studies in the evenings ard
betier their prospecis and, if so, the reasors
therefor ; and

(c) whether Government have dirccted
certain  Universities|Educational  Organi-
sations to start such courses and allow the
Government servants to appear for M. A.
privately 7

3648,

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAOQO) : (8 to (¢). The requisite information
is kelng collected and will be placed on the
Table of the Sshha as soon as possible.

Con.juisory Teachlog Assignment for
Teachers In Rural Areas

3€49. SHRI R. BARUA :
SHRI CHENGALRAYA
NAIDU :
Will the Minister of FEDUCATION

AND YOUTH SERVICES be pleased to
state :

(a) whether it is & fact that a large
pun ber of teachers are going abioad wheleas
our c¢ducational institutions in the rural areas
are mostly understaffed ; and
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(b) if so, whether Government are con-
sidering any proposal to make some period
of service in the rural areas campulsory for
teachers so that people in the villages get
propr educational facilities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A, K. KISKU) ¢
(a) No, Sir. In fact there is a large number
of trained teachers who are unemployed.
Schools are understaffed in some cases due
to the inability of the State Governments to
create the necessary number of additional
posts required according to the number of
pupils on rolls,

(b) Does not arise,

Pak Sples in Jammn and Kashmir

3650. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that Pakistan has
already made inroads into the State of
Jammu and Kashmir through Pakistani spies,
both local and that countcy’s own ; and

(b) if so, the number of Pakistani spies
apprehended and arrested from 1966 so
far ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) ;: (a) Theie have been cases of
espionage in Jammu and Kashmir involviog
Pakistani nationals, However, Government
are vigilant.

(b) The information is being collected.

Rent Charged from Workers and Officers
of Asboka, Janpath, Ranjit and Lodi
Hotels in New Delbl

3651, SHRI DHIRESHWAR
KALITA :
SHRI ESWARA REDDY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
(a) the total number of staff quarters

provided in the Ashoka, Janpath, Ranjit and
Lodi Hotels in New Delhi for workers and

Officers ;
(b) the type of accommeodation provide &
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for workers and cfficers and the percentrge
of rent co'lected from them ;

(c) whether it is a fact that accommo-
dation for some Officers is provided inside
these Hotels ;

(d) if so, the total number of rooms
provided, the tariff rate of room if charged
from Officers and the actual rent charged
from the Officers ; and

(e) if the actual rent is not charged from
the officers, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH )
(a) 379—In additicn there are 27 dormitories
for Ashoka Hotel staff.

(b) Officers are generally provided with
two-room accommodation whereas other
staff js provided with accommodation consist-
ing of one roo.n. In some cases, in Ashoka
Hotel the s'aff is also provided with two-
room accommodation. The percentage of
rent collected from them is as follows :—

Ashoka Hotel :

For staff, rent is deducted at 10%, of pay
in case of family accommodation and 5% of
pay in case of a single employee sharing ac-
commodation. For officers, rent is deducted
at 1239 of pay for family acccmmodation
and 649, of pay for single sharing accommo-
dation, unless provision of free accommo-
dation is included in the service condi-
tions.

Janpath Hotel :

109 of the basic pay for single room
accommodation, 5% of pay for sharing
accommodation both in the case of workers
and officers,

(€) Yes, Sir.
Rooms
(d) and (e). Ashoka Hotel 4
Jappath Hotel 4
Ranjit Hotel 2
Lodi Hotel 4

Tariff rates are not charged from officers.
The actual reat charged from them is as
follows :—

Ashoka Hotel :

Three Officers are provided free accam-
modaiion in accordance with their terms of
appointment. Two officers share accommo-
dation and are charged rent at 6}% each of
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their basic pay. A total sum of Rs. 100/- per

month is charged from them.

Jarpath Hotel !

124% of pay from officers fer air-
conditioned accommodaticn end 109, of pay
for non-air-conditioned accommodation.

Strength of Staff for Ashoka Hocels Litd.
New Delbi

3652. SHRI DHIRESWAR KALITA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the total number of employees
(including Officers) employed in the Ashoka
Hotels Ltd., New Delhi, showing category-
wise the number of employees in each
category, prescribed educational qualifications
and experience, ray-scales and dearncss
allowance, and other benefits, if any;
and

(b) the total number of workers engaged
on daily wages, il any, and the details of
work for which such workers are engaged
aad the wages paid to them ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(a) The total number of eniployees (includ-
ing officers) emoloyed in Ashoka Hotel is
1391, A list showing (he number of employees,
category wise, togrther with their scales of
pay is given in Statement I laid on the
Table of the House. [placed in Iibrary. See
No. LT—4039/70 ]

The qualifications prescribed for some
of the categories are as under :—

Clerks ., .. Higher Secondary, with a
minimum speed of 30 words
per mioute in typewriting.

Telephone Operators|Store-Keepers
Higher Secondary or equivalent—relax-
able to matriculation in the case of
Ex:servicemen,
Receptionists| Stewards| House-Keepers
Higher Secondary. (A diploma in Hotel

Management from a recognised insti-
tute is preferred),

Cooks| Bakers and Confectioners,
Trade tests are given before new recruits
are appointed.
Engl-eering! Mointenance Stoff
Degrees/Diplomas  with experience ia
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respective trades, where required. In addition
to the pay scales, the emplicyees in the grades
of Rs. 35°-(50 and below get Dearness
Allowance at a uniform rate of Rs. 103/-
p. m. ; Meal Allowince of Rs. 32/- p. m,
for the non.c'erical staff and Rs. 35/- p. m.
for the clerical staff and House Rent Allow-
ance (@ 10% of pay subject to a mini-
mum ol Rs. 10/- p. m. Officers in the grade
of Rs. 400/800 and ebove are getting Llcar-
ness Allowance at Central Government rates
and they are not entitled to the payment of
Meal Allowance. A few specified categories
of officers are entitled to reimbursement of
House Rent Allnwance (@ 25% of. their
pay, provided that the fisst 108, of their
pay is borne by them. Others are getting
House Rent Allowance at 107, of their
pay.

(b) 226. A list showing the number of
workers engaged on daily wages, the rates
of wages paid to them and the works for
which they are engaged in Ashoka Hotel is
given in Statement 1l laid on the Table of
the House. [Placed in Library. See No.
LT- 4039/70.]

Staff Quarters for Employecs of
Ashoka Hotels Lud.

3653, SHKI DHIRESWAR KALITA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of staflf quarters provided
fir the workers and the Officers in  the
Ashoka Hotel Lid,, New Delhi ;

(b) whether there is any ruie governing

the allotment of staff quarters in the
Ashoka Hotel and, il so, what ere the
rules ;

(c) the number of rooms provided for
Officers in the Ashoka Hotel, the actual
annual reat collected from such officers for
the accommodation provided in the Hotel
and what the actual aonual rent would be
if calculatzd on the tariff rate of such room ;
and

{d) whether it is a fact that accommo-
dation has been provided in the Ashoka
Hotel 1o some officers who hzve their own
houses in Delhi ard, if so, the reasons
therefon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(®) 246 quarters besides 27 dormitories.

AUGUST 21, 1970

Written Answers 136

(b) Yes, Sir. Allotment of stafl quailers
is made in accordauce with the sccommo-
dation rules framred for the purpose, Under
these rules, Y09, of the guarters are allolted
by a duly constituted Accommodation Com-
mittee, strictly in accordance with the
seniority of the employees. 109, of the
quarters are put into the Executive Director's
reserve for meeting emergent requirements of
the staff.  In the matter of allotment of staff
quarters, preference is given to the employees
performing ‘Broken’ or “‘Shift” duties. They
get 5 and 3 quarters respectively out of every
10 vacant qunrters while the employees
engaged on *Straight’ duties get two.

(¢! Four rooms have been provided in
the Ashoka Hotel to 5 officers, Three officers
are provided accommodation free of charpe
as per their terms of appointment and the
remaining two who share one room pay an
aonual rent of Rs. 1200/-. The anoual rent
for the abcve 4 rooms if calculaied on 1ariff
rates on the hypothesis of full occupancy
for 365 days comes to Rs. 1,23,187 per
annum.

(d) No, Sir.

Rehabilitation of Revoluilonaries after
Independence

36:4. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the details of conspiracy cases
registered against the Indian Revolutionaries
for over-throwing the British Government
before the Independence ;

{b) the names of Revolutionaries, State-
wise, who suffered on account of their anti-
British activities ;

(c) how the Indian Revolutionaries or
their families were rehabilitated after
Independence ; and

(d) whether the Central Government
have compiled “‘Wko is Who™ of Revolu-
tionaries and, if not, the reasons therefor ?

THE MINISTFR OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMFNTS
OF _ ELECTRONICS AND SCIEN1IFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C.PANT) : (8), (b) and (d). The
Mipistry of Education and Youth Services
are compiling a Who's Who of Indian
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martyrs, which will include their life sketches
and deseription of their activities. The
first volume has been published in October,
1969.

(c) State Governments/Union Teriitory
Administrations have formulaied schemes
under which they provide relief and assis-
tance to political sufferers in the form of
pensions, cash grants, grant of land, rehabi-
litation loans and educational concessions to
their children. Financial assistance in the
form of non-recurring cash gr.ot iv also
given to freedom fightersand their families
fiom the Home Minpister's Discretionary
Grant in cases of hardship Centizl Govern-
ment are al:0 sanctioning p2nsion in  deserv-
ing cases to those freedom fighters who had
been sentenced to imprisonment for not less
than five yeirs, of which any portion was
served in Andaman ?

‘/ TsHia g Jaw w9 Fier shay
am & F17 gy AnAAT S
|quEr A
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Provision of light on the road between
Malviya Nagar and Hauz Kbas,
New Delhi

1656. SHRI SHASHI BHUSHAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to the
reply given to Unstarred Question No. 5848
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on the 10th April, 1970 and state :

(a) whether the estinate for providing
lighting cn the road between Malviya Nagar
and Hauz Khas, New Delhi have since beea
prepared ;

(b) if so, the details thereof ; and

(c) the time by which the lighting on |
the said road ic expected to b: provided as
there is always a likelihood of accideot
occuring on the said road on this acconnt ?

THE DEPUTY MINISTER THE
MINISTRY OF  SHIPPING AND'
TRANSPORT (SHRI IQBAL SINGH) : (a) -
to (c). As already stated in reply to
Unstarred Question referred to, the road
was coostructed by the Central Public Works
Department  (Delhi  Administiation) on
behalfl of the Delhi Development Authority.
The Central Public Works Department
{Delhi Administration) have asked the D:lhi
Development Authority to make necessary
arrangements for providing lightiog on the
road at an early date. The estima’e is still
under preparatlon. It is expected that
lighting will be provided during the current
financial ycar subject to tunds being provided
by the Delhi Developmeat Authority.

IN

Recognition to private schools in Delhl
and New Delhl

!657. SHRI SHASHI BHUSHAN :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleassd to refer to
the reply given to Unstarred Question No.
979 on the 15h May, 1970 regarding
recognition of private schoo!s in Delhi and
New Delhi and state :

(a) whether the regnisite iaformation in
regard to granting of recognition to private
schools in Delhi and New Delh by Delhi

Muoicipal Corporation has  since  been
collected ;

(b if so, the details thareof ; and

(c) il not, the rzasons therefur and

further tims likely to be taken in cilleciing
the required information ?

THE MINISTER OF STATE IN THE .

MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (c). Tne requisite

information is still awaited from the D:lhi
Municipal Corporation inspite of reminders
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Permission to hold & meeting io Shaheed
Minar Maldan, Calcutia

3658. SHRI ABDUL GHANI DAR :
Will the Minister o HOME AFFAIRS be
pleased to state ;

(a) whether the West Bengal Pradesh
Congress Committee (Organisation) sought
permission to hold a meeting on the 15th
August, 1970 in Saheed Minar Maidan,
Calcutta ;

(b) whether it Is a fact that the applica-r
tion was submitted long before any othe
party applied for such permission ; and

(c) if s0, on what grounds the peimis-
sion was not granted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) to (c). Facts are bein
ascertained from the State Government.

Mediom of Instruction in schools in

Fazilka and Abobar Areas of
Punjab
3639, SHRI BENI SHANKER

SHARMA : Will the Min‘ster of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether it is a fact that Fazilka and
Abohar areas, which have to be transferred
to the Haryana State in place of Chandigarh,
preferred Hindi medivm of instruction in the
schools ;
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have enforced Punjabi as medium of instruc-
tion in the schools and colleges ; and

{c) if so, the steps proposed to be taken
to ensure that Punjabi is not enforced in
these areas which will ultimately be transfer-
red to the Haryana State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K. KISKU):
(a) to (c). The required information is
being collected from the concerned State
Government and will be laid on the table of
the Sabha as soon as possible.

Memorial to late Dr. Zakir Hussaio

3660, SHRI BENI SHANKER
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether a plan has been approved
to perpetuate the memory of Dr. Zakir
Hussaino ;

(b) if so, the details thereof ; and

(c) the amount allocated for
purpose 7

the

THE MINISTER o©oF EDUCATION
AND YOUTH SERVICES (DR, V. K.R. V.
RAO): (a) to (c). Dr. Zakir Hussain
Memorial Committee has made certain
recommendations to perpetuat: the memory
of late Dr. Zakir Hussain for which Govern-
ment approval has been obtained.

A statement showing the recommenda-
tions accepted by the Government and

o e cost for implementing each of
(b) whether the Punjab Government the recommendations is attached.
Sratement
—
Decisions Action taken Probable Expenditure

thereon

in lakhs,

I. Delkl College :

(a) Construction of a new
building and a new site for Delhi
College to be renamed as Dr.
Zakir Husain Memorial College
and to be managed by a Tiust.

Rs.

19.00



141 Writter Anrwers SRAVANA 30, 1892 (SAKA)

Written Answers 42

(b) Accumulated deficit of
Rs. 10.67 lakhs to be wiped off

(¢) Grants-in-aid | to the
College should be on the ‘cover-
the deficit’ basis.

['iI. Dr.Zakir Husain Chair In
the Jawaharlal Nehru

University :

A chair and a Library
Unit in the memory of Dr. Zakir
Husain should be created in the
Jawaharlal Nchru University.

I11. Childrem Books in Urdu :

A series of children books
in Urdu should be produced by
the National Book Trust in the
memory of Dr. Zakir Husain.

1V. Biography :

Prof. M. Mujeeb should
undertake the preparation of a
biography of Dr. Zakir Husain,
to be published by the National
Book Trust,

V. A Mausolum should bz
erected for Dr, Zakir Husain,

VI. Dr.Zakir Husaln Memorial
Lectures.

An endowment of Rs. one
lakh should be created for hold-
ing the Dr. Zakir Husain Memo-
rial Lectures every year by
rotation in the  Central
Universities.

VII. Endowment Fund to be
administered by Jamia Millia
for establishment of a Depart-
ment of Islamic Studies.

1

The Executive Committee
of the Jawaharlal Nehru
University have declded
to name the Centre of
Educational Studies after
Dr. Zakir Husain.

Rs. in lakhs

Probable 10.67 upto
1969-70

Actual for 1970-T1
still to be worked
out.

160
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3%

Total

40.84
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Licence to Poblish Maps

3661. SHRI BENI SHANKER
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether it is. proposed to licence map
. publication in the country ;

(b) if so, the details of the proposal ;

(c) the factors leading to the decision ;
and
(d) the steps taken in the matter so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) No, Sir.

(b) to (d). Does not arise.

Expenditure on Education and bettering
the Lot of Teachers

3662. SHRI RENI SIAMNKER
SHARMA :  Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether it is a fact that India spends
only Rs. 7 per head of population on educa-
tion against Rs. 1200 per head spent in the
USA.;

(b) if so, the steps propesed to be taken
in the matter ;

(c) the efforts made to imporve ithe
status, remuneration end guality of teuchers
to improve curriculum and to produce better
teaching and learning materlals ; and

(d) the results achicved so far 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V.K.R. V.
RAOQ): (a) Yes, Sir.

(b} An increase in educational expendi-
ture will be possible only with the improve-
ment in the country’s economy and the l2vel
of s industrialisation. The Education
Commission proptsed that the per capita
expenditure should rise to about Rs., 54 in
19:5-80 and to about Rs., 100 by 2000 A, D.
But even with the best effort, it is obvious
that the level of educational expenditure in a
couniry like India cannot approximale to that
of a highly industrialised country like USA
The Educatico Commission has therefore
suggested scveral mezasures for improving
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education in spite of the meagre resources
available such as obtaining optinium :usil.s
out of the investment that the country is able
to- make f:om time 10 time, emphasis on
hard work, better planning. etc,

(c) and (d). (i) Seatus and remnnercrion
of teachers .

Details regarding the implementation of
revised salary scales for college ard university
teachers are given in Statemcnt I leid on the
Table cf the House. [Placed in Library. See
No. LT- 40:9-A]

Steps taken to improve the emoluments
and service conditi ns of school 1cachers are
detailed in Statement Il Laid on the Table
of the House. [fiaced In Lib ary See
No. LT—40s9-A]

(ii) Improvemesrt in qua‘ity of teachers,
curricula and the producticn of be tter teach-
ing and learning materiuly.

Pre-service and In-service pregrammes of
various types are being org:nised by the
Cent:e and the Sta‘es, both for school and
cullege teachers to upgrade their gencial
cducation and professional training.

The Cenlre, through the National Council
of Educational Research and Training,
and the S-cates through their various
agencics, are making all efforts 1o revise the
curricula from time to time and to produce
better teaching and learning materials The
N.C E.R. T. is bringing out textbook
meterials in the various subjects accompanied
by teuchers and students guides There
materials are being adopted or adapted by the
States according to their lo:al n®eds.

Civil Officers kilied in West Bengal
during Fresidcnt’s Rule

3663 SHRI SARDAR AMIJAD ALI:
Will the Minister of HOME AFFAIRS be
pleased to s ate :

(a) whether Govercment have any
account of the oumb:zr of killed and injured
Civil Officers in the State of West Bengal
during the President’s rule ; and

(b) what precaution Goveroment propose
to take for their safety ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICES AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRj
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K. C. PANT) : (a) and (b). Facts are being
ascertained from the Stale Government.

Travel Agencles Indulgiog In Smuggling
of Indians to Britain

3664. SHRI SITA RAM KESRI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that some of the
Travel Agencies' have been indulging in the
smuggling of Todians to Britain ;

(b) whether Government have received
complaints that these travel agencics are also
engaged in the conversion of black money
into white ; and

(c) if so, the steps taken by Government
to bring the culprits to book and save foreign

exchange ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Apart from press reports, two instances
have come to notice where a travel agency is
alleged to have obtained air tickets from New
Delhi to London on the basis of forged ‘P*
forms. Appropriate action io the matter is

being taken.
(b) No, Sir.
(c) Does not arise.

afsasdt s GUEIT GTU QA S
¥ et W o s fear

3665. =it v fema gt :
«Y geEAT AT :
it fafae gre sted -
w1 faem aer gaw & WAt ag
TAN T §UT Far w
(%) sw e & aragz W fw 19 1
% gey af7qi § ¥ RaT q9r 1966 ¥
Frerdt sman § frowger 7D A
qiwal, GE aQr qradl 761 % Ay #iv-
a4 fawy wifva fear mar 91, qfeed
FMH L TET GO qraay sar § fgr w1
wfam freg & &7 ¥ o3 T fed
9T & W@ § ;AR
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(&) st sar & ferdt w1 wfam
fawg & &9 & @ET O @ & e
% sfmmesy N g asqms 3A-
TR @ W, AR Aqae fmm &
ferg T suaear & a1 W 37

foret aar gaw Fav weAtAm A T
@t (st wew qwA) @ (F) W (@)
FATAG & 9T ITAH FIAM F FIER,
aft=w ame areatas foar 1€ 3 frag
frar & fs 1971 & wrgar sT &gwl
F1 daw qraat oW g werey & el
qzr§ s 1 @adt Far § G A
qif = X & W@l # g9r I
fet meamai aY it qw frafa & wgar
Y Q) AT IF Pawer Qo frmma
% fag &t 7f saeqr & graw § aft=w
T AIHTTH AAFTS G0 FY 97 G
& | wifeg g wow wRER ¥ ST
& 9T @ar T qx T@ A oA

qftwq s & fgdt ® wearan
9T g

3666. *it T fem O

st gewm wae
it fafia gare wtadt :

w1 fow am gaw ¥w AN g
T F FI FA fF
qr (%) Fr-amar 7 & sga 1968 &
WA AN G & fRaar s
fear ag7 ; W}

(&) m7 @7 01 ¥ g & wearow
a3 gfzaw @ grar feadt afr s #Y
wE aur gwH HET AgE w1 Agar wgr-
aar &t feat afa 4t ?

feren a9r gaw @@ s & wn
vt (st wew qeia) (7)) ek (@),
Fr-smar g1 & argan fedt & wearew &
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e ¥ g wiged) Wit aog |-
s &1 Aregfuw, g=4 gur  IHHAY
areafes gl & frdy womesl @
frgfer & fag aar fig= weares sfasw
Frowt FY Ay & fag, 100 sfaea
grarT 9% fasfta agraar 2@ ¢
T W O3 T 19 a6l & dRE
ofgss M |YRIT WY XA WA &
forg fear mar gw wgem famfafea 3 -
1967-68 50,500 %o
1968-69 3,56,000 %o
1969-70 4,75,000 %o

affuw imi&ﬂﬁm‘iiﬁ
AqTwE aur U

3667. =t Twm feww T@ w0
fermr war guw Far W gz I9 X F
w3 s :

(%) vfeaw qome & frardt g1 &
w=wia fgdt seara #19 & fag fages
WOITqH| G947 Weq AT & F Qv
AMARAT F WAL & FRUW ;| ;

(&) aftww amier & fgedt weqras)
# axd wiere o7 fagfes 3@ & w10
W ;AR

() =#ar g3 weqes o) axg fgfem
& s ¢ wiaen fafe st w0 gfa-
s1nf & dfqg @ramar g ?

fireT o9 guww Jay HAEHw § we
At (s wew TwiA) : (%) & (W)
gfesw dma g & wafvg guaT o
¥ 97 @ ¢ AR U 9 e W
| € St

Correspondence Course in Delbl University

SHRI RAM KISHAN GUPTA :
SHRI KAMALNAYAN BAJAJ :

3¢68.
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Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the success achieved in steering
Correspondence Courses in the University of
Delhi ;

(b) the number of examinees who under-
went Correspondence Courses in the year
1969-70 and the percentage of success at the
examina'ions ; and

(c) whether these Courses are being
extended and, if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) The scheme of Correspondence
Courses has been well received. In addition
to the B. A. (Pass) Course, the School of
Correspondence Courses now offers facilities
for B, Sc. (Pass) and B. Com. (Pass) Courses.
The enrolment has increased from 1,112 in
1062-63, when the school was started, to
about 18,000 in 1969-70.

(b) Out of 2,220 candidstes from the
School, who appeared in the B. A. (Pass)
Final examination held in April 1970, 1,007
passed, giving a pass percentage of 45.36.

(c) A proposal to start Correspondence
Courses in certain subjects in M. A. and
B. A. (Hons.) is uader consideration of the
University.

weg wim § A=W e

2669. =it 1o wo fira : w1 Frey
wqr gEe AW WA g T A EAT
Fa f :

(%) =ar weg W@ ¥ N AT
wa g W afzgh, @Y ¥ Fgr 9¢ feaa
g

(=) war wrg faeflm ad & w77 FE
a1 ¥gw wpw @Er T @ WX afz g,
&Y qg Fgh X G @ g W

(7) afy 7€}, & S w&v @ L7

foer @t gaw ¥a1 WwwT § e
wt (s W ) (%) A AW
%7 &0ty famem (g egw) €1 A
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(7) 3 wdhw Tuval & wqr Arw

T WA 9§ —
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1 2 3 4 5
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(=) =Y (7). sev 48} 9=

Need for more Alr Services in Madhya
Pradesh

3672. SHRI G. C, DIXIT: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government consider that
there is a need to increase Air Services In
Madhya Pradesh ;

(b) if so, whether the Indian Airlines
Corporation has any proposals in this regard
and, if so, the details thereof ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI KARAN SINGH):
(a) to (c), Indian Airlines are examining the
feasibility of airlivking Jabalpur and Raipur,
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Dacoities and Robberies In West Bengal

3673. SHRI JYOTIRMOY BASU :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of dacoities and robberies
committed in West Bengal and in each dis-
trict of West Bengal iocluding Calcutta,
month by month from January to July 1969
and from January to July 1970 ;

(b) during this period in how many cases
the culprits were caught, in how many cases
the culprits were punished and the nature of
such pupishment ; and

{c) the total value of property, including
cash money, involved in the dacoities and
robberies committed in West Bengal between
January and July 1969 and January and July
1970, separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
THE MINISTER OF STATE, DEPART-
MENTS OF ELECTRONICS AND
SCIENTIFIC AND INDUSTRIAL
RESEARCH (SHRI K. C. PANT): (a) to
(c). The information is being collected from
the State Government concerned and will be
laid on the Table of the House on receipt.

Bose Institate of Sclence

3674. SHRI JYOTIRMOY BASU :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the details of the financial aid given
by Government to the Bosc Institute of
Science, Ca'cutta, year-wise, during the last
three years ;

(b) the share of Government’s contribu-
tion in the total expenditure of the Institute,
year-wise, during the last three years ;

(¢) whether Government have any
control over the activities of the Institute and
if so, the details thereof ;

(d) whether the attention of Government
has been drawn to an article published by
the Darpan, & Bengali Weekly published from
Calcutta, in its issue dated 3)th January 1970
entitled, “Bose Institute of Science which is
Government aided and which was founded by
Acharya Jagadish Chandra Bose, has been
converted into the personal property of the
ex-Director Dr. D. M. Bose™ ; and
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(e) if 80, the reaction of Governmeat
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) and (b). The grants given by
the Government of India to the Bose Institu te,
Calcutta, and the total expenditure of the

Institute during the last threc years is given
below :

Year Government Total expenditure
Geant of the lastitute
1967-68  14,70,522 17,90,147
1968-69  17,29,142 17,75,448
19690 1792142 (oot available)

(c) The Bose Institute is an autonomous
body, registered under the Societies Registra-
tion Act. The Government of India gives
annual grants to the Institute for its main-
tenance and development. The payment of
these grants is subject 1o the usual conditions,
including t2st check of the accounts of the
Institute by the Comptroller and Auditor
General. The administration and Manage-
meat of the Institute vest in the Council and
the Governing Body, which include Govern-
ment of India’s representatives also. The
Government of India also naminates suitable
representa‘ives on the selestion committees
for various appointments in the Institute,
The research activities of the Institute are
also periodically reviewed by a Reviewing
Committec composed of eminent scientists
appointed by the Government of India,

(d) Yes, Sir,

(¢) According to the available informa.
tion, the allegations ars unfounded,

Hunger Strike by Displaced Persans
from East Pakistan settled lo Andsmans

3675. SHRI JYOTIRMOY BASU :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether some months ago, the
Bengali settlers in And (the dispiaced
persons from East Pakistan) went on Iiufme

strike to draw the attention of the authorities
to some of their burning problems ;-

(b) whether the strike was called off to
Cicate a8 congenlal atmosphere and at a
meeting held on the 5th May, 1970 between
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the Bengali Sctilers Association and the
Deputy Commissioner, the justness of the
grievances of settlers was recognised by the
latter ;

(c) whether the Deputy Commissioner
directed the Assistant Commissioner (Settle-
ment) to bold an immediate enquiry into the
demands of the full quota of land of the
original settlers ;

(d) if the replies to parts (a) to (c) above
be in the affirmative, whether any action
has since been taken on the said directive of
the Deputy Commissioner till date ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT, : (a) Yes, Sir.

(b) The strike was called off to create a
congepial atomsphere and in & meeting held
on the 5th May, 1970 the Deputy Com-
missioner had assured the representatives of
the Beagali Scitlers’ Association that all
their genuloe grievances would be considered
and seltled. Action bas aiready been initia=
ted lo look into thege demands.

{¢) No, 8ir.

(d) and (e). Do not arise.

Indlan Sbips for Internal and Forelgn
Trade

3676. SHRI JYOTIRMOY BASU :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of Indian ships both for
internal and foreign trade, separately, built
in (i) India and (ii) foreign countries, year-
wise, from 1967-68 to 1969-70 ;

(b) the share of imported components
and raw materials in the total average cost
of building ships, both for internal and
foreign trade, separately in India during the
same period ; and

(c) when Indis is expected to achieve
sel[-sufficiency in the ship-building ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a)
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Year No. of ships built No. of ships
in acquired
second hand
from abroad.
India Abroad

1967-68 k] 3 5
196! -9 2 6 18
1969.70 3 B 3

Excepting six ships all other ships, are em-
ployed in foreign trade.

(b) The share of imparted components
and raw materials used in the building of
ships varies from ship to ship and year to
year depending upon the type of ships and
the extent ¢f import substitution possible.
However, for ao ocean-going vessel curren-
tly under constiuction in the Hindustan
Shipyard Ltd. Visakhapatoam, the share of
imported machinery and components and of
raw materials to the total cost of construc-
fion is estimated at 239, a d 99 respec-
tively.

(c) The Government have decided to set
up a Shipyard at Cochin for building bulk
carriers of 66000 DWT class. It is mot
possible to indicate at this stage when the
country will attain self-sufficiency in ship
building.

T sqm g g fafaoem

g% G ¥ g W SR AW

fear e

3677, «t wamae s Fa7 fover
9T gaw qa WA A F@R A Fr
Fr fs:

(%) = =07 GTHIX W1 Fg 94T
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gy 69 wearaw 9 fiear 2 ;

(&) ww a & = § @y gufs
g7y g famfaamegt § saw &
gl O WA AX B oqw ¥ R, WOy
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T e e )

() @ At § gIHART W HE-

TR
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foren aar guw Aan weit (o oo
%o WTTo Wo vrw) : (%) o g1
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3678, «Y wmet faw : Far i
aqr gaw qar A a3 T A g
war fw:

(¥) war fasht fazafaensn & 39
gl #Y s fer 1 fasaw wal #
aifag & forar mar & ; W

(@) @ @il A At wn g AR
w¢ feq st ¥ frafeaa frar mar
qr ?

fot agt gaw Jur WA (w10 Ho
%o WrKe wWte M) : (F) 14 faar-
faai & fawa & foms) frafma < far
qar i, famaframm &1 e @ @R
-

(1) 5 famnfon) #t fazafaaea &
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3 @ #t safe & fag e
fear mar 3
(2) 2 fenfodt 8t freaframm 3
299 ft wafa & fau fagrg
feay mar §
(3) 3 famrfasi =Y 100 zar ghy
feerdt qatar far 2
aur feeet faafaara frards
Y W9AT FIAT §Y F  frer
AL BT PR
A afaT o faar mar g
(4) wr =fes P faeafaerem
o faenedf 7gf a1 3 4
vafe & faq fazafyamg &
ifear 48 farar sty
(5) 3 faenfuz) & fasz ¢ wrd-
gt A N wrh g
fasz ot # gfez & fag
®1E s A ar
(@) fomafrarem & o7 14 fagr.
fadi %t frafeas < fear a1 | form)
23 garg 1970 v dufas qfcgr a3
dom ¥ amr Ty aur afeey #am &
zifesr 913 & frg afss &1 sqir L]
AT GY FEART T H7 T wX
afwg wm & go TEAET 14T | gray
ST A A A o fF gq qa4, fagd
dro Qo (IT) a7 af qh@r ¥ srawy
A & T, A% Forar mar @, gy
faar ot SYea #< fear Jg ey qrar
Auardt gfew 3 famafaaran sy &
39 & faq ganfa & fawg srdard
F 9T |

qae ffean otz g wt drew

o WA § qady

3679. st WAsaT faw : sar qgd-
&7 aaqr waiAE Igaa wN gz a@y 2
E TR N

(F) wa @@ gfogar w7 Hdw A
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AFE TYH F941 § §G 70T 99 @
2

(=) afz i, aY o9& @ s § ;
1T

(7) =¥ SewA @ art feafy w1
AT 7 & fag w@r sqw g 9W
w1 faa g ?

gz aqr wafAs Igmaa w0 (2
wat fag) : (%) S, @@
(=) iz (7). s= 7 =m0 1

Non-Avallabllity of Text Books of Middle

Classcs
368 . SHRI MANIBHAI J, PATEL:
Will the Minis'er of EDUCATION AND

YOUTH SERVICES be pleased to state :

(a) whether it is a fact that text-books
of Middle Classes especially of Physics and
Chemistty, brought out by the Natioral
Couneil of Educational Research and Train-
ing are not available in De'hi ;

(b) whether it is also a fact that these
books are available freely out-side Delhi ;
and

(c) what arrangements are being made
to supply the books to the students in Delhi
so that they are not handicapped in their
studies ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) 10 (¢). The NCERT books
under reference are availabie in Delhi.
However, the Delhi Administration adapted
these books and decided to publish their own
editions for use in their schools. There has
been some delay in printing, mainly because
of non-availabiliry of paper. Efforts are
being made by the Delhi Administration to
make available to the students the Physics
and the Chemistry books during the current
and the next month respectively.

No complaint about the non-availability
of these books outside Delbi has been
received by the Government,

AUGUST 1, 1970
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Naxalite threat to Chief Editor of
Statesman

3681. SHRI N, SHIVAPPA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have made any
inquiry regarding the threat given by the
Naxalites to the Chief Editor of the States-
man ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCEINTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Governm¢nt
are aware of the threat which was also
published in the ‘Statesman® dated April 26,
1470. The State Government have made
suitable arrangements in this beha'f. Deter-
mined cflorts are being made to curb the
unlawful activities of the Naxalities and
other ullied extremist groups.

Murders Committed by Naxalites

3682. SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) what has been the total number of
murders committed by Naxalites and other
extremist communist groups in West Bengal,
Assam, Bihar and Andhra Pradesh upto the
3lst July, 1970 ;

(b) how many of the culprits responsible
for such outrages have been arres:ed so far ;
and

(¢) what s'eps are being taken to check
the campaign for terrorising the people and
demoralising the Police forces started by
such elements in West Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) and (b). Information
is being collected and will be laid on the
Table of the House.

(c) The Central Government are keeping
in close touch with the State Governments
and Unioh Territories Administrations and
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are also providing to them such assistance
88 is necessary to deal with the activities of
the extremists, The State Governments
have been urged to undertake all measures,
preventive and  penal, to curb effectively
these activities. Special attention is being
paid to the developments in West Bengal
and the measures taken to cuib the unlawful
activities are reviewed constantly.

Separate Consultative Committee of
Members of Parliament for Union
Territorles

2683. SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that repeated
suggestions have been made about having a
scparate Consu'tative Commitiee of Members
of Parliament from the Union Territories to
deal with the special problems of such terri-
tories ; snd

(b) if so, what is the hitch in constitu-
tine such a Consultative Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND [INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). The Govern-
nent of India have carefully examined ihe
suggestion that m separate Consultative
Committee of Members of Parliament fiom
Union Territories be set up to deal with the
special problems of those territories, but
are of the view that the setting up of such
a Committee in addition to the existing
Consultative Committee of M. Ps. for the
Minisiry of Home Affairs, who are also
concerned with matters relating to Union
Territories, is not necessary.

Demonsiration by Stedents of Delbi
University

3684. SHRI BAL RAJ MADHOK :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the students
of the Delhi University demonstratsd before
his residence in New Delhi on the 29th July,
1970 and gave him & memorandum ;

(b) whether it s also a fact that among
other things the memorandum contained
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certain charges against the attitude of
the Vice=Chancellor of the Delhi University ;
and

(¢} if so, what steps have been taken to
meet the demands and remove grievance of
the students of the Delhi University ?

THE MINISTER OF EDUCAION AND
YOUTH SERVICES (DR. V. K.R. V.,
RAO) : (a) Some leaders of Akhil Bharatiya
Vidyarthi  Parishad, Delhi organized a
demonstration and handed over a letter
to me.

(b) Yes, Sir.

(¢} On inquiry it was found that there
was no substance in the charges made by
Akhil Bharatiya Vidyarthi Parishad.

Revival of Muilim Leaguc In Delbi

Jo85. SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether It is a fact that the Muslim
Language, Majlis Mashawarat and Allied
organisations working for keeping alive two
pation theory have stepped up their activi-
ties and they have opened their branches in
the Union Territory of Delhi as well ;

(b) whether it is also a fact that the
revival of Muslim League has created a
strong reaction in all nationalist circles who
are aware of its role in 1947 ; and

(e) if so, what steps are being taken by
Government to curb such organisations and
foices which sim at further disrupting the
unity of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA)} : (a)
Indisn Union Muslim League and Muslim
Majlis have recently organised their units in
Delhi. The Muslim Majlis--Mushawarat
already had their central office in Delhi,

(b) The growth of any communal
organisation, to whichaver communi y it
may relate, is a matter for concern to these
who believe in secularism,

(c) Government are considering the
question of enacting suitable legislation to
deal with the objectionable activities of
Communal organisations.
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Wrung Endorsement on Tickets for Flight
Scheduled for Belgaon on 15th-16ih
Juoe, 1970

3686, SHRI MRITYUNJAY PRASAD :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that flight
number, ‘which was endorsed on the air-
tickets of the members of the Mysore
Revenue Appellate Tribunal scheduled to
visit Belgaon on the night of the 15th-16th
Jupe, 1970, was not in tne iecords of the

Indlan Airlines Corporation and the
members were told that there was no such
flight ;

(b if so, what are the reasons for this
inadvertence and who are the persons res-
ponsible for this negligence ; and

(c) whether any action bas since been
taken in this conncctionn 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Duc 1o heavy demand for
seats on the Bombay/Beleaum/Bombay sector,
Indian Airlines operuted an additional flight
on the 15th June, 1970.  After the operation
of the flight the flight chart inadvert=ntly
remained with the booking staff. Scheduled
flight 1C 156 (Bangalore/Belgaum/Poona/
Bombay) of the 15th June, 1970 landed ar
Bombay at 17.25 hrs. without touching down
at Belgaum and Poona. On this flight there
were eight passengers for Belgaum who were
over-carried to Bombay and who wanted
confirmation of seats to Belpaum by the
earliest flight. The bouking position of the
scheduled flight between Bombay/Helgaum
on 16'h June. 1470 was very tight and these
passengers could not be accommodated on
this flight. The booking stafl in their anxiety
tn send them to Relgaum by mistake, treated
the chart of the additional flght alrcady
operated on the Loth June, 1970, as a flight
to be operated on the 16th June, 1970 and
confirmed all the cight reats on this addi-
tional flight. The error was noticed when
the cight passengers arrived st Santa Cruz
airport on the afrerncon of 1 th June, 1970.
The Station Munager, Santa Cruz., was,
however, able to anange a diversion of the
Bombay/Goa flight IC-163 of the same day,
wh ch was due to 'eave Santa Cruz at 13.05
.bra., and sll these cight passergers were
taken to Belgaum on the diversiooary flight

1C-163.
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(c) Indian Airlines have viewed this
efror on the part of the concerned siaff as
a serious lapse and departmental action has
been initiated sgainst them.

feeslt & gl & weqmawt & Fqaqq

3687. «it grgwm wwiw : aqr fww
AqT gaw AT HA I ;@A S FAr
0 5 :

(%) sa% waraw ¥ swafaal, fez-
FR @A WX AFF F qAGAAA
e

(@) feaelt waas « 5619 I
ot dr-grart wpal # fafes s &
arenet, fefes agr S=wac misafas
Al & weqIeF] § JqANT qqT-44T €
() 3907 s (%) aar (@) ¥ fafge
FHwifa ) fad wi a9 mgard wa,
&1 fEtmr wa sraE a9 giaamar agqr
fafsear gfearal &t q@r g
L iEs

() wearest 1 drgami 31 @
7T 37 F9 IqAAA A F | oFw §
Wi g% feafa & go <1 & faq @r
g far r @ g ?

firen awr gaw AaT wATeE § I
wa (s weq @Ew) (7)) ¥ (W).
wifes guer grafea sfgsfar &
gsfra &1 a1 @ & T an @A F A
&g 9T WYEr AAT 92 9T @ & qddt )
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il wtw W § arffaee e
wat w Ofx

3688. it gegrww wHIT : i -
wrd Y ag aqry A g S f
(%) %1 ag awma Si% ¢ f5 -
u®r & fregare ol m asmaafay ¥
& I 0 w1 OF asfe Far g
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afmtfa gt g6 «®
& faq fgfe o s g ar ¢

(=) afx g, ar ¥ ar9 =Q &
eréfaedl 71 wdt § Ofy sar & wufq
T IF Faw gTAr iy FO A oafq
FY o1 ¥ @ T wal fway mar @ oar
79 frgfen & o avadf ¥ qdgw -
IAFY ;=g g FT qe@rewr faar wvar
29k

() afz gqdye a1 weaqew fEar
arar § &t Fw Jw Q¥ arifee
9% & fag ¥ aafe & frge fed sma
ST ew &7

su™ ", Wy wier e, ggeerd
¥t aw dtwr wen (stear gfRa
aituit) o Sft G, st

(=) W= (7). s 7 9san

Increase In Toorist Traffic to India

3589, SHRI MRITYUNJAY PRASAD :
Will the Minister of TOURISM AND
AVIATION be pledsed to state ;

(a) whether there has been any incsease
in the tourist traffic to India as a result of
various measures taken to this effect ;

(b) if so, what is the percentage of
increase of tourists in the years 1969-70 and
1970-71 ; and

{c) the efforts that are being made 1o
boost up the tourist activity ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):

{a) Yes, Sir,
(b) The information is given below :
Year Tourists Percentage
arnvals increase over
previous year
1969 244,124 96
1970 129,017 18.1
(January-Juoe)

(c) A statement is attached.
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Statement

Steps taken by the Government to Boost
Towrist Traffic to India

Tt 3 publicity progr in
India and abroad with improved
qualiry of literature.

Provision of more hotel beds in
public sector hotels and incen-
tives to the privaie sector.
Opening of more promotional
units abroad and intensification
of publicity campaigns in existing
units,

Liberalisation of policy regarding
charter flights,

Abolition of visa fees with a
oumber of countries on a reci-
procal basis.

Bilateral agreements have been
entered into with West Germany,
Yugoslavia and the Nordic
countries for the abolition of
visas for stays upto %0 days,
Extension of the period of visa
free entry on the basis of a
Temparary Landing Permit from
7 to 21 days.

Improvement of facilitation pro-
cedures at airports.

Creation of holiday resorts at
Gulmarg, Kovalam and Goa for
destinational traffic.

Efforts are being made to elimi-
nate the nvisance of beggars and
touts.

Major improvements are being
made to our four international
airports.

Arranging more satisfactory and
adequate transport facilities for
overland journeys in the country.
Developing wild-life and shikar
touritm,

Assistance to voluntary organisa-
tions, institutions and tbe privaie
sectors through grants and loans
for improving and augmenting
tourist facilities,

Improvenent of existing facilities
at tourist centres where possible.
Retier maintenance of places of
tourist ioterest including archeo-
locical monuments.
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17. Developing a training programme
for building up a cadre of trained
and qualified persoonel for
manning tourist services.

Increase in D. 1. U. Bos Fares

3600, SHR1 S. M. BANERIJEE : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether itis a fact that Delhi’ Trans-
port Undertaking has once agsin ad.ised the
Delhi Transport Committee to revise the
D. T, U. bus fare structure im vicw of its
difficult financial position ;

{b) if so, the reaction of Government
theieto ;

1c) whether peoplr of all sections in
Delhi are against any increass in the bus
fare ; and

(d) if so, the steps taken by Government
in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHR] IQBAL SINGH) : (a) and (b).
It has been ascertained that a proposi io
revise the bus fare structure of the D. T. U.
was placed before the Deihi Transport Com-
mittee by the General Manager of the Under-
1aking in August, 19 8, and again in
December, 1969, It aid not, however, find
favour with that Committes, which is a
statutory body esiablished under the Delhi
Municipal Corpotation Act, 1957, for ad-
ministering ths D.T.U It is furtter reported
that. in a report on the financial position of
the Undertaking. placed befoe the Delhi
Transport Committee on 24-6-1170, the
Genera' Manager has again made a ples for
revis'on of the fare structure of the Uader-
1aking. The matter is under the consideration
of that Commiitee.

(c) There has been some  opposition
from so'ne members of the public to increase
in bus larcs.

(d) It is tor the Delhi Tiansport Under-
tuking to tuke all aspecis of the problem
inlo considesation while arriving at a deci-
sion,
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Legisiation to Enable Private Stodents to

Appear for Degree Courses of
Delbi University

3691. SHRIS. M BANERJEE;

SHRI SITARAM KE>RI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be plated to state :

(a) whe:her 1t is a fact that the Govern-
ment have taken a decision to bring a
legislation to enable private students to
appear for the Delhi University Examinations
for Degree Coursss ; and

(b) 1f so, whether other Universities will
also be advised according by the Centre ?

THE MINISTER OF EDUCATION
ANID YOUTH SERVICES (DR. V, K. R. V.
R40) : (a The Delhi University Act has
already been amcnded by an Ordinance to
enabe the Unpiversity to register external
cand-dates for its examinations, A Bill in
this regard has been passed by Rajya Sabha
and is on the list of Business of the
House.

(b) The University Grants Commission
will be requested to consider the quesiion of
advising other Universitizs and 1o take sunt-
able action in this behali.

Simulipabad National Park

3692 SHRI S. KUNDU : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to refer to the reply given
to Siarred Question No. 165! on the 15th
May, 1970 and state :

(a) whether the experts Committee con-
stituted by the Indian Board for Wild Life
has visited Simulipahad National Park,
Mayurbunj District, Orissa ;

(b) if not, when it is likely to visit ;

(c) whether any expert boay from his
Ministry has visited Simulipahad to survey

the potentiality of ‘ourism which it offers ;
and

{d) if not, whether Government propose
to send apy expert tody there ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION \DR. KARAN SINGH; :
@) Yes, Sir.
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(b) Does not ariee.

(c)and (d) WNo, Sir. Due to lmited
resources and other priorities. the Depart-
ment of Tourism is not, at present, ina
position to take up apy schemes in Simuli-
pahad

Develorment of Chandipore on Sea
in Balasore (Orissa)

3693. SHRI S. KUNDU: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to refer to the reply given
to Unstarred Question No 7398 on 24th
April, 1970 regarding development of Chandi-
pore-on-Sea in Balasore Orissa) and giwve
det=ils of the «cheme for the development of
Chandipore in Balasore District, Orissa
which has been inc'uded by the State
Gove'nment in its Fourth Five Year
Plan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) *
According to the information received fiom
the Government of Orisss, de'ailt of schemes
for development of Chandipore on Sea are
under consideration.

Development of Minor Ports in Orissa

3594, SHRI S, KUNDU : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether any final decision has been
taken about the location of mi or poris in
Orissa ;

(b) if o, whether the poris will be
located ; .

{c) whether a letter writien 1o him by a
Member of Parliament dr:wing his at'ention
to the advantages offered at Chandbali, Bala-
sore, District (Orissa) tu develop it into a
minor port has been given due consideration;
and

(d) if no decision has been taken yet,
the ume by which tbe decision is likely 0
be arnved at 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI 1QBAL SINGH) : (a) to (d).
Tbete are wwo 1minor ports, Chandbali
and Gopalpur, in Orissa. The Executive
responsimitity lor the development of there
purts vesis in the Swuate Goverorent of
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Orissa. The Government of India appointed
a Committee 0 select one of these two-
ports for development under the Centrally
Sponsored Schemes. A copy of the letter
referred to in part (c) of the question was®
made availabie 10 that Committee, The re-
commendations of the Committes have bcm
received and ars under examination,

Protection of Monuments 4 Albule,
Pattadanl und Badami

195, SHRI DINKAR DESAI : wilr

the Minister of EDUCATION AND YOU]‘H
SERVICES be pleased 1o state :

(a) how many monuments of Mational
importance are p-otected by the Archaeologiv

cal Survey of India at Aihole, Pattadakal
and Badami ;

(b} how many of the above Ime been
repaired this year ;

ic) the details of the new features that
have come to light as a result of the

excavations and clearance work at Aihole
and Pattadakel ;

(d* whether there is any prorosa' to
undeitake the urgently needed repairs to the
Galagan:tia, Malli Karjunu, Meguti, Jaina
and Enujar groups of temples at Aihole and

the Bhutanatha and Yellamma groups of
temples at Badami ; and

(e) whether these temples will be pro-
vided with approach roads for visitors to go
round 7

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN; :

(a) The number of centrally
protectea monuments of national impor.
tance at Aibole, Patiadakal and Badami are
39, 12 and 11 respectively,

(b» The number of monuments at Aihole,
Pattadakal and Badami repaired during tlm
year are 8, 6 and 6 respectively.

(c) At Arhole, in the a'ea of the Lad-
khan temple complex. excavation has expoped
the mou'ded courses of the plinths of the
Ladkhan Gaudsr Suryanarysna tcmples apd
Iwo aupvining miniature shrines, the orgh.sl
flieht of stone steps leading to and the
ushlar masonry wall enclosing the Gaudar
1emple, the moulded phinih of & stone 1cmple
bel'eved to be pre-chalukyan in date, the re-
muins of a brick suructure underlying the
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foundation of the Ladkhan-temple, red-
polished ware and sculptures, which include
the figure of Kubera.. In the area adjoining
the Kunti temple complex, a new temple
with beautifully-sculptured pillare and hither
to-buried courses of plinths and steps of
temples 1, 2 and 3 have come to light and
an inscribed stone s'ab has slso been re-
covered. Gold and silver ornaments assign-
able 1o the Bith century A. D, which include
a gold pendant with a beautiful figure of
peacock, have been found in the Hucchap-
parya Math complex, In this area, moulded
plinths of two temples were exposed.

At Pattadakal, the clearance operations
undertaken in the Virupaksha group of
temples has brought to light thirty-six
miniature shrines, friezes of animals carved
in bold relief over the plinth of the Maili-
karjuna temple and its Nandimandapa and
grararies. The southern side of the enclosure
wall of the Virupaksha temple with its
beautiful mouldings has also been exposed.
A pillared brick temple of the Satavahana
period has been laid bare in front of the
Sangamesvard temple.

(d) During the current financial year,
repairs will be carried to the Mallikarjuna,
Maguti and Jaina group of temples at Athole
and Bhutabatha temple at Badami  The
Yellamma temple is proposed to be taken up
for repairs during 1972-73

(¢) The State Government has a pro-
_posal to provide necessary roads during this
‘yesar.

Subsidised Transport Service in Delhi

3696. SHRI. N. R. DEOGHARE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state @

. (a) whether there is any proposal under
consideration of Government to start subsi-
dised transport service in Delhi as is being
done in Tamil Nadu, West Bengal and
Bombay ; .

(b) if 8o, the details of the proposal ;
. and )

(¢) if not, the reasons thereof ?

.. THE DFPUTY MINISTER IN THE
-MINISTRY, OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) The
Goveroment of India are not considering
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any proposal to subsidise the transport
service in Delhi,

(b) and \c). Do not arise.

Students migrating to Pakistan after
Graduating from Aligarh
Muslim University

3697. SHRI HEM RAJ: Will the
Minister of EDUCATION AND YOUTH
SERVI. Es be pleased 1o state the number
of swudents who graduated or obtained
higher degree in different faculties during the
years 1967, 1968, 1969 and to the end of
June, 1970 from the Aligarh Muslim
University and thereafter migrated to
Pakistan 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQ; : No records has been maintained
regardiog. migration 1o Pakistan of Graduates
and Post-graduates from the Aligarh Muslim
University

Criteria for Grant of Statehood to
Union Territories

3698, SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased to
refer to reply given to Unstarred Question
No. 6571 on the 17th April, 1970 regarding
criteria for gramt of Statehood to Union
Territories and state :

(a) whether aoy criteria have been
evolved general for the grant of Statehood to
the Union Territories ; and

(b) if so, whether a copy of it would be
laid on the Table of the House ? d

THE MINISTER QF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENIIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a)and (b). Attention is in-
vited to the statement made by me in the
House on the 6th “"August, 1970 in reply to
the Calling Attention Notice.

Raising of Age limit for appearing in
U. P. S. C. Examination for 1.AS./
States’ Civil Services

3699, SHRFI INDRAJIT GUPTA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Adminstrative Reformg
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Commission has recommended that the
maximum age limit for appearing in the
U.P. 5 C examinations for the 1. A, §
and the States® Civil Services be raised from
24 years, as at present, to 26 years ;

(b) whether the sa’d recommendation is
meant to give an opportunity to post M A,
Research Scholars to appear in the examina-
tions for the Administrative services ;

(c) the Goveroment’s reaction
matter ; and

(d) whether itis a fact that the West
Bengal Government has siready accepted the
A. R. C's recommendation ?

in the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA, : (a) The Adminis-
trative Reforms Commission in its Report
on Personnel  Administration has recom-
mended trat “the upper age limit for
enttance to the competiive examination
may be raised to 76" This recommendati. n
relates 10 the combined competitive examina-
tions for the non-technical higher Services
likethe L.AS, IL.PS. and other Central
Services conducied by the U.P5.C. The
U. P. S C, does not conduct examinations
for recruitment to States” Civil Services.,

(b} The recommendation is intended to
give opportunity to «he persons ‘'who might
have undeitaken a course of research after
completing their degrze or who might have
pursued special studies in the fields of
engineering, medicine, etc.”™ to enter into
‘the above Services through the combined
competitive examirations ;

{c) The recommendation is still under
the consideration of Government.

(d) Does not arise as the recommenda-
tion does oot apply to States” Civil Services.

Export of Antiques throogh S, T.C.

3:00, SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHALI J. PATEL :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pilcased to
state :

(a) whether there is a proposal under
consideration of Government to take sultable
measures for awarding scvere punishments
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to those found guilty of unauthorised ¢xport
of Indian antiques ; '

(b if so. the details thereof ; and

(c) whether Government also contem-
plate to takc over the export of antiques
through the STC. ~r Handloom Exports
Corpor: tion and, if <o the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCAITION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to {c) The Government
intends to introduce shorily a comprehensive
Bill on Antiquities in the Parliament. The
proposed Bill will include clausec pertaining
various 'o penaliies and the Siate Trading in
Export of antiquities.

Eoquiry Into Causes of Fire In Darya
Ganoj, Delhi i
3701. SHRI MANIBHAI J, PATEL S
SHRI DEVINDER SINGH
GARCHA : '
Will the Minister of HOME AFFAIRS
be pleased to state : |
(a) whether one-man  Commission 'df
Inquiry consututed to inquire into the
causes of the fire which resulted in the death
of 17 persons in Darya Ganj, Delhi in Jude
Iast pear ha. since submitted jts report ;
(b) if so, the detalls thereof ; and
(c) what action Governaent pwbose'.t:o

take on the recommendations contained iy
the report 7 fed !n

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIF
AND INDUSTRIAL RESEARCH ISHRI
K C. PANT): (.) Yes, Sir. A one-man
Commission of Inquiry was appointed hy
the Delhi Administration on 14 10,1969 fo
inquire into the causes of fre \:vl'lich hl‘o*s
out in the premises o1 Economis Traosport
Cx_:ngms.thryasanjl Delhi The Com-
mission as  submutic i 4
py h led its :tplorl: 4n

(b) A statement showing the terma hf
reference of the Commission, salient Teatures

of its findiogs and the conclusions resche
is sttached e

{€) According to the Delhi Police 'a
casc vide F. I. R. No. 461/69 under mt;vn
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436 1.P,C. had been registered at Police
Station Daryaganj. The investigation is to
be finalised keeping in view the findngs of
the Commission of Inquiry. All the con-
.cerned depariments have been requested by
the Dethi Administration to take necessary
action in the light of the recommendations/
observations made bv the Commission of
Inauiry. Government have asked Delhi
Administration to see that the recommenda-
tions made are speedily processed.

Red Flags over Government and Private
Educational Institotions

3702. SHRI SAMAR GUHA :
SHRI MANGLATHUMADAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that anti-national
extremist elements are found to hvist red
flags over Government apd private educa-
uwional institutions in West Bengal ;

(b) wnether due to conflicting opinions
beiween the educational authorities and
Government as 1o primary responsibility of
removing such flags, these red flags are
found to ramain hoisted for weeks and even
months ;

(c) the names of the Government educa-
tional institutions over which red flags have
been boisted during the period after the fall
of the United Front Government in West
Bengal ; and

(d) the steps taken by Government to
firmly deal with such anti-national activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Instances have come to
notice. *

) (b) 'No such general differcace of opinion
_has corhe to the notice of the Government,

(c) Information is being collected and

will be laid on the table of the House.
" (d) Attention is invited to reply
~Jurnished to Starred Question No. 122 on
31.7.7. in this House It is the policy of
Government to have such red flags removed
" from the buildings and necessary action is
" taken in this regard.
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C. B. 1. Inquiries

3703. SHRI B. K. DASCHOWDHURY :
SHRI MUHAMMAD SHERIFF :

Will the Minister of HOME AFFAIRS
be pleased to state

(a) the pumber of public servants and
private nersons who were charge-sheeted by
the C.B1 during the period from the lst
January 1970 to 1s* June, 1970 in the
matter of bribery, criminal misconduct and
cheating in the country, State-wise ; and

(b) the action taken by Government
sgainst those persons ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) 98 public servants (includ-
ing 11 Gazetted Officers) and 73 private
persons were charge-sheeted by the C.B.l.
during the period from 1.1.1970 to 161970
in courts for offences of bribery, criminal
misconduct and cheating A statement
showing the State-wise break up of the
persons charge-sheeted is attached.

(b) 7 persons out of those mentioned at
(a) above have so far been convicted. The
cases against the remaining persons are
pending trial in Courts,

Srarement

Public servants and private persons who
were charge-sheeted during 1.1.70 to0 1.6.70
State-wise,

MName of Gazetted Noao- Private
the State. Officers. Gazetted persons.
Officers.

1 2 3 4 5

1. Delhi — 7 37

2. Assam — 2 —_

3, Madhya 1 —
Pradesh.

4. Tamil Nadu — 4 —_

5. Kerala | 1 7

6. Mysore -- 3 —

7. Aondhra 1 19 4
Pradesh,

8. West Bengal 1 4 4

9. Uttar Pradesh — 8 2
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2 3 4 5
10. Orissa - 5 -
11. Bihar - 6 6
12. Rajasthan. 2 16 k|
13. Punjab and 5 5 4
Himachal
Pradesh.
14, Maharashtra — 5
15. Haryana — _ 3
Total : 11 87 73
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Unemployment of Commercial Pilots

3704 SHRI B. K. DASCHOWDHURY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is @ fact that about 200
Commercial Pilots with much experience are
unemployed in the country ; and
. (b) if so, th= steps taken by Government
in providing them with jobs at the earliest ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) While precise information in this regard
15 not available, 963 pilots hed current
professional categories of pilots licences as
on 30th Jume, 1970, as follows :—

Commercisl Pilot’s Licence vea 381
Senior Commercial Pilot's ... 81
Licence
Airline Transport Pilot’s ... 501
Licence

Of the above, about 720 are kmown to be
employed.

(b) Requests for the services of com-
mercial pilots are circulated among Flying
Clubs etc. whenever received.

Detcriorating Standard of Edecatioon in
Universities and Colleges

370s.

SHRI SITARAM KESRI :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased (o state :
(a) wheiher the Vice-Chancellors of
U. P. Universities had expressed concern at
the deteriorating standard of education in
Universities and Colleges ; and

SHRI B. K. DASCHOWDHUHY:
SHRI MUHAMMAD SHERIFF :
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(b) if so, the detarls thereof and thz

steps taken by Government in improving

the standard of education in the country ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) and (b). A conference of the
Vice Chancelliors of U. P, Universi ies was
convened by the Vice-Chancellor of Agra
University in June 1970. According to the
press note issued after the Conference, the
Vice-Chancellors were seriously concerned
with the fact of low academic standards in
the Universities and Colleges in U.P. Further
details are not available as no formal
resolution on th: subject was passed by the
Conference,

The University Grants Commission,
within the lmited resources available with it
is making earnest efforts to imorove the
quality und content of higher education in
accordance with its statutory responsibility.
Some of the important programmes under-
taken by the Commission in this regard are
given below :—

(i) Development of libraries, labora-
tories, ‘teaching and research
facilities in universities ;

(ii) Establishment of Centres of Ad-
vanced Study ;

(iii} Organization of Summer lostitutes,

Seminars ctc.
(iv) Modernisation of Syllabi :
(v) Examination reform ;

(vi) lostitution of Scholarships and
Fellowships ;
(vii) Provision of Travel grants to

teachers and scholars ;
(viii) Uiilisation of services of Retired
teachers ;
(ix) Construction of hostels and staff
quarters ; and
(x) Organization of Student Welfare
programmes like studeat homes,
students aid fund and text book
librarles, provision of physical
ies, health , etc. f

Enquiry against s Rich New Delbl
Businessman

3706. SHRI B. K. DASCHOWDHURY :
Will the Mimister of HOME AFFAIRS be

pleased 1o state :
(a) whether the enquiry against a rich
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busin:ssman known as mini Dharam Teja,
Iving in South Delhi Colony, bad been
completed ;

(b} if s0, the details thereof ; and
(c) if not, the tine by which it is likely
to be completed 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) :1a) to (c). Presumably the
refercnce is 10 Shri Surrinder Kumar Desor,
against whom his father had mad: some
allegations to the Central Bureau of Inves-
tigation. The allcgations mainly referred to
grant of custom clearance permit on a
joreign car.  Central Burcau of Investigation
did not make any irquiry, but brought the
allegations 10 the notice of Chief Controller
ot Imporis and Exports.

Recommendutions of Parls Conference
1egardiog Rescarch o Tamil

3707, SHR1 MUHAMMAD SHEFRIFF :
will the Miniter of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Conference of scholars
frem 40 nations held in Paris oo 17th July,
1970 discussed the latest rescarch on Tamil,
one of the World's oldest languages and
decided that a socicly on the subject be set
up there ; and

(b) if so, the details thereof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVILES (DR V.K R. V.
RAO) : ta) and (b). The 31d International
Conference-Seminar of Tamil Studies was
held in Paris from the 15th 10 the 1ath July
1970. It was attended by delegates from
over 30 countrics It recommenred .1hat the
International Institute of Tamil Studies being
establishcd at Madres may be registered as u
society under the Socisties Registration Act
of Indra. The draft constitution and pro-
grammime of the Insiitut: was approved by
it.e Conference. The Conference also IdOpF:d
a resolution  requesting the forthcoming
General Conference of UNESCOQ. 10.14)
invite Member States and Nutio..al Com
misuaons for UNESCO. to coopeale in
the et \t and running of the Instiiude
and (b) authorise the Director-Genaral of

liah
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UN.ES.C.O. to assist the development of
the Institute during 1971-1972 and also
assist in developing a long-term programme
of co-operation.

Demand for a New Law College In Delhi

3708. SHRI MUHAMMAD SHERIFF:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(u) whether Government have considered
the demand of Law students for the opening
of a new Law College in Delhi : and

(b) if so, the details thereof and, if not,
the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V.K R V.
RAO) : (a) and (bl. The request of students
tn increase Jhe number of sea's in the Facully
of Law has been considered by the University
of Delhi. The University has decided to
start evening classes for the 1st year L L B.
course in the piemises of the P, G. D A. V,
College, New Delhi and to admut 425
students— 1 0 more than originally proposed
to be admitted to the evening classes.

Bandhs observed In Siates

3709. SHRI MUHAMMAD SHERIFF:
Will the Minister of HOME AFFAIRS be
pleased to s'ate ¢ -

(r) the total number of bandhs held,
State-wise, during the last three years with
detailed reasons ; and

(b) the approximately amounts spent on
each bandh for mainiaining law and order,
State wise, fur the said period 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (a) and (b
Facts are being ascertained fiom Siate
Governments|Union  Terntory Admini-
strations,

Arrest of Scooter Thieves in Delhi

3 10. SHRI MUHAMMAD SHERIFF:
SHRI B. K, DASCHOWDHURY:

Will the Minister of HOME AFFAIRS
be pleased to state : '

(8) whether any arrests of the scooter
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thieves were made recently in the capital ;
and

(b) if so, the details thereof and the
action taken by Government against them ?

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENCIFIC
AND INDUSIRIAL RESEARCH (SHR1
K C. PANT): (a) and (b). Two persons,
pamely Narinder Kuinar and Sawaran Kumar
of Malviyu Nager, New Delhi were arrested
or 14.7.70 for the alleged attempt to commit
theft of scooter No. RJID-2754 from the
premises of All India Institute of Medical
Sciences. The scooter belonged to Shri S. P,
Singie resident of 1-3 1, Sadar Bazar. Delhi
Cantt. A case under Section 379/511/506
IPC has been registered at Police Station
Vinay Nagar, New Delhi. The case is under
investigation.

Sbiv Senn

3711. SHRI E, K. NAYANAR : Wil
the Minister of HOME AFFAIRS be p'eased
to state:

ia) whether her wttention has been
drawn to a report published by the Patrios
in its issue dated the 23rd June, 1970 entitled
*Shiv Sena spoon-fed by Patil” ; and

(b) if s, her reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : (2) Yes, Sir.

(b} Goverament are Dot required to
comment on such opinions.

Anti-National Elements fo Assam working
for Mauvlana Bbashanis Party

3712, SHRI D, AMAT :
SHRI P. C. ADICHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware of
certain anti-national and subversive elements
carrying out espionage acjivities in Assam
for Maulana Bhasani's Party in East Pakistan
and, if so the results of Government's probe;
and

(b) the details of their activitics ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
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MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCUIENTIFIC
AND INDUSTRIAL RESEARCH (>HRI
K. C. PANT): (a) and (b). According to
the information furnished by the Government
of Assam such rcports have not been
substantiated.

Hotel Beds of Internatiooal Standard

3713. SHRI D. AMAT : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased 10 state :

(a) the number of hotel beds of inter-
nalionul standard in t'e country at present ;
and

(b) how far it is proposed to be inereased
by the end of the Fourth Five Year Plan
and the details of relevant projects 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{a) The total available capacity in hotels
which have been approved by the Depariment
of Tourism from the point of view of their
suitability for foreign tourists, is at present
9528 rooms.

(b) During the Fourth Plan, the India
Tourism Deve'opment Corporation has plans
to set up hotels at Bangalore, Srinagar, Gul-
marg, Calcutta Ai port and Jaipur, and to
expand the Luxmi Vilas Palace Hoiel at
Udaipur. It is also proposed to set upa
hotel and 4! cottages at Kovalam. Comple-
tion of these projects will add 675 rooms.
Air-India has plans for the construction of
two hotels of 100 and 300 rooms capacity
respectively at Santa Cruz and Juhu Beach
in Bombay. In the private sector, plans for
47 hotel projects have been approved which
when completed should add about 5000

rooms.

Terms and Conditions of Transfer of
Staff of N.F.C. to States

SHRI SHEOPUJAN SHASTRI :
SHRI CHANDRIKA PRASAD :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(a) whether it is a fact that the repre-
sentatives of the National Fitness Corps
Employees” Association have been assuied
that their transfer will only be effected to the
States after getting their suggestions on the
terms offered by the States ;

3714.
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(b) if so, whether all the States have
furni-hed the terms and whether the Central
Government have made these available to
the Association : and

(<) if not, the reasons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAQ! : (a) to (c¢). The tactual position is
that the National Fitness Corps Employees
Association was informed tbrough Shri 5. M,
Banerjee, M. P., that where the ‘erms offered
by the states ate accepiable, there can be no
objection 1o the instructors joining the state
service and pursuing their careers there. With
this in view, it was agreed that the terms
offered by each Siate Government for the
absorpiion of these instructors could be
examined. If some of the terms were not
cons'dered  satisfactory, the matter will be
taken up with the Siate Governments
cooncerned.

2. The State Gowernments of Mysore,
Maharashtra, Onssa, Gujarat «nd the Union
Territories o Delhi, Himachal Pradesh, Goa,
Manipur and, Tripura Adminisuations have
formally agreed to take over the NDS
Instructoss, Other states excepring Uttar
Rradesh and Madhya Pradesh have agreed,
10 the course of discussion, 10 take over the
instructors and their formal communications
siating the rerms are awalted. Governments
of U. P. and Madhya Pradesh are being
persuaded to take over the stuff as originally
agreed to in 19065,

3. The terms vifered by the State Govern-
ment of Mysore were discussed in the NFC
Empioyees Association on 16th June, 1970
and at the same meeting the terms offered by
the Delhi Admipistration were partully
discussed,

4. Discussion i3 now in progress with the
State Governments on the question of taking
over of the NDS instiructors in permanent
¢t ployment of the Siate Governments and
further  discussion with  the  Employecs
Association will be resumed soon. Mean
while, an analysis of the benefits and losses
to NDS instiuctors on their transter 1o the
varirus States has been forwarded to the
Preswdent of 1he All India NFC Employces
Association for their advance information.
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Cattle-Lifting, Pacolts and Murders

by Pakistanis in District West
Dioajpur (West Bengal)

3715. SHR1 LAKHAN LAL KAPOOR:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a large
numher of armed persons from East Pakistan
are intrudine into Goal Pokhar, Chaklia and
Chopra in Islampur Sub-division and also in
Islampur block in District West Dinajpur of
West Beneal and are indulging in cattle-
lifting, dacoities and murders ;

{b) whether it is also a fact that dacoities
are committeed at ten different places in one
night and the Pulice refused to register these
dacoities ;

(c) whether it is further a fact that the
residents of the aforesaid places are running
to Bihar for shelter as their lives and property
are not safe there ; and

(d) if s0, the reaction of Government
thereto and the action proposesd to be taken
by Goverament ia this regard 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (d). Information is being
collected and will be laid om the Table uf the
House in due course,

Treatment Degrees of Unemployment
Eogineering Graduates and [iploma
Holders as Equivalent to M. Sec.

B. Sc., B, A,, Intermediate

3716. SHRI S D. SOMASUNDARAM:
Will the Minister of EDUCATION AND
YOUTH SERVICES be plcased to state :

(a) whether it is a fact that at precent
there is a large oumber of Enuncermg

Graduates and Diploma holders who nre
unemployed 3

(b) whether there is any proposal that
their qual:ficauons be considered equivalent
to B.Sc. in Maths., B.A. (Maths.) M.Sc,
{Maths.) or Intermediate (M.ths ), as the'
case may be, for the purpose ‘of empluyment’
'n Government service 10 eradicale unempluy-
ment amongst them ; and

(c) if so, the deiails thereof and, if not,

the reasons therefor 7 A
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO,) : (a) Yes, Sir.

(b) No, Sir.

(¢) Since these Engineering graduates and
diploma holders are trained for specific
technical jobs the question of equating their
qualifications with degress in other subjects
does not arise.

Steps to check entry of Pakistanl
Mus!ims into India

2718, SHRI HEM RAJ : Will the
Minister of HOME AFFAIRS be pleased to
stale :

(a) the number of Pakistani Muslims
who have eniered into Assam (lodia) afier
the partition tll 1969 ; and

(bi the steps so far taken or proposed
to be taukem by Government 1o check this
influx into India ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHL, ¢ (a) and (b). According 1o
estimates of the State Government, the
number of Pakistani infiltrants who entered
Assam after Partition till 969 is usbout
three lakhs. The establishment of the
B. 5. F., the stepping up of the frequency
of patrolling along the border, the cstablise-
ment of a petwork of waich=posis coveiing
a3 ooly the border areas but also the areas

ccted by such infiltration inside the blste
$0 &5 (0 maintain comstant vigilance, is ue
of guit notices to allegal infiltrants and
setuing up of tribunals for dealing with
cases of infiltration are among the ‘measures
taken 10 dctect, deport and prevent un
authorised immigation of Pakisiani nationals
inty Aszsam. As a iesult of these measures,
a substantial pumber of such persons either
left on their own or were deported.  Some
cases arc sill before the courts and
tribunals. As a result of constant vigilance,
infiitration ot Pakistani Muslims idto Assam
has been substantially contzolled. The
number for the ysar 1969 dropped 10 2,477
oaly.
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foar e (fagie) & gafem
g¥ w1 fawtm wd

3720. » fagla fas : ataga

aqr aftaga vt 9z qard A T T
f& -

(%) a1 ag v g f5 faar Trqrew
(fagr) & gufenr qm & famiar w4
1 gafy agx dr § ;

(2) #ar a3 Wt 7% & 15 237 Fafipar
THEAr A T g A7 §

(w) afz g, &Y ga¥ faw faedare
erfewat & amm gar § ; ok
(%) 3% 9o a< famtay s1d 8 37,

T F farg srtm T & FEAE T
F1 fgarc 2 .

Aagr aw ofcaga wamg ¥ 30-
et (st gwarw fag) : (%) @, zi
safy @it @Y g

(a) sk (1) = a5 a3 qrir
T a7 ¢ I AT HT FE THA
A AT F oF §q F afas gew av
T ) 3RA GFA A A9 &/ 9
S FE &7 FIITE T W 3
(%) T A & oAgda faal
o & fr ¥ g8 i 91 aofs § diam
GicH| |

ertfew 76t o fddt & weew

3721, ot faqfr fam : a1 -
w1 JAT 42 A7 N FT F77 fx

(%) miazha g fs 2mA amq
aidr d1 §3 e @1 wAAAF @ 9%
fa2et TrrAtfas &=y ar fagar LG %
qrisyg 6

(@) af= g A 3@ 96T F TN
%30 a% 29 Ffgrag Ao
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(w) wwr # gw @t ¥ gfafean
arg?

gEwg w6l R
Wk dmfas aa wifE agEem
frmmi} & Trva g (s gEW 9 9A)
{®) ¥ (7). wAF aIfas &7 AR &
¥ ¥ TS WY Gl & wig 9rE AT /T
#ravw @ ¥ fafiw qolfas @@l &
Jay wrafega gl & TR a7 faai
¥f 9% & =a wHTT H 2qe 91T famag
gt gz #1 amafa A @ awdl 1 9
afz fedft woritfas @ #Y afafafes
foft afix 2w & wa, Hifaqy agr
Mg &1 FECW ) g aY vy -
:fifam T W A%t afafafaar s@
fa=r & a3 2y

Treatment meted out to Teachers by
Priocipal Regional Engineering
College, Bbubaneswar

3722. SHRI RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(8) whether he has received a letter
from a Member of Parliament about the
bad treatment meted out to the teachers of
D. M S. M. School by the Piincipal of the
Reginnal Fogincering College of Bhubaneswar
in the month of May ;

(b) whether it a a fact that the said
Principal has contioued to harass the
teachers after he bad been warned by the
Minister on the floor of Lok Sabha ; and

(c) what steps Government have taken
on these issues 7

THE MINISTER OF EDUCATION
A™D YOUTH SERVICES(DR. Y. K.R. V.
RAO): (a) to (¢). A letter was received
containing certain  allegations against the
Principal of the Regional College of Educa-
tion, Bhubaneswar. and the headmaster of
tbe school attached to the College. The
allegations are under enquiry through the
Duirecior, Nationa! Council of Educational
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Research and  Training. The Principal
concerned proceeded on leave from 19th
May, 1970 and later was posted to another
College.

Represcntation of Students and
Employees on Executive Counclls
of Central Universities

3723. SHRI RABI RAY :
SHRI ARJUN SINGH
BHADORIA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Government
have set up a Srecial Committee headed by
Dr. Gajendragadkar to lay down a uniferm
principle for representation of students and
employees on the Executive Councils of the
Centrally administered Universities :

(b) if so, what are the specific terms of
refeience for this Committee ; and

(e) when would this Committee submit
its report 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAQO) : (a) and (b). The University
Grants Commission has appointed a Com-
mittee on the Governance of Universities
and Colleges under the Chairmanship of
Dr. P. B. Gajendragadkar, The terms of
reference of the Committee are. N

Governance of Universities

To consider the structure of universities,
functions, responsibilities and powers of the
statutory bodies, conditions of service of
staff, Illudent participation and  related
matters.

Governance of colieges
Relationship of colleges with the univer-
sities, conditions of affiliation. procedwe
of selection and conditions of service of
3, itution and p of govern-
ing bodies, university represcntation, student
pariicipation and related matters.

The Committee’s work is not confined to
Central Universities only.

(c) The Committee is expected to submit
its report shortly.
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Utliization of Employees® Welfare Fund
culiected by Iruining lostitute of
N.F. C.

3724, SHRI MADHU LIMAYE : will

the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether any amount was collected
from the N. D. S. Traifees at the
Training Institutes of National Fitness
Corps for contribution towards their Welfare
Fund ;

(b) If so,.the total amount collected ;

(c) whether any ccnstitution oOr come-
mittee was formed to sanction the expendi-
ture from this fund and whether these
powers are vested in the Director General,
N.F.C.;

(d) if so, whether the committee still
exists ;

le) if not, under what authority the
D. G, N. F. C. is sanctioning the grants Lo
the employees out of this Fund and why a
commitiee  consisting of employees’
representatives was not formed for the
purpose ; and

(f) wnat is the total amount given to the
employees with details ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES {DR. V. K.R V.
RAO: (a) 1o «fy Information 18 being
collected and will be laid on the Table of
the House.

Non-availability of coples of terms and
conditions of transfer of N. D. S.
Instructors to State

3725. SHRI MADHU LIMAYE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

1) whether it is a fact that the term
and conditions of trapsfer of N.D.S.
Instructors have pot been finalised with the
States for taking them uver and these were
not even available with his Min'stry on tne
16th June, 1970 on which date his Ministry
and the represeniatives of the Employees'
Association met for discussion ;

(b) whe:her it is also a fact that
bhis Mpistry is misinforming all the
concein:d that all the States (except two,
U. P. and Best Bengal) had agreed to accept
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(c) if so, the reasons why the Officers
of his Ministry have been touring the States
after that date, f.e. the loth June, 1,70,

for pursuing the States for taking over the
N. D. 5. Instructors ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DKR. V K. R V.
RAQO) : (a) to (c). The faciual positon ik
that on 16th June 1970, the iterms and
cond.tiuns of transfer of N. D. 5. employees
to the State services were available either
tully or partally io respect of the State

Governments of Mysore, Delhi, Andhra
Pradesh, Assam Kcrala, Orissa, Punjib,
Maharashtra, Manipur and Himar.'hh_l
Pradesh

1o respect of others, the matter was still
under discussion.

It is not a fact that this Ministry has
been giving incrrect information. Whatever
information has been made available by the
Ministiy from ume to time related 1o what-
ever position the State Govern wents had
indicated at the time pf reporting,

Recently, following discussion with the
National Fitness Corps Employess’ Associas
tion, the Association was informed thiough
Shri 5. M. Banerjee, M. P, that Government
would try to persuade the States to take
them in permapent employment of the
State Governments, Such a  discus lup
with the Siate Governments has already
started and that is the reason why an officer
from this Ministry has gone out on tour
after 16th June, 1970,

Delay In I"ayment of Salaries to Employee
of N. F. C. v

3726. SHRI S. M, BANERIJEL : Will
the Minister of EDUCATION AND
YOUTH SERVICES be plcased to state : .

(a) whether it is @ fact that the N, F. C.
Employces” Association have  submitted
more tnan 40 complaints to0.th:z N, F. C,
Directoraic for delay 1n payment of salaries,
delay in settienent of vld claims and mon-
payment of increments since 1.64-68 ;

(b) if 30, wnat action has besa takes
by the Department aod whether the
Assoclation’s complaints have been ackmow-
l:dged and replied 10 und, if not the resamas
therefor ; and i
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(c¢) whether his Ministry will make
enquiries into this unfair administration run
by the NFC Directorate anc take action
against the Officers responsible in order to
avoid hardships to the poor employees 7

THE MINISTER OF FDUCATION
AND YOUTH SFRVICES (DR.V.K.R V.
RAO) : (a) to (c). The information, when
collected, will be laid on the Tatle of the
House.

Setting up of University io Tripura

3727 SHRI KIRIT BIKRAM DEB
BURMAN :  Will the Minister of FDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether there is any proposal for
the setting up of a University i Tripura
and, if so, the details thereof ;

b} Government's reaction thereto ;

(c) if the reply to part (a) above be in
the negative, the reasons therefor ; and

(d) the criteria that are to be taken
into considersticn and the condilions that
are 10 be fulfilled before a University s set
up io an area ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K R.
V. RAO): (a) to (c¢). The Government
has no proposal for the setting upof a
university in Trinura. However, the Univer-
sity Grants Commission had received a
proposal in May 1969 from the Education
Minister of Tripura for financial assistance
for establishinog a Post-graduate Centre in
Tripura, whereon the Commission sought the
views of the Calcutta University. The
University had informed that the propnsal
could be considered only after a formal
application had been received in this behalf
from ths Tnpura Administration. The
Commission infrrmed the Administration of
the the Universiiy's views in October 19649,
Mo fusther refeience has been received in
.the Commission or Government in this
v (@) The Universities in the States are
set up by the Acts of the State Legislatures,
entiscly on  the responsibility of the State
#Bovernments. The Education Commission
#u64-66) had, however, recommended the
4oliosing principles in  establishing new

univeisities :
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(1) The establishment of a r:w
University can be justified only
if it leads 10 & substantisl
improvement in standards ard in
the output and level of research.

(2) No new University should be
started unless ‘he agreement of
the University Grants C-mm 8-
sion is cbtained, and adequate
provision of funds is made.

(3) Co-operative effort by post-
graduate centr#s to provide faci-
lities for post-graduate education
should be developed as a first
step towards the establishment
of a university. A new univer-
sity should not ordinarily be
established in a place where a
university centre has not been in
operation for some time.

(4) Gord university  organisation
shouid be one in which a univer-
sity has a strong core of teaching
departments combined with
shout’ 30 effiliated colleges in
cloce proximity.

The Government has generally accepted
the above recommendation of the Com-
mission,

Statebood for Tripora

728 SHRI KIRIT BIKRAM DER
BURMAN : Will the Mimister of HOME
AFFAIRS be pleased to state :

(a) whether Goveinment’s attention has
been drawn to the fact that the Tripura
Legislature unanimously adopted a Resolu-
tion on the 10th April, 1970 requesting the
Central Government 1o take sieps 10 amend
the Conititution of India to raise tho status
of the Upion Territory of Tripura to that of
a full-fledged Stiate ; and

(b) whether Government have taken note
of the views expressed in that Lepisiature
by the various sections of that House and,
if so, Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEFARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a)and (b). Government
have received a copy of the Resolution.
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Government’s views in regard to grant of
Statehood to Union Territories has been
made clear in a statement made in the House
on 6th August, 1970 in response to a Calling
Attention Notice.

Allocations from Central Road Food

3729. SHRID. V.SINGH: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) when the Central Road Fund was
constituted ;

(b) what was the basis for distribution
of this fund amongst the various States for
development of road programme in those
States ; and

(c) how much of this fund was allocated
to the Government of Madhya Pradesh dur-
ing the last three years, year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): 1ia) The
Central Road Fund was constituted with
effect from the 1st March 1929,

(b) Upto 1934, 10 per cent of the annual
:evenue, thereafter 15 per cent upto 1947-48,
and 1948 49 and onwards 20 per cent of the
annual revenue of th: Central Road Fund
was creditable to the Central Ressrve which
is applied first for defraying the cost of
administering the Road Fund and thereafier
upon such schemes for research and intelli-
gence and upon such speclal enquities
connected with roads and upon special
grants-in-aid for such objects connected with
roads as the Central Government may
approve. The balance in the Fund was to
be allocated by the Central Government to
the Provincial or State Governments and
Local Administrations on the basis of the
ratio of consumption of non-aviation taxed
motor spirit to the total consumption of
non-sviation taxed motor spirit durlog the
calendar year ending during the financial
year conderned, and is divributed among
Stutes and Union Territories on the basis
of the requirements from vyear to year of the
schemes taken up and subject to the
availability of the budget provision.

(c) Rs. 40 lakhs, Rs. *1.35 lakhs and
Rs. 44 05 lakhs were allotied to the Govern-
ment of Madhya Pradesh during the years
1967-68, 1968-69 and 196970 respectively.
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Naxalites Rounfed up in Keralas

3730. SHRIE. K. NAYANAR : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number ol Naxal'ities rounded up
in Kerala for their unlawful activities so
far ;

{b) the number of persoos so far killed
in Kerala by Naxalites and the detalls of
their activities ;

(c) whether the activities of Naxalites
are not confined to their announced socialis-
tic policies and if so, the presise nature of
their vnlawful activities ; and

(d) the steps taken by Government to
round vp these unlawful clements and to
liquidate them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): According to information
furnished by the Governmenment ol Kerala
161 arrests have been made so far.

(b) and (c). Information is
collected.

(d) The State Government are maintain-
ing a close watch on the situation and taking,
wherever necessary action according to law
to curb such unlawful activitics.

being

Central Assistance for Construction
of roads and Brldges in Kerala

3731. SHRI E. K. NAYANAR : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Kerala Government had
submitted any scheme for construction of
roads and bridges in that State for 1970-71
and sought Central Government's assistance
therefor ;

(b) if so0, the detalls of the scheme, its
cost and the assistance sought therefor ; and

(c) Government's react’on thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a)to (c).
Information is being collected and from
the Government of Kerala and will be laid
on the Table of the Sabhs in due course.
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Proposal for Convertlog Roads into
Nstional Highways in Kerala

3732, SHRI E. K. NAYANAR : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Kerala Government had
submitted any proposals for converting some
of that State's 1oads into National Highways
during the Third and the Fourth Plaos ;

(b) if so, the details of the roads and
their lengtb which were so scught to be made
National Highways ; and

(c) Government’s reactions/decisions
thereon indicating the length of the roads so
constructed during each plan periaod ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) Yey,
Sir.

(b) A stetement is atteched,
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(c) With regard to roads suggested by
the Kerala Government for addition to the
existing National Highway Systein in the
State Goveromenis were
informed about the inability of the Govern-
ment of India to accede 1o the request for
want of funds. The State Government was,
therefore, requested to consider the feasibility
of developing the 1oads in question as part
of the State Plan except the West Coast
Road for which the Government of India
have already agreed to provide 100%, Central
financial assistance to develop it as a single
lane  a'l-weather black-topped road. As
regards the State Government's proposals for
new additions to the existing under 1the
Fourth Plan, this whole quesiion is
under examination in consultation with the
Planning Commission in the light of the
av. ilability of funds and the criteria laid
down for the classification of rouds @
National Highways.

Statement

Name of the Road

Length

1. Roads suggested jor new cdditionr 1o
the exialing Nationai Highway System

in the Third Plan

1. National Highway connecting Alwaye in
Nationa) Highway No. 47 to Dindigul
in National Highway No. 47 yjg Munnar

Chinnar, Udumalpet etc.

2. Connecting the present West

108 milzs

Coast

road from Chalissery (Cochin Frontier)

to Mangalore into National Higway

3. National Highway cannecting

198 miiles

Cochin

(National Highway No. 47) and Madu a
(National Highway No. 49) yiq Kotta

yam, Peermado and Thekkady.

136 miles

4, National Highway connoecting Telliche: v

to Mysore Frontier Road.

11. Roads suggested for new additions to
the existing National Highway System

under the 4th Plan
1. Cochin—Madurai road

40 miles

137 miles io Kerala and
72 miles in Tamil Nadu

2. District Road connecting Guruvayoor
temple and tbe Choondal Junction at
K M. 351/6 of National Highway No.

47 A,

e

19 miles—4 Furlongs




197 Written Answers
Boelng 737-200 Aircraft for Indian
Alrlines

37°3 SHRI DEVINDER SINGH
GARCHA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) by what time the Boeing 737-200
ai:craft, for which orders have been placed,
are likely to be made available to the Indian
Airlines for being put into operation ;

(b) whether Government also proposed
to get Hawker Siddeleys aircralt to augment
the operational capacity ; and

(b} if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The expected dates of arrival of the
bocing 737-200 for Indian Airlines are as
follows :

Ist aircraflt December, 1970

2nd aircraft December, 1970
3rd aircraft January, 1971
4th aircraft February, 1971
Sth aircraft March, 1971
6th and 7Tih

gircraft April, 1971

(b) and (¢). Indian Airlines have placed
orders on HAL Kanpur for 10 more HS—
748 aircraft to augment their fleet, The

tentative dates of their delivery arc as

follows :
1st aircraflt 1971
2nd aircraft 1971
ird aircraft 1971
4th aircraft 1972
Sth aircraft 1972
6th aircrift 1972
7th ajfgtaft 1972
$th afreralt 1972
Yth aircraft 1972
10th aircraft 1472

These aircraft will replace the  remaining
Dakotas and will be utilised to air-link some
new sections during 1972.73,

Effacing Anti-Natlonal Slogans from the
VWalls of Private House

J731.  SHRI DEVINDER SINGH
GARCHA : Will the Minister of HOME
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AFFAIRS be pleased to state :

(a  whether the Centra] Government are
aware that there is some controversy between .
the West Bengal Government and the Police
Headquarters at Calcutta over the question of
effacing anti-national slogans from the walls
of private house ;

(b) if so, the details thereof ; )

(c) whether the Central Goveroment
propose to advise the West Beogal Govern-
ment to take immediate action to remove
such slogans from the wall of Gov:ronment
and private buildings ; and

(d) if so, the details thersof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Accordiog to information
received from the Siate Government, there is
no such controversy.

(b) Does not arise.

(c) and (d). The State Government are
already taking mnecessary action in this
regard.

Different Syllabue in Varions Physical
Education Colleges

3735. SHRI BHOLA NATH MASTER :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state
when the State Governments have agreed to
implement the National Fijtness Corps
Syllabus in ell the Middle, High and Higher
Secondary Schools as the only National
Programme, why the various Physical Educa-
tion Colleges still have separate identity and
why they are not training the Teachers as per
approved Syllabus as enovisaged in the
Grant-in-Aid Code of Physical Education
Colleges ?

THE MINISTER: O STATE.IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) Presumably, the Hon'ble
Member is referring tv the National PFitoess
Crops Syllabus, which has been recom-
mended by the Government of India for
adoption for training of students in physical
education in Middle, High and Higber
Secondary Schools. This is not a Syllabus

for the training of teachers in the Physizal
'
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Education Colleges, and that is why the
Physical Education Colleges have different
Syllabi,

Nominations to 1. A. S

3736. SHRI SIDDAYYA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the number of officers other thao
those from the Revenue Department who
have been nominated to the IAS from each
State and the Union Territory since 1555
under Regulation of the Indien Administra-
tive Service (Appointment by Promotion)
Regulations, 1955 :

(b) how many among tliem are from the
Scheduled Castes and Scheduled Tribes ;
and

(c) if there is none, the reason for not
nomipating them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): (a) 50. The
appointment of officers other than those
from the Revenue Department is made
under regulation 3 of the Indian Administra-
tive Service (Appointment by Selection)
Regulations, 1956 and not under the Indian
Administrative  Service (Appointment by
Promotion) Regulations, 1955.

(b) Information is not readily available
in respect of all the Non-State Service officers
who were apppointed to the IAS and who
bave since retited. Among the officers who
are still in service, one belongs to a Schedu-
led Caste.

(¢) Does not arise.

Cases of Muorder, Burping alive and
Homar Sacrifice of Harljans/Adivasis

3738. SHRI SIDDAYYA : Will the
Minpister of HOME AFFAIRS be pleased to
state :

(a) how many cases of murders, burning
alive and human sacrifice of Harijans and
Adivasis bave been reported in the Press
sinee 1st Japuary. 1970 upto 31st July,
1970 in each State and the Union Territory ;
and

(b) what stringent and effective measures
Goveroment have taken or propose to take
to put down these in-human and barbarous
adts ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C, PANT) : (a) According to information
received from the Governments of Andhra
Pradesh and Nagaland and Union Territory
Administrations of Himachal Pradesh, Goa,
Daman and Div, Manipur, Tripura. Lacca-
dive, Minicoy and Amindivi Islands,
Andaman and Nicobar Islands, N, E. F. A.
and Chandigrah, no such caser have oczurred
during the period. Informaiion from other
State is awaited. In Haryana there were
five cases of murder of Harijans. According
to the information available with the State
Government these murders were not due to
caste considerations. In three of the cases the
accused persons were themselves Harijans.

{b) Action is taken according to law in
respect of each specific offence.  State
Goveroments have been advised to ensure
prompt and effective investigation of offences
committed against Harijans, Some sugges-
tions have also given to ensure effective
implementation of the provisions of the
Untouchability (Offences) Act, 1955, These
include the constitution of committees at
the State level, consisting of representatives
of the depariments concerned to keep watch
on the implementation of the law, instruc-
tions to all supervisory district and police
officers to pay special attention to the
complaints registered with the police,
iostructions to the prosccuting agencies to
give high priority two cases uncer the Act
and annual reviews of all such cases.

Kidoappiog Cases in Delbi

3740. SHRI M. A. KHAN : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the total number of kidnapping cascs
in the Union Territory of Delhi from the
25th May to the 30th June, 1970 ;

(b) the percentage of the total number of
culprits arrcsted and put on trial ;

(c) the number of victims recovered ;

(d) the age-group and social status both
of the kidnappers and the victims ;

(¢) whether therc has been rise in th
total number of kidnapping cases has com
pared to that of tlie corresponding peried of
last year ;
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(f) if s0, the reascns therefor ; and
(g) the preventive steps taken in that
direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OFF STATE DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
_AND INDUSTRIAL RESEARCH (SHRI
K, C. PANT) : (a) 54.

(b) B6Y,.

() 139.

(d) (i) The victims are between 2 years

to 18 years of age.

(ii) The accused are between 20 years
to 30 years of age.

(iii) The wvictims as well as the
culprits involved are of ordinary
status.

(e) Yes, Sir.
() (i) Social intermixing.

(iiy Poverty.

(iii) Economic consideration.

{iv) Changing pattern of Society.

(v) Sex.

(g) (i) Wireless vans arc on patrolling
duty round the clock.

(ii) Plain clothes and uniform men
are deployed necar the schools,
colleges and the bus stops.

(iii) Prompt action is taken against
the ove-teascr and  intensive
patrolling is done.

(iv) Cases of kidnapping arc promp-

tly and properly investigated and
every effort is made to arrest the

culprits.

Decision on Chandigarb and Fazilka

3741, SHRI BHOGENDRA JHA :
Wiil the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact tbat Union
Government's decision regarding transferring
of Chandigarh to Punjab end Fazilka area
in Haryana was a package deal tied
together ;

(b) whether Government have faken
into account the recent declarations by the
Jan Sangh and some Akali leaders of Punjab
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against the (ransfer of Fazilka area to
Haryana ; and

(¢} if so, Governmen!’s reaction
thereto 7

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C PANT): (a) No, Sir. Although the
decisions regarding Chandigarh and Fazilka
areas were taken and anmonpced at the
same time, they were not in the nature of a
package deal.

(b) and (c¢). Government do not
propose to make any change in the decisions
already announced.

Central Scbeme for Development of
Education in District Darbhanga

3742, SHRI BHOGENDRA JHA
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o state :

(a) whether it is a fact that the District
of Darbhanga in Bihar has been selected
for intensive all-round - devclopment of
education under a centrally-sponsored
scheme ; and

(b) if so, the details theteof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES(DR. V. K. R. V.
RAO) : (a) Yes, Sir.

(b) A statement is attached,

Statement

1. The Ministry of Education and Youih
Services have decided to take up Intensive
Educational District Development Projects
in four Districts, namely Bellary (Mysorc),
Jalgaon (Maharashtra), Sangrur (Punjab),
and Darbhanga (Bihar) as part of the Fourth
Plan proposals of Pilot Projects under
Central Schemes.

2. The general objectives of the project
arc as under :—

(a) to identify and try out copcrete
programmes for linkiog wp the
educationmal structure in the
district with its overal! economic
and social development, with
special reference to employment,
oroductivity, and social justicc,
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(b) to start am experiment in the
vocationalisation of education
imparted in the district in its
clementary schools and high
schools.

to start experiments in dealing
with the problems of wastage
and stagoation in schools, the
lag in girls cducation, the handi-
caps faced in the education of
scheduled castes and tribes
and other back-ward commu-
nities, of continuing education
for school drop-outs, and of
liquidating adult illiteracy.

(d) to experiment with ways and
means for attaining thesc objec-
tives with m:nimum additional
financial inputs while making
maximum use of existing facili-
ties and mobilising public co-
operation and support for the
different items in the programme.

3, Fuller details of the programmes to
be taken up. as part of the project, will be
worked out after various surveys and studies
arc completed. The preliminary work about
organising these sarveys and studies in
in Darbbanga has already started.

UME T AW €9 FI0
geam™ &1 Atfew

lc

—

3743, s Wiz W &A1 @A
agr wafae Igaw w6 9z a9 A A
Fa fF -

(%) #ar ag @= ¢ f& =@+ gka
FHAR G4 HFAT-91F 89 & ;

(=) %av Iode & 4 A Fidl D
gaga & 18 w§, 1970 ¢ gTard @
Fr Qe fean ar ueeg aada & afe-
araTasy arg § Afen atfemw & faar
a1 ; @ix

(m) =fz g, @ &9 £ 791 & gag
7 &a1 fagig fFd 13 ¢ Wle @A aa-
i feafa qar &7

qdzA qar wafas ggaw ast (e
wu fag) : (%) o, 2
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(@) 16 5%, 1970 #1 Afzq fzar
war ar, #1725 wE, 1970 &1 g997%
i ¥ grasia & qfwurasasy g fGAr
d & arfom 77 faar agr 9t

() aafe g wmi 9T amsrg g
ga & W @ gy d 51 e,
1970 #t gzara &1 Afza 3 fzar)
wAe 1 wawar afafy (wfafaiaT)
F1 fafqez o2 fear nar food gaeq 1
18 arta =+ fawa g ag 119 qrdm
FY A0 & OF a7 & €9 &7 i
gzarm e w & fagd ofwom-
Tq8q grw ¥ 32t maw wfafeai 3
geafar ggfaar gf za feafa w1 ama
779 & fqu Iugs FraAEr 47 91 @
g )

feeedt a7 fanm & fowwt &
gAtiaa Igaam

3744, = omaw fag .

o} e T T AT

a1 fae qav gaw &av WA Oz
I T FAT FLa 7 ¢

(F) 7ar ag a9 g fofeedl &
faer®i & JaAaEl & @Aadl, 1967
gfg &t af 4 ;

(=) af gi, at 351 ag it a4 2
fm 3901w gfg #r @iw feedl anx fasdl
& faasi &1 77 av «@ faar mr g ;

(w) afz gf, a1 T04 Far Frw 2
fatrqaar @ 5 fawd & JqanEr ar
fee & gadmw Frar aar 2 5 A
feragfgarad 2, sk

(9) sarag s aw ¢ fr 3awsfz
F TIW A T A7 A gqfa & fag
J@TT 4 T fanm 37 maiew g9 wufw
agi & 2 ; afz gt ar gad & Fem # 7
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foar qan gaw Jan dawa § Wy
A (s W @A) : (%) ST, @, ¥
21-12-1967 @ afeafua frx o o

(=) faesdt auz fam & qqgar @ 2
fe afeatfaa Jaamial & amim @1 ag@
& wrafrad geara w9 g £ i faaw
gru wgsifaa frar aar 2 @Y @g &
oemgET q7 a4y fear 3r zar £

(7) mit aF amw zafaw ad fax
€ &% § agify mE fae fmg @1 @3-
HET wragas ar ) 21-12-67 § 17 AF
an faar s wr g

(a) ot AT

Admission 10 Different Courses of Delhi
University
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YOUTH SERVICES be pleased to state :

(a) the number of students registeied in
each course in the Delhi University and the
number of students who got admission in
those subjects ;

(b) whether it is a fact that hundreds
of eligible studeuts in the Delhi Ubiversity
could not get admission in the Pre-Medical,
B. A, (Hons.), B. Com. (Hons.) and Science
(Hans.) Courses ;

(c) the reasons for not having uniform
conditions for admission in all the Univer-
sities ; and

(d) whether Government would ask the
Universities to have uniform condition for
admission and, if not, the 1eascns therefor

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R. V.
RAOQ) : -a) The position of students regis-
tered and admitted to the Ist year class of

3745, SHRIKANWAR LAL GUPTA: B. A. and B. Sc.. Courses and Pre-Medical
Will the Minister of EDUCATION AND  is as under :
Course No. of No. of
students students actually
registered. admitted.
B. A. | Central registration 9,569
B. Com. (Pass) } was not dome in 1,921
B. A. (Hoos.) { the University for 3.417
B. Com. (Hons.) all the candidates. 1,211
B. Sc. (Hons.)
(Physical Science 1,647 938
- Group)
B. Sc. (Hons.)
(Biological Science 290 140
Group)
B, Sc. (General) d
Group ‘A" 1,746 1,266
B. Sc. (General)
Group "B’ 965 515
Pre-Medical 1,100 647
(b) It is a fact that all eligible stodents by them. The Upiversity Grants Com-
were not able to get admission to the courses misson has, however, recommended to the

of their choice. However, the University
offered admission in one or other under-
graduate course to all studeats who got 40%;,
marks and above at the qualifying examina-
tion and applied for admission.

(¢) and (d). The Universitiea are
au'onomous bodies and the rules for
admission to different courses are determined

Universities that admission should be made
on the basis of merit and consideration of
caste, creed, status of pareots and such
extraneous factors should not influence
admissions, The Commission has also ex-
pressed the view that there should not be
apy domiciliary restriction on admis-
sions.



20Y  Written Answers
Post-Gradoate Classes in D. M. College
Manipor

3746. SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether more Post-graduate classes
are being opened in .D. M. College,
Manipur ;

(b) if so, the particulars of classes to be
opened ; and

(c) if the reply to part (a) above be .in
the negative, the reasons for not openiog
the classes ? -

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKAT
DARSHAN) : (a) to (c). The question of
opening more Post-graduate classes is under
the consideration of the Manipur Administra-
tion,

Compensation to Victims of Bombing
during the Second World War

3747. SHRI M, MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any representations have
been received from some persons of ithe
Union Territory of Manipur for grant of
pecupiary compensation to those persons
whose housos had been destroyed by the
bombing during the Second World War ;

(b) if so, whether any consideration has
so far been made ;

(c) whether Government had given any
compensation to the victims of the bombing
since much property was destroyed by fire
and bombing ; and

(d) if so, the amount of compensation
and the number of persons who were given
compensation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C PANT) : (a) to (d). The Government
of Manipur bave informed that they had
received representations for grant of compen-
sation for the houses destroyed during the
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Second World War, Compensation was
paid to those who applied in time and were
genuine claimants. The Government of
Manipur have reported that they had paid
a total amount of Rs. 3,12,42.129.44 Paise
to 70,653 persons &s compensation to genuine
claimants who bhad submitted their claims
within the prescribed time in 1946-47.

Introdoction of Assamese aod Bengall
Languages In Gauhatl University

3748. SHRIMATI JYOTSNA CHANDA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the
Assamese being a regional language in Assam
is going to be introduced in the Gaubati
University frDﬂ_‘I 1971 ;

(b) if so, whether Bengali being the
regional language of the district of Cachar,
will also be introduce in the Gauhati Unive-
sity from 1971 ; and

(¢) if not, whether Goveroment would
instruct the Gauhati University to introduce
Bengali for the people of Cachar ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQ): () to (c). The Registrar of the
Gauhati  University has stated that the
University has decided to switch over to the
regional language (Assamese) as medium
of instruction at the Pre-University
stage with effect from the 1972-73 academic
year. In the district of Cachar, where
Bengali is recognised s the official language
up to the district level, the University has
decided that instruction will be imparted
either in English or in Assamese, but option
will be given to the students to answer
questions to examinations in Bengali or
Assamese or English or Hindi.

12.03 brs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Strike by Workers of Ashoka Hotel
SHRI M. L. SONDHI (New Delhi) : On

a point of order, Sir. This statement by the
Mipister is given to me just two minute,
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before the House met, Can’t there not bea
b:tier procedu e, so that we can get the
starement a litle earlicr, <0 that we muy
apuly our minds ?

MR. SPEAKER : What happened yes.
terday was this,

SHRI M. L. SONDHI :
to what happened today.

I am referring’

MR SPEAKER : The Minister should
send the sta.ement a litile exrhier.  Because,
I know, this Call ng Attention Motien went
to the M nis*er very late. [n respect of the
previous Calling Atwntion Motion which
was admitted, it was found that both the
Minister and the Membgr are absent, And,
therefore, | thought that | may pat anuther
one rather than allowing the day 10 go
without it.

SHRI M. L, SONDHI : I call the atten-
tion of the Minister of Tourism @nd Civil
Aviation to the following maticr of urgent
public importance and 1 sequest that he
may make a statement thereon @

The reported strike by the workers of
Ashoka Hotel,

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) @
It is with considerable disiress that I have
report 1o the Hou-e on the hghly irresponsis
bie behuviour Bf a section of zmployees of
Ashoka Huel, which hay resuted in acu'e
inconvenicnce ty hund-eds of giests liviag in
this premier public sactor hotel inciuding
many forcign visiois.  On 28th July the
Jont  Action Comitree of ths Asnoka
Hotel Emplayces Union aai the A.hoka
Hotel Karamehari Sangh sent a list of 37
dem 'nds t2 the Muanagenent,  On thez plea
that no action had been takea b/ Muinigenent
on these demuands, th: Conmutes s:rved a
stnke notice on st August. As reguied
under the provisions of the Indusiriai Di:-
putes Act, the Management , retzrred the
matter to the Delhi Administration fr con-
ciliation, Conciliation proceedings were instis
tuted, but fwlure was reported on the 1sth
nigh:, The matier has uow been (cteaed to
edjuJication,

The action of a section of the enployees
in resorling (0 4 sirike i theiclote patently
illegal. Als0, the mioaer i woico same of
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ths emplovees have acted is against all
canons of accen'ed behaviour, Water sunply
andl  aircondtiioning have been tampered
with continuously since the 19th morning,
the kitchens have been paralvsed, members
of the munagemert manhandled and other
workers intimicated, Ir is my hops that
betrer s=n.e will still prevall and the strike
will be cilled = immediately. Meanwhile, T -
am sure the House will appreciate that nec:s-
sary action has got to be taken to ensure the
safety and smooth funciioning of the hotel.
This is b=ng done.

The House will bs ioterested to kaow

. that the last taree years a number of measures

have beea taken to improve the hotel and
the survice conditions of the employees,
Indecd the :alary bil alone has risen from
Rs. 2003 lakhs in 906 67 to Rs. 50 39 lakhs
in .909-70. although the number of em. lovees
has risen only from 1310 to 1391. In addi-
tion, paym=nts on accounts of Bonus and
Provi‘ent Fund benefi's eic, bave risen from
Rs 230 lakbs 10 Rs. 5,87 takbs in the same
perind.

SHRI'M L. SONDHI: There are the
lines of a famous hit song which Shri Lobo
Prabhu and Shri Prloo M.udy will remember,
‘Anything you can do, | can do bette,'. The
Prime Minister had decided that the Rulers
should not receive their prvy purses ; Shri
Karan Singh has decrded that the waiters of
Ashuka hotel snould not receive their service
chage.. Laipour has a very good cass, |
amsirz if tw fits a-e preocned to this
Hous: and to you, this Parha nent will sup-
po.t the demwads of the workers and declare
that D, Kasa Sungh his betrayed the cause
of ty workers, althaugi he pro2'aims to be a
Socihst Minister,  Tme real d2mad centres
round paymzit of the service chirgs The
service charg: rednsed from Lhe customers is
not som:tning wh ¢ he can withhold, It is
an ncendiv: bonus and he 1s conlusing it
with DA whizh s for off setting ths price
ris2. His wnol: at'iude and that of his
manag ameat has bzen o condama collestive
bargan ng. 1 tms the sititude & so-called
soc:alist Govarnmen: shouid take T Wny has
the Minister 1n his statemeat aveidsd a
specific answer 1w the min demand of the
workers ? | kfnow hs wou'd have beea assist-
ed by his burzaucrats in giving us this ans
wer that the workers are gaiting much more
than b:lere and taeir coaditivns of work are
be:ter. Has he ever visited the quarters
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[Shri M. L. Sondhi) .
where the workers live adjacent to the
Ashoka ? 50 of them are packed in one

room, smoky and without ventilation. Itisa
disgrace. 1 would invite some MPs to go and
see the workers' quarters. They are reminis-
cent of th= Black Hole of
That is what we have creited in Chanakva
Puri

The Minister in his statement referred to
what he called the ‘highly irresponsible be-
haviour" of a section of the employees of the
Ashoka. Has he appointed a fact-finding
commitiee 7 On what basis does he term
their behaviour ‘irresponsible’ ? 1 would re-
turn the complimznt to him and say that his
behaviour is irresponsible. This Parliament
cannot tolerate the workers of India being
insulted, They are the labour foice of this
ccuntry., We preach dignity of labour, May I
koow whether all this trouble has not besn
created by sending ageats provocateurs who
try to create disputes and some sort of fric-
tion and then put the blame on the
workers 7

He says further that the matter has been
referred to adjudication., Does that stop him
from his own obligation ? Adjudication is
not a purdah on the proceedings he can take
to find a solution. He should call the
workers, talk with them, have a dialogue.
Here I would quote something from what he
bas written to me :

*“The management made it clear to
the Conciliation cfficer and the Union
representatives that they were prepared
to start immediate regotia‘ion with a
view to coming tn a settlement pro-
vided......"

Why ‘provided ©* The sentence could have
ended there without the proviso,

*...the Joint Action Committee with-
drew the strike”

In other words, this distinguished mem-
ber of this House wants to introduce feudali-
sm in Ashcka Hotel. He has altogether a
feudal approach which is quite out of place
in the 20th century.

I do not wish to take more time of the
House. 1 would like to know whether he
will cease coming ont with half hearted
measures, whether he will give up misleading
the people of India through AIR. The
strike in Ashoka Hotel is 100 per cent. It
will spread to Junpato and all other public

Calcutta.
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sector hotels. He should be warned of the
consequeaces if he wants to come here red
in tooth and claw. We represent the people of
India. We challenge him on this score. I am
reminded here of the old words which we
used to hear during our struggle. [ say that
all these ‘lathi blows' are mnothing but mails
in the coffin of either his Ministry or it may
be bis Government.

I want snecific answers to three questions:
(1) What initiative the Minister has taken
and is going to take to ensure good living
conditions for the wockers 7 (2) What steps
the Minister 19 going to take to see that the
service charges are actually received by the
workers for whom they are ntended, when
these charg:s are entered on the bills of the
guests 7 (3) Will the Minister call the repre-
sentatives of workers to explore the possi-
bility of a settlement ?

1 expect scrious aoswers to these ques-
tions  If he gives us answers displaying the
sams threatening tone evident in his state-
ment, we shall give him a crushing blow out-
side.

SHRI PILOO MODY (Godhra) : A very
gerious charge nhas been made, that the
Minister has been keeping all the tips.

DR KARAN SINGH : I find it some-
what difficult to deal with that lengthy pero-
ration of Prof. Sondhi. One could only wish
that his comprehension would match his
eloguence.

He asked me whether a fact-finding com-
mittee had been set up to find out .hether
the workers have acied irrssponsibly. To
begin with, 1 have not made a blanket con-
demnoation of the workers. 1 have said that
a scction has acted irresponsibly. Is it mot
irresponsible to turn off the air-conditioning
when there are 450 guests 7

SHRI M. L. SONDHI : The strike is
100 per cent. He is trying to divide and
rule.

MR. SPEAKER : He uses all kinds of
words and when the Minister is detling with

them, why does he not listen patiently
as the Minister did when he was
speaking ?

SHRI M. L. SONDHI: What was the
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urrarlismauniary expression 1 used 7 T seek
your protection.

SRAVANA 0,

DR, KARAN SINGH : When there arc
450 guests staying in this premier public
seclor hotel and the guests have paid a con-
siderable amount of money for the privilege
of staying in Ashoka, was.it not irresponsible
to switch off the air-conditioning at night ?
When the Forcign Minister of Japan could
not get water for his bath, was that not
irresponsible ?

As far as the reasonable demands of the
workers are concerned, this is mnot the
manner. (/nterrupt.ons.) The hon. Member
has spoken of democracy. 1s this a demo-
cratic way of functioning to turn off
the air-conditioning, to turn off the water ?
(Interruptions.)

May I now come to the more specific
points that the hon, Member has raissd 7 He
has spoken of the servic charge. The Wage
Board Fas clearly and unequivocally recom-
mended that instead of payment of the
service charge, we should pay dcaroess allow-
ance, and we have done that.

SHRI UMANATH (Pudukkottai) : The
Wage Board is not statu'ory, itis only re-
commendatory. (Inrerruptions)

DR. KARAN SINGH : Agreed. But
their recommendation covers the restaurants
and hoteis in Delhi, and therefore we have
accepted it in full. I am not sure about the
other hotels, but we have accep.ed that re-
commendation and paid them dearness
allowance instead of service charges.
{lnterruptions.)

MR. SPEAKER : Mr. Sondhi should
have mercy on all of us.

SHRI M. L. SONDHI : How can the
service charge not be paid to the workers ?
When you go to Ashoka Hotel, the bill
reads ten per cent for service charge. That
has to be given to the wo:ker. It is not to
be pocketed by this Minister. That Is why I
say that it is a feudal approach, it is pota
dsmocratic approach. (futerruptions.)

MR. SPFAKER : 1 request you to sit
down. You caonot go on defying the Chair
all the time.

ai'liﬂm;i gat (zvirege) @ IR

1852 (SAK 4’
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glza At 4 Tasy dm1 femrd ...
(ewwar),,  g7% FO< ATS wATAT R
fir afses dwex & el 7Y @A
0 ¥ fau sr@Az @ Al A @R
dar frar 3 | & aifeg F & fag §a1¢
£ f5 sre¥z Qe ol & AW qan fear
Z 1 . (comam) .

mu&‘rﬂ:ﬁmimwmgﬁ
wurr 73 ford o ot ¥aT T @Y AT
e At sure Wy ¥ | . (suwee). ..

v.ry

SHRI UMANATH: 1 have a
serious point of order to raise with regard to
to Mr. Verma's statement which has gone on
record, He made a statement just now say-
inz that the hon, Member Mr. Sondhi has
got money from private scctor hotels to put
these questions and create troubles here.
This is highly objectionable. He must with-
draw that

MR. SPEAKER : Please withdraw. It is
not fait. (Interruptions.) Why don't you
listen to me when I am oo my legs 7 1 am
here to give my ruling on it.

Your remnarks were unwarranted, and I
request you to please withdraw them.

Y iR @ aul ; T8 TH A¥9E ATTR
O% FCT AATE | AW H T 0E gF-
TR A &1 w9 FATA wAST AG &
a%% wre #< faera fear 1 wdfae &
¥ gg a1 &9 &...(wawm)...

WA SR . W9 TN arfga
#rfam

ot v wE aat : f gaE cew e
arfre F& a7 Af€d g& F23 A1 A0 1
(vmwwm)...

it gee fagrt wmA@ (TR
gz aYa wdmA § ®8 9A wFA H..,
(saa9m)...
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o) siw we gl : §ag fadeT A
w@r a1 i amaa 37 grAdly &z 1
AT F @17 a1 wrAeg AL € WL ¥4
T T A & aFF mw e fawm fam
T gr...(qauiT)

weuq WE\CQ ; AFAT  §TE & o)
Hia) & fagg & Q1) 3T gu Tgr @7 9
oA Wl Ay qifsT F )

ot 9w wvT aat: oM W oagd €
a1 4 aifew & dar.,.(amA)

Weg| RIS : "W A FE 9T F#L0
g g7 @ 193 419 ¥ g5 @ a9 a3
& fagd ag SigiT 1 1@ ST siEF
¥ 3z 37 Fg wa 197 wals wwdm
fazgy &< fuar § @3 ar m@dlg g
AGAAT FI& 43 WA |

SHRI M. L, SONDHI : Qce submission
cees-(Unterruptions.)

MR, SPEAKER : You arc an hon.
Member of this House, It is such a big
headache for all of us.

SHRIM. L.SONDHI : Please te'l me.

if I have used one word which is unparlia-
mentary.

MR. SPEAKER : You mean that only
unpalliameniary words are provocalive and
the others are ail right ?

SHRI M L. SONDHI :
me then which is provo.ative.

Please educ.ite

WOy RERG : WS T W A

QYFT T FRAT, YATA £ /T FY QI FE

&7 | Nobody can educate you o this
country,

DR. KARAN SINGH : My friend Mr.
8cndhi is a iighiy educited and intelligen:
person. I am surpriscd and somewhat pained
that he shou!d be maling this s a'enen!
with regard 1o service cierge. The posuicn
is absolutely clear and ureguiveczl.  Before
the Wage Board recommends’ Gos  service
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charges used to be distributed 'o t"e workers.
Wage Doard has very learly stated that in-
stead ol service -harges dearness allowance
should be puid to 1the workers ; it is being
dore. The present Wage Board recommen-
dation is that of the service charges 75 per
cent shouid go to the hotel, in other words,
into the general revenues : 15 per cent
should be used for saiting off egainst break-
ages and 1. per cent should be put into a
wellsre fund.  That is exacily what we are
do'ng in this hotel Thereflore, if my hon,
friend Mr. Sondhi has sought to give the
impression that we are in any way working
against the mierest of the workers, it is not
Lo rect.

As for meeting me, T have always been
availubie to meet anybody who wishes to
mecet me,  This is a maver of considerable
personal distress 1o me that our atempt to
make A.hoka the lest hotel in Irdia has met
with this fate, As ngainst 450 puests, there
are haraly fifiy guests t-day theie, People
went without food, witkout wa:er and with-
out air-conditioning, 1s th's the way we
are going to build up the reputation of
the public secior in this ciuntry 7
(nterrupticns.) Mr. Sondhi who is a highly
educated and intelligent persun should not
allow himsclf to be carried away by false
emot,ons and should in fact support the
aclion that we have taken,

o) gtarum wad (afegre) @ wsqw
qNzq, 7N TN FT TET 93F F AL
SY I ANy Argy F wsAt ¥ IwI A
FYPETE IR A gesia vt wma
T O AT ¥ WY A I AH wh
A IT T Y w57 HO W Y5 g @
gy @ war 3

#3787 gz =[gmr ¢ dar s
FEiT gz ) wor Fr ey femizr sy age
SR gur AY ¥ wgav § v g wem
qzdt A 3 awdaw 1967 ¥y Ay
gz3r 3§ o) g Gz oF ;X NTEH
fafyset & g=ara ¥ azi oF @rdf Y W@
oY g7.4Y YAy wzar g Y @ H owr
aF 7 3 F rg w7 =1 A fgrgam
=T OF F30 A2 Sz 2 Afew HFT T
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WY WY &Y OF ardaE ¥ &) 29 &7 AfeE
fear gt mm@A g4 7 14 €1 i@ F,
g & #AFHT F 15 1 I@ T A
18 &t ara #t |YT fGT angaY wrgn ar
¢ 5 w0l giea & FHawr geaw A
® & 1| 9 wafF 7g sgal weTr Ag 3
W1 54 3 qg¥ A &1, @7 T 3@ gled
¥ gear gz g ¢ @ e mw@s
grew ¥ #3wdz 3 @ wfatg agi s3¢
BT ¥ A% gemid YT AT Fr afysst §
AEAAT T@X GT I AEF Mg WA
ex qisiz 7t adf fear st w=n
wgies 3@ & faw 9a% faeg sar 18-
T FA A RE?

Zoww fag: ag S g fs 18
Al 1% ad el Wr a1Fr T AT
wa & ¥ at § ag g awar ¢ f& Q&
g A8t oY, mwEsr A A 4 fg5 oz@
a7 ¥ gTATC ¥ | g AW H ferygza
NE § w7 frdt FY A€ 7o 2 Wi aw
W grafag@ gw F1  INg
#fer ag FH=fea) grer g9 g § qgi
w19t W wge wfemfan aq fwur
o wHEw wgfaa § | ar d agw
YT AT § TW AT A gH WG gy
o HY drar mAAg a3 7 wgr 4 99
Nty am® wwar & g o
wigsr @A Sfge @t Wit dEr A W@
ST guT 4w g% )

For §% wgr FAwic Y LAY Ay
a4 @t e Ui 19 adw # gae
93T AT FHA A A dF A9 GRA
fafreze & arna ¥ gait g e
fafreex & sndfra frar a1 Saw
wama ¥ £U fear oYt sqag & Heea
fean war | 98 ¥HA ) N wEHT F)Y W
¥z gw 3E g9 A frar
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Y AT qER (]rgs) : wean
Agiad, §7 957 @ Wi gt & faq gz
TATT AT 8 AT S8 @Y, WEAF a3
8T T gq® art » fawa &ar eifgo
THY qg FT UF qEEAT 9z WY wwa
arg 47 T SETC Y OF g AT g9
f—AT §F <qiFqar FY FAT A AW
fegrarT segand &eqat § ard oy,
(zmayiA)

=Y "qo Ao ®lel : Herd WI=T,
ag mAq art 31 a¥q § f@ars @rm-
#1g TF 9377 J(TF 91 X L2zq{A
& mizfra aifs Gaar T az @3 w0
qEIEq AT T E 1 A oY FHE ¥
qrg qEY ATATTY TAT FF ST FC W F
AT ag 3% g@ A 42 01 fagg 2 AfE
93 %4 T2 7 aF4 3 FI@ AT R L
(smagra) gF oY wsaw 927, WT AT
wgr U1 & Fag w7 W@ E afwa..
(vamura)

MR. SPEAKER : You are consistently
interrupting the p ocsedings of the House.
Tne hon Me:mber 1s continuously intcrrupting
the proceedings of the House. It is my pain-
ful duty to ask him to withdraw from the
House. Kindly sit down. If you do  not sit
down, you will have o withdraw from the
House. Ther: is  no  aliernative [efr,
nierruption ) No argumcats, Nothing,

SHRI M. L, SONDHI :
allow  the
(dmierruption

How can he
workers 1o b:  jngited ?

MR. SPEAKER : Kindly withdraw from
the House. (Interruption)

May [ request Lim to withdraw from the
House 7

SHRI M. L. SONDHI : If they indu'ge
in.such things  ynrer uption) :

MR, SPEALER : No, no,

SHRI M, L. SONDHI :
Member of 1 [Tous:
the workers ‘0 be incied ?

He is a senio
How ran Le gilu ,
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MR. SPEAKER: What can [ do?
(Interruption.) 1f he disobeys me, may I use
the Marshal against him ? 1 will have to use
the Marshal against him,

SHRI UMANATH : We will resist the
the Marshal. Why is the Marshal to be used
against him ? 1 will resist the Maishal if you
send him here.

SHRI PILOO MODY : 1 will act as the
Marshal

SHRI UMANATH : Where is the ques-
tion of the Marshal being used ? I will resjst
the Marshal if he is used. (Jaterruprion.)
Let him use the Marshal. We will resist
him.

SHR1 RANDHIR SINGH . We will
resist you. (Interruption)

MR. SPEAKER : If Mr. Sondhi be-
haves like that, there is no other way out.

SHRI UMANATH : Let the Marshal
be used ; 1 will resist. Let us see

SEVERAL HON. MEMBERS rgse—

SHRI UMANATH : You think this is
the police barracks here ? Nonesense.

it vosie fag (Vgaw) @ ag wf
FAEAIEZH BT GEIIT AG § Ig AVF qAT
2

SHR1 UMANATH : Do not talk cock-
andsbull story here. Itis not your C.R.P,
barracks Mind you.

st ool feg: @ s Wd
W

MY wew fapdt awdgl ;o g asr
#x & fF negw w@len @gw ¥ 9 AR
1 wa ¥ W@ § | WG ¥ FW AT Y
w1 wragwar Ag & | WA AN Wiy
I¥faa § a1 9+ m@ia TUAT GUIU FWE
Wiz gw & o wia FT N faar g afed
AT Qeay AFET AGH T FH AN A
foz o7 aga & Imadi & fams aw
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¥ FW FAT 97 | TAOFT T A ara
wa &f ¥ | Aarga ¥ |10 w7 fAewaey

MR. SPEAKER : Oider please.

AT FW FT A FA 8 grIE A ga-
Fg N & fefaay, feaa 7z iefrax
®T9-8M9 99 | S A, 9 g5 grIE@ &
HTAET AFAT § QAR TR FI Q@ &
# A9 Igsr fedee s ¥ @@
TINAA FW ATH, I§ & HW qHE
T E | AT AT AT T K A7 7
qIT IF FHHE ?

£9 TG G A QG E |

WETE WETW : FAT AT WHEG 31
gqfarg AT F FEIHIT 3T TEIG J41

Y wew fag@t Twddr: 9w A
;nfar FY 9uFr 2 41, ag :1§ TOF7 A

|

ST AEYIW @ WAL AT TW FY AEGA
0 § AT wia |y A7 arga Fr a1
s%Tq gt 2, Afwa uF FraT Y Fmar
§TTZ FTAT &Y 39 gI99 #, 99 & fau
w ¥ faar fi€ arr A g 0w wd
geed A4 FT Ay g A FTAT QAT |
arg 7 fFar ag @ 7 Fgar g1 W%
wig § AgF Qar ar fee #€ Wi s
ag & faar ta & 1 adf Ay giga A1 &2

FQ IHTAN QI SR AE WA

TRAATH F | (swEwm) # @ F A
¥ AT g9 T gAAT gar | dgeawr
FTH HG 43 STIT

SHRI S. M. BANERIEE (Kanpur : On
a point of order, Sir. When the entire thing
was going on, you in your wisdom said that
you would call the Marshal. Mr. Randhir
Singh said, ““We shall oot tolerate rowdyism
in the House."

SHR1 RANDHIR SINGH :
repeat it.

Yes; |
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SHRI S. M. BANERJEE : There is no
question of rowdyism, The workers are being
blamed that they have sabotaged the whole
thing. ([/nterruptions) If he wants rowdyism,
there will be rowdyism in the House. We are
prepared for that.

it Toete fag : fefear faad sy
#, 3R ANAF aga §1

weqw qgEq ¢ W17 &3 JIEY |

»t swmElT wrest | weww WA,
¥ Q9AT qgAr A g7 W AG FT T
g1 {5 3@ 419 ¥ gy raEw I W
# & wadr gra #1930 ¥ greew fRar o
frggam oy gl E o & ad ¥ ziw
TIT & FTT I5 FT G 8T T AT ®
9 frds wtar 7fzy 1 AT & 7 fadza
forar ar fF oF sd IFC F GEAT 9%
g AT 91 97 AT §F oTfFqUl } TF
FT FEE § A3 #aw qrf 4,
I SFT AT T FGA AR 1 G
gfafaai #1 fom ¥ 3@ wix fader <At
7 71X 300 Fr AEAT ¥ AMF gled A
58T §U 4. .. (TWIUAA)

gigw  ®EIAA ¢ A9 EETE WA
el | w3 d3 AT | W A@osarar
U E T e wdAT g0 gR A
fermaadiefer v w3 & g fAoe
|

SHKI UMANATH :

when youa have appointed Mr. Rardhic
Sipgh as the head constables of the House,

I want to koow

SHRI RANDHIR SINGH : I will teach
you. (int “rruptions)
sreqet wgteq : AL www § A5 war
fo s1q = gag 41 @7 FT AN §
oft wETER e oF fadEw &

T FY WG GheT HOAT W7 ¥ 4 WA
vt ¢ f& ag ag aqwnd 5 ¥@ flew
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& ag @Y o & wrew. fow A ggaw
& w25 W fa2e wiafiedy s 7
FfEredl &1 aWAT F@C 930, IW W
sfa fz7 fat gif &1 |ar F@T 0®
QT 3 7 @0 @1q & qg AT WgAv §
fraarag 3 3 5 39 wadfas =
W SFREWN§ N oo ofws
{7 ¥ IO T 99 FX § Al gEd
a3 gfsas ¥R H F9 FT @l A
geare ¢4 & fa¥ swmgy W E L.
(awra) '

¥ AMAANT ATET : A WIAUT ATaT
g1

& SErAte qreA ¢ ag N gEAA
gag @ TFRF Al ol saferal &
sfea § WrTag az T § 5 wals Qv
& wfafisa go2 €@ 9% 9 ew R
grrETfRa g g T H @ ot awx
EXATA Y |

dted s & ag araar wgan g v
o oA gew ¥ @ ogrsz E IT A
st faa <t Fear arar & 97 % «ar ag
adt & fr afag s & 12 § 15 sfa7-
ga aF wam & a9 fear amar g six
Tg agt & Faaifeal a1 7t fear omar ?

st} ara & qg amAAr g g fe
AT Eled § W $  Td FHACE
& @ g1 ¥ g sdra 7 fafraw afas
dadamrg ?

1o wat fag : Ay wzer ¥ fia
TIAA R ¥ AF AF 77 T E fw
uf fa=r fraar g5am g, w8 & Fawa
# g8 gaq AT 717 Fist A5 § AfwT
¥ ag wg @war § s agi 450 «r w@H
7| 9T g 450 & 450 I g ar %
gATX wYal #T gRAM wfa a7 g wic
I # 3G e RN gmer @
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=10 ®at Tag]

QT 1 (swEum) § oF few a1 #g @
grag afl g fF Q¥ wiwgi a1 9w 0
Yemra @arar &, Gfea 2o @ w3g 28 R
fe age  gaam g, sYt faad fex ag
feafy <Mt Saar & gwam ar @ar
gl ®AAI7 73E ¥ a3 7y fv g Qe
ary & fom § gt Aifa W uadfa
¥ FWIZ FAFT &G Agy, F
REar g 6 o Qe JELL

»¥ o Alc AN : TT T aloFoLTo
F gra § 2 Afwn

sl QETEIT SrEsY ; H¥ ¥HI 93
¥ A9 FT WAT AYF =7 4y, §4 g @i
Brw FT I

U% WIAANG QI : I9 H alE 3

W Eaw gy £3 7 a3
(=r=am)

s SHTNAT A gAigT FT FIT-
gAmTea N femrad ar o fem ¥
a1 #% frAr g

ot @o HYo FAN : AN faz F z1g
gEayard fza & forad

et AFIT ¢ AT F 7 fay
agt @iy @ 3z TmEa ?

To & Tq2 : 8 a7y § f¥ey 27
g oz yrQT A AT 30 F FaAe
ag srar 5% FA0 T3¢ 7 oa feaf
 garer & fax faar za § ag a7
gard) agraar 41 77 19 feaig & avg
SEAAT AL A WY, 3A D W ¥
AR T Faq ag, T(eF A1 f1 9gd q A
gt & Ay gas 3 fax ag ad 2
fr afg g3 g7 gvar <Y g & @ ¥Q
faas grdar g % ag = «ta 1 %
%< T "l feafy fee gaz s
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wgr ar «fgg SIIT &7 9T 2
(swmwia) 12.5 sfewa afag a9 Qar
g1 3@ #1 1A gIRq A @16) & wE
& I 9 wgr an, ag W afag 9}
TH aFd & fzar arar @r, dfsr W
g7 @18 9t fawifal & egar afmw
A & AT T IA N feqaq wwrIA
z zar § AT 9 &f7 Frd LA I
JAT I AT T T X A Foar W @0
g1

WEQR WAIIT : TA SM A AT
@7 & fay §g smga ¥ Fivg faarsd
T e ¥ 99 1] 91

oo & fag : g1z f6T § wrow
g1 AT qF S AAT ATEA IT FY AGE W
R il

&Y ST @ wWTER AWM
FITT | 74) qRq 9T OF AW qH
a1 X% ag qar ot fe agi o fafaww
dalrmr g ?

Tosgfag: @ gr@ A Tm @
* wiwe 77 ¥ fr fafme a0 w1 &)
Firm T & w7 &w0 W frgA =Wt
e 2 T AT 1 9% qu s fRae
77-192 fzar gar &, &fea & qaar 4
arar & gz fFa Fr g agi o d 9z
F2Z fF AT AT 7 86 sadra & §
FFF A I ITF IS wAmAqa W gmw A
a1z 41 fawifm g afas TR

ot gowaite g (GWigR) ¢ AT
FTHE

eo &0 fag : A frmr T A 3 @
g1

o} gl g 9§



ns Re. Arreat of

1o w7 fag : ozl aF AN FAFHA
P am At diEw aw @E A
fawrfal & frdt &1 w7 A 2 @ Eol
S6#FSSAgfar N v wlaw 3
®E

ot wze fagit W@t - gz &q
fF o ggaw §7 oo 7 &g @& At
ffafardign o g 33 § A
darc &« ¥fes wrear fasprear &t amesT
FHE

o wuf fag ;. wear adr & f fem
g#1e ) feafa agi qar g€ & sk
TIEF 41 &, ITHT UF T0 qATT FT I |
w37 qegfedwa ¥ mar § 1 gaw i
gramr &)

ot wax am g (feest &)
AT SHFY qrferqried HAEY F &AL )

SHRI UMANATH : If you putina
condition like that, it will not be settled. Let

us not sland on prestige ; let us have some
sort of a settlement.

12.41 hrs.

RE : ARREST OF MEMBERS

st AAT faw (FA9T) © wEA N
afear & geawig o fraw & 9a9T e/
222 & gmifas ¥ ag frdza @1 wgar
g f5 gw weq 7Y maiar gk afzar @
TE R | U AT F CF WA A U
ARAY F1 AGTH w297 9T firgarT fHar
mar | arie ¥ faar mar fw ag AE-aar
& Jead...

WEW WYY : §AT AW | E gA
¥ Frat aar fam 997

stwdsac fam : g ® faar ¢ &
3 dmam H aE
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WUWR AERT ;43 7% $T gR A
amt g FH ag zWT G T A
g |

ot were sy ; griz § fomn man
2 f ag M&-7aT F JraT § | @AW qZ
2 fs &9 %) f5aY v wwET ) qoe w38
gfea aret 7 7z 37 fear 5 a3 A%
gRr d AT E A W ;T oA
T ar gy @it ) wx gfae wate @
A WX A qIHT ATHT FI & fAQ
frdl geg 7=t & age # A1 FT Fz
9T AiE fadraa @ @y gd ot =T §
foF &w e IFT 93w ¥ e At gw A
Ht AF-gar FY oo qIEAE gAr &
¥raT (| fagr wrg @Y #9199 gW A
Far qrodt ? siafw godto 1 #1§ wfFT
TET &, Fr5 AT a3 FIET AAIT IAL I3
FT ATH AT a1 IFHT G147 107 HIT
117 # frmarg ¢ faar smowr | @
T d ¥ Fz9E ariz gl &
T FRAT A1 GEFIF FEAT e ¥
gfaa wfasrd Wit dfads gt aaq
FIGE FT20 WX MF-a90 B AIATT
frar sk e W9 & g&r AN &
e ©@ @g7 A wTAQFT FT HYE FW
SATAT A1 W AR AT AGT AT
gria< farar stre )

eqe "gied, § 9 ¥ ggAT S
g e wro ga fawg 97 w94t &fan €

SHRI S. M, BANERJEE (Kanpur) ; Sir,
I want to know what decision you have taken
about the privilege motion 1egarding the
arrest of Shri Dange ..(/nterruption)

MR. SPEAKER : There is no question
of privilege. The remsdy is available from
the court.

SHRI S. M. BANERJEE : When I gav.
potice of it you said that you had alreagy
sent jt to the Home Minister,
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MR, SPEAKER :1I read it in the papers
that the case has gone to the court.

SHRI S. M. BANERIJEE : [ never
wanted to discuss the point of law ; 1 wan'ed
to know about the point of procedure.

MR. SPEAKER : The Home Minister
will let me know the whole position,

SHRI S M. BANERJEE : It wasa
privilege motion. 1t is not his concern.

MR. SPEAKER : 1 will not give anv
decision on it till 1T hear sbhout the whole
position.

SHRI S. M. BANERIEE : Should 1 take
it that it is psnding with you ?

SHRI JANESHWAR MISRA rose -

MR. SPEAKER : 1 will consider your
motion.

SHRI S. M. BANERJLE : What about
the privilege motion regarding Shri Dange ?
Will you consider it ?

MR. SPEAKER : Yes, | will consider
it and will give a ruling. 1 have read that
i« is before the court. But I have to ask the
Home Minister to let me know the whole
position.

14.45 brs.
PAPERS LAID ONTHE TABIF

Report of Indian Institute of Management,
Abmedabad

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : Sir, on behalf of Dr. V. K.
R. V. Rao,

1 beg 10 lay on the Table a copy of the
Annual Report of the Indian Institute of
Management, Ahmedabad, for the year
1969-70 togethzr with a statement reparding
not laying the Hindi version of the Report,
[Placed in Library. See No. LT—4019/70]

——
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FINANCIAL COMMITTEES, 1969-70—
A REVIEW

SECRETARY : I beg to lav on the Table
a copy of the “‘Financial Committee, 1963.70
(A Review),”

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secret-
ary of Rajva Sabha —

(i1 ~'In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness :n the Rajva Sabha 1 am
directed to inform the Lok
Sabha tha' the Rajya Sabha, at
its sitting held on 1the 18th
August, 1970, agreed without
any amendment to the ILidian
Post Officc (Amendment) Bill,
1970, which was passed by the
Lok Sabha at its sitting held on
the 30th July, 1970."

{ii) *“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok
Sabha that the Rajya Sabha,
at its sitting held on the 19th
August, 1970, agreed without any
amendment  to the Contract
Labour (Regulation and Aboli-
tion) Bill, 1970, which was
passed by the T.ok Sabbha at its
sitting held on the Sth August,
1970,

14.47 brs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMATAH):
With your permission, Sir, I rise to announce
that Government Business in this House
during the week commencing Tuesday, the
25th August, 1970, will consist of :—

(1) Further discussion on the Revised

Budget for West Bengal for 1970-71.
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and voting on
Grants (West

(2) Further discussion
the Demands for
Bengal) for 1970-71.

(3) Further consideration of tlie Resolu-
tion sceking approval of the
continuance of President’s Rule in
West Bengal.

(4) Discussion and voting on :
(i) Supplementary  Demands for
Grants (General) tor 1970 71.
(1i) Supplementary Demands for
Grants (Railways) for 1970.71.

(5) Consideration of the Resolution
sceking disapproval of the Delhi
University (Amendment) Ordinance,
1970 and consideration and passing
of the Delhi University (Amend-
ment) Bill, 1970, as passsd by
Rajva Sabha. i

(6) kurther discussion on the Motions
regarding Elavaperumal Committce
Report on Utouchability Economic
and Educational Development of
Scheduled Castes and the 16th, 17th
and 18th Reports of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes for the years
1966-67, 1967-68 and 19( §-69.

(7) Consideration and passing of the

Patents Bill, 1967, as reporied by

the Joint Committee.

Discussion under rule 193 to be

raised by Shri Shri Chand Goyal

and others on the statcment laid on
the Table by the Minister of

Foreign Trade on the 31st July,

1970 regardipg establishment of

Cotton Corporation of India at

500 pm. cn Thursday, the 27th

August, 1970,

1 may also inform the House that further
consideration of the motion by Shri Prakash
Vir Shastri regarding subversive and violent
activities in the country will be provided
on Wednesday the 2nd  September at
4,00 p.m.

(1

—

DR. RAM SUBHAG SINGII (Buxar) :
Sir, vou will remember that vou had agreed
to allow a discussion on the cartographie
aggression of the Soviet Union. What is
going to be done about it ? When is the
time going to be allotted for it 7 1 want to
know that.
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ot wz ¢ fagidt awaat (gawmgr)
zq fagr o7 93t g1 of & 1 ag ) g
a1 57t 2 fr za% faw gog faar smom
fafaqa gengady sadt 7 91 &8ar F¢
fzar & fr =i fagm 193 & seta A
B wnfgr, Fraw 184 & wawa gW)
gy aifs g avarc it famr £ &%
AT 937 AT FT A% | afeT 7z 3@
FT g} arsqq gur & 05 7R "R |
HYA qFGET H TATT F1E INA AGY (A
21 Atfaaa wa & 7 aw gFfar fro
37 AR FF T W g 178 9 F9
T97 1t T "I IS § 9gd wwi AT
aifear | fafa fafesa &Y sy =nfg@

SHRI UMANATH (Pudukkottai) : There
is unfinished discussion raised last week on
the question of the graot of interim relief to
Central Government employees. The main
purpose of the discussion itsell was that the
House must know the decision of the
Government in that respect. Even before
some two or thre: groups could participate
in the discussion and before the Goveroment
could reply to the discussion, the discussion
was stopped at 6 0° Clock and left unfinished
I would very much urge upon the Minister
to put it on the Ist day of the next week.
After all, it will take 30 or 45 minutes
to finish it. The Central Government
employees all over the country are expecting
some reply from the Government.

SHRI RANGA (Srikakulam) : Sir, you
will remember that there was a lot of discus-
sion in the House in regard to the admissi-
bility of an adjournment motion on the
cartographic aggression of the Sovict Union.
But then you were good enough not to
accede to our reguest and you wanted to
give an opportunity to the House to have &
discussion on it. 1 had suggested that we
need to bave a sufficient discussion for half
a day at least, if not the whole day, on that
particular matter, My friends have already
mentioned the need for it. 1 would like to
persuade the Government to give sufficient
time during the next week itseli on this very
importiant matter.
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SHRI H. N. MUKERJEE (Calcutta-
North-East): Do I take it from what the
Minister has said that the discussion of the
Plan and the discussion of the Privy Purses
matter have been put into cold storage 7 He
should tell us about it and that is something
on which I would like 10 be clear,

Then, as my bon. friend, Shri Umanath
bas said in regard to the unfinished discus-
sion on the question of interim relicf to the
Central Government employees, it s+ands to
reason that as soon as ever it is possible,
the Government should come forward and
make a definite statement in reply to the
discussion on it, We are developing a very
unfortunate habit of leaving things unfini-
shed by not completing the discussions whieh
are scheduled for a particular perind, When
discussion is not completed, the Mnister
never comes forward to allot time as soon
as over it is possible for an unfinished
discussion.

SHRIS M BANERIJEE (Kanpur): Sir
you remember the other day when Rule 193
discussion was going on regarding grant of
intetim relicf to Central Government
employe:s, it was discussed for more than an
bour but the House was adjourned Yester-
day we discussed for more than 2 hours, 1
would only request that since the statement
made by the hon Minister of Siate for
Finance Mr. Shukla in the other House bas
created enough confusion among the
employees, that discussion should be allowed
nex! week for about half an hour,

Secondly, we want a definite assurance
from the Government that the Abolition of
Privy Purses Bill will come upin this
session.

Thirdly, 1 tabled calling attention
notices. Now the Chie[ Mipister of U.P,
said that sugar mill nationalisation goes
before the Central Government. He has
commanded that it should be referred to the
Supreme Court for 1ts opinion. Sir, nationa-
lisation on sugar industry is moviog like a
shuttle cock between the State and the
Centre. [ would request that the Minister
should make a statement on that,

Lastly, I would cave your indulgence
and put beforc the House that muny
promiscs were made that the Policemen of
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Delhi will be reinstated. A statement should
be made on that.

MR. SPEAKER : It has come up many
times,

SHRI S. M, BANERJEE : I wante
statement only. I do not want any discus-
sion. You were here when so many
promises were made by the Home Minister.
Let a statement be made on that.

st forw ww W (gEAY) @ wew
agieg, ¥ fas d7 aid ww & WO
AT 91gar g | QA AGi FT Jead FEL
AT gredl g @ 9FT g, W Ay
# 37 qU AT T2 FT I IT H WL
AT AqTEAT E |

a|r fr gw & S 9F 91, GO
#1 fifew ¢ 6 ANt go-adf Hrear |
@2 g g Al g@ qrazg A )
dar wgga Qar & s g8 o agA @
Mo @ g 1 Fagammagm § 5
M| W faeg X Wi §aE ¥
217 a1 ¢8| a7 F wifex as gy gyl
gr g

firdl o #) @ F@ & AT A T
F1< fefafsd frar W g, 98 wWaa &
s¥z 2 frag grag fadgs @ &% &
ad ar W@ 21 ¥ o argar g e s
Tog & aFr 3N falgs ) ad 1 @

&

ded g # 3 faargE &, st § g
FT ATAT ATEAT § 1w

MR. SPEAKER : Don'c misuse this
opportunity. This will not form part of the
record. It is not relevant to what the
Minister has said, (/mterrupt:ons)

Nouthing which he said beyond the
relevant points will form part of the record.
The discussion is about the announcement
made by the Mibister regarding the Business

**Not recorded.
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of the House. (Interruption) It is a practice
with him to do it every time.

SHRI KAMALNAYAN BAJAJ (Wardha):

You are very lenient you should be strict
with such people. (fnierruption)

=t o AYo AT : F=@y 7AW, {
qg AT Jigar § i @@ s w7y g fw
vafgw faw N ww fewe”, av 97 @R
919 W §G Fed &, qg W fewE 9T s

a a7 ?@' | The record will be incomplete
without that.

MR. SPEAKER : You are a wonderful
Member of Parliament.

SHRI RANDHIR SINGH (Rohtak) :
He is the humour of the House.

st wATaT fam (F9R) . HEAH
wgem, § g9g-F1a WA F @f@ @9
7T § WA g9Y UF qwed wrgar g1
W ¥ gfefedim ¥ oA
¥ H a7 | I Y Wi aAgd & oA
£ 13 %% @9 aF FW Q@ §, Af5T 9
! & gufAz AEQ Ag & aEr g,
37 B W geafsa 7d fFar amar g
WY g Ty fagg 9T Twed 2 |

wiAd st woq fag wdlfaar a2
off famarz wr AT r saar gfeu
iy Y FHF 9T FEAT FT & IT AT
gfadiar @ aiza & fao ar @ &1 ag
F1 vEarar, aRtam, fogr 7% faar &
amaa #7 fear nar 9@ F1 oAz
BWIE 7T Fw, qg WQW AG 1 A
g fr mz-wig WA mw A AF gw
gz A 7|

ot sEwTEtT mEs (2193) ¢ "
wgigy, & ¥ A IS FGA IRAT ¢ |
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a9 FY wrw g fr frgdr gwarc A
#7919 BT 47 I8 1@ A HIT WOHGT
fawar a1 fF 99 =t gro o IAET WA
qwT & fowr w4 4, @1 IFA AW
FY 41T ¥ A g37 ¥ 73 HWragrAq faar
o1 7 forg famafrarar fadns & arg-
arg siier g wdtg gfean fazafqamea
& graeq & WY oF fadF  Argr S o
afsd garamaai § ag gWIHC Ar
f5 matafag & ga aert A &
AT oF fimg w+t & gefd 4 gmHl
27 ¥ 9A fadas w1 OF faar aar 2
WAWMH awg-aw Ft wikqar Ga
2y 1 foer usT-meAY, o W a@a,
agi 9T gafegT &1 wegr ar ag ar*fs
ot faetas = Frvar & a6 dar g w0
g1, 33 fgrg frmafaaran fadas & |i9-
ara g |1 orar, afew wUT 99 §Ag
g wman, &) 9z w7 wr @rAr wifgo
QW # 7@ wHL 1 wifaqar dar Ag AT
Frfg |

g 1T # 4 F7AT 9gan g, fow
& ATLH AL |gANT, A A fag wedt
safehTa ®1 & #a3-Frd 941 ¥ fyas &
fag o7 4, (% WEET & ¥ T agreAqe
ax 140 fealdler #1 W@y gy |
fagrac @ ag aam wWr 1 3I7 &
ZAITT THATE AFICE A0AT | g7 TAY
aigd 9T aid wfozai @ dra e
:zfeal 934t £ 1 fae3it  $fena nagda
# gwifaa 72 2ar g 37 &Y qar
grur fr @ wifgat £ graa sar 2 ) 39
qraeq § HAF A7 ATHIT WY W F
awRer fzar e, ar Ay ari-Niza syeaq
ar fedr Wtz at: & fFarg &Y sgefa 39
aq A Aq & AL AI39 gEA A1 Gr 2
AT §97 & 3@ qr A 9t A g, 3g
1 aTF ada g g |
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13.00 brs.

SHR1 PARTAP SINGH (Simla): The
hon. Prime Minister had made a statement
that a Bill for grant of Statehood to
Himachal Pradesh would be introduced at
the earliest. The whole House is looking
forward to it. But it dnes pot, howcver,
find place in the agenda Conditions in
Himachal Pradesh, particularly administra-
tive and developmental, cannot afford delay
in the matter. It hasto be a single small
Bill.

I request yeu that you may kindly inform
the Prime Minister to please see that this
Bill is incorporated in the agenda for the
next week and thus fulfil the aspirations of
the people of Himachal Pradesh and also
implement her own decision.

This is a most important matter, not
only*to the people of Himachal Pradesh but
to the whole House, all sections of the
House included. We seek your help also so
that you may ask the Government to bring
forward this Bill next week without fail,
and it should be passed during this session.

WeqW WEAW : TH UATSIAHIE &
T & AT Wi A feae ¥ agw fear
gl For nC wIg ? Ay @ FiE FgAr o
fr fgaras w1 i grar Tifgo

it Toete fag : ow & @19 R 42
w9 T ¢ fF TiEeaT @7 ¥ agh
(T AW W ) T AT F
swaA & I faadr agi fs3z gt 2,
Frw gfear eqr & faega =% w3z &
arar 2, faega 9% wzar &, Givewe T
a1 & ey qv w1 faw 7@ aar 2.
ar f e aa oog gredifeen fafae &
{73z7 s&wr fr 9g ©He T g0 ama
¥ oYt dirweaT ax faga Sm g avag
¢ 3u 1 gaf Wedd # arr ;fgg

g8 @1,

wiaw WERE: § A& fau #g
qiEeT gz awm 2w § fr oidfw
§ req & Aot | faq gradl &1 91
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ard FgAr 2 32 Aoy qift F A= F
wa T

ol oWt frg gl @ S &
FEAI 24T § 43 WEA WG & AR
Zimag gl & a § ouE w@Euw
TFFHz &Y atE @ sAr ifge fs az e
FAATIWEE

dra<t ama S8 & faafes § $g0
Tigm fw w2z wadtizg 1Y Fgr 914 AR
I8 & I W ugaad fafqey § T
¥ Uy t¥zdz ®AT 9fge | TUg-wng S99
F1 aFEarsi § ar37 UK feaiga & a@a
TqHz @z AgTEeE 1§ fr 3a §
ard & T 9T |

Yt arT—faeet gfem & wwEeg
g1 39 & FAM UF @ gGET
a1fgq |

st go wo @i (FTANT) :  HEAN
AZIZT, TAI TH PG F aYAX IFA
feamar war g fudt g8 & Tk 7 faw 3@
g : wiar Tifge 8T 7 qE e
aifzn | & A+t wgar & srAar |wgm fr
g FT AT FR FF 3§ 9T feera
grr ?

WEQH WERT @ W19 99 SreTq
oo-T o1t ¥ ®fzw

5 go o @i : H z@ aw% T &
gz & A1 AFT, 39 @z F amm &
AT F7 721 # 1 4 g 47 FT |IEq
glregam sz wgrg ) 390 @ a3
¢ f5 ®YF argg gqg oA 17 agi feviam
2 Tifg 1 7z zrew a3 @1 8§ 9gA
Iq & faq zigw fagrar @41 FJET )
qiadr arg uetz gfqafedi & aie &
FEAT F12AT £ | Sar AreAr 6r § agl A
oY 2@ (7337 qxar agar ¢ & sz
afrafadr faa srar sifge 1 3zt a3
ndlaz gfrafadr &l meza gfedr a4



237 B.0.H.

TR & | 97 a8 A @A & fag aga
dI? @ EfF @ 8§ mge wemz
gfrafadt fam arar fze ) 727 araz
A g8 T & fau quiv @ & faq ad)
wrar i giesw giast 7@t 7g I
zafan & faygs s Smar § 9
Fistifas fam w<toz gfaafadr & anrt
#azT § |[@r J1g ) hEHT A7 §%
91 # 7 IrEr 917 ;- oF Fedqgats f@a
Argr AT

Tro goltar argz (wwEr) : wews
#gleq, T% ag fa¥zq w71 & fr 2% 921
T3 1 10 qr femmm ol wqU
qgT & | A qiT a7 g AT FHE  F¥
feqie Y qra go | adr grwa ¥ azT F
am? 3g fesrma & fauv mar a1 o
I & gz uF fafaex g o1 wadara
WY g1 war @, fag Y 3T J|r v Ay
Fu fReq 2 f5 ox =@uar Z1gW T FT
HAN GOArg H W 9 fFAT 917 0

oY waz @ ga (faest @gw) o
oens WS, gH TE AW H qEAT g,
grq 3 718 Fiwzdz frar gr.. . (sgawA)
T Ay Wt ¥ ¥ o ar Ffacie
2 <fma B9 & @t i, fagag vearged
F4AT ¥ W T 78 Far (5 Tad fAg 2izn
fzar o 3t ag s &1 Faedgmr £ 1 W
oqy FAzHz £ QU FIIO AR 9w ¥
tag =rgw femarag

ggu ¥U Fgwr g f fassr @
dzged ax HoF 193 1 feorma
F&T AT Ao )

ot qifir qem (@ronT) - #, e,
wEEq, AT F ATHT AGEHT FE-AA
ag faaez e fr A 32 fam wo
geqrg # @ &1 frapr faar o w@r @
79 #t taar @Aq fegr or fF 3 g
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g7 H qra g 9 W fudt 9§ aar
fetas & fag &t =fas @ &
=ifgw | gaadia T 9T agW W WA

R T AT MTwF ¢ wrEd aq #
g FgT wigan g {5 agt oF  Fwamn
g7 &1 AL a7 § a7 FAIQ gEarw

T3 £ | fgezeam 71 a8 497 aw & wfgs
UMNT FAT & | T FIATH & WA 9L I
et wgign qgm o

SHRI A T. SARMA (Bhaujanagar): I
want to suggest to the Minister of Parlia-
mentary Affairs that time should be found
during this session for considerat'on and
passing of the Patents Bill and the Indian
Medicine Central Council Bill. These two
Bills are most important and should be got
through this session,

st Wigy ware (FrqiE) o seawm
agay, gAT sqaEdT &1 %A qg g fr
o1 & &7 O oy & § vt whemr &<
amgrg oot ofedi & fred &
HIETR § T TEATE ATAT FX | g NOwar

-

fratfea 7 ang gz ¥ 9T wUE F
@ fF gt @ITT @895 F1 X 99 aF
I9ar 78 a7 J5 frafug o7 & gafeqa <3
arfs &t mqd faard #5197 & wrerw
# |19 aF 9Z4r &% | qar 7 ) fr faa
& et 7 gf 9@ Y ara & 7 g7 1

SHRI SRINIBAS = ISRA (Cuttack): I
was afraid to raise this matter when there was
confusion and when the matter was very
hot. You have provided us with this device
through which we can hear two languages
and more. But I sincerely wish that you
find out or arrange some contraption by
which we can shut out what we do not want
to hear,

MR, SPEAKER : It
cannot shut it out.

SHRI SAMAR GUHA (Contai) : T have
received a telegram from Dacca. They say
therein that arrangements should be made
for sending the ashes of Maharaj Trilokya
Chakravartty to Dacca,

is automatic. I

-
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MR. SPEAKER : No, no.

SHRI SAMAR GUHA : I have just
scen the Prime Minister also.

MR. SPEAKER : No, no.

SHRI SAMAR GUHA : Thisis a
sensitive and sacred matter. Government

should make the necessary arrangements, 1
do not know what you mean by ‘mo, no'
when I raise this,

ot fagfa s (Aidiz) . # =g
a7 <At argar g fs At 3w § wwa
47 71 feafa aga @wa & 3grd &
gaear Tdr gueqt ¢ T g FEl B
AF FLUZF 8 g7 7 fvar qor at
Ig AI|AEZ HINZ AR W H EA
HMAAT | qg S OF AT GIT A, IAH
forar gar & fr #zi-v2i 3w ¥ AemerEe
qadT 99 731 & X AT g IHCA F7Y
quEAr T g F¥ TE aY 73 qadz /I AW
¥ G| arm | fera @ ag wifaarie
RF 7 ag AW 2\ A BT 99 5
gerar g wrgar | gafag & zar g v
FILFIT a9 FH 478 FF S0 F) quear
qT MR FE, AFAAEE gAAE A OF,
ANrar 7 w1y 2 aifs G feafa dar
T EN

) 4T AT TR : ACAH AR,
q1 Al & 18§ J99rsy |

SHRI RAGHURAMAIAH : 1 shall first
mention about the Princes Privy Purses Bill,
Government is most anxious and has always
been anxious to start the discussion, but you
know and the House knows that it requires
a special majority.  Yesterday and day
before I have been in conmsultation with
sqme of the leaders of groups and parties,
and today I would like to see some of them,

SHRI RAM SUBHAG SINGH
might be consulting your allies.

: You

SHRI RAGHURAMAIAH : Those who
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are supporting the Bill. OF course, if vou
are supporting, 1 will consult you also.

DR. RAM SUBHAG SINGH : I do nus
support you.

SHRI RAGHU RAMAIAH : This
requires a special majority and we have to
ensure the aitendence of Members. Hon.
Members are involved in the land movement
elv.

ot wsac faw . 93 I 7 gAY
#1 saFEqr AT |

*t @o WY &AW : AT IT § AT,
12 BEC AF TN |

SHRI RAGHURAMAIAH : In a day
or two we can take a decision ana come be-
fore the Bus'ness Advisory Committee after
a decision is taken apd place the matter
before them.

About interim relief, Shri Banerjee will
be glad to know that I shall certainly try,
because so many hon, Membars have spoken
about it, to find some time,

MR. SPEAKER : Cartographic aggression.

SHRI RAGHURAMAIAH : The Busi-
ness Advisory Committee has allotied time.
We arc always prepered to face anything.
But T wonder which item I cao withhold.

SHRI ATAL BIHARI VAJPAYEE :
Patents Bill,

Ml ®aT W Td WS ARIRA,
AT g8 AT ¥ o7 5 @Ay faww
FT TG, AT TAFI FI7 § IWHT qG X
@AT, FifF gg wrOERY AT 9 1 Hegw
AEEg, 97 W9F FA AU I g, "W
T@ 27 Fn AgEr &1 ey, @ OFE
# Auter v fay wg wiw 43§
T ¥ HIFY aq AL AT § A W
¥ €37 H Bigd | A9 §AF AA WIS
fear ar.

MR. SPEAKER : It was put in the
Business Advisory Committee end after it
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goes from me to the Business Advisory
Committee, it becomes a decision of the
Business Advisory Committee, I think some
tims must be found. You will reconsider it
and find some time at least. I do not want
the whole of the day, but some time must
be found for it.

13.14 hrs.
PERSONAL EXPLANATION

(Shri Balraj Madhok)

st geew waw (faedt afem) ¢
weqs wg1ed, 20 7f, 1970 &) fuad &
i F grIE 79 93T F gu faamw @
At g At Al e ared ¥ g% o3
ag faorere wrde s @ fr faadt #
gU 0 & qgy Adq wre & § qgi mr q
o1 3T FTQ 481 3N g 4 1 AR T
T4 arq & @ued fEar qr o a7 ar
fr gz AT % ¥ 1 R gz "fed #3
ar ¥ feonza #8m, 7 @ @y famaa
FOX | FAFT AW FArA @1 9 A
fz ag eqez far fe § it faadt 78
Ty WY 7z w109 fF & 9gi st
fag agi g gu awEs frueare 9\ faen
AT E | 93T & UF WAAIG @qq &
ary =t afy quw FT ag w7 @v fF
¥ 77 gfgare ¥ A ¥ 994 TAAY A
TIFT FIT AN GET FY 19T 91T Fg
#x faadls &3 & o aga & &A1

st wo wWYe FASl (FT1GT) : W
gt T A "T g A

SHRI BAL RAJ MADHOK : If a man
lacks in sense, 1 think the Speaker should
not allow him. In this House I find that
only peoplec who do not behave have their
way. Just as in this country today the law-
less people hold sway, the people who do
pot follow the law dominate this House also,

SRAVANA 30, 1892 (SAKA)
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st @o Wlo wwit : At & am
& gqAT ATCr w4y § 7

Explanation

SHRI BAL RAJ MADHOK ;I can deal
with you in this House or outside. But this
is not the way of behaving here,

st go Ato a4t : ¥ femrr @Y
al A a NEET fEay a9

WEaR REIQ : W17 T AT A drEy
wE

ot wo /Y wARl : FY T Al @
oiF FE 2

WeqW WENRY : q-ETC ded &
TR FT /T AT g, e qwr #a wgr
AR ICH]

st wo wWlo FAWi: TwT arEw,
IE T ATA FE, IR AWy A
Fq 1 M IR FAr qT—a GTEA—
THH T T 1T FEAY L

WEqW AR : WI9A) qq1 & fF @®
a9y I3 gAfas § e W W gw
g1

SHRI BAL RAJ MADHOK : I am

referring to those people who de not
behave.

t @o wte mAel: AfFT THA
TATET AT ITH [ §, qg AT AT

qgr

Nt ¥ATH ANE . FeTq AW, &
g @I 91—UaT & UF HIAAIG a3ed §
ara «ff of yE@w &1 ag woeq av fE
A gfaae & @12 ¥ Awdt TwA 2D
R FW A7 GIAF T9T 1T FF FL
frraefts #74 & fordr @z & ewr womY
9T AT 4 F o 9T I 6 9w
KRG A F F AR A QgIAT
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ik atiel Cica
“ag AAA 4 §, 3z fwadr ma
g1 ag waips dEd & ag
SRAIAIZ NX @ ARt WAl ger
RETITY A A AYE WAGT AT 1"
faw w¥17 ot ofg YW 7 €T FAl
A DzuarIwH e ¢ fr g AW
gzg wr T Aoy 2 gi A mew I
dAfasar g1

& g oft aly gew 3 77 &97 70
FOEA AT AIZATE | A it @ &
MEft afi a1 sw av oz 2 frazi @
#41 ¥ a2 X3 g2 qwx w1 am st A
war er ) waltad sp g e A ant
a4 & FrTar gt 2 go v §

4 =t afy g9ty ¥ ag w¥er war
g zH nns ¥ nr gdfir avw
TE & 7w N o e ey & fay
HZ 9FT ST NI ATA 4 ¥ gefr o
zq ggq #1 qfeosr 71 sz

o afr qam (@) 0 sy
[ERT, T AT GEA F1 A9 2, § g
AT FLA G AIATT FAF 0z R
Al Igq AT AT B, gAIt faAl # @
£ Eba sg aF @ YT RY THT A0
AT -—TES 5NI) A 3. 4 IEEY
nEE £y,

w1 mew fanQt amwdr: awa FEA
¥

Wt orfy qutn ;A sAr @) v maAr
2 tq for A & gRwarn g,

=1 2w fap @ aradad) - A 2 fid
Tamr g

st bt quw c A wrar 2 fr oTAT
1, afeT 31 77 AT A F, & e
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a9 md g St g wiAd G §,
Th w9 A L (wmaem),, e
qEYET, 771 31 woAr wlwwR & T A
#...

WM TR fag (Qzaw) @ wdwz
w3rza, afg quw &t as & § ¥z 99
T@TE |

st ofs qem ;. FfF wi oA
weir fag #r cE&r o O N AA
g WAl WAL AR 9T §F AT & QY
ArgrgfE T a7 gFr FLATE .
(s7awiAr) ... 59 § & g7 7 47, AL
EFY 96z 77 TiEA {5 grymw 7 A7A7
g 1 ..(smawma) ..

W WEAY : "I97 IEAA o
et 2 P, eI oY Ty wgAT AT,
Fg fRar wacag 70 @, 4 A
e g A @ 1 AT TTATS T¥AAANT
2 fear, @ @em ¢ o

13.19 brs.

WEST BENGAL BUDGET, 12071
DEMANDS FOR GRANTS AND
STATUTORY RESOLUTION
RE : PROCLAMATION IN
RELATION TO WEST
BENGAL Comd.

MR. SPEAKER : Tre House will now
take up further consideration of items 8, 4
aod 10 in the Oider Paper.

Out of six hours alloted for the combined
discussion on there three items, three hours
and five minutes have nlready besn taken
and two hours and 55 minutes now remain.

Hon. Members whn tabled notices of cut
motions yesterday may, if they wi h 10 move
those cut moticns, send slips 0 the Table
within 15 mioutes indicating the serisl
numbers of the cut motions which they would
like to move These will be treated as moved.
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Shri P. Venkatarubtalph mav contirve
his speech. after lunch.

1320 brs

The Lok Sabha adjourncd for Luech t/H
thirty minutes past Fourteen o f the Cioek

The i ok S.bhare-assembled a. 1hivty-frre
minutes pusi Neurtecn of the C ock

|Mr. Depaty-Speaker in the  hair]

WEST BENGAL BUDGET, 1970-71
DEMANDS FOR GRANTS AND
STATUTORY RESOLUTION
Ke : PROCLAMATION IN
RELATION TO WEST
BENGAL- Contd

MR. 8. M. BANERIJEE (Kenpur: . Gn
a point of oider, Sir

MR DEPUTY-SPEAKER : The order
in this House is the discussion of the West
Bengal budget. I his point of crder 1elates
to this, ] will ailow it. Anything b:yond
this cannot be raised.

SHRI 8. M. BANERJEE : 1t is about
West Bengal. You must have read io t'e
newspapers that in Calcutta, one »ourg boy
student of 18 years, Sermir Bhattacharya, was
calied at 4 A.M day be‘oie yesterduy by the
police, tuken to the Shyampukur police siation

and has been beaten to deathb in police
custody.

MR. DEPUTY-SPEAKER Ail that
bas sircady appearcd in the paper. How
does it affget the order of the House ?

SHRIS M. BANERJEE: [ did not

say, point of order. 1 want to make a
submission. After that young boy was
bente~ to death in police custody. jcsterday
there was a procession of more than 1 lakh
of people  This sort of CRP. aroity is
going on in West Bengal. | waan! the Home
Minister to make » statement on it.

MR. DEPUTY SPEAKER : You Lave
made your point and the Homs Mnister who
is present has heard it.  That is the cnd of
the matier - Now Mr. Venkatesubbai; h may
vontinue his specch.

SNR1 P, VENKATASUBBATAH
(Nendyal) : Sir, the motion before the
Housc is with regard to the continuation ot
ihe President’s rule in Bengal for ancther six
months. | will confine myself to this aspect.
A vary peculiar crd difficult situation  ha-
arlsen in West Bengal which has nccessiiated
the clumpicg down of. President’s rule 1heie
West Hengal has lecomne 4 prubleny State pot
le.euse of anv misdoirgs of the people there
hut because of the misbekaviour and mis-
Lapdling* of the sitoation by the Cential
Government.  After 1507, the experiment of
multi-party government was made in West
Bengal. Mi. Ajoy Mukerjee was made the
scapegcat and he was shuitle cocke! hitvean
one party and poother. He had to ledave the
Gureinnient  uitimarely 1n sheer disgusi.
haviag to delceate his  autbhority in the
Deputy Chief Minister, Shri Jyoti Baso, who
with the peculinr cohabitation of these
parties had given birth to the monster «f
Nunalities.

This nwnster was the result of the unlioly
alliance of the parties which Jo not bslieve
in demozracy, nationalism and territuiial
integrity of this couniry, Tlieo President’s
Rule was impo:ed ot last when Naxalite
menace was spreacig not only in West
Bepgal but also in other parts of the country,

We bad # remarkable Home Minister,
Shri Chavan. who bad 1t capacity for
coipiug very peculiar slogaus and phrases.
For uvery situation he has got the capagity
or koack of coining certain slogans.  Being
a pragmatic socialist, he said many a time on
the floor of the House that the Naxalie
problem it 2 socio-economic problem and it
1s this socio-economic problem that has
given encoursgement aod spur to the anti-
social and illcgal or uplawlul activizles of
the Nazalites I am glad t'at scoun afier
the Prime Miniate: has taken charge of the
Home nortfolio, she was eble to realise what
an enormous damage her coilcague has caused
to the conntry by mishendling the Home
rortiolio. T am happy that the has realised
the gravity cf the s'tue'inn that cndapgers
this country.

Theie is a ggaspaper of the Naxalit.s,
Ligshb.ath’, which is [eely circuluted and
which vpenly and clearly states the ceutie of
their activities. It has appoared i the
Indian Express also.  Frorm that il can be
soen how they are spreadity their tentacies
throughout 1the country.  Starting  with



U1 W. Bengal Budger

[Shri P. Venkatasubbaiah]

Bengal as their base they are having a pincer
movement right up to Kerala. It isa
Vietnam type of situation that they want to
create in this country.

The Government have now come forward
with a motion for the continuance of Presi-
dent’s Rule for another six months. In
normal circumstances, 1 would not have sup-
ported such a motion. But I am supporting
it because of the pevellar circumstances and
the terrible situation that obtains in Calcutta,
Durgapur and other parts of Bengal. Durga-
pur is today virtually besicged by CPM. In
the Hindustan Standard they have publish-
eda cartoon “Indefinite strike, Strike the
Iron Durgapur steel when it is red CPM™.

This is the type of activitics tkey are
indulging in.
In between stands the CPI. Shorn of

their radicalism and ideclogy, they want to
bask under the reflected glory of the party
in power and also have some radical pro-
grammes only to mislead the public. They
have become the victims of {heir own
machinations. They have been ecxposed by
their erstwhile allies, CPM. This is the kind
of tactics they are adopting in West Bengal.

The law and order situation is bad. The
Governor, whom the Central Government
has chosen to preside over the destinies of
West Bengal, is an institution by himself. He
does not know who Ishwar Chandra Vidya-
sagar is. He is creating problem aftér problem
there every day. He is encouraging all by
his utterances and irresponsible speeches and
is being a party to rather conniving at, certain
disturbances and the disturbance of law and
order in that State. In these circumstances,
I will ask the Central Government whether
they will be prepared to replace the Governor
with an efficient administrator who can bring
law and order and who will be able to ensure
security of property.

'SHRI S. M. BANERJEE : I suggest,
Shri Sheo Narain should be sent there.

SHRI P. VENKATASUBBAIAH ! Yes,
Shri Banerjee will be an ideal governor for
that area.

SHRI S. M. BANERIEC: 1 ama
Communist. Again, you will accuse ms.

SHRI P. VENKATASUBBAIAH : By
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the time you go there you will become a
Naxalite.

SHRI S. M. BANERJEE
suggest your name.

Then, 1

SHRI P. VENKATASUBBAIAH :
Sooner the present Governor is replaced the
better it is.

About the economic problems, I kave no
doubt in my mind that for all these long
years West Bengal has not received its due
share with regard to economic development
and its peculiar problems. Lakhs and lakhs
of refugees are pouring in and these refugees
have not been rebabilitated properly.
Unemployment problem remains where it is.
It should be the duty of the Government to
sec that these problems are tackled on a
special basis.

West Bengal and the city of Calcutta
happen to be the centre of every other activity
concerning the whole region comprising of
Assam, West Bengal, Bihar and Orissa. So,
I would make a suggestion to the Govern-
ment that a comprehensive pregramme, may
be on a crash basis, be adopted there, of
course enlisting the support of the people of
the region concerned. Calcutta should be
given special attention to see that the
problems that plague that city and also the
State are gone into thoroughly. If necessary,
without going into the normal norms of
allocations under the Plan programmes, this
problem should be tackled on a special basis
and every assistance should be given.

Till law and order and normaley
are restored, till industries begin to work,
till workers who have been thrown out of
employment are given proper employment,
till the economy of the State comes to its
pormal state, I plead that the continuance of
the President’s rule be had. 1 may also
reiterate that sooner the present Governor is
replaced by a competent man, who can win
the confidence of the peuple, the better it
will be.

SHRI SAMAR GUHA (Contai) : Sir,
| want to make a submission. Yesterday,
you were in the Chair when the discussion
was going on and about 55 minutes were
spent in procedural matters. The discussion
started only at five minutes to three O'Clock.
But the Spcaker said this morning that
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already three hours have been taken over it.
I submit that the record shopld be corrected.
Only 2 hours and 10 minutes have been
taken.

MR DEPUTY-SPEAKER : All right ;
your point bas been noted.

SHRI MOHAMMAD ISMAIL
(Barrackpore) : 1 beg to move :

That the Demand under the bead I9-
Geoeral Administration be reduced by
Rs. 100.

|Failure to solve chronic problem of

refugees in West Bengal ¢20)] .

That the demand under the head 19-
General Administration be reduced by
Rs. 100.

[Failure to take over foreign owned elec-
tric supply companies. (21)]

That the demand under the head 19-Gen-
cral Administration be reduced by Rs. 100,

[Failure to control the increase in prices
of essential commodities. (22)]

That the demand under the head 19-Gen-
eral Administration be reduced by Rs. 100.

[Failure to stop the conspiracy of police
authorities and management of Durgapur
Steel Plant against the workers. (23)]

That the demand under the head 28-
Education be reduced by Rs. 100.

[Failure to implement the Government
decision to introduce free education upto the
Eth class. (24)]

That the demand under the head 31-

Agriculture—Agriculiure be reduced by
Rs. 100,

LFailure to protect landless peasants who
occupied land vested in the State. (25))

That the demand under the head 35-
Industries— Industries be reduced by Rs. 100.

[Failure to reopen closed Mills and
Factories. (26)]

That the demand wunder

Labour and Employment be
Rs. 1C0.

[Failure to pay D. A. to Tramway
workers as per agreement with company
before taking over the company. (27)]

That the demand under the head 38-
Labour »nd Employment be reduczd by
Rs. 100,

the head 38-
reduced by
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[Failure to implement wage Board Com-
mission’s recommendations as promised by
the Government to their employees. (28)]

That the demand under the head 38-
Labour and Employment be reduced by
Rs. 100.

[Failure to protect existing service condi-
tion of the employees in the private firms and
agencies duc to the contract Act. (29)]

SHRI SAMAR GUHA : T beg to move :

That the demand uoder the hecad 19-
General Administration be reduced by
Rs. 100.

[Failure to clean city walls and educa-
tional ipstitutions by removing antinational
slogans, (30,

That the demand under the head 19-
General Administration be reduced by
Rs. 100

[Failure to stop procurement of explosives
and fire arms by the extremists. (31)]

That the demand under the head 19-
General Administration be reduced by
Rs. 100.

[Failure to curb aoti-social activities by
the unsocial elements, (32)]

That the demand under the head 19-
General Administration be reduced by
Rs. 100.

[Failure to  stop carrying of arms by
volunteers of the political parties. (33)]

That the demand under the head 19-
General Administration be reduced by
Rs. 100,

[Failure to d'ewlop and improve tourist
facilities of Digha sea resorts. (34)]

That the demand under the head 19-
General Administration bs r1educed by
Rs. 100.

[Failure to remove Marxist administra
trators appointed during the United Front
Government. (35)]

That the demand under the head 19-
General  Admipistration  be reduced by
Rs. 100.

[Failure to instal telephones at Bhagwan-
pur in Contai sub-division. (36)]

That the demand under the head 19-
General Administration be reduced by
Rs, 100.

[Failure to stop forcible collection of
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party funds by the Marxist and allied pastics.
amn)

That the demand under the head 19-
General Administration ke reduced by
Rs. 100.

[Failure to enswe peace und order in
Durgapur area. ( R)]

That the demand under
Police be reduced by Rs, 100,

{Failure to de-recognise Marxist sponsored
Paschim Bangla Police Karmachari Sangh.
139))

That the demand under the head Z8-
Education be reduced by Rs. 100,

|Failure to prevent hoisting of red flags
over educational institutions. (40 |

That the demand urder the liead 28-
Education be reduced by Rs. (00

|Failure to psy regular monthiy salaiies
to college and school teachers. (41)]

Thet the demand under the head 28
Education be reduced by Rs. 100,

| Failure to protect school tcachers from
being forcibly evicted by the Marxists. (42 |

That the demand under the hcad 2 -
Education be reduced by Rs. 100.

|Failure to hold elections for managing
committees in all schools. (43)]

That the Demand under the Head 28-
Education be reduced by Rs. 100.

|Failure to prov.de minimum salaries to
primary teachers (44)].

That the Demand under the Head 28-
Education b reduced by Rs. 100.

[Failure to bold regular univeisity exami-
pations (45)]

That the Oemand urder the Head 28-
Education be reduced by Rs. 102,

[Failure to complete Contai Polytechnic
college 46)).

That the Demnand under the Head 28-
Education be reduced by Rs. 100.

(Failure
Contai (47)).

That the Demand under the Head 30-
Public Health be reduced by Rs. 100.

the head 23-

to set up a girls college at

|Failure to improve rural hospitals of
Contai sub-divisivn (48)].
That the D:mand under the Ilcad 3I-
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Agriculture — Agriculture be reduced by Rs.
100.

{Failure to improve cashewnut cultivation
in Contai sub-division (49;]

That the Demand under the Head 31-
Agricul ure—Fisheries be reduced by Rs. 100.

|Failure to develop fisheries in Contai
sub-divi-ion (50)).

That 1he Demand under the Head 42-
Multipurpose River S:hemes l-e redoced by
Rs. 100,

| Falure to start works for Dubda Basin
Drainage Scheme (:1)]

That 1the Demand urder the Head 42-

Multlpurpose River Schemes be reduced by
Rs. 100.

[Faiture to enlist Bauachawka Drainase
Scheme in Fourth Five Year Plan (52)].

That the Demand u~der the Head -
Multipurpose River Schemes be reduced by
Rs. 100.

|Failure to coirplete Kalinagar Bridge
on Kalinagar river in Contai sub-divis‘on
(3N

That +he Demand under the Hrad 50-
Public Works be reduced by Rs. 100,

[Failure to develop Darua-Patua road in
Contai sub division (54)]

That the Demand under the
40 Public Works be reduced by Rs. 100.

[Failure to complete Lelat-Janka read in
Midnapur district (35:].

SHRI BENI SHANKER SHARMA
{Ranka) * | beg to move *

That the Demand under
23 Police te reduced to Re. 1.

|Failure to arrest and punish the mis-
creants and unruly ¢lemen's responsible for
murders, loot and disiutbanc: of the peace
of 1the country 1561].

That the Demand under the
23-Police be reduced to Re. 1.

|Falure to unearth the bombs and bomb
manufacturing factories in the Stare which
are plving the'r nefaripus trade and Make
these deadiy weapons available to lawless
ciements at a cheap cost (37)).

That the Demand under
23-Education bs reduced to Re. ],

Head

the Head

Head

the Head
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[Failure to mect the demands of Hindi
Teachers” Asscciation of West Bengal (58)).

That the Demand under the Head
28-Educaticn be reduced tv Re. L.

|Failure to give proper proiection tu the
teachers and professors acd law-abiding
students of schools and colleges and main-
tain a peaceful atmosphere in the campus of
these institutions (39)).

That the Demand urder the Head
35-Industries-Cottage Industries be reduced
to Re. 1

[Failure to start small and co'tage
Industries in West Bengal in large numbers
with a view to offer opportunities for self-
emplcyment to tlie educated and uneducated
uncmployed you.h (¢0].

That the Demand under the Head
35-Industries Cottage Industries be reduced
1o Re, 1.

[Pailure to give protection to the
management of big, small and medium
indusiries from the onslaught of politically
motivated trade unions rendering the closure
of hundreds of such units and readering the
alreadv employed peop'e as unemployed
t611]

That the Demand under the Head
35-Industries Cottage Industries be reducsd
to Re. 1.

[Need to re open and restart the factor-
les which have been closed either due 1o
labcur troubles or financial striogencies (621]

That the Dcmand under the Head
35 Industries- Cottage Industries be reduced
10 Re. |

[Need to take over the industries lying
closed by the Government and either to
hand them over o other wiling industrialists
ar carry the business themselves (63)].

That the Demand undsr the Head
38.Labour and Employment be reduced to
Re. 1.

[Failure to give svitable employment to
the educated unemployed vouth of West
Bengal (64)]

That the Demand under the Head
18-Labour and =mployment be reduced 1o
Re. 1,

[Failure to switch over to  job oriented
education so that the youngmen coming out
of educations! institutions could secure some
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sort of job in order to maintain themselves
and their fanilies (65)).

That the Demand wunder the Head
I8-Labour and Employment be reduced to
Re. 1.

[Need to offer some sort uf 1 llowance to
the able-bodied unemployed perscns willing
1o work (66)).

That the Demand under the
50-Public Works te reduced to Re. I.

[Failure to repair the roads and improve
thie drainage system in Greater Ca cutta
inctuding Howrah and the mufassil areas
(67)].

That the D+*mand under the Head
50-Public Works be reduced to Re. 1.

[Failure to improve the living conditions
in bustees which have been suffering from
lazk of =anitation, water and proper
lighting (68)].

Head

MR DEPUTY-SPEAKER : These cut

'motions are also before the House.

SHRI KRISHNA KUMAR CHATTER -
JI (Howrah) : Mr. Deputv-Speaker, Sir, my
State, West Bengal, went under Presmident’s
rule under political compulsion on the 19th
March, 1970. On the 26th March the
Budget was presented on behall of that
Government under Presid:nt's rule and in
presenting the Budget it was made clear that
it was the same Budget which was presented
by the UF Governmeot before the Staic
Ligislature. There was very little time for
thz Governor to study it and (0 make
certain other proposals ; so, the Budget was
presented like that, It was made clear that
when the Budget is reviewved, it will be
presented in a form which will be acceptable
to the House. The result has been some-
thing positive. The deficit was over Rs, 15
crores in the Budget prepared by the UF
Government, but these budgetary proposals
have reduced the deficit to Rs 11.04 crores.
They again start with Rs. 9} crores of
deficit

I am sorry 1 have to join issue with my
hon. friend. Shri P. Venkatasubbaiah, when
lie said that the Centre bungled so far as
West Bengal w:s concerned. 1 am absolutely
certain that Centre did not bungle at any
stage so far as West Bengal Is concerned.
We recall bow in West Bengal the UF.
Government canic into power and the
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Congress party was swept out of power. We
were expecting that the U. F. Government
with such a majority will bring about condi-
tions in West Bengal that the people of
West Bengal will say that the Congress was
bungling all the while for the last 23 years
and that the reign of peace and prosperity
has come to the State of West Bengal. But
we were very much disappointed in that.

I would Jike to recall the soul-stirring
words of the late Pandit Jawaharlal Nehru.
Just before his lamantable demise, he
described West Bengal in a graphic manner
with the followinp soul stirring words :

“Bengal once so rich and flourishing
is today a miscrable mass of poverty
stricken, statving and dying people.
Such a Bengal we are trying to revive,”

The late lamented Pandit Jawaharlal Nehru
who was charged with emotions said that he
will see not only West Bengal but the soul
of West Bengal, that is, Calcutta, prospers
in such a way that the whole of West Bengal
will turn itself into plenty and prosperty.
But, unfortunately, the hand of death took
him away end we were put in sucha
miserable condition. We had to look
askance and to find a way outof our
misery.

We were expecting from the U. F.
Government, when they have been accusing
the Congress that they have not been able
to bring succour to the people of West
Beogal, that they will do sometiog for the
people of West Bengal. What was the
result ? We find on'y one thing. There
have b:en murders, arson, looting and
raping of women also under the regime
which calls itself a progressive regime 1
have never heard in the history of any
civilised Government that it is possible to
allow open processions with lethal weapons
and arms In their hands. That sort of a
thing was allowed under the U. F. regime.
The peaceful people of the State of West
Bengal cried halt to this whole process and
the result was the disbandment of the U. F.
Government. We ars not responsible for
that. 1 ask the Members belonging to all
parties to recall what took place in my
State during the U. F. regime.

Tt is wrong to say that the present
Governor is not an able person because he
is oot a good administrator, and, therefore,
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he has to go. I am not one of those who
say that only am able administrator can
solve the problems of West Bengal. It
requites human  understanding of the
problems of West Bengal. I am sure, the
present Governor - possesses the human
understanding of the problems of West
Bengal to be the Governor of the State.

What. is the position today 7 The
problems of West Begal are many-fold.
There are the problems of poverty, uoem-
ployment, illiteracy, social and economic
injustices and, above all, the problem of
refugees who have been uprooted from their
homes and who have come over to West
Bengal. They are craving for a little loaf
of bread and the bare necessities of life.
They want rehabilitation and reliefl to end
their miseries for no lault of theirs.

When we accepted the partition of the
country, I may say, we prepetrated a
national crime. Can we forget this ? It
was a national crime ; it was a crime against
the whole of India, Who were the sufferers ?
My Stats of undivided Bengal was partition-
ed by the people claiming themselves to be
secular, The partition was accepted on the
basis of 2-nation theory., It was a mistake
of ours. Our leaders were misled to
believe that that will be the salvation of
India and freedom of India. 1 am not
prepared to accept that kind of freedom at
all. The fact has to be admitted that
when India was partitioned, half a crore of
peiple came over to West Bengal, Is it
possible for the people of Ben:al to forsake
the mother whom they worshipped, to leave
the motherland and go over to some other
State ?

It is against human npature if you
want them to for sake the mother that
nurtured them. They resist going to other
States. Itis only a human failing. What
was the result ? How are these lakhs of
people living 7 In misery and sub-human
condition. I shudder to think what will
take place if thase people are taken to other
States with this mental reeervation.

Sir, I do not find any awareness to the
problems of West Bengal in this Budget
although I support the provisions made in
the budget. Is there amy attempt to see
that unemployment is tackled on a war-
footing ? I do not see it. 1 do not see any
provision for these refugees.
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SHRI PILOO MODY (Godhra) : Then
why do you support them ?

SHRI1 KRISHNA KUMAR CHATTER-
tell you why.

JI: I support them. 1

There is no other alternative We tried an
alternative, You know the result. It was
disasser, I come from that State. There-

fore, in full consciousness [ support this
Government and all the measures that they
may bring forward because I know they are
the persons who can yet solve the prob'ems
if they so desire. 1 will just quote to you
what the {finlusian Standard, a  leading
daily of Calcutta, has to say about our
unemployment problem. It was published
on 25th March on the pressing problem of
West Beogal with regard to unemployment :

“West Bengal has the largest number
of educa'ed unemploysd in the country —
the number of job-scekers on the live
register of employment exchanges going
up to 1,862,000 by the end of December
last year.™

There are as many who have not registered
themselves. This was December last years'
figure.

“West Bengal has alto the largest
number of unemployed crafts and
production process workers their number
according to the register being 43,418
on Dacember 31 last.”

Thzre are as many half educated and unedu-
cated people unemployed in the country.
I am not talking of the landless peasants
I am not talking of the tillers in the ficid
and in the factories. I am talking of the
live register that the Government maintain.
With this appalling figure of unemployment
before us, I do not find in the Budget
provisions sufficient to mest the situation.
It is true that there has been a provision of
Rs. 51 crores for the annual Plan of my
State. Of this the Centre will be glving a
little over Rs. 40 crores. There are also
centrally-sponsored schemes which will cost
Rs. B crores. But the problem Is so big
that this allocation is not sufficient for my
State. I plead with the Central Govern-
ment that in the Supplementary Demands
they should come forward with more alloca-
tions of money for the purpose of Develop-
ment of my State.

There is a great problem so far as
Calcutta is concerned.  Calcutta is the Jife-

line of my State and unless Calcutta is eafe,
West Bengal cannot be safe. [ will remind
you what Impriat once published in 1968 :
“Many shoricomings afflict the Indian
nation to-day but none so maddening as
its fatalistic acceptance of poverty as a
fact of Ife, none so benumbing as our
blindness to hum'n decay and degrada-
tion. For twenty years our people and
governments, unstirred even by sights
that would have stricken any normal
mind, have nat done a thing about the
agonising -pectacle that is Calzutta to-
day. That great citv and her good
people have been allowed to sink almost
to a point of no return. Everybody
speaks of Culcutta as a problem city but
obviously few seem to be aware of the
many tragedies that make it a hell hole.”

MR. DEPUTY-SPEAKER : I am sorry
to interrupt you. If you have not

finished, you can continue on the next
occasion,
SHRI S. M. BANECRIEE: Samir

Bhattacharya, art 18-year old boy was beaten
to d=ath in police custody. 1 want the
Minister to make a statement,  Sir, it will
come only on Tuesday now as Monday is
a holiday. MNaturally all of us are seriously
agitated on this issue. An 18-year old boy
has been beaten 10 death. Nothing is going
to be lost by 5 minutes being taken for this
purpose. Let them make a statement.

15.00 hrs.

MR. DEPUTY-SPEAKER @ You have
made your submission, He has heard you.

DR. RANEN SEN (Barasat) : | want
to draw your attention to ths receat events
that have happened in Calcutta as the
sequal to this boy being beaten up inside
the police station. West Bengal is under
President’s rule. The State Minister who
is present here or the Deputy Minister may
make a statement today, as the responsiblility
for that State lics on the Central Govern-
ment If he {s not prepared now, let him
make a statement at 5 o'clock or at any
time which may suit him. (Inferrupifon)

SHRI 5. M. BANERJEE rose— (Infer-

ruption)
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Comm.on P.M. on
Resns. Report
MR. DEPUTY-SPEAKER : Let hon.
Members kindly cooperate with the Chair.
You have made your submission, Mr.
Baperjee. The point was wvery clear ;
cverybody has understcod you. He has got
ears and he has understood what you said ;
but I cannot compel him. There is ore
other thing 1 may poiot out that the Resolu-
tion that will be Ciscussed, which has been
moved by Mr. Nath Pai, is also concerning
the law and order situation in West Bengal.

SHRI1 S. M. BANERJEE : 1 do nct
disagree with that, Kindly hear me for a
minute. My point is this, That is about
law and order situation. Even after that
the Minister may say, I have no information.
Here, Sir, 2 lakhs of people marched with
the funeral procession, and the Minister can-
pot say, 1 have no information. Let him
make a statement. People a'e killed in the
police custody A boy of 18 yzars has been
killed in police custody.

MR. DEPUTY-SPEAKER : You have
made your po‘nt. The Minister has heard

you. | cannot do apything more about
that,
1502 brs,

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Slaty-sixth Report

SHR1 NAWAL KISHORE SHARMA
(Dausa) : Sir, I beg to move :
“That this House do agrze with the
Sixty-sixth Report of the Committee on
Private Member's Bills and Resolutions

presented to the House on the 1%th
August, 1970,
MR. DEPUTY-SPEAKER : The ques-

tion is :

“That th's House do agree with the
Sixty-sixth Report of the Committee on
Private Member's Bills and Resolutions
presented to the House om the |9th
August, 1970,"

The motiom was adopted.
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RESOLUTION g LAW AND ORDER
SITUATION IN WEST BENGAL
= Conrd.

MR. DEPUTY-SPEAKER : Shri Nath
Pai to continue his speccl),

SHRI NATH PAI (Rejapur): Mr.
Deputy-Speaker, Sir, I should like to remind
the House because of the inrerruptions, that
we were discussing the Private Members
Business and the Resolution moved by me
on the 7th August, 1970. I was trying to
submit to the House on the 7th when we
took up this matter that we will have to be
very clear about the aims, the goals, the
objectives, the strategy, the tactics and the
operational fields of the Naxalites. From
writing slogans on tl.e walls, the Naxalites
!!a\': made a tremendous stride towards
implementation of their nefarious ideol gy
and philosophy. They are no longer content
with smecaring the walls of Caleutta. They
are trying to carry through their activities
of fi:e and terror to every place in the name
of whatever Maoism stands for. 1 would
like to mention something about their
modus operanai  They want to discredit
all democratic institutions, demoralisation of
the educational system, in general. dislo=a-
ticn of the economic life of the State, and
finally dislocation of our people’s faith in
democratic institutions. This is the five-fold
strategy with which they operate

1 will take their own document to
substantiate what 1 have to say about the
way they want to achieve their goal. The
Nazxalites have published a document claim-
ing that Chairman Mao-ts¢ Tung and the
Chinese Communist party are guiding the
Communist party cf India, ihat is, Marxist-
Leninist, to organise intensive guerilla
struggle and armed revolt in Iodia for
creating a people's democracy.

Further, they say that thev are baving
close links with their sister party in Pakistan,
They claim that the arms and ammunition
and other equipment and resources rejuired
for the fulfilment of their goal will be coming
via Pakistan to them. Again, we find :

“The strategy made koown in the
paper published clandestinely,...”

—that is, the Liberation called Desabrasi in
Bengali—
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“...after a gap of three months is to
build up guerilla warfare in the country,
particularly in the bordering States of
Punjab, UP, Bihar, West Bengal and
Assam, to help build up stiong resistance *
against what the Naxalites call an anti-
China war plot hatched by the Indian
reactiolaries in  collusion with US
impzrialists and the Soviet Social
Impsrialists  The CPI (M-L) hus brand-
ed India as the apgressor against China
in 1952 and warned the Centre against

furtte- attacks on either China or
Pakitan, It has also justified the
Chines: occupation of vast Ilodian

territory in the northern borders.”

Here in their own words is what (hey stand
for. and what they want 10 achieve.  First,
their deity and the shrine at which they will
worship is Mao Tse Tung and the teachings
of Mao Tse Tung. But will they use Mao's
philosophy to further the the cause of the
Indian proletariat 7 No. They are very
catsgorical about that, They want to make
India a satellitc of China. They say ‘Mao
is our Chairman, and the Chinese Communist
Party our communist party’. If Mr. Kaou
Sanyal or Mr. Charu Mazumdar were to say
that they are the Mans and Lin Piaos of
India, we could understand, through we may
disagree with them, but (n: coild see at
least a vestige of self-respect and patriotism
in thcm  But here they are, a new kind of
vassals and satellites blatantly declaring their
subscrvience to a forcign power and pretend-
ing that we should accept them as harbingers
of a new revolution.

We should sce to what extent they are
prepared to go. They say that in 1962, it
was India which was the aggressor, and that
if India commits such a folly sgain they will
create internal conditions whereby India
will not be able to face the Chinese aggres-
sion or Pakistani aggression Further, in
the same document, they have said that
internal security will be put io such jeopardy
by them that it will be impossible for India
to meet the liberating forces of Mao coming
to liberate the people of India from the
clutches of Indian capitalist, bourgeoisie
etc.

Then, they say that the territory occupied
by China is rightly occupied by China. Mr.
Deputy-Speaker, can disloyalty to obpe's
motherland reach lower depths than in this
document where they say that the territory
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occupied by China, in Ladakh and NEFA
1s rightly occupied.

Here is a warning as to what they are
trying to do. They are ro longsr a mis-
chievous group who will be throwing a
cracker here and smearing a wall in Calcutta,
but they are trying to implement their
ideology.

I shall now try to give you another
example about supply of arms to them from
another document. Ia The Sratesman of
August 13, 1-70, we are given this picce of
information :

“According to authoritative sources,
Chinese arms supplies come to the
Naxalites in Punjab from West Bengal.
The police clnim to have clearly identi-
fied five cells of Naxalites who are
receiving these arms coming vig West
Bengal and originating in East Bengal.”
Now, what is the kind of heroic revolu-

tionary daily activity of this group ?  Here
is the heroism and here is the initiation in
revolution. We find that

“A group of about 10 Naxalite
studeuts attacked the Oriental Seminary,
a higher secondary school in North
Calcutta this morning and burst bombs.
They cut off telephone lines, broke
furniture, hoisted a red flag atop the
school building . "

Now, let me give you another example. The
report is entitled ‘Naxalite butns schools and
portraits’, and it says @

“In a raid on a school in South
Calcutta this afternoon, Naxalite students
smashed pictures of 18 national leaders
including Mahatma Gandhi, Jawaharlal
Nehru, Rabi dranath Tagore and Swam-
Vivekanand."
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There is another grusome story also.

There is a gruesome story about petrol

being thrown oo the head of a school
and he was set on fire. These are the type

of activitics goiog on.
There are dabgerous

dimension. and
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ramifications of these activities. They have
a plan to infiltrate the security services of
India. 1 do not know if the Minister of
State for Home Affairs is aware of the fact
that they have opened cells where Garhwalis
are recruited, taking adtantege of the igno-
rance, and backwardness and of course, the
genuicne hardships and  difficulties of these
people. 1 komow some of their so-called
intellectuals boast that before this Rip Van
Winkle of a Government awakens ‘we shall
infilterate the armed forces of India". A
beginning has been made in a very sensitive
area, the Garhwal arca, All over the border
areas, they are establishing pockets so that
their operational bases will be able to receive
help from across the boirder. Punjab, UP,
Bihar, Bengal and Assam—these are the target
States. But they will not be content with
this. We find today that from Badrinath in
the North to T.njavur in the south and
from Calcutta in the east to Yeotmal in
Maharashtra, they are perpetrating their
depradations. This is  of course, their
deliberate tactic ; to confuse the Govern-
ment, they will have their hit and run taclics
in some dis'ant parts  But the main work
for the next eix mouoths, according to that
document, will be of course the State of
West Be: gal from which they would like to
get into eastern Bihar, eastein Orissa and
southern Assam. This is being carried out
according to a plan,

T will show you some evidence of how
they are trying—and the police are accepting
that they are trying and succeeding—to get
into the police. They are allempling to
infiltrate into the police. This is from the
Hindustan Standara of 4th July.

“A police source on Friday said that
it was not unlikely that some policemen
who lived in Naxalite-infzsted areas were
in cloce touch with the extremists and
pass them warnings..."”

This is a police authority speaking in
Calcutta admitting there are arcas where
the police are in contact with the Nanxalites
and in order to save them from reprisals of
the Naxalites, they are having this bartar
trade : 'do not attack us ; we will warn you
in time before the police party comes to
raid." The implications of this discloswe
are a matter for this House to seriously
ponder.  Such a thing was unavoidable, the
olice officer says; 1tliy kind of haitar

Law and Order situation AUGUST 21, 1970

.

in W. Bengal (Resn.) 264

between the Naxalites and the police Is un-
avoidale if they are tv live in peace | What
a sad comment on the way the Government
of India are establishing law and order.
The only justification for establishing Presi-
dent’s rule, when Parliament gave its consent
was that the people of West Bengal would
be given that security of life, property and
liberty to which they aie entitled as fellow-
Indians. But here is a police officer admit-
ting and saying that things have been reduccd
to such a pass that police people think it
m~re adventageous to  bargain with the
Naxalites rather than depend upon the
assurance given by the Government of India.

Tte only remedy would be to switch
these policemen over to departments bot
directly connected with investigation of
Naxalite activities in any way.

Then 1 will tell you what is being done
¥is-a-1is the defence forces of India. Arms
stolen from defence stores were recovered at
Yaduguda. The police did a good job. 1
give them credit for it. But what did they
discover, apart trom the charming Ebpglish
girl 7 Lwverything was pot so «harming as
Miss Taylor. More dangerous things were
discovered at Yaduguda. Some of the arms
and ammunition so far recovertd by the
pclice in the course of combing operations
in Yaduguda forest have been stolen from
the defence stores at Panagarh and Kirkee,
according to senior police cfficiuls in Yadu-
guda. Arms have been missing, They have
been found. So they have been using arms
and ammunition from the ordnance depots
of India, apart from the regular supply
coming via the regular pipeline which runs via
Dacca into West Bengal.

Here is something which should alarm
the House and, if possible, alert the Govern-
ment of India, 1 am quoting from the
Hindustan Times of 31d June,

recovered
The

“Among the documents
from the Naxalites is this piece.
arrested men had a top secret Army
instruction document, of the Infaotry
Scheool, Mhow, Thirteenth Junior Com-
manders School, Signals.”

When in Parliament we ask a question about
the simplest piece of information, the
Government will hem and haw and hesitate
and every kind of argument will be advanced
to deprive Parliament coming to know what
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is its duty and right to come to know, what
but here are its own enemies who can get
any document which the armed fcrces regard
as not secret,

“The 55 page book in a cyclostyled
form is regarded as the most confidential
document.™

It isa big one. A high police official of
Bihar wondered how these people could get
hold of it, Very Simp'e. With these gentle-
men in power, anything can happen in this
country. I do not kmow why the police
officer was expressing his wonder and sur-
prise, why he was amazed how these docu-
ments fell into the hands of the Naxalites.

What shall we be doing to deal with
them 7 Will the mollycoddling, in which the
Government of Iadia has been indulgiug
under the pretext of understanding the wider
perspective of the sociological phenomenon
why such things happen, continue ? Nothing
will be more dangercus than to go on
indulging in this kind of luxury of goirg
into the wider sociological causes as to why
some people are destroyinz the very emblem,
the very sumbol, the very indication, the
very standard of natlonal honour, Forst,
the Government of India will have 10 make
up its mind that it wants to deal with these
clements firmly, and there is not much
evidence that the Government of India have
reached such a conclusion very firmly.

I would like to qucte what the Prime
Mipister of India said about three months
back. 1 am sorry she is not here, but actually
she should be replying to the debate.
Accordiog to the Srarcvman, the Piime
Minister of India said that the Naxalile
problem was being exaggeiated, This is the
kind of posture, this is the kind of
stance, this is the kind of attitude,
this is the kind of mollycoddling that is
giving succour, that is aiding, abetling,
furthering the cause of the Naxalites. To
say that those who are trying to draw the
attention of the Government, of the p=ople
of Parliament, 1o this, danger are exaggerat-
ing—what is this but heclping the cause of
the Naxalites? I do not thiok that the
Prime Minister wanted it, but the sum total
effect, consequence, of this unfortunate
statement will be that we are here interested
in exaggerating & danger which is really
illusory, which is academic. Do the activi-
ties of the Nexalites remain academic ? Do
they remain only the mischief of a small
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group of school and col'ege students ? Are
they not something for more serious 7 Have
I not produced enough evidence to convince
even the worst Rip Van Winkles among

them of the danger we will be facin if not
curb=d be times ?

I know that the Prime Minister has
revised her opinion, thanks to the vigilaace
which is displayed by this House basically,
and t> a certain extent by the press of the
country, because only last week the Prime
Minister persuaded herself to say that
we shall fight to the finish. ButI am afraid
that there is still a hangover of this kind of
attitude and | would like to s=e how the
Government i3 thinking on the msasures to
be taken. No mal.dy can be cured unless
we are sure about our diagnosis. It is only
when we know what is wrong that we can
proceed to rectify and correct it. Sometimes
I think that the Government is still having
a divided mind. This Government is a
bunch of, & kjch 4t of all sorts of p:ople and
all kinds of eclements. Some of them are
determined to build their im-ge as great
prugressives, and these pregressives are
always ready to come to a deal with their
counterparts, whatever the means of the
counterparts may bx. I have a fairly high
degree of regard for Prof. V.K R.V. Rao
and I hope he will manage to survive. For
his profound scholarship I hive great regard.
Sioce the Minister is looking a skance at
me. Let me quote the g y4u of Madras of
9th August :

“The Union Education Minister Dr.

Rao today called for a rational and

ohjective thinking to d2al with ths Naxa-

lite pro' lem "
It says furthzr @

“He said it should not be treated
merely as a law and order problem to be
dealt with by the police.”

This is what demoralises the police,

Of course we have pisssd the resolution
moved by Shri Indrajit Gupta unanimously
that the Problem of Bengal is an economic
and sozial problem : the problem of Calcutta
needs to be treated not as Bengal's problem but
as an all-Iodia problem, that the suffering of
the refugecs in Bengal is not the conzern only
of Bengal but of the whole country. Calcutta
needs a few hundred crores of rupees (o be
provided by Parliament without any grudge :
there cannot be two opinlons on that.
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But is this the way of demoralising the
security forces by telling them that this is
something psychological, sociological ; this
is new thinkirg in re.olution and as such we
loock to you Mr. Deputy-Speaker, T have
given some quotations to prove that the
Government of Irdia is still to make up its
mind finally, You cinnot command the
securitv forces in B:ngal, either the CRP
or the other forces available to the Govern-
ment of Ind a if the thinking of the Govern-
ment of India continued to be so confused,
50 vitiated by extraneous considerations about
the image of this individual or that indivi-
dual. If Bengal cootinued on the path she
was going, it will not be only Bengal which
will be in jeopardy and danger ; os I said in
the beginoing of my submission on ths Tth,
it will be the whole country which will be
facing a very perilous and hazardous and
very dangerous situation.

1 have suggested that Bengal suffers from
three maladies and that it is afficted with
three kinds of diseases. The first was this
band of adventunist terrorists called Naxa-
lites and 1 tend you about theic modus
operandi ; 1 told you about their tactics,
targets and goals ; 1 told you what they
want to do and how they want to achieve
it. They are not abashed at being the
vessels of the Chinese Government have
done a good job in arresting Mr. Kanu
Sanyal. It shows what they could do if the
Government are determined.

" The ease with which Mr. Sanyal has been
arrested shows that the Naxalites are not
invincible ; they can be combated and they
can be defeated if only there is will. T have
not been sure and I suspect that most of
this House is not sure that there is necessary
determination and will on the part of the
Government of India  If this comes and I
have great reason *o think that it will be
forthcoming, | think we can master the

Naxalites. If we fail —Let us not have any
illusions. In the same document Cbaru
Mazumder, theoretician of the WNaxalile

party, bas said that they will create another
Viet Nam in Bengal, They are absolutely
sure of what they want to do. we koow
what Viet Nam means. They want to create
another Viet Nam in India ; they want to
have clvil war in India. If it comes to civil
war, Kunu Sanyal and Charu Mazumdar
perbaps reckon fighting with this Govern-
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ment, They d» not know ; let them remem-
ber that if they try to force something like
that, they will be combating orly the weak-
kneed Government of India ; the rest of the
countrymen will accept the challeng: and
give battle to these elements. It is this that
Charu Mazumdar and Kanu Sanyal and his
cohorts will have to remember. In some
other States people are making it clear abso-
lutzly. 1 uphold the right of an Indian to
advocate the cause of resolution.

Having said this | shall now turn to the
tkird malady from which Bengal is suffering—
it is the Gov.rnor of West Bengal, Dhavani-
sm from which West Bengal is suffering.
Mr. Dhavan will go down, if we continue to
have the office of Governor, as the past-
master of impropriety. Everytime he opens
his mauth, he lands the office in disrepute
and contempt, Mr. Dhavan can never make a
single statement without lowering the dignity
of the office of Governor. Not that it had
much dignity left after the way the office was
bring used for distribution of patronage by
the Governmant of India. But never has that
office fallea so low as under Mr. Dhavan.
In this, I sha!l quote Mr. Dhavan himself
Mr. Dhavan as an Indian should absolute
freedom to propagate anything that he likes
50 long as, as a judge and lawyer knows, he
does not attrect the law of treason blas-
phemy or libel. But is he free to use his
office to propogaie & par-ticular kind of
political ideology ? Mr. Dhavan is a very
interesting man At a conference of Gover-
nors he made this disclosure and he said this
which has not been contradicted yet. Mr.
Dhavan said ; I had no judicial experience ;
I was made a judge. I had no diplomatic
experince ; I was made a High Comm'ssioner.
1 have no administrative experience ; I have
been made a Governor; I owe all this to
Madam Prime Minister, Madam Prime
Minister was deeply embarrassed and blush-
ed, I am told by those who were present.

But is that all 7 I will quote what Mr.
Dhavao said in his farewell speech. This is
the message by Mr. Sitanshu Das in the
Indian Express dated the Tth Seplemher in
which he says :

“West Bengal's Governor—designate,

Mr. S. S. Dhavan, in his speech here,

has predicted that India is about to enter

upon a political phase which would
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probably usher In an Indian variant of
communism."

Mr. Dhavan is very fice to advocate an
opinion, But I want to know whether a
Governor will be free 10 advoc.te that India
will be accepling one form of communism,
in a democracy 7 If Mr. Dhavan is allowed
to get away with it, can we blame somebody
when he is talking of @ Hindu Raj tomorrow 7
Can the office of Governor be used to advo-
cate this kind of thing 7

But does Mr. Dhavan stop tlere at all ?
No. Mr, Dhavan's ideology find reflection
everytime he gets a forum o: he occesion to
give expression to it. Mr. Dhavan, before he
became Governor, said that “India will go
communist. India has no other way excepling
going communist.” This is the man on whom
the Government of India is depending to intro-
duce the rule of law in that State. This is
the instrument by which the President of
India expects that the Constitution shall pre-
vail and the people ot West Beogal will be
given the liberty to choose their next
Government.

Then. on his astumption of office of the
Governor of West Bengal, Mr. § S, Dhavan
told a news confererce that “‘ke had greater
faith in the patriotism of the leaders of the
two ccmmunist partics in the Stiate than
some of the political leaders who were
oprosed to them.” On the imposition of the
President’s rule, Mr. Dhavan says that the
“President’s rule is a disaster for the State,”
He further said in the same speech that *I
hope it will not be long before a United
Front Government will be restored.” 1 do
not know how a Governor is inieresied,
whether it is one party or the other : it can
be the CP1 or the CPM or it could be the
United Front. But is it part of the duties of
Mr. Dhavan the Governor of West Bengal,
to go on advocating a particular course of
political action ? But this is what he has
been doing with impunity, and I think, some-
times not only with the acquiescence of this
Government, not only the connivance of
tke Government but sometimes with the en-
ccuragement of this Government, We
would like to know the position from this
Government.

Now comes the crowning glory of his
career.  Sir, the installation of a Chief
Justice is a very solemn occasion. The
Governor, as the Head of the State, is to be
present there. But be avails himselt of the
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opportunity, rather he grabs this opportunity
and delivers a speech which is so out of
place, so outrageous, that I do not think ever
before & Governor had lowered the office of
Governorship to this level as Mr. Dhavan
d'd. I will be quoting the resolutions of the
West Bengal Bar Association. What does
Mr. Dhavan do in this speech ? In his
speech Mr. Dhavan r dicules, pours ridicules
on the judiciary. In pours ridicules on every-
thing. (/nrerrupiron.) 1 do not think this
occasion was ever used by anybody like this,
Mr. Dhavan advocates that the best system
and the pest model for India will be the
Soviet model. | thirk Mr, Dhavan has every
right 10 say that the Scviet model is the best,
but then Mr. Dhavan must fice himself
from the s: ackles of a Governor's office and
he must resign and then, as a fellow Indian,
can use the freedom available ty every Indian
to advocate the communist model, the
Soviet model, or the Russian or the Chinese
or the Yugoslavian model ; any model he
is free to advocate, provided he lays down
the reins of office of the Governor of West
Bengal. But so long as he remains th.re, he is
not supposed to go on advocat:ng this model
or that model, But this is pric sely what he
goes on duing.

He pours ridicules on the Supreme Court.
1 have a fundamenial quarrel with the
Supreme Conrt. I do mot hesitate to express
it here, but within a democr.cy, we have to
show certain regard for onc another. The
co-ordinate crgans of the Constitution—the
Executive, the L-gislature and the Judiciary
—must know their limited fields under the
Constitution and try to act. Now, here is
what Mr. Dhavan says : “Had they had a
modicum of knowledge of jurisprudence, the
Supreme Court would not have actzd the
way it acted.” Is it left to the Governor to
pour ridicules on the judiciary 7 Then he
tells us about e Bir He says that “the
result is that our legal profession—jurisis,
judges and the practising lawyers alike—are
intellectually ill-equipped.” 1In a single sen-
tence he hurls insuMs at everybody--the Bar,
the Bench and everyone.

Have the Government of India tnken
note of that resulution ? Can such a man
who has incurred such insults and indigai-
ties be allowed to be the symbol of law,
authority and the Constiiution ? v

The Nattonal Herald had shown high
journalistic standards, because it has <op.
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demned the Calcutta Bar Association, but
nonetheless, it has pullished in bold print
the resolution of the Calcutta Bar Asso-
ciation. What 1 have said is very mild and
pale compared with the language uted by the
Calcutta Bar Association, after this crowning
glory was achieved by Mr. Dhavan on the
occasion of the installation ~f the Chiefl
Justice of West Bengal. The resolution
says :

“This Association strongly condemns
the speech of the Governor of West
Bengal during the ceremony of the swear-
ing in of the Hon'ble the Chief Justice
on the 25th May last in Full Court.

This Association particularly condemns
his reference to Indian lawyers as ill-
educated and his disc.speciful reference to
the Highest Judiciary of the country (ThLe
Supreme Court of India).

The As:ociation further condemns his
ill.manoered reference to the Consti-
tution of India...”

He said that th's Constitution is not
likely to convert India in a single generation
into a paradise we would like India to
hecome :

*“This Association further is of opinion
that the Governor, by abusing his privile-
ged position to denigrate the Bar and the
Bench by an uncalled for, mean, un-
dignified and politica! speech from the
dais of the Judges, has demonstrated
his own bad taste, colossal ignorance,
lake of constitutional propriety and gros-
sest affront to the judiciary of the
country.”

I want the House to note the words used
by the seniormost Bar Association in the
=ountry about the Governor.

“This Atwociation also requests the
President of India to recall Mr. S. S.
Dhavan who has proved so unfit and
undesirable to hold the office of the
Governor of West Bengal,”

Sir, before I conclude, I want to sum up.
We have meen what is wrong with West
Bengal. That is not enough. If we have
a Governor who will be hunting with the
bounds and running with the hare, we can-
not be sure of instilling that faith in the
people of West Bengal that Parliament and
the Government of India mean business, By
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business, I mean a very simple thing, that
the pecple of West Bengal must be restored
to the same degree of freedom and liberty
which is their heritage as Ind-ans. Today
they are being completely denicd all th's.
It is not the Government of India or the
President that rules there, but it is the rule
of terror, arson, loot, intimidation and-
extortion. It is the rule of hrute force. No-
bydy knows how long he will be safe, be he
the headmaster of a school, a professor, the
manager of a factory or a trade union leader.
None is spared.

Let not anybody try to curry favour with
the Maxalites. They must be treated for
what they are worth. Mr. Jyoti Buasu tried
to do it. He rcleascd Kanu Sanyal after his
depredations in Naxalbari and triumphantly
d:fenced it. But Mr. Jyoti Basu must have
seen how many of his collegues have been
done to death. The CPI has lost many
colleagues. The SSP, Forwaid Bloc, Bepgala
Congress—anybody who  cballenges this
re gn of terror is marked as a future victim,
He is first to be denigrated and run down
as an enemy of the people. This is the
classical tactics, Call anybody who disagrees
with you a dog and then shoot him Kanu
Sanyal and Charu Mazumdar have already
published a list of would be victims. Is there
you civilised country in the would where a
political party says, ‘the following is the
list of future assassinations. We will carry
out those assassinations After these enemies
are liquidated, we will operate through the
youth in the cities and through our bands
in the rural areas.”” Here is a grand sirategy,
Use the youth to discredit your whole system
of education. Use the disgruniled youth in
urban cities to breakdown the fabric of life
and in the village side the impoverished
peasant, the landiess labourer, the man who
toils, whose causes if we take up, the Prime
Minister thioks it fit to run us down before
the foreigners. A.l propriety was given the
go-by when the Prime Minister of India
thought it fit to ridicule ws. My friends
there did the same thing yesterday here.
When we say that the land problem has to
be solved speedily through democratic means
through the legislatures and Parliament, it is
only to remind you that we have failed to
tackle this problem all these 22 years. The
Prime Minister of India thinks it fit to ridicule
us—to whom 7—to the visiting American



professors.  We observe some norms in our
putlic life  We do not run down our own
country when we are abroad. We do not run
aown out country before foreivn 1s.  But
the Pr.me Minister thought -t fit 10 run
down 1he npposition 10 the fore:ipn visiors.
She called it unconstirutional.  She thoug t
it necessary 1o attack us, to dcnigrate us, 1
would say, even slander us 10 the laiegners
But she was not roused . (feferruprions; 1
would 10 be slandercd cven of you all juin,
as you probably did *he oiber day. We shall
continue doing what we believe is right and
we will leave 1t 1o the people 10 judge But
let us not miss t'he issue that though the
Prime Minister was roused to condenin such
& harmiess thing as the satvagraha n Bombay
or in Lucknow, the other day she did not
feel called upon to say that the Nuxaliles
constituie a serious menace not only to
Bengal but to the whole of the country.

1 submit thut we have got a clear picture
before us. We know what 18 wrong and we
know what 10 do. 1 would like to appeal
10 the Government of India to give up its
shibboleths, its intubitions, its * esitation and
vaciliation. For onee it has to  act, because
tke world is watching, the Naxalnes are
walching and the countiy is waiching. If
You cam ot master the sjivatun, f y u can-
not master the Naxalites, their masters across
tke frontiers are gong to get a measure of
your determinstion It is no use Shri Mahida
or Shri Jagjivan Ram thunderng bef re our
jawans that we can defend ourselves not
only against China and Pakistan but against
ten Chinas. This kind of childish talk must
stop. When thue 1s an enemy befure you,
who is the harbinger of foreign sggression,
you must nip him in the bud so that the
whole nation and the world outside will know
that you mean busioess, There is no party
differences in this matter. When it 15 a
question of the sovereign'y and integrity of
our nation and th: freedom of our people,
the nation is capable of rising to any heights
and making any sacrifices.

' The'question is whether this government
is capable of giving this call. And if you
want ro give this call, you will have Yo start
at the right spot. A fortnight back the
Prime Minister made a call in this House.
The Prime Minister said *'I do appeal 10 all
the political parties” and I asked : “appeal
for what ? appeal for acquicscing in the
present state of affairs or in combating it 7"
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and the reply was “you know it verv well
This happened in this House a fortnight
back She said : we want to appeal for
your co-operation in combating it. I this
arpeal is a serions one, make the right
beginning by recalling Shri Dhavan. Appoint
Shri Dhavan a8 ths Chairman of the
Hindustan Steel Factory, cor to any other
innocnnus post hecause he cannot do worse
than the present incumbe~t ; or, send him
back as High Commissioner. Because, we
have so maony posts for some of these
favourites, blue-eyed boys, so that they will
have some job till the end of their lives. So,
I will a~ain say : let him not be there so
long as he cont nues to have this kind of
double loyalty. Therefore I suggest that the
Government will come forth, making clear
the steps which it wants to take, giving a
clear pirof of its de'ermination to fight the
Nuxa'ites by taking the fi-st and most simple
steps of recalling Stkri Dhavan and giving
him some innocuous position, where we can
have the benefit of his dchightful comments
and wviews about the Constitution, the
judiciary and varitus other things, so that
we can enjoy his views and he can enjoy his
freedom

"MR DEPUTY-SPEAKER : There are
certain amendments to this Resolution. Are
they being moved ?

SHRI BIBHUT! MISHRA (Motihari):
1 beg to move : '

That in the resolution,—

(i) after “West Bengal' tnserf—
“resulting from unemployment, dispa-

rity, administrative ills and other social

evils™

(ii) add at the end— )
“and c;l_ll upon the Government to

chalk out a comprehensive plan for the

improvement of law and order situation

to restore the faith of the people™ (1)

‘e

SHRI LOBO PRABHU (Udipi) : I beg
to move : -
That in the resolution,—
add at the end -
“and recommends that the Governor

should be trensferred and the police
alerled to arrest konown Naxalites and

other offenders without delay™
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SHRI TRIDIB KUMAR CHAUDHURI
(Bnh-mpur) : 1 beg to move :
That in the resolution,—
add at the end—

vand therefore recommerds to the
President that immediate steps be taken
1o restore popular Government and hold-
ing of carly general  elections in the
State so that normal c nditicns coulo be
restored in the State under a respon-
sible Government directly elected by the

people” (3).
SHRI B. P. MANDAL (Madhipura) : I
beg to move :
That in the resolution,—
add at the end—

“inasmuch es  the neighbouring
States also are geiting affected” (4).

DR RAM SUBHAG SINGH (Buxar) :
The next Resolution in the agenda stands in
my name. It is an important ome. Iam
prepared 1o surrender a few minutes of our
party timc on this resolution so that my

resolution can be taken up.

SHRI BAL RAJ MADHOK (South-
Delhi) : 1 support Dr. Ram Subbag Siogh.
We should so arrange it that the next
Resolution can be introduced,

MR. DEPUTY-SPEAKER : Let this
debate continue and Jet us sce. If it con
somehow be managed. 1 shall be very happy.

st sitere A aga (fadten)
smeasd ®EIRA, 4§ WU AN AT
faga & fF o qaE AT AN qW
qfegy S ¥ GREIST & AR K 3@
dﬂqﬁfqmu’fcw-ahmﬁﬂﬂ Ei
@ # 1 dwr @ar g fe s@i-wat @@ A
el wor FgaT W1 W 8FEr WR
wfas AT gt |

ofeaw e & Ak ¥ @A AR ¥
ar 2 & oF fad ST wT N FAR
(qarfedy @ sET @ @ TR
s mA &@ o ofeew I, T2
aw AT AT NG 7 A9 § I,
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afew arg AR EMF ofcaw qme &7
fo o gart wr9F wrar & g feam
# 7gY aman 5 oftwgs qmre o faa oy
feafa % hr szl wwsar w1 GEwT
gy ¥ gE v 9w gara W
AT FT oz @ &7 I wFT FA Y
R dignog e @ fw
fra aw@ @ fogd &Y A7 = ¥ A99-
aafagi & agt ¥ S9-StaT ) v
x< faar @, #21 1 art wifr #) W #¢
foar g sk agi & @ik wfasa & at &
w fafaa &1 gl N =, W@ F
FTaFatEl, &gl & al, g I faer
W17 & qU Ao Staq ®£1 37 Fw A
wtg FY W@ § | A qWAT A19 qrf sy
Yagma g R o awm ot v - o
W afmw Fma & 3@ E@Fz 7Y Faa
aAamias, Fa9 wifas A Faq qer-
faw #g $T & 7 29 §, 3 o) o
g3 & ®9 ¥ 2@ s AT {5 fFw g5
ofeaw amE ¥ ¥Y W@ a@ § 9 @ /W
¥ sonaer 1Y AW AT E, A «w
¥y ¥ ux A feor qar T sEE £
g oF v ag fear @ fr gw wad
29 & wER amar g g g sl
& U UEA  WATEN, AT & Ha 9%
smaifid oF aaRe gAre W OH @,
afea g7 fager <Y agl & fow avg ofesw
ame ¥ Aqmedfadl 7 @fagw 1 qEtar
& g, yaraer 1 g & @ W gard
TNAT I AEFITE I@ F g wEw
A wfzd fx g @ waEw Fa}g 2
& g ®) ag WY WH wH g a@r
Tifgd

wig qfgww qmw & fad wix F
w AT, FAFAT A 9IMFT A A AW
#1 digT ga ¥ Al Ag @) W 9%
g or Arade § war &) 9w gu
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wrEew 1 gaAr, @E §@, I9 A
"raf gz ¥ar, &8 ag %% [T SR
9, o fam N wer @y wf @ wkw S
Wﬁ"t‘-‘rg#ggjﬂmg|qg_ia'h=r gav
g mar g, wger A N @ & WA 3
&Y g wrx 2 | ol AT oF w@a
& maT 3, 3zt A mmard F gr WK
HHETITT-g5T & g177 avg avg & WA
g & | Afww & Fgar v § e awt
T Ffen afcfeef & g s @ Fo9
% 39 gl A S atea AT § IEEY
913 ¥ are o, T 1Y qe o ofrew
are ¥ wonAfrs 4w o graw a2y €
oty Fmrey #) Frmaga gwar # 799 9
wrenfrar srEe ZTT aTeA ST AR
$ | 2w F7 23 i &w & O ¥ A
* P wrgT VY W gre ¥ ¥ Prar ¥
w7 oY @i @ ard ity 97 FW go
mAM A gr A2 onv & F3 ¢
frfz 3t fegr it an & g
F wre Y fem 2 fam & gwagi &
wE B ¥ aHEETH #7 Ad HT qH 0 H
@t wgar 2 fx 3R guart $1 IO
% & wex qfwre ¥ 1 gy A arfpy ar fs
Frat T Rgwy @ § F@ER A
Fufaa #7v3 W qag s gwr g & s
@t 93 urer aregarfedt # gra ¥ amaw
T oo a7t w e fafsn w@
@ A e ¥ W oW § o A,
ST #Y #E Ager 23 are sufdl &
g dore w5 & o9TE @@ 9%
T ITMNE ¢ ¥ & T grr
grasgTrmmr s @ § faai @
T qZ TRAT AT G &

#oft 977 & T ¥ 3 w347 A
wrzar, AT F @@ ¥ wEr Fga
s %

“guft g3, W% frew, Wi,
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wwiy” af ag @@ 71T # o fF
wz gl &, Afea oAy * 9% Ak # gy
T GRWE A v §, FAar g "E
argdY 2, #6937 IAF AR ¥ #g TA®
Tt @, aY qwg oy v @ fw gD AT
FT LG At § aodtgar & fqa #X0
*¢ a1t 75t tar gwn & fr SwaT & Wi
WFAT Q8T & | AYEAq & ATH 9T A A
Hrar & art ¥ fagwg fearwr | o wIw
AFT g% o ¥ AT & A WWHT IA
Fat & @mAr oA A g
st ¢ & waq mrzm afdfeafa A
Fifredds qar @ § sEd A IAE
wEN A arnar ? f5 zard W
WF 3 At ¥ gAfaI & arfs gw
A7 fat & To 9T @17 9% |

s afsan FmA § FA WX a-
grar £ 21 Amr 787 § A At T af
D1 FwgA Arzar g fF @@l aT ek
fr gy ¥ gorrfer g o€ 2, 3w gfams
wawatal #1 gard gf & fw ¥ fod
gfeareai @ @Y & gl § @ " w@r
2, ogr arw 9 o2 1} & U@ ofifeafs
T Fawar £ gifa, qftew qma # wife
IR 29 % gifys sl @7 hEw ¥ fow
oAU FET g war 1 ag AG & fF A
s EFF A & a=x e ¥ 3@ N
wify sggeqy # Ao & gra F 7 foay
I ® garw Ag @ o faa fowew
T & @A w1 €, wearrfw g9 A
W@ AR L A AW AN F@T
ge | ST ag g W @ af qfzom
T2 AFT

# foger faet sowan # dy are far
T, o qgt AFTR Y gt @, W @
afr & guear ¥ foger @ gdAl
faat wrmgral &1 gaeE s0 & fad
regafr e & weaw & gwew ey T,
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[+ sz &= avga)
FATH F AT, TEHG I} WA
fazry & faq o &A% #1 §WeA™
g 0 & faw, ga¥ gwa A1 Tar 5w
781 wemr faad ga smar M A AT
e s a5y | & gew @var § &
agi Y M7 GEFC A 7O WG § EraE )
gru wfsw afdfeafaai dar T & 1 A9
i afefeafir dar gf & ag Maf aEFTH
arz oY wfus qar g R 1 WA araf
gL ¥ Asaaifeqi #Y &5 @ fAafad
fagT 2XaT, I FT A% & A 6.1 GWT,
At @rg ac & ofeaw ama & ag feata
dar 7 @Y | 9 Aagadfual w1 Haue
ar ag wiw afeaw antg F gAAC TG
@ TAT 3, WA USHEA, WP W
fgrgeam & megT adx AT TW gATE
2dY 2 1 dar anar € 5 Rw ® gIwFar
dz1 7¥A & fay ag oF Swr &9 faq
nar & Tar @war @ fe Asewdfedr &
gmwa & @g g afeaw qma § afe-
fiafs ® ®1g & agd & &%, IEA
faafiaa ag #T aF AT & 3@ FT
s @E1aamagdiwd &
uw wan & afqafiag oftfufa dar @
W g afsgw @ & A7 qSeI
T 2w & wig wrl H, &t grET H ga
®Y g@r dAF &/ g W w1 Y|r o§a
w e oo vear @ fomd gv =
qf:feafadt #1 gor 57T g5y & A1 2g
g s & fag aga T @aw

qfssw drg & wAT FIgE-Awa
A SAST g AT g 4w wnaw ad
&l a1 fafesa 3 & fF 21 9 vg-
ofa araT @<y I0 § SwvAT FTU ARy
AT agl &Y @taar A A glagd anand
g a=z1dt A, 3w o, Agi &1 foar &,
o gifs Y, SAeY diF @ ¥ &
fear s wifgg ) afgT gy 7 w@r
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trafmmag @ & f& ww A
7Y, fomeY ag @atr #gge & wr &, v
Fmar § fF gasr wfyor g8 ¥ &, -
1Y TaAHz ¥ I9FY greqr g O W
2\ oz A7) fasary ar fF dde T
9z, &Y qfefeafa @am @Y x4y
¥ ¥ agy qrwd faenlt, &fea sai-sai
&7 Y FENIE F1 oA gIAaE
qrfeqt 3 Istr g= frar, 7z &1 amd
sai-suf w9 gl T qfyqw ma § &Y
U qcy § IFT Qraar cgar wav ) afz-
um gg gwr f5 aw afsaw qme &
T AAT HEATAT AT FIA A0q Ay
0% W @ aFE g e 5 "1
gHar 1 7 @ @ wg g g ar
gea A @4 wmE g dafA ar
ary & atdw o) az fafa 2 5 wa-
fifaw gfez § nd sz # qorfafaw
ofsgm U & yEeHA T aAr A )
qfsmy Fme & waAfa w1 ogmalsa
F7ar agd wfe7 § ) wAar weara gy
¥ | AT FY A wAQEr A & v w1
#t aTE qraT ¥ g7 a4t § 9 faw
T Fte v =fgr ) _

gur og @ 5 oftmw Fmra # awTQ)
T TG &, FIEEH ST P W@ &, FN-
@l & oYt gt ey F1 FA T4 gav
a1 ggFaa F areaw ¥ Y A AR
DG A AE fasw @ § 9@ %%
&Y greT W wotfaa faeer <@ §, s
1 F 7gf fear o wF, IO @ G
¢, wraifns srEm™ a2 93 @ E @
df ug sY @Y @ g ) wwfads a@
Fgam § @1 Awgd ¥ uFAr &1 oqraAr
AT T T A §, Ag WOw * 9% @
gowa @ & ofisw dae #F
FIT QYT smaeqr A A ofefeafa @ ag
#rar & a1gT 9fw 7€ ¢ 1 afy gwdA @ny
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@Y 99 = agh wearar @y fAfwa w
¥ qewadfodl ¥ @Y woeFany 9fe-
feafa a1 @Y el ate feggearm AN
fagzary 7Y feafy & a1 @ ) afews &
© qY 77  fr fagaarn #r feafs ar ol
& | gfs g gAFT TEIH T FT I A A
Y ArgreY &, ag Y wwe Fag fag &
fadr oft @7 qa1 X W@ 2193 WF
w29 § |aw qar A8 FT W & F4a-
Fi1T AR 2w § @aw dar L Q@R
amA F AT AT & A gW amd@ &Y
giad & fag Jax agf ¢ fF ofsaw
U F1 tEd wIgdl GUIFATATE § )
3 fafraa =q ¥ araar g f5 afaw g
7Y smar aga JqAE FAar ) ag F;
oaw mraHt AEF WIAT AW W WE
$)arr 2y FfagIed FAd @ ¢
w) 27 A vgAr st qedl gEar 5y
qoy v F7 afsTw & A gRa W &
iger frar g afed @ s e
o afs=w Fard F wead guig FAaT,
far meay adia w7471 AL aed wIT
ifeq swar AT § S0 g 0T I
& Fraw wrdfea wgwa #T @ 2 AEE
Fr1 far e g1 1§ § "k wgd ﬂ"ﬁ” 7AFT
flara Ty gl g IF WF T
a5\ gEw gw TR Ay W@
7

F7 F FHA Jaw I FEEEr TG
fi. agt ox wearafy qag giara g 4
Teefd MET F4 IF wAQT @ W I
% 7 99a1 @ | wEwqiqat  F oafa-
fafudl & wRQ ga w93 99 F HIEA-
guqm # fafg & =& faar g, €48%
Ft afefrafy & zrer fzar § s Y o
AMF gH AEEIT WA FX @ & Tq
gHR S9ET F e § A @AaE
W1 &) atg & 1 FETR 3W F gevaA Wi
g ¥ qaeT 1 qogd A7 K A«
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ST T G gAY e &, 9aH qftaw
I I AFAICEY [AHE T HYARAT
%1 frgfy e #<F grt faw oF fax
&% dar w1 fzar & AT AT 99 #T 43
& g Eaw fag v amr g1

Taqr 7Y qeqrafa qArT Foang
1wt g 1 afew & gwar g (6 mrw
afeaw Jma 1 A aweary § 34 9C g
Fg TPHIEAT & AT & @A
I% TEAAF 9T GHG FAAT 2T | FA-
AT A1F 2T #7 3T 79 091 & | FAFAT
F areT AT AT FAST TIAT A @ FC
F aY oY FaFT FY ST T Fr NRF
A% &A1 A% 1 37 AY wwwrd gz &
&1 g e, ggedr wl g )Y 91 6
A, AIH A ATE F g AAT ZHT
fzard 2ar ) eqveeT &Y zfer ¥ aqr g2
mift zfezm ¥ FwFar arw wwomEA
TaEaT FY AV q% @r ¥ 1 A qed F9-
Far & fag faaar afns a7 w@lax
fear wrg, &= gvar ) afyw F=aa o
FlEIT TR & S0 Af T wdr
wIFTC FIA & WIY-ATT ZH 2@AT AT

fs FoFor SRR 9ffgw aod & WA

FYT 1T swaeqr foe & warfas @
F177 sqgeqr #4ifgq 741 "ay a@y
Ty 1 Uafas Tei awgr  safeEa
qifzal &1 ®oAr w9Er Sy ghar g,
Y SEFIT QAm 8, IqT FF) At ag A
2\ gt gw & FIFT AT sqTEAT K AH
HTAW FTAT 2 41T 4 Y aena gy aFar
AT FT ER AT H meT 7N 9T |
iy ofcfeafant asgmafazt 3 qar ﬂ"lﬂ
¢ Wi fra% gw uadifas aca1 &1 gq
W 2, g5 uaHIfas a@ W ATEATEY
ardtaq & &Y a9 W FIAr g £,
ga aadfas - a@l F1 g9 AFEETGr
AT F FATR ®F T 97 ¥ FALH
afz fax @ 2, gud faq @ 8, <@
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[t siiFR a1 agar]
Wt ¥ewT ) @ 8 & usHifas
@Y & Frem gy oftwm anw S
wifgerdt 3w Y &7 @ wiw F @
71 afew X @& wrw # e gw A
& fear &Y art 3w 7 wowwar 31 fegfa
7 JrEn W1 Iay W A I9E ¥
w3 suy fag a&Y v

ot arg qr§ ot # wrEAHl ¥ &
wT ggRfa gwE @ Y TZ FEAT
wea g i sror i wearafe qAma &
ar 7 g, 9ffww se &1 Sama faa|w
mar §, s § fasr A areqr mew @
Wit 3, someea w13 B ¥ wirss F frdt
# faar 78 & 1 9w 8, W€ gea-
TeqT &, T9ET W 9 oftaw e &
Tt 8 N w1 ¥ mgE FQ@
AT i s garer Wi AT A R,
T 2|y aren w1 A R, &W Fwwew
awr #1 A 3 fam fafaeh ok
qfere & T 93 HI19 AEA FT 9ET §
g M u FoEE ag 9 @ 2 &
AT ¢ agt wifs, w9 A sqaedr
% gefefs grasgwar 2 gT FAw 9T
W g A wEar S owar A @
& fag z saw enfaa w7 T

st fagfe fas: gw s Az €
X ? ZWTI WrEATHY ¥ & WG &)
£ i v )

e

DR." RANEN SEN (Barasat): 50
minutes have beenftaken bv two speakers,
MNow this is a very important resolution.
Maoy of us want 10 speak,

SHRI1 SHRI CHAND GOYAL (Chandi-
#arh) : This rationing of time should have
been adopted from the very beginning.
Otherwise other Mcmbers may have a cause
of complaint of discrimination.

Samgsien

MR. DEPUTY-SPEAKER : I will be
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the happiest person if all Members co-
operate in rationing time and keeping to
their time. You know as much as I do
because you also sit in this Chair very often.
If all keep to the time, 1 will be very
happy.

SHRI R. D. BHANDARE (Bombay
Central) : More time may be given to this
resolution.

SOME HON. MEMBERS : Why ?

SHRI R, D. BHANDARE : The Mover
has taken nearly one hour. The other day
he took 15 minutes ; today he bas taken
35 minutes,

SHRI NATH PAI : You may calculate ;
1 have not taken one hour.

SHRI R D. BHANDARE : More time
may be given to this Resolution.

SHRI B. P. MANDAL : [ have given
notice of an amendment, 1 should be given
opportunity to speak on my amendment.

SHRI NATH PAI : 1 accept Shri

Mandal's amendment.

MR. DEPUTY-SPEAKER
Mritunjaya Prasad.

o gegwm ware (wgroEw) o &
awrat § e s I g fer e
afs g7 & o ¥ wer gwr g
gt g qe @ AT & AW Aw
1§ EF ®Tw A IoT AHA g IA A
fir geat afcfeafs ¥ ag U@ s afE-
fa 1 8 | & aTey & At amal A AR
% qow @ fewmAT W | ATGETE
& ¥ aga & o ¥ aga @ A AT
amy @ § 1 FE AgUR K grawawar
A8 & 1 fot ot ¥ a7 TAA WEgEw W E
f o & ) oF gt B @ dgar §
[ FrEry §Y gag & |

MR AN Q@@L W G W
3, qud Oy TIvw T 8, wawa wr 7
TEFT WANE A ATqTE o ¥ agw W=

Shri
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€7 ¥ @gnwmr & 5 ag Sifa@l &
gaw &, A%y §ar %1 gge qfed wrg
¢ aagdfog} ol Ak andEl & €9
¥ fggear & gk fag dArd 3T &
ferg | sfs 1962 % 94 2@ faar §
5 gz w7 # 3o Ay AG QAT @, 99
fegeit ws @ @ § wwfec g
q1ET QE) suaeqr 40 fs 9 AT &
fag zard aTwrz g M A FES,
ATFIT & Y § amarg qF J0F, JAT 490
Fa1 & oy 91w 6T, $9, WE q AH
Y FF 30 9F WG, wEw, T Jq1 G
WIAWF GO a9 A FAwCEE TR
& T, g% ww F gEAT A A, S
& WAl # @y § Maf §7 7 0T FAIK
AW A FAFT FTH AT | W
|IFIT gAY s g1 at §, IwH @A
FEa ad W & fr g 38 A1 F=E
% 2% | 7g A9-QF FTI@§ | W T
AFEIE F) 9F ST WL IEH AIA-H1G TG
At srar 2 fzar f& Naxalites hit back ;
buses burnt ; So many killed ; and so on.
A Interruprion) & A & wifigl,
guaT) awr Iad 341 A qare, IAE Y
@y aiE) ¥ s, 3% ATq 9T qarg |
¥ 7w I § & oF wwc won ! 5.3
3Ia% awasl & faar £ w9 w9 ?
AR Y oEw@ A & TE WA A
o9 wEarT §, wad qezd § g e
Fgr § fager & feggeam s A @@
@E:

At its secret session it has renewed
its pledge to held fast to the Maoist line
forge unity with the Communist Party
of China, accelerate the process of
guerilla struggles and build up a strong
Peopl s Liberation Army.

faate ol #ar & ? feelt Y gear %%
& 9o, frdt &t wowd T @, g faat-
%A qiHl & | TRF AR WA
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It approved with minor modifications
the party’s programme to create innume-
rable points of guerilla struggle in the
vast country-side wih the object of
creating Red bas.s through the anaihila-
tion uf class enemics and overwheiming
the furces of suppression.

ag Y WIIEY 83 1T FY ArE A
& | BITET AIGHY TR I T2y F1ar §
FIfeq 26 gUlmT gE g few 4z 2 ag
FAAXNERT T § A 2 faregra
AFAAZ ¥ wreew frar & 9 aseare
AT FA X TTA? T 7 0
wE ¥ aifafar & @ @ wro
qRI G m&wwfﬁawi&a‘m@'
& | Feara 5% ra &1 anmw, fr srgfyes
S aré o arve X 1 77 fara
iﬁT‘I‘;'f fedt & @it 2. I IgT v
w1 | Fgr v g afafat fady & ot
WITH gET, IWA AT o dto qHo &
AT G fEar aar 4 g 33 &, g9
fFam aar & Fvaag ge zar gafaq
W g 7 5 @H 175 o o qro
At aga a9 A g A o wy
a4 qafer dro do To & TgT
T @1 AT aET ¥ gE 71 fog qx
¥ ag 1T AT Y G 1 Qar g1 et §
8T &1 g F fawrd w1 st gy
DM RAHA N g7 ¥ 2w F
AT AT AT qd A & it adifaar
QT I AAHT F AT T FHT Ay
99§ & 1 3@ W OF G qrFf &
AN qAT-AT Y AX £ 1 agy e o
arfe 5 &o do (qao) Y ow fr
srafrrz qd¥ # @, AfwT O 7 ¥ guw-
v @ | faw ag & 7 G}t ww
AT IR, IW A do @0 yro gk
dle dlo (que) @%@ § ok gw gwd
F1 a1 H1E 2 E ) 9T fo @Yo (qwe)
W dlo o (Tro uwe) wwE ¥ ay
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[t gedwg sanz)

wE Afea ge H die die (nme) T
g3y ggr oy ag warar fx fax gad
arzfaat g3 g, &4 W7 ymad
Fivg gfaa stesr afy & graw 9q
w® Y, faa¥% ¥ gg Nt wor@q & |ar A
@ gFr 41, 38y gAF faAre gwed
ez fad, 39 ¥ =ve fear o I &
far qfgs = Fems =2 ®T faar
wE wAl @ 7§ fF dar ww Saara
W T g 71 " fw anfid @ar gar
wgi W 7 )

16.00 brs.

¥ 1Y °F g1 waqq o 7, foam
] % § ot @7 F0 o Friar TrEar
girmgzdsma o2 3 =S¥ EfF
qMA F TAAT WIITATT FT Y (w PRy
# gart fadiw 9 &7 &7 @z aq
g 1 gg arg af ¥, &1 fF ;i o @YEw
wg a1 & fr A ARy e A A
R Fw gaw) 97 wgAI &1 =g
FAF AW T 2 AfEw 2T F oAy
¥ T Y A avd wAY 92, FdifE
anfa Statw 9 at agw A faar m
|HAT & WX §0 @I F 9o SRy
W} fagemaa ft arfag &7 frar g
se g Sfza wAgmr &, A7 Fama A
gfewa § ox W fzq qar 4@ darg,
wafs @its wrdlz, anarsh, @, =,
wrat, fast, gfaat §1 are-wie, @
& A, T a7 FT 4T AG GTATH
gt

T 1 & fad, ¥ w R[I FEw
w7 & fod, dar o wifgd 1 9% & A
# 5w qEw F Fgr war §

““The Relief and Rehabilitation Minis-
ter, Mr. Niranjan Sen Gupta, CPI M
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was able to come to the Assembly i
Julv, 1967 with a supplementary Demand
of Rs. 3.54 crores . ".

I T9g ¥ TF St gar fEar ?

“Out of the balance of over Rs. 4.50
crores, as much as Rs | crore was on
account of loans written off and the
rest wis to be for miscellancous
expenses "

= frawfrog oemafas & at & 1
STAFTd F8Y 1 92 74 aquar war d
f+ fraafane naagfass #9517 & §
itz ag sTar fra awg @ frar aam ?
g% fan oF AN gard wf ¥ TAA
FETTATE ¢
“A glance at the composition of the
Co nmittee is revealing  Apart from the
Jownt Secictary of the Relief and Reha-
bilitation Department who functions as
Member-se:rerary, the other three Mem-
bers are Mr. Samar Mukerjee CP 1 M,
labour leader, Mr. Gopal Banerjee,
C P I M, trade union leader and Dr. S.

Sen, CP I M sympathiser and statisti-
cian.™

- sfiay wret \yAn (Fard w1 ¢
+ft THo Ao A ?

Wt gedww s g | THe
ue gAsl g | gt qg 3@ frafa aF
mwega g wit 3F gwm fafs a%
agaq & g9 f2q A0 1 Fd) I @A
aa A

24 garg, 1967 Ft §T A1 7 T[gA
@t gl AET qoT gEe ¥ £ & "
gAFY qref Ay qrAl F AMA T G R
W gEaEs T wgr TR

*An estimated revenue of Rs. 2 crures
collected by Leftist parties is from one
lakh acres of surplus land which have
vested in the State but which the
Government has not been able to

take possession of over the past 15
years,”
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¥ Y 0% =1 fgmma qay § 1 fagar N
T gAT i?i g9 H1% gWT EWI g"aﬁ"f
vYer Wt T | AfFq 9g Uedr g e
AT T FT ! GATEF T F G w1
graT ¢ ? fogt @ # SEsr @rwew
Qo arfo #o o 3t ifewr gh IaF
T ¥ Reaa fagm ¥ :

“West Bengal Congress delegates to
the Al C C .R) session at Dethi distri-
buted a memorandum among the
members of the AICC in which they
regretied 1hat while the central leaders
had made speeches cendemning the RSS
and Jana Sangh activities, they failed to
come out strongly against the activities
cf the CPI M and Naxalites who had
kill:d Congressmen in West Bengal.
Shri B. C. Nahar, T. K. Ghosh and
K. K. Shukla held the view that the
difference between the CP I M and the
Naxalites more anparent than real. It
was only in the method and timing and
not over the objective.”

qroEt g F qrdf ¥ I Ho dro
mife w¥T fo dlo (Tme) ¥ el @A
&1 aXfae & &Y oY qarar & fF @@
gt 317 ¥ faw ag dlo qlo mrie &
91 et foxd) & 1 9ad @Yo dio wrfe
F1 dte qre (ume) ¥ Fg sarer 2 faam,
foa® sy ag anft av sa@r a9 2
W R afFw ag dro dre (Two) M
Hgee AZY FT 4%, gafaw de dre
(Tae) 3ad araw & aR @I
(w@amia) ..g9 I} ¥ gaar & wgar
qEar §: “eope: mEan afg: dAEn
VIR WAL AAIETII:  FYET
fawfa ada® 1" gaa) agam & 9
Y wrAEEaAr §, ;ifs & A7 F51, @
o Ao, o dto (qHo) @uT e dre
(ugo Ue), M 0F & ®7 § Fwar § |
AYew 2, g fed am w1 (wmw-
w1)

e & o feafa §, Sy nasiie

AR orfgx get &1 F qgar o wg
%1 § WK wrer -t #gar g fs war dma
# {fy¥zg ww ¢ a1 AREATRE €W § o7
Megyomacea ) A @
IR FFgaraard | gz ImA AW
TR F &7 §, W a7 Frw F qrEq
T 8, Y I gaoff graadt s
) Wil aqATT § FAFAT AT I¥, AX
fis &fa7 & aWA & @ ARAr AR 0,
qaufy T ®ro aar ? ogEd @R §
W g T 8 frgr ? g wdtaa &
FATAT A AL | IAA ArFT Al @ R
ag Tagl A W @ ogear X oawd )
afsa & wrar § fe Yar @t gar, €
T ) W gwrR Ay & aus
g%t § | wiae & gay fod of *g
gt § {5 ag @vgr qragm @ 1 Afew
ag AN FF FC AT L, IAE AR H 43
war F40 7 2z A IR, gAAr WX AR
e wY guTAr &)

ag ara ez § f agt 9T gfae wY
qar & ot & fF wa wre Q@ qE
&0, sere w7 e & a5 Ferd w7,
A @ gw A owEd, & oaws ar
ofee arr frer avg & @@ @R ¥ gow
A@?IA 2T g% 5 Qo gfm ax
nfaar qaft § a0 &F oy § Afer
#Egg aff s arar 1 YA gea A
ft ger & faars ag fasaa dr §
fe ag dto st dto &Y wqY Fra ¥
Wwgr I Hawr & v feramw
SWEI A I8 T F oawwATE
afieT ag war O ? 97¢ 73 &9 fod
FA-gA F1 7 W, @ few g wdar
w4, feE qC dnra §1 Gid ! oagi ax
wew gfaw ® graa & At F qEar #
faar & :

‘Naxilites threaten dire penaities

agaiost policemen who come in their way.”
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[ g qaz]
T ATE 8 amdEE gfqs W s
T @ & Wi gEd A W AR A
gfee =Y swFr w gwa s Rar g1 @@
oY aft e o Ag gfew & Oy der
AT q¥ ¢ §—gyg A &Y gw s
foag 1 anfaz fow g an qed § ag
A greeft 8, Ry g, atdhard g
% | 7 W A) frelt famr B oA 2 2
i ram A gald fs oo
FAEAT ¥ A &t owe )@ & fai
@ freooet &1 @1 serr 8, o
faq @zt & Y€ aren A A @
& 1 3 oft F & 5 AT Y€ A
T W, A qaT a3 THE WA €W
fa? gX & IA%1 AT ghgaT @ asar
2, ar® orwT tEr s gfeew @)

et feafer i ag aTER 1 w30 7
Mgedisgdfed ad § 105 A
xewEE @Y § s guy fag oy @m
fear i < &, anfs ¥ arge dfaw arr-
A &1 ot Avef g § e gt
1 1 Maf e @ w91 aafan 8@
AN T WA A §O% qF T HZ
AR qIF wqifE A9 dEOTAr @ W
it dlar IA NEr wX W J2Tg
X | wft faag 7Y fear i sqar &3ar
g7 wa a9 Fg @ § & 977 A% W
xa1 afedar ) wigh ok AT §7 @
&l €1 & ? oF AN 9T FIA B
WA ¥T ¢ fo ag wT AW AT
gl | gEa Sawrw § avar 91 5 oW
FAGT & qUF qI3) JAaT & T 49
ATEYW AG | AAAT & I A4 HY
wifre 3 g geslt &1 I K @
zifa adt @ urw aw Gt A g ar
feeit gea et Y ag s gu—wrdt
et A, wrEl qE AN ari A

AUGUST 21, 1970
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g&q Wt g, g @l ¢ o) g gd
qeft GAT SENHT T AT A WIT FaATer A
WIGFT TST 7 AT | I HITH FAQA
sragam MW & 1969 & A
A FAFCIE | AfeT 70 ¥ g ¥
ag arFa agr W A A wredr &his
ag @ o @ A &1 Wk e TR
fara & 37 S ¥ S f oY oF atw
a1 & gy fagar @F & aifga w=@
R am Ay Ay NI
% &g g 9z @7 Y& g AMA A T
®E ¥ U0 UHo dto & Hrav &1 HIT
FT | UL U0 UHo Gro qra Al FUET
7Y gre fRam @ st ga gR qur g
feag gg amw @ &1 g at dto dro
A FYT 91 ? S gANV A Q1 | GR W
qIy ¥ WA F & F WO FE
HATEIAFT FUEIIFTAT g1 g7 & ay
Fmre § g @ o oAy A Ay fagar 2
armsil % a1 & 4Y 7 gfrar § 3@
qer g W N7 & 3ad faw swgm
HwAfrFIsad saggl
e qmE fag frgearT g 7 1 0
feafy wiay gar & § 1 g7 N fGgeart
segfae g § f& e

Real communism Is an international
movement. Fg & Fzar § fr 7 @Y =
ATHY ®) GOHT £ 7 WAT €9 g 6
aawl § %410 qg Q41 g5 T ¥ dfgqen
g 3u¥ X prrAafaT #1 e w @
2 7 &9 Iy -1 qqIEET gU oA A
df qrer S-A9AAEEE g AfFr W
sy arzfmny Y ety T2 @ L
FLRIMFTWE 43 71 @
ma<r & i s Feast wro sar wfgiar ?
quT gardt 3fg ¥ ag arq faswr wa fs
w89 s § WR fggrm oF g
fggear & fag ik ag war gan
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fea & frver o1d &Y mia frg & adw
A3 | &Y W 77 wAy 431 @AW L
o\ ga¥ aer sfeargomA @ 9@ &1
Ay arfelr | ag T gAw o @ andl
f& faayr fast &1 rE aqFrT 78 §
awwFW gma & F0 fE oamar g ?
wwerary ¥ s & afafeqm ww o
qr f§agi o & vie feegats #
HITT 74T ; #FF FTAAC T q0@ a1 g
€ ) qrg q o ¥ gE F1 faw fear fF
qgT FAF WIT IIET MFT I A A g
wpmt fir ooz g o srwe & o1 dRar
Fag @ fear & waT 99 § wm 9w
5 &Y g war fzar )

“Naxalites entered the Arbind School,
poured petrol on the wooden pillars, on
the books and official documeots, and
the entire school was burnt down.”

fasra 2 ara & 77 qfgy | fasriw
g AT AT AT A A TWATA R
frsga st @E 5 3gr #um@ &9,
7IIE) G, GFIFIL GA, WfF IT WY-
I H Y I Ay g 7 5 fewr
avg & et facfafer qgfa & #Y s
2 R @ was ¥ fan ¥ Aifew a3
WE 1Ay g 5 o W
wfga & @Y wFg a3 &7 ffay ANy
T AZY a1 % uF &) a@ FFOw )

Either goverp or get out. There is no
other way, ’

st gro Are faard  (mMrarEww) :
Iareaw Y, #f Arq qrf oY ¥ eew # a
s 3 & wigfan ¢ wF) fzzez @
few wfe amifan a2 o= 27 & 1)
Fwugar a1 ¥y dafos fagda s
@ frowai At grma g€ ) W H
TG 1T § Y UF mroAww ¥ gwwy
gtz 78 oo g ) e qmw F
w8 7T @ 4 A vw arw g for
& et A & sfafen awt oed

iga M gEd oy 7@ & sasr A
sfafrar agi weat &1 a@ & A F@
& IR Wt gady amgl g 9Edr 8 1 "R
Wt @wy  gw w<a § gawr @ sfafear
qedt & 1 TaA A FTT A3 go § aw AW
& ik gy JTFT gATT U E T &)
gw ami # ®1§ S srewsan gar g,
#1§ feniz @y &, ardx feegz 1 7amq
AT g ar FAI q2AR FT qAA wrar
8, #d @ AV T WAW WEr g
& 3% fowiz ) agd=w & arg gw Aqq
W & 7@ faurarew ¥ &\ @re
gy At agt I A< Farr Oy § 1 wE
AR e fEm Qar o agi
A% & ardft § AR w6 wifow
agi W &Y arpit 1 wE At far @, W
#N qraew FY GoAT 9% § 1 & qw
TF T1qA~ 1 I@EATW N §F ¢ AR
T vy ¢ fs e A ammw ¥ Y
aq @ & ) few ark AT F 9g wa @
2 1o gAR dag  afe N g W
& faers Awar § o 3aN mIe I
F@ § 1+ vk fafrex fwar § &t gaw
T 7 faar orar 1 afe e e
AT WgAT § @Y IEw W QA
g faar wmar

Nt owdvex faw (FQT) @ FTETY
fear ol smar 7 fgar A1 9z o

Afad

ot gro Ao fawrdt: ¥ fawdey
o orar § 6 aTeTd fgar s Q@
2 g, st &Y fgar wr @t & oW
Za% ey ar g7 ey aand )

& |art 2w ¥ fgar w1 T @
W7 ’

st ave arf - §Tt AW ¥ qmOE
X
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ot gTo ATo ﬁvm’twa’taif&
@ 9w A § @ &1 sfafafeer oo
F@T & | 9 F7ar 7 WEAr @ IE Fr
sfafafo wwr war &1 oo gAT @
fs fger Az fg wadde fgw ¥ foord
@ FAT I AT AT, FAT A
afed &t & w0 T
+¥ qrERwT 1 Do qE DA g
AT WY FuT ¥ T8 avE qr
wAME ¥ ggANrag 3§ @
fagwg war fs s &g A god
sz At wu g1 d@afag den afs
F A AT ATFT WIOET  qUGATT
AR T A W S wmard A fasaar
ag w fasdr o @ W ot W
9T qEaT & AT gf@TOX qEar g

wt @o Ale qmul (FMYY) : WITH
& a3 w1 ey fFamr 999 @ H @
gh |

&t gvo At fardt : wEifs  wrawy
anal &Y & vy wr g wefag awa @A
T . 9w A Sgd 1 A o Egw X
o fawdgay fwar, gz oy fvar fs agr ot
T @R,

it ma orf : FF 97 F www I
el &) 43 woom Y g, 49 e
g :

st glo AT0 fAaY : A% g WOA
sy qad § 5 feofa w @ow 3
Moy dwza W pu w@ g fe wet e
TN @ § oY AT O AF F
gared ag T U E—T & FTEU HEA
fett &1 Afew w61y A el W 3w
M— qg AT GG J W 6T QT
&1 wra St & fasw qgi g% AP
(gamede w2 naddz) aard, W ¥ =@l
T e frar, g% avaw ¥ w9 §g
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A FFATAT | WTY WA A2 AW § R
M FY qduTy frafs oF faw ® Gar
Am—a e fea ¥ dar adi gf ?,
ag aut ¥ =+t ar @y §...

oft arq a1 : w1q & 22 a5l F wew
¥ GAeeq qaT AL |

s} 10 q10  fRardt : 22 a6l aw
afeqs 1 wsa a1, qgi wfafama w@=-
Hz o) | W & W19 A gEve wET @
ML A UF Fed Agr &l AFa 9,
Yz & & gg %y A AfaT 5=
% ufag @@ 7 &) gaar Wy € WK
T FZA 21T AR § |

& wg @ w1 f5 Tam # o feafa
der ok @ o un fom 3 der N g
¢, aga g &, €9 W @ g A
ag<t & 1 oA war grar @1 ? Tg¥ ufR
rf wrwa gar, 9 fgar g€ W
gfe ¥ gy saredt MY Y gW @ AW
FIEEFTFLUT AR F 198 7E FET
fr &Yl & quy aEaE F, g 9AN
el A AT NERE f—rm & ararfaw
g fe. ofew fesRams @@, anfeest
aorga g, ag Ag g waar
grg wat W W@ WK gfaw s ERe
agar @ | g T F WA, 9@ gAw
ot § &2 fFar Sdm, 53 gId
qetiew 1 @ &1 &7 fFar qar g,
ar gy arar & s #8) saad o &Y @
), affa fom a@ & F+37 faar wman
g, Sa¥ SAwr savedl ® @ FeIw Ag
w3, afew ard gfew BN ) w7 AR
g, & gawr wan adar fawsar 2 3 oA
e # ANETESE @ SrE—gg @A
WA N g™ & faw sv @ #T
@ & ? wrT ¥ar )T/ Ager dag AR
R E fred 7w dmRarsem g2
gy ¥ AG W WATW AT MR E, IT W
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T FA & fag g a1 T famer @
#? @y o 3 € dmr gwia foan
tar w1, foed agi feafa 7 gz g
firfefasn aa 33 2.,

st firr mrmom  (asY) 9w @
¥g qarEd |

st gro Are famrd : Aty F wEW
# agf i

AT F TAFTA 2 g—Iy
glarama ¥y a1 fage ® &1—
fra awg & Tews g1 & 7 o ol ¢
waTred 2, 98 gfan-g9 #Y How7 X
T & WX 10 wrzet agh §3 FT A@n
Az AW E AN A Qf|w § wor A
g, s ® argw @em f 10-20 e
W AT FAH AL W H)

st o faw : mOEr e @
& gw &

st gro aro fardd : gwmr @ g,
dfr g T X @ gt &) gt o

feafs §—wmad sgrfs agi g9 A&

¥ 7t &h, ar @ 47 ? oF Afan g9
# Qe oFEe A @, A-oF faardl HF
& 99 20 wreY agr sndR waer FT Ay
g aY f5e a1z #17 o | VA # e
@ g ¥ feafy Gar £ st & 29-
B 9 T qwar | @ A e @
f& gmmw % feafe w1 aga aua |, o
sigusy e § afew w7 9
T F@ER ¥ 219 ¥ amaA § a 0T
ATF Y T A0 A0fgT, §F 9 T
Wl A9 FE@r Tfgd | daw axé
wea fawa ¥F[ 7 oFTw a9 TN
uTeEY AT @ fR w4 A wE et
@ T, F19 G AR Fi @, oy
Tz w1 rRA HF F AN GF ) 9T A9

F Wgt A% ¥ 32l § qraT F AL 70
qr <F &, AT ¥ qEAE #OAF A
ey 48t } @ &, wwfaw smasy &rar
wifgy fF @gf 9T #Y7 ¥ ofdw fer
WA | QAT A F agd ¥ a@dAl w5
I Arqarg St 7 fagr, AAT TEAAEE
sl @ 5 A g9 S g s d, A
arF &, a Iawr qgt @A Sfem agE
3.

»} fra O@W : qF AT T AFA
A ara 1 g, 7O amwH |y W

sit gro ave faardt : gfewa gz 2
a%T wr q@ At & ¥z avar §, ¥fwq
A% femrr & qar adl /a1 )

A e mTam o ww o @Rw H oAr
%)

At gt aro famdl : ¥ vz wr v
fr oY aqm W@l @ & SAwr sfow
gl ¥ 9r@ Wi §, WAT AT o
agl tdar @, W ag ¥ § 9w 9
F, d W & ET 7 AAT @ 9 §qw
2 ¥ &), w1 T I g A} naET @
g g, Ut 7 Ay g AT oEdd-
=T g AT gi—3ag a7 ga A g, Afe
@ Ay s2w F wgi i feafr qgy A
fandt g% ¢, gt TF A 7 @Ar A
#t &% Adf g1 awar | W I W=
¥A 5F IRCAY § @Y WY IAG  qHAT
aifgy | uF aa gaw  Sifag—ae
ZaT WY Tg &1 wfeFrd, aIAC ;T
9% A9 § FAT 9% g—9TT IA € 9T
1% TEAEr IF4Y &, aw fome Ay F Ay
#1 0% @Ar giiwe g sar g—zafay
Zq qT weAtTar & A wnfgdy

sagaafaat &1 Y arHr mraew B,
IO~ A AFEEATE E AAT P, 34N
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[%ﬂ’ gTo ATe fﬂ?l‘ﬂ']
arq wEtage eiize it faw a7y §
o¥x fasr & Al 12 &, aies gawr wEn-
g frar rar § fowd qsgeafal
W A I AF | FF {AA I OATE
AIAA THH Aol $G AG FL a9,
sar araqrg §F 7 FFP—o THe Go,
uge THe G WX @A qfedlFa
QT gAY dAR @ AE A ¥ S
I TEI FT FFA | MI IAF  IRL
wEee udiew g wQ E W@
Mas dar @ & & wAar qgar g 5
W REIae udAlied § da sT &
fa¥ wrad #Y7 a1 War afeqare fear
gleafay A sgarwgar g fv g we
¥ udiien wt 9 s ¥ afz g9
Sy ot g Wy, A gH g Faswe
wrfgy, a2t 9X &1 T HET Fgw  w@A
¥ % s=a ¥ weq wew oy Wifgd

fad TIa—wig 1 TFAEe #
fafreet g—tar mraar$ ot 7 fasma
* §—uw fafaeer g wedz Bar g
SR qEU §g ®edz @ o-qg TG
g arfgd 1 § 78 agaar 5 o

fafreer #1 agi gz @@= Y o v
wET 9.

«Y i oA - ag @ kA F

ot gre Ao famdY : M€ ot N
ANz FY @ qeddT orfedr §, @R
faais fedr o fafreee &1 ez 33
&1 afeqare 74f § ) g ag AT TIEA
gAY IR Im gy H gE €T Tz
gt wifed 1 & Trgr g 5 39 q@ aam
fear @md, wadiz ¥ avr fya-fae w2e-
¥z fanr 3, @z W o4 P A
Fai ) g aw mawA 5 @iz A
2 ¥ gurd wurEeE v @ S §,
aa Al &) W TEEw a@dl TEé )
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o #fadz § gw F qg sfaw, S
df gifesl g, S F ark dFarar g
fafqrex w2z § sl o amgw
gt fafaeey &a 2 awd €

T aTa—F TH AT T AG AT
fm qatie afg <13 N 9@ AFATRX W
ar 7 awdr | § fafem o # @0
2 fF frad & 7= &9 ¥ wEsad WA
wEiz FT ¥, ITF GARIT FT AGAAC
F qar @ AT 91 qg FgAr 5 9
APAAR qFE A AT @ 23—/ WA
¥ for da A g1 W9 ITH [W
&Ya #Y arg w¢ wgr ¥ fagax fawear
2 IO a7g FT | IHT feqN 9 AW
A aEr e, SH 0T fagw I §...HR
fazs ama €...

ot fare Ao e AR
g

&Y gro ATo foammr: 1942 ¥ W
faad qF (AS@a 4, TIAHE N qaT €9
arar a1, sia f5 @l 97ar ag wgd @
f& g% qar 7 af, af Wt EFE N
qar A W@r 91| gwifs  SH-anda
ga i &1 a1 Sfgw g At ®
@ w7y ¢ fF g@eT @ a@n W9, A
AT AT AEN AT 4R § aT A WOH
qar T 9N, ag WAT @ a@ g
g frawar g r afeed @ g fadr
gq & AT gAga e A s Ry &)
F A quwar § AsaaAd wmEE
wex gual i zar faar a1 gvar g Ao
amg # fezfadaT g

@i @Y wa § Ao o &
FEMT fF ¥ FTqA wgel A §L1 2@ F

® 49 gEayse GEr qaERy A AT
I | waifs feT ag DAY 9 ATQ-8T9
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gl WA WRAY § | WGET WU EE
arfqal & @1q @ fawfed # Y wre
TATG AT § 99 9T W q1 gig A
%I | 19 A1 F) gfacer § A gAgAA
a %% | wrax fagre ¥ grdas fran
aat fear ? fagre & st srafes &%
feard arr a7 gu € faasr am an
FU %3 ¥ #0fF qgr ® q3qH W@
& o fmie #3421 Wi |rgd ar
% feat ¥ & @t ad® & IOy &
FU GF 4| g9 N6 fafrer & g
g7 3, T ¥ aoar 3 ofsw med
st agAr qear W & faar fw owrd
Faar wigd gy Fagf &1 gafag &
gt fF s @vr Y @Er A ST @9
w97 e 93 fiet faarr &1 Ao gad
aTE TAHE ® W T8 a@ g w23
& fau zamg =)

SHRI D.N PATODIA (Jalore); Mr.
Deputy-Speaker, Sir, the situation in
West Bengal has been a subject of quite
frequent discussion in this House and yet
the situation went on deteriorating cons-
tantly and steadily from 1967 onwards. Five
menths back, as you know, there was a ray
of hope when Presidential rule was impased
in West Bengal and many of us had thought
that the situation would improve and life
and property of the people in West Bengal
would be safeguarded But thanks to the
blessed Gowvernor, Shri Dhavan, and his
calibre, and thanks to the inefliciency of the
Central Government and the Minister sitting
opposi‘e, the situation, instead of improving,
went oo deteriorating month by month a'd
we aré now in a situation where the entire
structure of adminisiration has broken down
and there is complete chaos.

Not a day passes when in the newspapers
we do not hear something disturbin: with
regard to West Bengal. Even tuday there
are so maoy disturbing news with regard to
Bengal, but two of them are very prominent,
One is with reg.ird to Durgapur where wide-
spread loot and arson has been started by
certain labour unions dominated by certain
_political parties. Now they are following
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the method of taking the help of the women
and asking them to sit in front of the gates
50 that the willing labour cannot go in and
work. Why has it been done? As we
understand it, because the call of strike by
a particular unfon was not successful. In
order to show to the people that they are
capable of making the strike successtul by
coercion they have resorted to this.

What was the strike for 7 It is said that
the workers and the political partizs there
want the CRP to be withdrown, Because
the CRP has not been withdrawn, the union
has given a call for strike  What do they
want « What are they aiming at by with-
drawing the CRP ? In Durgapur they want
property worth Rs, 300 crores to be wasted,
speiled and burnt. They want to continue
their lawless action ; they want the nation
to lose and unemployment to continue so
that there will be complete chaos.

The second news item io today’s news-
papers is with regard to the situation in
Calcutta where in order to take revenge for
the arrest of Shri Kanu Sanyal there is arson
and loot prevailing all over the city. Trams
and buses have been looted and burat down.
Theie is a call for three days’ pandhk. One
criminal, Kanu Saoyal, has been arresied
with difficulty and in protest Calcutta should
remain closed for three days. In protest the
whole of West Bengal shuld remain closed
for one day !

The scare and the element of fear in
West  Bengal is such that whomsoever
in West Bengal just passes a resolution,
“Let Bengal be pandh tommorrow", the
whole Bengal becomes pgngn. The adminis-
tration does not work ; the police does not
act ; the Constitution does not work. Such
is the scare prevalling there.

Whether it is in the field of education
or in the field of profession, whether it is
in rewpect of public utlity services like
electric supply and hospitals, or whether
it is ports or railways in whatever flelds it
is, the nefarious element of goondas, certain
reactionary, elements, lawless people, suppor-
ted by the certain kncwa political parties,
are holding entire West Bengal to ransom and
the administrat'on or the Government does
not function.

The entire educational system is in
doldrums. Examinations are not held ; il

they are held, the results are mot out.
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Papers arc leaked out and if there are
difficult question papers, the examinations are
boycotied. The Universities do not act;
the Chancellor does not act ; the Govern-
ment does not act and the entire educational
system has been thrown to the winds,

Photographs and portraits of national
leaders arc destroyed. They are burnt and
are replaced by Mao Tse-Tuog's portrait.
The statues of Nehru and others are
beheaded and there is not a protest. Not
even ooe arrest Is made. Police fire : they
resort to lathi charge but mobody is injured,
Nobody is arrested.

Recently there was a question answered
by Shri K.C. Pant—I do not remember
exactly but possibility on the 7th August—
where he has said that all over India
throughout the year about 5500 Naxalites
had been arrested. But he very conspicuou-
sly failed to say as to how many of them
were released the same day, particularly in
West Bengal, If 100 people are arrested
today, 90 are released the same evening.
This is the type of administration that is
going on.

Trains are looted. Trains carrving
ammunition are lotted. The National Flag
is torn and burnt. If you had the occasion
of moving around in the city of Ca'cutta,
you shall find that both sides of the road
walls and buildings have been painted and
distorted by anfi-national and Mao slogans
and nobody in the administration of West
B=ngal has the courage, including the
Governor and the Secretary, to see that
these walls ars cleaned. Nobody has the
courage to see that all these dirty elements
are removed because everbody is afraid.

This is the situation that is prevailing in
West Benpal today, Arising out of that
situation, on the one hand, therc is complete
lawlessness, disorder and absence of rule of
law, the Constitution does not function and,
on the other, the more damaging situation
is that there is 8 complete scare prevailing in
the economic, trading and industrial field.
I had been hearing with interest yesterday
the warious speeches wmade by various
Members with regard to the weight that
should be given to West Bengal for economic
growth. Many have said with regard to the
neglect that bas been shown by the Ceatral
Goveromeat for the economic progress of
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West Bengal. It is wery true. [ do agree
with them. Woest Bengal was neglected.
But at this stage even if the Ceniral Govern-
ment came forward with a lot of amount to
be invested there and even if at this stage
private enterprise or public enterprise came
forward to invest money, what is going to
happen ? Are we going to put our capital
or is the Central Government going to put
in their capital so as to be wasted in the
manner in which it is being wasted in
Durgapur and all other places 7 Is the
national money t> bz wasted like this 7

The first and the prime necsssity in West
Bz=ngal is to sece that the rule of law is
established, that the scare prevailing in the
minds of the psople is removed, that the
Counstitution starts functioning and that the
people are premitted to work freely, to think
freely, to act freely and to take decisions
independently without coercion,

This virus disease that germinated in
Naxalbari aftzr 1967 is no more confined to
West Bengal alonz. It has been admitted
by the Central Government in reply to
various questions that it has spread all over
the country, righ from Jammu and Kashmir
in the north to Andhra Pradesh in the south
and fiom Assam in the east to Maharashtra
and other places in the west, This is the
position with reg.rd to the increasing actiyity
of Naxalites and anti-social clsments all over
the country.

At this stage, I am reminded of the sad
tragedy cf Sardar Basant Siogh who was
done to death a few days back. He was the
ooe peasant leader in Punjab who was
capable of resisting the onslaught of
Naxalities in Punjab. The Naxalities found
him a formidable opponent and ultimately,
they ecleminated him. [ hope, he will be
remembered as one of the martyrs who
sacrificed his life for the poble cause. This
shows how the Naxalites are increasing their
activities.

West Bengal cannot be treated in isola-
tion, If West Bengal is dead, India cannot
be alive. It will be wrong for the Govern-
ment of India to treat the case of West
Bengal oo & separate level, and to say that
it will be taken care of. That will be the
biggest mistake.

The problem of West Bengal is Bo more
& mere proolem of law and order. It is ng
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more a mere problem of growing indiscipline.
It is a much more serious problem. The
lard of West Bengal has become the chess-
toard of inlernational politics in  which
Ch'na is greaily involved. Gradually, the
entire land of West Bengal and its people
are being indoctrinated and are being shifted
towards Chinese sphere of influence.

MR. DEPUTY-SPEAKER : The hon,
Member may conclude now.

SHRI D. N PATODIA : Only 2 minutes
more.

It has been admitted by the Government
that Chinese arms are being supplied regu-
larly to the Naxalites in West Bengal and
to other places. What is the strategy ?
The strategy is very clear. The strategy is
to prevent economic growth, to see that the
administration fails, to see that the Consti-
tution cracks, to see that there is widespread
frustration, to see that the miseries of the
people in We.t Bengal increase and to see
that a feeling of discontent prevails there.
Having created a good ground for 3 years,
from 1967 onwards, now a stage has come
when they have come out openly in explain-
ing their strategies which they have been
very able explained by my hon, friend Shri
Nath Pai by quoting same of the passages
which  were published in Liberation. 1
would repeat only a few salient fcatures.
There are three imporiant strategics men-
tioned by the Naxdlites in their mouthpiece
Liberation. One is that they have a close
link with the Communist Party of Last
Pakistan and China. The other is that
China s Chairman is their Chairman and
that Chinese path is their path. The third
is that they disagprove of the fact that
China had been an aggressor on the soil of
India and they, on the other hand, believe
that India was an aggressor on China’s land.
Evidently, this is the voice not of Bengal,
not of Iodia ; this is the voice not of a
patriot, not of a true son of the soil of
India ; this is the wvoice not of a revolu-
tionary. This is the woice of a trailor.
This is the voice of those elements who are
out to create misery and who are out to take
away freedom and liberty of the people of
India. These are the elements which have
got to be treated in the maoner as they
deserve.

Is the Government of India alive to the
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situation ? Is the Government of India
prepared to act in am urgency as it s
required to act? Is the Government of
India prepared to change the Governor who
has proved to be an utter fai'lvie, who has
proved to be a partisen and who is not
worth the salt to act as the Governor 7 Is
the Central Government prepared to ban
those elements who are proved to be unti-
social and who are dete.mined to see that
in West Bengal Chinese influcnce in:reases
and, ultimately, West Bengal goes to China 7

MR. DEPUTY-SPEAKER : The hon,
Member should try to conclude now,

SHRI D N, PATODIA : Here is a
case for the Government of lndia to rise to
the occasion. In the course of the last one
week: there have been one or two illustrations
which show that the Govcroment is becom-
ing somewhat alive to the sitvation. But
those one or two iilustrations are not enough
to prove their intentivns. They will have
to prove their intentions by becoming more
effective g0 that thuse anti-social elements
are thoroughly uprooted from the soil of
India.

st dtewe fag (war) @ Sursmer
qgIeg # At 419 QT WY GeaAr2 AT ATZAT
g f& 9@ a9 IAgEA & gror o
aza @ "z fava Y ot za 29 W
W1 §§ AMANT ®ET &7 eqiA fraar
51T 59 AN @57 F1 §YEr frar &
5 ag ¥@ wgeaqa fawy o 9= T %

& H %1 oF At @ 5w qfmy
Fme aga & fase feafa ¥ oo @r g1
Fgt qX FTIA I SqIEYqT FT HATH JEAT
ar @& T A, WA A A W@
2 ag gwrt agl 9 garger qae § 94
& faly ot o AR ATT S

7q & $1f g A& e mra & 22.2)
9§ qg¥ 9 gAIU AW WIAR FAT, I
awq qara A1 ofEww S A qzart

¥ T T GAT | ATAX N A9g A
agt u& wan feafa 31 g€ Wi < feafs
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[ frowz feg]
gzi Gz gl 9@ ¥ aftaw dmw ¥ g9
gt amenrd W 4ar gk § 1 A anE
& oY 3§ §) W@ & 99 FT T FRU g
3 fp @eat & are ofiww A H sy
feafr dxr gt =@ 3@ vaalEE @,
iz daw g Wy ag afakas a,
39 &7 ®ATHIA EH WIS qH AG FT
qr 1 4z Fnag Wi W 3§ o0 g
i anie 3 feafs ag & T agr @ 1
g &, 7 aFedr § T AL AT F1E
&= i 1 3\ & 9 ag aawar g fF e
gt 9T Y % & Tl €, WA Faw FTTa
% foy gaF  afer s G A 3O &
fad @aw 431 @Y T@r & | ¥ ;AT &
IAT @W &9 ¥ WATAM A FW ar ag
Faa SN F1 NGAT A FI G TG ATLAT
afer g% Mg 77 4 2 fF gw A A
e @ fagz T Fat feafq qar &7 &0
@ &) § Ay st § fr s Y AREE-
qfeqdt gier @ & fwar @ @ @ 98
g aF difwg AT A 1 T A
g daAr § S WA Al & o+
£ a2, 2 # agag daT F AR A AR
s@Eql &1 413 q4r EWe, qEW, A
afqz e fagzr anfz @ fa@ar e
arg &z @ gardr & ga § A feafa dar
5% fr 2m 4 fagkg &1 o faga mim @
feafa der a1 safad a7 &9 For@ A
feafy & ark # (@ §W Fazgm
@ AT wA 2 Sifed T gET
fad dmer 77 ARET T WHEHA Y R A
¥ grerr § grafay qaww AHAT TG

ar E A FEEgw S§ ¥ I K
gzad aga wat gig; & swaa A
Agrar A3 Ar@ar | W H 1% wrdg 93
frzafag@d gifsmr-usRfas FR 2,
afrmazgn ag Ag & 6 N FF A W
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? ag 359 afvar-orefas sanag 7 A
W@Earew anear  qra A o1 @ E )
WITT SR n{a ¥w § aga & aweqrd §
far @1 avg waififas @ w%d) 2,
“fgq g7 T gz waAT Ag d frgm A
T M F FTLAGT AN grA A A/, FgT
FIAVZ Y Y sqgar § 99 ) @A )
gn Tt g 927 f7 gwmes gw
@ feafs &1 swrar f8 I za
feafa &r s g8 9FT ¥ 2 @war
gfrar Magi wFFT R AT E 0
guIt &fau &1 A9w ST E ST %

|g g F asl & a9 9 " 9ifgy

T F1 uF anfEad) ar i3 mis geAn
FAFAT A28 N IT F 919 I 4z
AT AT S ZAT FIGT qIEA aral F
qrg a1 & arg-gig F armERaihs
I § TR0 0 gH g FIY AT FifEww
FTAT Fifgg 1 var 748 2vvr aifge fe
T g agnAfes i # %
AR I X FT A wfgm 5T A
fipT mram &7 fF w9q T 9z 1 A7 g
WL FT AAT , G AT g1 A7 |
gew@za g & ogwr ga ar ws
IET JIEAH F1 GH% HIT AARFT TART
FEd! ¥ TNT T ATT-WIG IT FILN T
Al gT FT a4 aag § ag A 9770
2

agi w1 fafedd § wreT 2 frar
ST @7 gt T wgafa FToAmET A0
gur aa g W & fF wa qwrer &
quEaT ¥ G AR G0 | WA H F1IA
71 9 giwq fang g1 4, 9@ #T TP
garT g | Afer g7 @A § oAl AT
gEard # qay § A S &ad A
321 ot mFT gawy 2 fqar R fF azf
Y T W< uqEar ¥ F1E gAK gy
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gar & afew zai o7 off fame smr 2
EET 9T G0 A FIYA  HIT T waFTar |
S FIET a1 @ieH F YATT g SYEr
& R S WA WA § 9RE WRI N
TTTIT F7AT IEY ¥, SAF AT AW
1 @Iu 31 gt fafasrgee swwe or
7% qzAr gt 7z @ar g f5 @i
WA ArE A1 REEd 731 574 & )
T AT UITIT war AEY FT 9T Wr g
gy uegafy a1 arET §i7 g Fal &
|l F1 AT FArATT AL FI VA § I
v fama g f& am st Af @
A AR wiod 77 @ o I ey
&1 AEATT 7Y F gt | woafy qE
2Y4 g oY WIw g agl Fr @r 09T WrEY
oY 23T Agf 7 ar @ £ gaar o qu-
WAT § §IY A3 F VA 30 F  UARAA
Pk ary ¥ % mradr . gEe A
faw Frar 2 1 T agr oY A 930 8@t
%Y & | wEArd 71 ag Ar o9 &gt
a7 ot whi W@ & @y W TaAvEma aE
T AT § 1 gad @t Anefaz Eifag &
i W T AR # ouad fa=r wwe
frg gu & 1 qar ag@ W@ @@
93 agd & Sfy ggar qar Sw g 5 99
IAFT A AT A17 TET TAT & HIT gHaY
AT 41 oY & Y 99F ¥ 9 IF
&Y TndY € 1 g a7 9 g faA) ¥@
& foag o Jare gt & AT WIT 9Ry
€ fr agr w17 AR sgaear & feafy
gat ay ag aga A=A @ 5 Aw @Iy
qzd Fgi F FAMA 19HL §GT A1 99
2 ¥ zmd gk gEd waAl #1 fAgw
FL...

U ATAAY aTeq : GHAIT FTOAAT
9T |

st otx wx fag : felt a1 A A,
% Y T A &) afema ST H At
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931 & faars 9% 7§ fowms adi ¢
afxa faw awg & 7 wraw &% ¢ & awq
wawa falwea o9l 9T d g9y faam
SFT FIA 72T & 315 TIUw ag qraa &
A T AT A% § w5 var arar-
aw 931 A8 F% ®% fAa¥ gaq o
Fazara dar €1 1 A0 srdar 2 fr o qaq
N qedt § T awi & gzl o U+ faar
WA | SAGY AW N ;gr wdAr % frar
S, T T AT A% 3 v ag
Fma & wrfaa 75 21 wwz w7 Ay
& fr agt Y wasatdi 61 FATOrA 2 AY
TEAT T A T &, 7P 4 feafr qv
FIY T 91 FT FT FTEY 7T 37 /¢ 4R
tAr g7 amy fror @Y awear 71 qar-
ard g1 A% | 3zt A nad frgw Dar
Fifzg faarr garasm § @tz @ g
@aT aqrat &, 397 fagarm gh g
ATT XAT FrE4t ag § faa¥ 3 F fga
i 517 q3r gYar &, Y WY araT sonre)
FAXTAs dar FT L, WY B &
Nfafera &z a7 & at ¥ aF 431 w70
2, Ay &8 anit ¥ meay fagarn 41 wraar
qar W W 97 T%d & @FAT ¥ IO
Fred AL 91471 3 o w37 Fragr ¥
771 #¢ fadY ga safe 51, garga gz
Y agi W9 WA, 0y iz 2 4K A
TH WAT ¥ HATGT FTGFAT 2Y
qfzqw Fma & qrET ¥ go qHo A
FET & 97 939 IRT GHT 9T (O
gaasl &1 fadgq: o el  afafay §
gAfeada Faa1 g @ & qfaq 7
gR safiqna =q & qrgm §fF o anm
#t gferg # Q¥ AW ) AW 9 gw
qréf § grafraa § g & w9 ot 9|
qrEf fadg & gavg #, A9 F § | ag w1
T Faw gl Jorar wngy § forad 3w
qrét &Y YE IFAIT 93 1 IZT R AT
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[+ draz fag)

ur afafes # gafemsz &+ o € 3
a1g I qrdl & Hra 7 g1 AfwT Ay
g fF & v ag ol e
dta £ ur 7f YT gar Ik 9 # A6r
w€ aY gAIr aar grer gr 1 &E S
aY g fawarw & f& ag arff s Fvam
et oY FwrErd F1 A fadan
At adl Y AT WY wmW F F €K
@ FT 99 8 J19FY qar k¥ fF qfae
ammma @ TE § W JaEage R
g8t gaTe faQedt adl & fawms ag .1
FIAAEY FTAT 7Y WAl AT AE FT
|F & ) TH A T AL H N F3IF IBA
£Y 9¥% ¢ | gfaw # aur sfafeq ¥ @
@ & A 3 9 Eieadz fFmr g gy
gAd ¥ oa ®IT I AN & wan
fear airg ar &9 ¥ % farderd & o)
wqTa ¥, 998 A IAFT gIET ) W@ )
g @ b FHaral 71 faq ) awerd
F ST AN OF A ¢, TOEA & I
€ qF 79 § 9vF dard F oAy 9T
qO | vET WA fFar 99 SE
AN FT QI g1 &HAT ) F ATA7 F@T
it wz aF &7 @ § I7F I
HTHIT @17 &9Y

o wew fagiQt areRdt (FTWYR)
W am faarr & fag feaqr @wa @
mar g ?gw sy § fe st W AT
fag &1 wFey " @ gy ong | qfEEw
Fmw ¥ oAt ¥ FerEsia 9w )
a9z qx FAT wit A 1 W @y
gzaNta ear & sears X I A Q)
ot arg @it & ey qr=sat @ @
A9 §9T a7 FT 3 W I@® T T A7
T 1 @ ST L@ Fifew w1 aifF o
uw gwn fag 1 gFa@ AW g AW 1 Ag
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T ¥ 9T 39 o gqey far =
FTT ART § 1

MR. DEPUTY-SPEAKER : Shri Atal
Bihari Vajpayec hes enquired how much
time has been allotted for this resolution.
The answer is very clear, It is 2} hours,
But then, it depends on the House. Many
parties have not spoken. In the past, the
experience has been that although we fix 23
hours, each party wants to have iis say and
it is not fair to shut out anybody. 1 shall
be the happiest person if it can be concluded
within 2} hours and the other resolution can
be taken up. But I am absolutely in the
hands of the House.

Now, Shri Om Prakash Tyagi, Let us
g0 on with the debate and then we shall come
to that guestion,

SHR1 ATAL BIHARI VAJPAYEE :
You may fix a time-limit for the specches.

MR. DEPUTY-SPEAKER : That has
been fixed and I have it here before me.

SHRI ATAL BIHARI VAJPAYEE :
That is not being adhered to.

MR. DEPUTY-SPEAKER : The hon.
Member is a very responsible leader of a big
party. Tune has been fixed, but very often,
the Chair cannot compel the Members to
confine themselves to the time allotted. For
example, Shri Nath Pai, the Mover of the
resolution has been allotted 30 minutes, but
he has taken about 45 minutes. What can I
do? 1cannot go on pressing the bell and
asking the Member to stop.

SHRI NATH PAI: Had you pressed
the bell, I would have sat down. The bell
is given 1o you only to remind us of the time-
limit,

SHRI SHRI CHAND GOYAL : When
the discussion on this resolution commenced,
most of the phriles were in a mood to finish
it in time, and the Mover of the resolution
himsell had expressed a desire that this
should conclude today. But today, strangely
enough, we have not fourd you ringing the
bell even once in the case of even a single

aﬁgcﬁ FYUST KT AT A & AL A g1 speaker.
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SHRI R. D. BHANDARE (Bombay
Central) : Let him not cast any reflections
on the Chair.

MR. DEPUTY-SPEAKER : Let him
leave it to me. 1 think Shri Shri Chand
Goyal has been very unfair to me. When
Shri Mrityunjaya Prasad was speaking, I rang
the bell a number of times. When Shri
D. N Tiwary spoke, I rang the bell a number
of times,

When Shri Patodia was speaking, I was
going to ring the bell, but he said ‘give me
two minutes more’. This is on record.
Therefore, why this uncharitable remark
against the Chair—I do not understand.

17.00 hrs.

SHRI SAMAR GUHA : You have
been pleasantly lite'al today and we hope
you will contiune to be so in future also.
My submission is that either you should
conclude the debate by 5 20 or the half hour
discussion should be postponed to the next
week, as was done in the case one such
discussion the other day. I am sure Dr,
Sushila Nayar will agree to it.

MR. DEPUTY-SPEAKER :
come to that stags.
hands of the House.

Let wus
I am entirely io the

ot firg @ W (FgadY) @ IaTSAE
wEIE, At waq wgr & fF o Araard
7 30 faqz Y @mg 45 fagz & A7
T A4 § fF qru gz ag Tgar g+
T yam qr w9 F}OqU FE AL
Searm #t & faar @y g fag 9aF.
AT A GAT A=, HA IEH €T A F
afafafadi 1 @ier NIT &/ IFT T9
) @ew &< faau anar, @Y gEU N\ A
famr @t @war a1 | ¥fFT Tar ag frar
mar d 1 wied wwa fafeer @&l & fag
fagifcs ana & g &1 W9 ¥ 3@
§9 &1 717 w1 0 wfawrz 1 a7 d|w
A @ar & fF $a9 4 i g A
nET AT FF AT & wgEr ff afi @
qfdr Wit gET g iy g fear

|HIT | It % ErB-OA-WTAT Fewwur &
¥ e &, IURT T8 foar AT =wifgw
gr iy & fF arcar gre-0a-amas
fewsa~y #Y Qyreqt ¢ faar wmar &
tar 78 forar srar afgm

SHRIS. M, BANERJEE: We want
that Manipur, Tripura and Dz1lhi should get
statehood  We all support the proposition.
It is an important subject. But the point is
that everyone wants his pound of flesh, and
wants to speak for 10, 12 and 15 minutes. If
they cooperate with the Chair, we can get
this done. I suggest that the half hour
discussion be pustponed What is the urgency
about it ?

MR. DEPUTY-SPEAKER :
shall see at that stage

That we

SHRI NATH PAI: Why cannot the
next Resolution be introdaced now 7

SHRI S. R. DAMANI (Sh.lapur) : This

is a very important subject. The matter
has to be thrashed out. Many of us want
to speak. So this discussion should not be
curtailed.

MR. DEPUTY-SPEAKER : Let us
complete it,

ot YA wwew et (guEang)
qareae wgea & g ¢ fr afugc =
w7 =< 27 7 faug aga @ AgeAqd
2| HTC W q9G TA AT & ard # fAniq
A8Y forar mar, @ 2@ AN @ar @ CF
FET AMAE JqA @ Faar | gwiEg
gfmge & anil 1 wgadt N | §
@y gq & wor wew A Frar goa
gadt qrfeat ¥ ot Fgwr f5 afogr &Y
aAaT A wrEAATH w1 AEL F@ U
AW ATIW T F, £@ A1 7y @Weq A {
o afgqe 1 go9 wow & oA A
qERAT WA GEE FY Tq FIA ST AV
g1

#st A & g W oENET
warg !
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»i} fao wo dww (wiywr) @ FwTedEr
nFEq, WITAIG AKEG, = A9 @
q@W AT F arg frar & /9 § ag @@
gt g af gt f& AswezdE 1 &9
Faw qiz ama ¥ @1 2.7 8, afey =g ®1Y
qw & fRg usF aTr mayw s wATZ |
g @rar am gfF €9 & @@
gu1dt Aigafa &1 nama gur ) 39 ang
g N =i &, mit F v AE v
FATAT F1 TIFT 9T g7 2ad & fr =am-
AarEza LA F ag anr qay g,
“yrEiT YAvAT A-aE-an frgar’
foat 3 & amfes a1 g907 W &
AgedA T ATAT JAHT AT 7L, 99
F qEdIT 57 ggF 9T IH AT ¥’y
& aami—ar.faar nidr s @t w3
@t age—Ar giadt &Y @13, gfaar &
1% oY 3 gaa aziea A F3ar | dfET
gw aga ga & |y 1 29 @ § froaa
FEr ®Y ATTT 9 FF AN ATH-A-J FY
gedic & AE-d-dn Saar” &
ark gar ¥ § wafs =T gark Ea ar
a81 37Aq g, faad gnrw womq faar g,
AT |19 agwiEt 41 g, gwd F-zewt
FY 2, WY gATY AT gAIL TRAYT WA
FI 3 0zd Y gqy daT 2 )

wra ¥ @ a@ 9gd fagre | A¥q-
argzd &Y F1E A FAarar | FhET g
qzar ¥ gr wmg A 9 AFEAIIEE
ey fadr gr & | SREN A 9 9T
iy ot & argal @ faz faar g Wi
wra wikr St FY gfF £ A A e
qaqFege & oF qaAfaw sAwAl w1
@7 % fggr war, AT & I ¥ sAEy
arsey & f5 7% W& T T
wwegT #, 9 f OF a3-fedloma arew
2, us faawr § 79T w1 A< fagr 1)
fagre % T4 @1 A6l ¥ Asaansz gaEe
faae %) a<E G& 497 & | SPhar #
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amT aE grad & W & | ¥ a7 wwar
fr ag fas Fmr@ ax difmg @F aiEr
78 2, afexw &t fggena § gg aga Wi
§ doay e g

=it §o AYo &HT : Fo d¥o H AES
[T | -

st fao wo wWea : @zf WY wrivar
2} §o o mAw : A WIAAT |

st fao wo HIT : o fo ¥ 77 FX
A & TZH T AL F HET ATIAT |

gt 29 F A wiw fu A} fadifzai
FT AY AT AT 44T &, IAF HY agr §4%
ATTAIGEA T & | AR ® faAr faEE
&g Snel § gTzd AKX 32 g @fzd
FerArzzA Y fegeaa & @7 7 ay mEv
FARTACH AT aw Wl # g wm,
feg-zgr3. qe-wre, Aredlz, =9 @y,
X9, WA I FT IR & | AIRAIIEH T
gwg amr sk fas) fadfeal & sty
a.§ AT sanar |

rafau wrazazar g@ 3@ & g fF
faadt wa@r & &g aETC AT 9
faat fafgal & Sozal 1 a1 @ g —
graifs ag 97 v &&r adf arf §—Iay
F4 SareT GEAr ¥ AFWATZH I -
arfgal ®1 T@rar smar Tfgd | ogawr
Fraw ag & & amr fadfeai & goa
"9 &7 a% & g & T 998 FE
e T F9T g1 aFar & | qfFT A99-
wrze A fgrgeard &Y T &1 qE7 qTAT
gy &1 gafay & maddz 9 qE FEar
fr aageTey #Y A ¥ fag Ia9 a9
mMLA FIW IS Al |

s fa 5 WEW ; JeTEAN ALTE, FATY

g &1 Y wrko @o dlo WX o Wo
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§to @lo & gas! WY AW Fw@r ¥ Q@
Fg WY W F1 WIWFAT § WL AqE-
argzd #1 %@ & faw & ag A@
gawar g ¥ fagearm a1 gfwa ar st
A g g fF 97 N zar T % |
Hfed IR B #2 W F1 AT AT AT
i § quim s vl fqm w f&
aggarza o 05 faegear &Y vAd@)
& faq qF 7T E 99 1 T § wwAl
gF1AT T | TFAT & AT ATA9TE G
% for 1al &Y #gr IEA AT WL AT
gz aFa §7 dt @i IRA od, 49
a2 & Y sei # 2|ar ar JfEa a3t
¥ qrit gZIAT FY OF qANZ FOAZ HH
arqqrs & war Qv & /Y ag awEar g
for o yrdt &1 Tard AEAHE grId A
T3 g1ar wrfga afew fedt dza gifenza
¥ g wifg ar fasAt FgHw@ar
gt Zrawar & 1 & fEe w4
Fzar ANzAl § r W AImA2ZE AT TAC
g 7z Ak fgrgrama & fag a3 Ul
zafan gardl aTEIT 1 et ¥ T 79
9T Fig qrar T

o ar s Fgar qigar g A7
H graz arg Wit § fr oedy § gma 7
a7 = fear @@ gr FIEATIZA ST
@gh aWAr g1 aY 4§ 99 a1 UF &, a
§ oz gnwar g & a9 a% &1 @i v
ARTAr agt a7 9% wAx g2 H 2
FqT qATTA A oY A | WA AT
fagre ¥ ar w4t arverg Y gaa q@r
& wm &Y azi T FTAT FAT T FE

2199 as TA AAAIEEd A @A q

ST qer-qRr @ e Wiy oEdfewy Y -

W17 99 a% Q) weaarst w0 & gAE
g1 fair sng Zalr 0% wragm A& Qr
anifs fazzd oaae Ay fazrz ¥ 0 g
g & o ¢ fe st ag 7 @0 2 EAR

muafratdw § 3 far & coaaw
U & 3AF7 qdT gar ¢ 5 ohswa
w6 g arar & 1 7 & agt gfew gt g,
7 fauardt wgar &, fmsfan grfeac %
297 Q1 8, I@F arg A1 qAn, Faqg F
g1 §q2 9717 2 Afqm ai &t wrede
U AYC T AT @ gF @A A A3,
aragamust s A g N I w3

g fF fgrgema & feedY oY 717 § Y ds
FIT vAFTd FUA F fag a&d § fF ar
0T g1 9gF §:34 @ Arg AN et 9
SAIAT GAT AT ALY gFAr & | dread A
FIFIL ATZ qT AGTATIZA AT FI1AT AT
g7ar 3 /T @ €3 e weEa fpar o
a1 § & |g7 F1 afaw gy A8 71
¥l fs Goaar § % o A277 980
Witeyaa gro uA Aww A9z wr Ay arar’
2, zafag & |y FWIE )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : I did not want to interrupt.
my hon. friend when he was speaking. Bee
fore you proceed to call the next speaker I
want to submit to you this matter, If [
heared him right he <poke of the Governor
in very disparaging terms and that he should
be sent to the zoo or mental asylum and so
on. [ hardly think that this kind of a
languags should be used for the Head of a
State Government. I would appeal to him
to with draw those words,

SHRI K. NARAYANA RAO (1L.bbli) :
He is a creature of the Constitution himsalf
but he has not spared cven the constitulion
or the judiciary. - He has made such deroga-
tory refeicences  to the judiciary which is
also 10 the product of the Constitution as
the Governor...(fatesruptions) 1 am noj
defending what he said but I only wanted ‘to
say that the Governor did not :pare the
Constitution for the judiciary. '
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MR, DEPUTY-SPEAKER :1 think as
lopg as @ person is the Head of a State
appointed under the Constitution, he deserves
to be spoken of with due regard. We can
demand his withdrawal or ask for anything,
but then, I do not think it is good to use
disparaging terms as he has used. 1 would,
therefore, appeal to Shri Mandal to kindly
withdraw those words.

st fgo wo HEw : IUIEAW WEET,
arg 2@ adifew &, 9 $g o §9 wEr
g 92 #9wa«w ¢ fv afg qrgard s 3 &y
ad Far § gz & @Y U@ sEsY v
T TEAHT graw ¥ Y gar afge, oy
gradt w1 WA Hea  grfeqza & Aar
=ifgw |

I said that if what Mr. Nath Pai had
said is correct, then the proper place for
that man is & meotal asylum rather than the
Government House. That is what I have
said.

MR. DEPUTY-SPEAKER : 1 think the
words “mental asylum” should be withdrawn.

SHRI1 K. C. PANT : The word *“zoo"
may also be withdrawn,

MR, DEPUTY-SPEAKER : Both these
expressions ~zoo and mental asylum—may
kindly be withdrawn.

&t fao wo wWWW : AT WY FEgd
AMegAA I T II@ T oAET 1 F
I fagr Fxar g1

ot voefie fog (Jgw) S
#EET, UF IgT AW AGH gIT F ;rAA
gamm s At § TN 2w W A
q:;niﬁr g, Y gawrfaal & 'Trﬂ'ﬁﬁ?a
foradr arr e S dar wr 1 gR wf
TH AHEEE WY AT ¢ WK @ Y wre
2 fir 39 qfer gfr & O wmfe dar @
wifsfrm ¥ g = wau @, @
g f waw & 1 fggmam v o=
aq At fpwy dmw # WY wfs@n #
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FETXAM AT A FZ AT ATHC
T F WA 9 THUF s oF g,
A1 3 €, gAR Fiedvagaa 7y afewai
I § AT WE W TaOd  § A agi
#Y qifzai g7 Fr g Y E ¥A A
AFT Fgl qF TEEAT JIA A A
FY & AT ag wat € 5 mifamidy
frezm st maAHz A Gt gw ow AW
T § %9 29 Ft gFAT T a&T 99
F fau w7 AN ) @ew FW F fag
@t & @ a9 grew #) agewg fAmr
Tigarg fs Y argwrd st 7 Whegma
I far gt i & ga% WY 78 F@r
fr & gue) feamag % dfFT 7 7 39
st feafee g § @ 39 & &2z fao adic
7gl T3 ®FAT | Ay oF FI7 W Agar
streaifan & gw cifan & oga wa
2q ¥ AT A0Aw G KA FGA FO@ F
fau oF dgar darx frar s wqr @ =%
9% fa2et grg @ awr gA @ wig
37 fazfear & qde a7 7 AT yfw &
|19 7 TRTA w4 §, ag ®1€ gier A
TR &, aga @@ ar@ | wk & g
foadt arwm &, ard qrfeady &Y faaar
qATEHT |, 55 FUT AT FY JFq &9,
qg g A Aifge ok g@ Frew & @Y
garfae € g% fae gn aear sifge
1% A A G ER EW ¥ gH T A
1 wifge 5 agh graa avda 78 3
gt gré =18 &1 ¥qq FFar sy, wgt o
w1 Iy fiar 99, AICEH T 4O e
W, wgi wdwEr @@ ¥ «gfaw W
T W AT WTEF GET HT, oG F
Wt frfreet yw g3ad w3, A OE
¥ Y AT § | WA BT T A AT
ot wfer wome et wEAIG g forwd
gard ferdi Y woora, I gwa A
aw, ayFg e g vt g Wy
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ag §A aY 93 ¥ 4 | g @a Wgw
s
Ay tow &, Qar & &,
gt gqr ey gar g wr )

oft @ e 2. (sowem)...onf &)
¥ &) faar fear 2. (swwa)...

A, a1 ey g), qw  wen fasamd
""fffrﬁ"eﬂrmtl

UF aTa qET FEAT EM—WA
g e wreai @, fg g 9
2o ¥ arge frered ¥ AT 1A &1 9T
ar &Y oY, wret o arere ¥ A G
0 ¥, A GEoTAoTe F AATT AW
TF T ¥ w02 F aw gard A IR
¥ A7 & fau stgra gt 2 &, IR EE
T ¥ wiET I F@! 8, KT TG AT
A% A ¥ gAnr agEr w@r g K
wrgar § fe ag o 8 faar-gTer-
il & Tiadw Ha oy fedt wiw
agten, & qig A ArCEd dWH H ATEGY
¥, 2wl &, TweTfadi & Fgar wear f
fF r—a) gxaE # aF 7@ §,
F AIEAT, EIAT 9T FIAT T §AT, W-
91w datar, aat o e, TGy
fawigar, 4% w=) gera AIET-aE-
T wwar g, Ius a femad aam—
3g fegram #t wgar Y ¥ A8 R,
fergeama & w0 gaa® ¥ aw Ad 8,
amma & At fed g A @ } ...
(xaawr)... gATY @IHT &Y W0 AR
¥ew A @ T wifgy 1 W W
angT FIAT Wigd, oA oqloF) JNIAT
st ofgn, ofew # s awTE ¥
Yoar wifgd Wk W wnfex & wda
T w7, qAT ¥ wifgd | Rw & @
% o farmare T8 S gwar, O F80
@ JuEY amg AT A gy, 9@ I g
qifariic ¥ agf g, Tt ormg m

Bt | w9 FrgE Ay A gH QT Awqq
FCT 9T, wAAGE  oRfEEw o &
aaiy & il WA ¥ oaw o
SqTaT /9T 9., (ueww), . w39 & aw
¥ ot gwr 120 (@) s swrer wgwga
of | gaTe H1YT F AT R, 1T @
FN A ZFATHW | W F A N
d AL, ey awr S gdF o g
JaA X G ar ww F & ar 7 A —
twoerefagt ® gz s f@r amr g,
afea ga agi wew @t 9w f A
AT T qRT AT AT ¥ I FY A
A STANTA NI &g
FAgw qQRAfEdT o ¥ 7 are o
aor ot o &, ¥ wwd aohw s
qil, JO N g ¥ Y AR ¥
fad, o't & fd, 43 merdl 1 e
st &7 awr § 1 fet ediwe w@nw, o
grigT i @, ¥ qwral gafgr Fme ¥
AN e oara g fE fipgema ¥
Ffen sA%] ¥ T wrT—ag
qaAt 7 §—az A &7 feaw & faar
toR W R g A ¥ o @@ A
% foer fear § f fggem & v
Wi WX 73 wWeR & T W,
fa® e mff s & oo oY
ATCHAT @AETC FIAT  AEAT g—AT
Aredl FY AR A AU N—F |y qrd
T FA §— AT FT T &Yyw qré
FRAE—T= & g 7y A A
FE A  q A ffe oF oF ¥
FTHA —1g AT ¥ . AGT Y &, QAT
Tt B, wreftT ¥ g, duw o glamaw
N ¢, oF ox Ioqr A & g ga AT
& gt I W@ wafa § o @ o
g 07 oty # dar mw En fe
#%8) ara aF Iw it qFr )

frdt efiwe wgiaw, ¥ ¥ |R A
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[+t v fag)
<t ar Y wg-gfa § v wg Wi o dar
Fat 2—ar @ 9N wr & ar dar
w0 aret wrr &, Afew 9@ qr W@
arel et & WY saTar ad ez AET
ey e wrar & A we fag, gads,
TagE wik Ian fog s & asdl W
9 | ¥ I A qg g R
3, st grwr A€ g AN 2 7 € IR

agAr w1, 7 feart et & @

FTHT 927 | ¥ &t Famraa &1 am &%
AT6Y FT AT 93 FT, I¥ A o A
F—g% ag €9 ¥ AAr-ATSE A0AT &)

g &7 w7 A Aty o 3 dgordt w3,

ITFY AFvAAT T, Age of F g A
A —ud wt wfgd ¥ werfa 6
© % A o aw A wrar § fegArd

FTETT WY qAGA &, O ¥, T@N9T ¥,

fogaa &, @8, avder ¥ s ¥
wifgd Wi @ w1 qu weAwE wear
afgh | Fgd § & dowrodte w7
AT~ JRIT &% & fF & ommodto F
T T, &G T A, @omriode FY
A1 &0, gfaw ®1 gTar 70, |9 N
am &Y...(mawm) . & Fgar wngar
fe i &t vk Fmer #) Se WD
e & fad gaw sar wifgd, gae
T 9FT Y KT 1 qFT FT wiAFIC
A, IAFY TIFT FQ a1l a8 TIFT T
A | T WART & §9 F ogw
INGAT F JAAHT F@T |

SHRI SAMAR GUHA (Contai): Sir,
you are deliberately allowiag the fillibuster-

ing to kill the next resolution, It is not fair
on the part of the Chair,

SHRI ATAL BIHARI VAJPAYEE : Sir,
1 have given notice ..

MR. DEPUTY-SPEAKER : I am coming
to it. I have before me two notices about
this debate. One is from Shri Yajpayee. He
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savs : under rule 362, I seek your permis-
sion to move “That the question be put
now”. 1 will now read out rule 362. It
says :

“At any time aftcr & motion has been
made, any member may move ; “‘That
the question be now put’”, and, unless it
appears to the Speaker that the motion
is an abuse of these rules or an infringe-
ment of the nght of reasonable debate,
the Speaker shall then put the motion :
““That the question be now put™.

Now many parties have not spokn. Un-
lels those parties who have scnt their names
for participation in this discussion come and
te!l me clearly that they waive their right to
speak, I think it will be an abuse of the
rules 1If 1 shut them out So, 1 cannot
admit it. '

SHRI SAMAR GUHA : The cat is out
of the bag. The conspiracy to xill the next
resolution is very obvious.

DR. RANEN SEN : There is a half-an-
hour discussion. It is without your dis-
eretion and right to caocel it or postpane
it. The importance of Statehood for Mani-
pur is realised by everybody. At the same
time, members who have come from West
Bengal have ot spoken on this resulution.
Therefore, both these points can be met it
you exercise your discretion and postpone the
half-an-hour discussion.

SHRI NATH PAI ; we are having a very
tricky situation with which we are oot very
familiar. I beg to sumit that I want to take
recourse to rule 388, There is a general
desire that the resolution on Manipur should
be introduced in the House, There is, of
course, an e1ual keenness that the resolution
I have moved should be thoroughly dis-
cussed. We can get over the diffculty by
making a small modification. If you read
rule 38¥%, Dr. Ram Subhag Singh may be
permitted to move his motion, while this
discussion is going on.

MR. DEPUTY-SPEAKER :
out that rule.

Please read

SHRI NATH PAL : It says :—
“Apy member may. with the consent
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of the Sneaker move that any rule may

be sespended in its application to a

particular motion before the House and

if the motion is coriied the rule in
question shall be suspended for the time
being **

The rule, which says that unless the de-
bate on my Rrsolution is concluded Dr. Ram
Subhag is precluded fiom moving his Reso-
lution rega-ding the creation of a separate
State of Manipur, may be suspended and
Dr, Ram Subhag be allowed to move his.
Resolution. Arter he moves his Resolution,
we shall continue the debate on my Reso-
lution.

MR. DEPUTY-SPEAKER ; Please read
out the rule that you want to suspend. You
bave been in this House -mmuch longer than I
am. You know the rules better than I do.
Rule 388 only cnables a Member to move
a motion to suspend a particular rule. My
question to you is : Which rule do you want
to suspend ?

SHRI NATH PAI : Rule 26.

SHRI HEM BARUA {(Mangaldai) :
Manipur is a veiy important matter. People
have come from Manipur just to plaze their
demand for a separate State.

MR. DEPUTY-SPEAKER : Professor
Hem Barua is a" very famous professor. 1
know that Menipur is important. Ewverybady
says that it is imrortant. But my guestion
to you is which rule you want to guspead.

SHRI HEM BARUA : Rule 26 can be
suspended and this Manipur debate can be
allowed brcause Manipur is a very iinportant
matier. The impression grvgn in this House
is that that has been deljberately pushed  out.
There is a conspiracy. I tell you, to kill
Maunipur.

SHRI SAMAR GUHA : -Thei: concern
for West Bengal is nothing but a political
consplracy on the side ot the ruling party to
kill that Resolution, They will not finish
that Resolutian ‘but’ the people -of Manipur.
They are indulging in this conspiracy and are
takiog resort to filiibustering and many other
things  Uaterrupiion.)

SHRI HEM BARUA : Nobody wants
Shri Nath Par’s Resolution to be shuat out.

6

MR, DEPUTY SPEAKER lwﬂl read
out letter that Shri Samar ‘Guha wrote to
me when Shri Nath Pa: was speaking. I way
goiog out of my way to give him also a
chance.

This is what he wrote :—

“I shall speak on the Resolution on
behail of the PSP group. I hope, you
will remember, Professor Hiren Mukerjee,
as CPI spokesman, also spoke on the
Resolution moved . by Shri Indrajit-
Gupta.”

SHRI SAMAR GUHA : [ would have
immediately foregone my right if you bad
asked me to speak and would bave imme-
diately said, “I will not speak.”

wt wed fagt A SyE
qgITW, 362 & waTa Hy ot sy fear
&, 9 I¥ TRETT @ e ag wE
fr ez dwafaw fedz ot =6 g &
g &t 9ffa W W AT wvgy £
AN @ ad BN R S s oo
fawqa e 3D A ot ATY a1k
& www & fag www feifa frar o
O ZEE I IW@ wwy F =wre femr
mmnmw m 1G] :ra?atr
mngﬂiﬂwé‘rwrﬁ:mmm#ﬂw
a7 9w a¥ 1, GeAfew fadz
gg waAx & fr ofesw dam o figfy
WA A A f g9 wae
K. UF Y FTE ﬂwmm@r g.ar
IR GV & R § Afsa q@ A W
g wa ¢ fe G sEgw. A § faan
arr @ Fwex wrafa A4 g wfye
afea wq I@dl Wae T faar g1 A
% &9 340 % gia 93 TR HWEE
fE st arg qr§ & WMaT 9x W e=i @
@ § gae g wT @y IR 0L

SHRI NATH PAI: There are scversi

ways lor yoli, Sir. The specific rule which
you wanted is not there, in that form. But
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[Shri Nath Pai)

it is « mandatorv thing that the House does
not take the next item on the agenda till the
carlier one is disposed of. This is appearing
in Erskine May's book, not in your rules.
Here, the only rule relevant is the latter part
of rule 25, the provito, and rule 26. What I
want t0 submit is that uader rule 388 you
have got the discretion to suspend it and
sllow Dr. Ram Subheg Sing haif a minute
to move his resolution.

SHRI H. N. MUKERIEE (Calcutta—
North-Bast) : As far as [ can make out, you
have aiready decided that the time allotted
for the half-an hour discussion will be taken
by the Private Members’ business, .,

MR. DEPUTY-SPEAKER : We have
not come to that yet. If the Member in
whose name the half-an-hour discussion
stands does not insist, I have no objection.
That is what I said.

SHRI H.N. MUKERIJEE : If that is
80, wo can conotioue the Private Members'
business till 6 O'clock and allow half a
minute to Dr. Ram Subhag Singh to move
his resolution. The House has got the
original jurisdiction to extend the time allot-
ted for the Private Members’ busines from
2§ to 3 hours. We can continup upto
6 0'Clock and at 1 mioute to 60'Clock,
Dr. Ram Subbag Singh can move his
resolution.

SHRI S. M. BANERJEE : Kindly read
the order paper of today. Against item
No. 15, the half-wn-hour discussion, it is
stated that ii is to be taken up at 5-30 P. M.
or as sqon as the preceding items of busipess
aro disposed of.

MR.
thare.

DEPUTY-SPEAKER : 1 agree

SHRI S. M. BANERJEE : Then, let us
continue this.

MR. DEPUTY-SPEAKER : Now, in
the first place, I have not been sble to cnter-
tain the motion of Shri Atal Bibari Vajpayee
under rule 362 because other parties have not
indicated that they do not want their right
to speak. Them, you want to move a motion
under rule 340......
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SHRI ATAL BIHARI VAJPAYEE : On
every Private Members' Resolution, each
and every party cannot be accommodated.

MR. DEPUTY-SPEAKER ; I fully agree
with you. But then you will kindly remember
this. There have been occasions in 4he
recent past wh=n we have extended the time,
For example 1 remember the case of Mr.
Nath Pai's Coustitution Amendmend Bill.
The time allotted was 2§ hours but then it
went on for days together. Then, I remember
Mr. Madhu Limaye's Bill in the last session
for wuich 2} hours were allotted and it
went on for days together. This has been the
expericnce. I am guided by the will of the
House. I do not want to do one thing on
one occasion and another thing on another
occasion.

SHRI ATAL BIHARI VAJPAYEE:
Kindly ascertain the will of the House.

MR. DEPUTY-SPEAKER : I will do.

Now, I come to Mr. Nath Pai's con-
tention. He says that proviso to rule 25
should be suspended.

SHRI NATH PAI : There is no specific
rule in your rules. You can consult your
advisers Only Erskine May says that. Till
the preceding business before the House
is disposed of, other business cannot be taken
up. I may submit that this be suspended
under Rule 338 and Dr. Ram Subhig Singh
enabled to introduce his resolution. Then we
may take up the business.

MR. DEPUTY-SPEAKER : 1 am guidzd
by the Rules. The only Rule that Ican
think of as being relevant here is proviso
to Rule 25 which reads as follows :

SHRI HEM BARUA :

Rule 26 7

What about

MR. DEPUTY SPEAKER :
“Provided that such order of busi-
ness...... b
The order of business is fixed by the
Secretary under direction of the Speaker :
“Provided that such order of business
shall not be varied on the day that busi-
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ness is set down for disposal uulm‘lbe
Speaker is satisfied that there is sufficient
ground for such variaticn.”

Now I am npot satisfied because the
other Parties insist on their right to speak.
(Interruptions.)

SHRI NATH PAl : How does Dir. Ram
Subhag Singh taking a minute to introduce
his resolution deprive Dr. Ranen Sen of his
right to speak ?

MR. DEPUTY-SPEAKER : There is an-
other motion that I have received. Mr. Prem
Chand Verma has sent another motion that
the time allotted for Mr. Nath Pai's reso-
lution on the law and order situation in
West Bengal be extended by three hours.
BANERJEE :

SHRI S. M. It may be

rejected.

SHRI NATH PAI : This is the Minister
of Parliamentary Affairs speaking.

SHRI BAL RA) MADHOK : When we
started discussion on Mr. Nath Pai's reso-
lution, Dr. Ram Subhag Singh and myself
made a submission to you. Since we consider
that the resolution of Dr. Ram Subhag Singh
is vitally important - it refers to granting of
statehood to Manipur [ think all sections
of the House are in favour of it and because
there is no other Private Members® day left
in this session, we may manage the debate
in such a way that the time is found for him
to move it. It is also the general concensus
of the House that the resolution .. ...
(Interruptiors.) Should we assume that
these people are deliberately opposed to
granting of statehood to Manipur 7 They arc
opposed to it. Therefore, for that purpose,
they are not prepared to go by the un-
animous will of the Opposition. Let the
Government make its position clear. Other-
wise, it is the upanimous wish of the Oppo-
sition Partics and 1 appeal to the ruling
Party that they should concede the request
of the Opposition Parties to see that time is
found to-day for Dr. Ram Subhag Singh to
move his resolution.

"o forw e Wy ogg W v w
qug fa=rel g 9z w9 A A9 a9
T @r ) qt7 Fw o 2 o 9,
ey A qer gEy @ @i Az

T ¥ o Arqur ot 7 45 fawe fam
4t gAY wgar wifgr ar & ag @
FL aife =me W mww fag &1 g
9T Frq ) var 73 FEr maT) ma ¥
FEAF g% 1 @q FAN AZAE
qiza # e agw @ s A Ag
@ TAFT§ qg WS AP WA
ag &Y gwar gdree g@ar 1 gafaw @Y
AT FIX & I Ngy Afay ) dw ¥
a3 I T AT | THF) WY GH
AT Iq% A2 Tlo A guT fag AN F
SETTA AT & | T IZH HT AT T[T
I 1T T g9 gAT9T & aifF ag Hgar
SEIT 4w F AR )

DR. RANEN SEN: 1 view of the
difficulty that has arisen in the House,
though 1 consider the West Benga! debate is
not full aod complete—my personal
opinion and the opinion of my Party
is that an onesided version of Bengal
ot ly has been given and the other part iy
not properly emphasized here and only a
venomous attack against Naxalbari has been
stressed but the real problem hus not been
touched therefore, I ho!d that the dcbate
has not been completed. But, in view of
the fact that Manipur debate is also impor-
tant, and since my parly is committed. to
the demand of Manipuris for their State-
hood, therefore, on behalf of mv party, |
waive my right,

SHRI R. D. BHANDARE : 1 am o0 a
point of order. So far as the problem of
Mapipur is concerned, or the sentiments
and the interests of the Manipur people are
concerned. ve are all equally in sympathy
with them. There were accusations mude
by Shri Samar Guha and by Shri Madhok
against the party in power. They are quite
irrelevant, We are also equally anxious to
safeguard the interest of the Manipuri
people. But the whole problem is this.
(Iaterruptiony 1 can suggest to Mr. Nath
Pai to withdraw his Resolution .....

SHRI MATH PAI : Afier you pass it ..
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SHRI R. D. BHANDARE : Sincs it
capnot be done, and more so, since the
Naxalites must be put down and more
especially those of Naxalite way of thinking
must be put down, I think this subject
matter of the discussion moved by Mr. Nath
Pai must be discussed thoroughly. So far
as the probl:m of Manipur is concerned, we
are oot against it. We are also equally
anxious to safeguard their interests and to
concede also, but today ismot the proper
time. Today we have to discuss the Naxalite
problem,

SHRI NATH PAl: I am prepared to
press my Resolution to vote at this stage.

SHRI R. D. BHANDARE : No. It is
not left to him till the discussion is over...

SHRI NATH PAI : Why oot ? Dr.
Ranen Sen has been good enough to waive
his right. I can do so.

st g7 e awt (gHRgY) @ O
T & faud gm@ w@rg 1 ag w4
mr g fr oz oF arfsm Froader 0
# gadr @A & wgar g fedr
g1 #r gifom Agi &Y 7 21 ag Fq
mr g fe afor Fark & s&F sar
guedi &, 3@ ¥ smar feq=eit g &
T ¢ 6 97 & saner g AT g
qréf 3wk wfy guedl @ §...

Ty WA qaew ;- faegd a@q |

o dw wg i & gfaga Efed
% fsse Far § 1 g qar § % g
earfgmia &ar § 1 guTy QO guedf ok
g g

ama & IE R A g9 gh R I
9T gATO vl & v agaw W AT )
3§ o o g% wtwr ag faar & faw
ATOH qra ¥ ) TE we 9X 7 AYEr
Tt famr &1 gard @it & & faw
gsoar ¥ ¥qmw A PEFE W
ey #% §WT 7T T T€AE Q196 9T
AR
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SHRT NATH PAI : 1 would like to
make one consiructive suggesticn, We may
sit as long as necessary tll that isintio-
duced. Shall we sit as long as it is necessary
till Dr. Ram Subhag Singh's Resolution is
introduced ? (/nte-rupiion) What js wrong
about it ? Let me know the Government’s
view from the Minister of Parliamentary
Affairs, 1 want to know the reaction of the
Goveroment.

ot 97 a2 ol : g} @ FO TG
faar war § 1 Avwaries F at ¥ gard.
qiél FT 987 qIT F AIAY AT IF TG
A AT § T qF GH @I QA D
fag darz adt & 1+ w3t aw wlgge
w®ege 3 w1 e g, gATd gaadl
qdr g IA% aTa § AT T ¥ S Sy
guadl gardr &1 I W wwETE 92
R @t faa & & @ s amw
arfgd « 3@ Frer T Www gy frar g
f& g3 fam ot aag @ mr &, 7@ =
9 Tgr fear ArT ) grI@ &Y U9 WM
THE FIRH T H |

SHR1 BALRAJ MADHOK
about the suggestion of Mr. Nath Pai ?

What

SHRI UMANATH (Pudukkottai)
From the ruling party, Mr, Bhandare has
said that they are also equally adxious
about the question of grant of Statehood
for Manipur. I think he will have no
objection to my proposal if his party is
genuinely interested in this gquestion of
Mabpipur. My proposal is that we shall
continue this resolution today ..

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMATAH):
No, no

SHRI UMANATH :.. because they
think that the subject of Naxalites is wvery
important and the Naxalites must be put
down and all that. All right ; we shall
continue the discussion on this resolution,
aond we snall sit as long as it is necessary.
+Inter. uptions;

My proposal will accommodate both
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their yearnings as well as the yoarnings of
the Manipur people. My proposal is that
we shall sit as long as it is necessary to
complete the discussion on this resnlution,
and we shall give one minute to permit Dr.
Ram Subhag Singh to introduce his resolu-
tion on Manipur.

If this proposal is not accepied by them,
then ft comes to this that my apprehension
is confirmed that the Congress Party (Ruling)
bas taken a decision to som how shut out
the resolution on Manipur, That is being
confirmed. Otherwise, let them accept my
proposal,

SHRI NATH PAI : Why does he not
accept that proposal 7

st seTvElT qreAt (30gT) @ JUreAw
73T, 93 IF F qg oo @ ¢ fw
vt daw # fEr fqdns 9, g
geerd ar AmEd garw g 9t
AATA A T AR IF F AW gAY
fadas @ 9F &1 @ N ATTWF D,
a3y o faar amar 2 arfs g &
AN gaz aAA AN TF I AR
far wsgrag @ s A qf & A
Y& § I IAAT @A ATFT TWo W
qun fag ®Y Jor qEA4 THIT AW &
far o faqe 2 fogr ordr anfs 98 &1
®H IW & aure A g 9w 1 wWER
g & ww & g7 @Y A sredr & qar @
T sy S afgye & sggyfa frar

REN '

MR. DEPUTY-SPEAKER : [ have now
two motions before me, buth of which, I
think, are in order. I shali pu them to
the House in the order in whi.h I have
reccived them in point of time. The first
one is by Shri Prem Chand Verma, which
he had seot long before the other ooe...

SHRI NATH PALl : 'Long beforc’ means
when ?

MR. DEPUTY-SPEAKER : Before the
sccond one. The second ome is by Shri
Atal Bibari Vajpayee under rule 340, I

find both in order. And I shall put them

now to vote,

SHRI NATH PAI : Why not sit as long
as it is necessary ?

SHRI UMANATH : Mine is also &
motion.

=t eaeae g (freeft  ®E)
IqTeqyy WAL, ¥ UF AqT WA wEO
e g fFaggew ag as daT W o
AF A IEE AE A G AT IT& qIw
o gun fag @ gearr & Fhygm Y
F a1 wATT 1 WY I F 7Y gy
@ A fe a9 av 7z wear@ @wTa
T AT TT aF 9z 3 R IER
a1 ¥ro W guw fag w1 Ao PgE
AT | IE% ATz graw qared g

SHRI NATH PAl: We have
done that.

already

SHRI SAMAR GUHA : On a point of
order. There are two motions before the
House, contradictory to each other. Oae
demands the immediate closure of this
debate so as to enable Dr. Ram Subhag
Singh to move the second resolution ..

MR. DEPUTY-SPEAKER : That has
not bzen admitted.
SHRI SAMAR GUHA : The other

motion is to the effect that it should be
continued for 3 hours more.

A third suggestion has been made to
rezoncile the two views and to see that the
aspirations of the Manipur people flad not
only support but a confirmation in this
House.

If the symoathy and also asvertion of
feelings for the people of Manipur is not a
lip-service, then 1t 1s up to them to support
the third suggestion that has bz2en placed
b:fore you. Otherwise, it will g3 out to the
people and to the couatry that by this
filibustering, they want to kill and scuttle
the resolution on Manipur ; that se:ms to
be their whole dssign behind the parlia-
meatary trickery,
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SHRI ATAL BIHARI VAJPAYEE :
The Motion I have given notice of and that
given notice of by Shri P. C. Verma are
not contradictory. He wants that the time
for the debate on Shri Nath Pai's Resolu-
tion be extended by one hour to 3 hours.
I want that the debate should be adjourned.
Let the House accept Shri Yarma's motion,
then let us accept my molion that the
debate on it be'adjourned to the next day
and in the meantime let us give permission
Dr. Ram Subhag Singh to introduce his
Resolution.

Law and Order situation

MR. DEPUTY-SPEAKER : [ am
conceined with the observance of the rules
and procedure and regulation of business.
There are three motions — [ have accepted
the third also because I think it 15 quite in
order.

SHRI H. N. MUKERJEE : May 1
point out that a closure motion always has
first priority ?

MR. DEPUTY-SPEAKER : 1 have not
admitted it.

SHRI ATAL BIHARI VAJPAYEE :
Even after members have forgone their right
to speak.

SHRI NATH PAI : I waive my right of
reply. This is not being fair.

SHRI SHEO NARAIN : You should
respect the Chair you are sitting on.

MR. DEPUTY-SPEAKER : Shri Nath
Pai has forfeited his right of reply.

SHRI NATH PAI : There is a tremend-
ous difference between the two words,
Foufeiture is & penalty. Here I voluntarily
waive my right. You are a professor. You
know your language,

MR DEPUTY-SPEAKER : Thank you.

SHRI S. M. BANERJEE : Let Shri
Nath Pai withdraw everything,

MR. DEPUTY-SPEKER : 1 shall now
put Shyvi P. C Verma's motion to vote,

The question is :
“That the motion moved by Sbri
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P.C. Verma that the debate on Shri
Nath Pai's Resolution be extended by
three hours be accepted by the House.”

The Motion was adeopted.

SHRI NATH PAI: What about our
motion, an amendment, that at the end of
three hours Dr. Ram Subhsg Singh's
Resolution shall be taken up ? It is jointly
by Shri Umanath and 1.

MR, DEPUTY-SPEAKER : That has to
be seen at the end of three hours.

SHRI NATH PAI : We shall sit three
hours.

SHRI ATAL BIHARI VAJPAYEE:
What about my motion 7 It has oot been
negatived,

MR. DEPUTY-SPEAKER : There are
three motions in the order T have before me.
When the first is carried, 1 do not see any
reason for putting the others.

SHRI UMANATH : That is what I
wanted to explain. The first motion to
extend the debate having been carried, our
joint motion saying that this House will sit
for 3 hours and at the end Dr. Ram Subhag
Singh's Resolution will be allowed to intro-
duce his Resolution can be pur.

MR. DEPUTY-SPEAKER : [t does not
need to be put. Let this be finished and
then the other can be taken up.

SHRI NATH PAI: Let us have an
understanding.

SHRI BALRAJ MADHOK : Please do
not bamboozle the House, At 6 P. M. you
will say that ‘the House stands adjourned'.
We want that the House should keep sitting
till Shri Nath Pai's Resolution is disposed
of and then next Resolution moved.

'MR. DEPUTY-SPEAKER : No objec-
tion.

SHRI BALRAJ MADHOK :
they agree to that.

I think

SHRI NATH PAI : Do you ggree that
we shall continue sitting 7
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SHRI SAMAR GUHA : We should
continue sitting for three hours and at the
end Dr. Singh’'s Resolution should be
moved.

MR. DEPUTY-SPEAKER : It is the
pleasure of the House. If the House wants
1o sit, I have no objection. Does the House
want to sit ?

SOME HON. MEMBERS : Yes.
SEVERAL HON. MEMBERS : No.

SHRI NATH PAI : I insist on a divi-
sion on my motion.

Division No. 10)

Agadi, Shri S. A.
Baperjee, Shri S. M.
Dar, Shri Abdul Ghani
Dass, Shri C.

Ghosh, Shri Bimalkaotl
Goyal, Shri Shri Chand
Gudadinni, Shri B. K.
Guha, Shri Samar
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Halder, Shri K.
Hazarika, Shri J. N,
Himatsingka, Shri

Jba, Shri Shiva Chandra
Kapoor, Shri Lakhan Lal
Katham, Shri B. N.
Kripalani, Shri J. B.
Kripalani, Shrimati Sucheta
Kunte, Shri Dattatraya
Madhok, Shri Balraj
Mandal, Shri B. P.
Meghachendra, Shri M.
Misra, Shri Janeshwar
Misra, Sbri Srinibas
Mobammad Ismail, Shri

AYES
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18.00 hre.

MR. DEPUTY-SPEAKER : 1 shall put
the question that the House sits after 6
today for three hours.

The question is :

“That the House sits on after & for
three hours more.”

Let the Lobbies be cleared...The Lobbies
have been cleared.

The question is :

“That the House do continue to sit
for three hours after 6 P. M. today.”

The Lok Sabha divided :

[18.04 brs.

Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjec, Shri H. N.
Mukerjee, Shrimati Sharda
Naidu, Shri Chepgalraya
Nambiar, Shri

Nath Pai, Shri

Nayar, Dr. Sushila
Parmar, Shri Bhaljibhai
Pramanik, Shri J. N.
Rajasckharan, Shri

Ram Subhag Singh, Dr.
Rampur, Shri Mahadevappa
Sen, Shri P, G.

Sen, Dr. Ranen

Shashi Rajan, Shri
Shastri, Shri Prakash Vir
Shastri, Shri Ramavatar
Sheo Narain, Shri

Singh, Shri D, N.

Tyagi, Shri Om Prakash
Umanath, Shri

Vajpayee, Shri Atal Bihari

Vidyarthi, Shri Ram Swarup

NOES ~

Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Anpkineedu, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.

Barupal, Shri P, L.
Bhandare, Shri R. D,

Bhanu Prakash Singh, Shri
Bhargava, Shri B N,
Chandrakar, Shri Chandoolal
Chendrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y. B,
Chaudhury, Shri J, K.
_Damaoi, Stri §. R.
Deoghare, Shri N. R.
D!fbmnkh, Shri Shivajirao 5.
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Dinesh Singh, Shri

Ganesh, Shri K. R.

Garcha, Shri Devindra Singh
Gautam,"Shri C. D,

Ghosh, Shri Parimal

Govind Das, Dr.

Gupta, Shri Lakhan Lal
Hanumanthaiya, Shri

Iqbal Singh, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.

Jagjiwan Ram, Shri

Karan Singh, Dr.

Kavade, Shri B. R.

Kesrl, Shri Sitaram
Khadilkar, Shri

Khan, Shri M. A,

Khan, Shri Zulfiquar Ali
Khan, Shri P K.

Kisku, Shri A. K.

Krishoa, Shri G Y.
Lakshmikanthamma, Shrimati
Laskar, Shii N. R.

Laxmi Bai, Shrimati

Lutfal Haque, Shri

Maharaj Singn, Shri

Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Master, Shri Bhola Nath

Minimaia Agam Dass Guru, Shrimati

Mishra, Shri Bibhutl
Otaon, Shri Kanik
Pahadia, Shri Jagannath
Pant, Shri K. C.

Paokai Haokip, Shri

Partap Singh, Shri
Parthasarathy, Shrl P.
Patil, Shri Deorao

Prasad, Shii Y. A.

Qureshi, Shri Mohd. Shaffl
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Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram Sesak, Shri

Rana, Shri M. B.
Randhir Singh, Shri

Rao, Shri Jaganath

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola

Sadhu Ram, Shri

Salve, Shri N. K, P.
Sayyad Ali, Shri
Shambhu Nath, Shri
Sharma, Shri Naval Kishore
Shastri, Shri Biswanarayan
Sher Singh. Shri

Sinha, Shri R. K.

Suvpar. Dr. A. G.

Sunder Lal, Shii
Surendra Pal Singh, Shri
Swaran Singh, Shri
Tiwary, Shri D. N.
Uikey, Shri M, G.
Venkatswamy, Shri G.
Verma, Shri Prem Chand
Virthadra Singh, Shri
Yadav, Shri Chandra Jeet

MR. DEPUTY-SPEAKER : The resalt*

of the division is : Ayes : 49 ; Noes.: 88.

The Motlon was negatived.

18.07 brs.

The Lok Sabha then adfourned til! Eléven
of the Clock onm Tuesday, August 25, 19701
Bhadra 3, 1892 (Saka,.

*The following Membérs also recorded their votes for Ayes :
Sarwashri Hem Barua, Hardayal Devgun and Dhireswar Kalita,

Friowd st Aksahossp Fiwices, 20 Dasya Osn), Delbr&



